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RAJYASABHA

Thursday, the 17th September, 2020/26th Bhadra, 1942 (Saka)

The House met at nine of the clock,

MR. CHAIRMAN in the Chair.
PAPERS LAID ON THE TABLE
Report (2018-19) of the Central Silk Board, Bengaluru and related papers

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI V. MURALEEDHARAN): Sir, on behalf of Shrimati Smriti Zubin Irani, I lay on the
Table:-

(1) A copy each (in English and Hindi) of the following papers, under sub-
section (4) of Section 12 and Section 12A of the Central Silk Board Act,
1948:-

(@ Annual Report of the Central Silk Board, Bengaluru, for the year
2018-19. [Placed in Library, See No. L.T. 2581/17/20]

(b) Annual Accounts of the Central Silk Board, Bengaluru, for the year
2018-19, and the Audit Report thereon.

(c) Review by Government on the working of the above Board.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above.
[Placed in Library, See No. L.T. 2582/17/20]

Report (2018-19) of the National Statistical Commission, New Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI'V. MURALEEDHARAN): Sir, on behalf of Rao Inderjit Singh, | lay on the Table,
a copy each (in English and Hindi) of the following papers:-

(@ Thirteenth Annual Report of the National Statistical Commission (NSC), New
Delhi, for the year 2018-19.  [Placed in Library, See No. L.T. 2514/17/20]



2 Papers laid on [RAJYA SABHA] the Table

(b)

©

Action Taken Report on the recommendations contained in the above-said
Report.

Statement giving reasons for the delay in laying the papers mentioned at (a)
above. [Placed in Library, See No. L.T. 2515/17/20]

Reports and Accounts (2018-19) of UIDAI, New Delhi, C-DAC, Pune, C-MET, Pune,
ERNET India, Delhi and JEPC, Ranchi

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI'V. MURALEEDHARAN): Sir, on behalf of Shri Dhotre Sanjay Shamrao, I lay on
the Table:-

1.(1) A copy each (in English and Hindi) of the following papers, under sub-

@

0]

section (3) of Section 27 of the Aadhaar (Targeted Delivery of Financial and
Other Subsidies, Benefits and Services) Act, 2016:-

(@ Annual Report and Accounts of the Unique Identification Authority of
India (UIDAI), New Delhi, for the year 2018-19, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Authority.

Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above.
[Placed in Library, See No. L.T. 2558/17/20]

A copy each (in English and Hindi) of the following papers:-

(@ Annual Report and Accounts of the Centre for Development of
Advanced Computing (C-DAC), Pune, for the year 2018-19, together
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Centre.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library, See No. L.T. 2561/17/20]

(i)) (@ Twenty-ninth Annual Report and Accounts of the Centre for Materials

for Electronics Technology (C-MET), Pune, for the year 2018-19, together
with the Auditor's Report on the Accounts.
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(b)
©

(i) (3

(b)
©

(iv) (@

(b)
©

Review by Government on the working of the above Centre.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library, See No. L.T. 2560/17/20]

Annual Report and Accounts of the ERNET India, Delhi, for the year
2018-19, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Society.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library, See No. L.T. 2559/17/20]

Annual Report and Accounts of the Jharkhand Education Project Council
(JEPC), Ranchi, implementing the Samagra Shiksha, Jharkhand, for the
year 2018-19, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Council.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library, See No. L.T. 2632/17/20]

Notification of the Ministry of Women and Child Development

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI V. MURALEEDHARAN): Sir, on behalf of Sushri Debasree Chaudhuri, I lay on
the Table, under sub-section (3) of Section 45 of the Protection of Children from Sexual
Offences Act, 2012, a copy (in English and Hindi) of the Ministry of Women and Child
Development, Notification No. G.S.R. 165 (E), dated the 9th March, 2020, publishing the
Protection of Children from Sexual Offences Rules, 2020.

[Placed in Library, See No. L.T. 2698/17/20]

REPORT OF THE COMMITTEE ON THE WELFARE OF SCHEDULED

CASTES AND SCHEDULED TRIBES
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WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Commissioning of nuclear power reactors

481. SHRI SAMBHAJI CHHATRAPATI: Will the PRIME MINISTER be pleased
to state:

(@ whether Government has set any timeline for commissioning the 700 MW
Pressurized Heavy Water Reactor at Kakrapar Nuclear Plant in Gujarat;

(b) if so, the details thereof;

(c) whether Government has fixed any time schedule for commissioning of other
nuclear plants in the country for next five years; and

(d) if so, the details thereof and also the quantum of additional power that
would be generated from the planned nuclear power plants for commercial use?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) and (b) The first 700 MW Pressurised Heavy Water
Reactor at Kakrapar, Gujarat, KAPP-3 has already achieved First Criticality (Controlled
self-sustaining nuclear fission chain reaction for the first time) on July 22, 2020. The
commissioning and operationalisation of the unit is expected by November, 2020. The
commissioning and operationalisation of its twin unit, KAPP-4 is expected one year
after the first unit.

(c) and (d) In the next five years, five more nuclear power plants, i.e., RAPP 7 and 8
(2X700 MW) at Rawatbhata, Rajasthan, KKNPP 3 and 4 (2X1000 MW) at Kudankulam,
Tamil Nadu being implemented by Nuclear Power Corporation of India Limited (NPCIL)
and 500 MW Prototype Fast Breeder Reactor (PFBR) being implemented by Bharatiya
Nabhikiya Vidyut Nigam Limited (BHAVINI) are scheduled to be commissioned and
operationalised progressively by 2024, adding 3900 MW of nuclear power capacity.

Exploration to locate Lithium ore in the country

482. SHRI SAMBHAJI CHHATRAPATI: Will the PRIME MINISTER be pleased
to state:

(@ whether Atomic Minerals Directorate has located Lithium deposits near
Bengaluru recently;

(b) if so, the details thereof;
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(c) whether Government has given priority towards exploration of Lithium
deposits in different parts of the country considering huge domestic requirements of
Lithium, not only for the present but also for the future, as per the commitment that
by 2030 fossil fuel operated vehicles would be phased out; and

(d) if so, the details thereof, including the potential regions where possibility
of Lithium deposits exists?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) Yes, Sir.

(b) Preliminary surveys on surface and limited subsurface exploration by Atomic
Minerals Directorate for Exploration and Research (AMD), a Constituent unit of
Department of Atomic Energy (DAE) have shown presence of Lithium resources of
1,600 tonnes (inferred category) in the pegmatites of Marlagalla - Allapatna area,
Mandya district, Karnataka.

(c) AMD, as part of its mandate, is carrying out exploration to augment Lithium
resources in the potential geological domains of the country.

(d) The potential geological domains for exploration to augment Lithium resources
in the country include:-

(i) The Marlagalla - Allapatna area, Mandya district, Karnataka, along the
Nagmangla Schist Belt, which exposes mineralised complex pegmatites, is
one of the potential geological domains in the country for hosting rare
metals mineralisation including Lithium.

(i)  Lithium is also recovered from brines located in playa areas (saline water
bodies in arid climate regions) worldwide. Brines of Sambhar and Pachpadra
playas, Rajasthan and Rann of Kachchh, Gujarat are some of the potential
geographic domains.

(i) The major mica belts located in Rajasthan, Bihar and Andhra Pradesh,
Pegmatite belts in Odisha, Chhattisgarh and Karnataka are the other potential
geological domains of the country.

Share of Huawei and ZTE in telecom market

483. SHRI V. VIJAYASAI REDDY: Will the Minister of COMMUNICATIONS be
pleased to state:

(@ whether India has banned purchasing telecom gears from Chinese companies;
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(b) whether it is a fact that Government has issued an order in this regard,;
(c) if so, the details thereof;

(d) what is the share held by Huawei and ZTE companies in the telecom market
of the country; and

(e) whether it is also a fact that DoT has issued an order mandating to provide
source code as far as telecom equipment is concerned for renewed focus on network
security?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
(SHRI DHOTRE SANJAY SHAMRAO): (a) No, Sir. Licensed Telecom Service Providers
deploy network equipment procured from various manufacturers, subject to compliance
to stipulated terms and conditions of license agreement including security conditions.
To address security concerns, there are comprehensive security conditions as part of
existing License Agreement for telecom service providers.

(b) Department of Telecommunications has not issued any order in this regard.
However, Rule 144 of the General Financial Rules 2017 titled 'Fundamental principles of
public buying', has been amended by inserting sub-rule (xi) by the Department of
Expenditure.

(€) The details of the amendment are as indicated below:-

Notwithstanding anything contained in these Rules, Department of Expenditure
may, by order in writing, impose restrictions, including prior registration and/or
screening, on procurement from bidders from a country or countries, or a class
of countries, on grounds of defence of India, or matters directly or indirectly
related thereto including national security; no procurement shall be made in

violation of such restrictions.

In accordance with amendment referred above, requirement of registration as
below has been ordered:-

Any bidder from a country which shares a land border with India will be eligible
to bid in any procurement whether of goods, services (including consultancy
services and non-consultancy services) or works (including turnkey projects)
only if the bidder is registered with the Competent Authority.
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Apart from Ministries/Departments, attached and subordinate bodies,
notwithstanding anything contained in Rule 1 of the GFR 2017, this Order shall also

be applicable :-

(i) to all Autonomous Bodies;

(i) to public sector banks and public sector financial institutions;

(i) subject to any orders of the Department of Public Enterprises, to all Central
Public Sector Enterprises;

(iv) to procurement in Public-Private Partnership projects receiving financial
support from the Government or public sector enterprises/undertakings; and

(v) Union Territories, National Capital Territory of Delhi and all agencies/
undertakings thereof.

(d) The Telecom Service Providers (TSPs) procure and deploy telecom equipment

from vendors based on their techno-commercial interests provided they adhere to the

security provisions given in the license. Hence, no such data is maintained by Department

of Telecommunications (DoT). However, the information received from TSPs in this
regard is submitted below:-

@)

(ii)

(i)

(iv)

V)

Reliance Jio Infocomm Limited (RJIL), as a telecom service provider has not
deployed any telecom equipment from ZTE and Huawei in its network, for
providing various telecom services under its Unified License.

Vodafone Idea Limited (VIL), follows a multi-vendor strategy for procuring
equipment for different requirements in its network and has always been
compliant to the various security related requirements placed upon it by the
DoT notifications.

Bharti Airtel Limited (BAL), uses telecom equipment of several vendors
partners including Indian, American, European, Chinese across the different
network domains-radio, core and transport and follow a multi-vendor approach
for its networks to build robust and secure networks.

Bharat Sanchar Nigam Limited (BSNL), has 44.4 % of its mobile network
equipment from M/s ZTE and 9.0 % from M/s Huawei.

Mahanagar Telephone Nigam Limited (MTNL), has 10 % of its mobile
network equipment from Chinese equipment manufacturers.
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() Department of Telecommunications has not issued any order regarding
providing source code for security testing. Security testing framework is under the
overall framework of Mandatory Testing and Certification of Telecom Equipment (MTCTE)
mandated through Indian Telegraph (amendment) Rules (Gazette notification dated
5th September 2017). The National Centre for Communication Security (NCCS) has been
established and entrusted with the responsibility to develop Indian security Assurance
Requirements (ITSARs) under the framework of MTCTE for telecom equipment for
Security testing and certification to ensure security in digital communications. The
testing by NCCS/recognized labs under MTCTE framework involves the testing of
telecom product comprising of the hardware and software together.

Target date of completion of Bharatnet Phase-11

484. SHRI V. VIJAYASAI REDDY: Will the Minister of COMMUNICATIONS be
pleased to state:

(@ the target date of completion of BharatNet Phase-II;

(b) whether it is a fact that out of the targeted 1.5 lakh Gram Panchayats to be
provided with internet, only 7.5 per cent have been provided with last mile connectivity;

(c) whether it is also a fact that it is targeted to lay 3.11 lakh kms of optical fiber
cable, but so far only 92,000 kms have been covered; and

(d) if so, the reasons behind (a) and (b) above; and

(e) impact of COVID-19 on this project, with particular reference to Andhra
Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
(SHRI DHOTRE SANJAY SHAMRAO): (a) The BharatNet phase-11 project was envisaged
to be completed by August 2021. However, this time will now be extended as the pace
of completion is affected by lockdown and restrictions on movement imposed by the
various Governments due to COVID-19.

(b) and (c) As on 1st September 2020, a total of 23,133 Gram Panchayats (including
Block Headquarters) have been made Service Ready, and 1.47 lakh km. OFC has been
laid under BharatNet phase-II.

(d) and (e) BharatNet is a challenging project of mega nature and the Gram
Panchayats (GPs) are widely dispersed across the country in rural and also remote
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areas. The implementation of phase-Il is being done under State-led and CPSU-led
model. The delay in the implementation of the BharatNet phase-11 is mainly on account
of:-

(i) About 65,000 GPs in 8 States are under implementation under State-led
model. For these States, the project is at various stages of implementation.
The delay in the implementation by the States is also adversely affecting the
completion of the project. For other States, not being implemented under
State-led model, the implementation strategy is under the process of review.

(i)  Under CPSU-led model, BSNL's work was also delayed due to its difficult
financial condition.

(i) In March 2020, pursuant to lockdown and movement restrictions due to
COVID-19 in the country, the project progress is affected. However, with the
beginning of unlock phase, all efforts are being made to expedite the project
implementation.

In Andhra Pradesh, where BharatNet phase-I1 is being implemented under
State-led model, the work was suspended by the Government of Andhra
Pradesh due to their suggestion of change in methodology from aerial to
underground fibre.

Fibre cable laid by BSNL

485. SHRI PRABHAKAR REDDY VEMIREDDY: Will the Minister of
COMMUNICATIONS be pleased to state:

(@ whether it is a fact that out of total 27,550 kms. of optic fibre cable laid by
BSNL, cable in 19,500 kms. has been removed and replaced;

(b) if so, the reasons therefor;

(c) whether it is a fact that implementation of BharatNet phase-Il in Andhra
Pradesh is the poorest with number of service ready GPs not even 1 per cent as of
March, 2019;

(d) status as of 1st March, 2020 relating to (c) above; and

(e) amount that has been spent so far in phase-Il in Andhra Pradesh and what
plans Ministry has to push up phase-1l1 in Andhra Pradesh?
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THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
(SHRI DHOTRE SANJAY SHAMRAO): (a) and (b) Under BharatNet Project Phase-I,
Bharat Sanchar Nigam Limited (BSNL) fibre was used for connecting Gram Panchayats
(GPs) by incremental cable. During implementation/operation of BharatNet, it was
observed that at many places BSNL fibre was either damaged due to various development
activities or showing excessive losses. Accordingly, a decision was taken by Union
Cabinet to replace damaged/lossy fibres by laying fresh cable. As on date, 20,314 kms.
of damaged/lossy fibre has been replaced.

(c) to (e) Progress of BharatNet Phase-1l in Andhra Pradesh has been impacted
due to suspension of ongoing implementation and review of project by State Government.
As on 1st March 2020, 27 GPs out of total 11839 GPs in Andhra Pradesh have been
made service ready. An amount of ¥227.12 crore has been disbursed in Andhra Pradesh
under BharatNet phase-1l project.

Impact of VRS in BSNL on BharatNet project

486. SHRI PRABHAKAR REDDY VEMIREDDY: Will the Minister of
COMMUNICATIONS be pleased to state:

(@ whether it is a fact that as of January, 2020, only 1.33 lakh Gram Panchayats
(GPs) have been made service ready when compared to targeted 2.5 GPs under BharatNet;

(b) if so, the details of targets set in Phase-l1 and Phase-1l, State-wise, and
reasons for not achieving the target;

(c) what impact VRS in BSNL has on the BharatNet project; and

(d) by when the Ministry is going to achieve the above target and what plans
it has for covering other villages in the country?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
(SHRI DHOTRE SANJAY SHAMRAO): (a) BharatNet project is being implemented in
a phased manner to provide broadband connectivity to all the Gram Panchayats (approx.
2,50,000) in the country. As of January 2020, a total of 1,34,736 Gram Panchayats
(including Block Headquarters) have been made service ready.

(b) The details are given in the Statement (See below).

BharatNet is a challenging project of mega nature and the GPs are widely dispersed
across the country in rural and also remote areas. All out efforts are being made to
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expeditiously implement the project. The delay in the implementation of the project is

mainly on account of:-

@)

(i)

(i)

(iv)

V)

©

Delay in the initial commencement of the project as the work on the project
began in the second half of 2014 due to field survey of GPs and pilot testing

of the technology model.

In phase-1, only one media (i.e. is underground Optical Fibre Cable) has
been used to cover GPs, and Right of Way (RoW) issues have delayed the

implementation.

Under phase-I1, about 65,000 GPs in 8 States are under implementation under
State-led model. For these States, the project is at various stages of
implementation. The delay in the implementation by the States is also
adversely affecting the completion of the project. For other States, not being
implemented under State-led model, the implementation strategy is under the

process of review.

Under CPSU-led model in Phase-11, BSNL's work was also delayed due to
its difficult financial condition.

In March 2020, pursuant to lockdown and movement restrictions due to
COVID-19 in the country, the project progress is affected. However, with the
beginning of unlock phase, all efforts are being made to expedite the project

implementation.

The VRS in BSNL has no noticeable impact on the BharatNet project, as

informed by BSNL.

(d)

The BharatNet phase-1l project was envisaged to be completed by August,

2021. However, this time will now be extended as the pace of completion is affected by

lockdown and restrictions on movement imposed by the various Governments due to

COVID-19.

It is planned to cover nearly 6 lakh villages in the country in 1000 days from
15 August, 2020.
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Statement

State-wise details of BharatNet project

SI. No. State/UT Phase-I Phase-II

GPs planned Service GPs planned Total Service
(including Ready GPs  (including Ready GPs

Block (including Block (including
Headquar- Block Headquar- Block
ters) Headquar- ters) Headquar-

ters) ters)

1 2 3 4 5 6
1. Assam 1663 1624 1316 0
2. Andaman and Nicobar 67 8 4 0

Islands
3. Andhra Pradesh 1694 1659 11839 27
4. Arunachal Pradesh 745 88 1119 326
5 Bihar 6021 6003 2942 2787
6. Chandigarh 13 13 0 0
7. Chhattisgarh 4116 4111 6065 1373
8  Dadra and Nagar Haveli 21 21 0 0
9. Daman and Diu 18 18 0 0
10. Guijarat 6484 6154 7827 6169
11. Haryana 6204 6193 0 0
12, Himachal Pradesh 258 252 3011 74
13.  Jammu and Kashmir 400 387 4399 672
and Ladakh

14.  Jharkhand 2849 2508 1804 501
15. Karnataka 6252 6247 0 0

16. Kerala 1129 1129 0 0
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1 2 3 4 5 6
17. Lakshadweep 0 0 10 0
18. Madhya Pradesh 12701 12698 11027 635
19. Maharashtra 15372 15297 12888 2174
20. Manipur 664 326 2135 896
21. Meghalaya 971 122 843 136
22. Mizoram 275 41 501 19
23.  Nagaland 922 127 120 2
24. QOdisha 3992 3897 3103 643
25.  Puducherry 101 101 0 0
26.  Punjab 8088 8040 4852 4753
27. Rajasthan 8967 8883 1184 30
28.  Sikkim 61 28 146 0
29. Tamil Nadu 0 0 12909 0
30. Telangana 2047 2047 11374 0
31 Tripura 920 574 142 135
32.  Uttar Pradesh 28371 28238 27873 1604
33, Uttarakhand 1866 1534 5840 0
34.  West Bengal 3065 2384 643 0
TotaL 126317 120752 135916 23133

Internet connectivity and training centres for digital literacy

1487. SHRI MAHESH PODDAR: Will the Minister of COMMUNICATIONS be
pleased to state:

(@ the initiatives taken by Government to improve access to internet connectivity
and training centres for digital literacy; and

tOriginal notice of the question was received in Hindi.
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(b) whether Government has taken cognizance of problems like less interest in
rural population towards digital literacy programmes, lack of internet access in rural
areas and lack of effective grievances redressal system, if so, the efforts being made
to address the above problems?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
(SHRI DHOTRE SANJAY SHAMRAO): (a) and (b) To improve access to internet
connectivity in rural areas, BharatNet project under Universal Service Obligation Fund
(USOF), envisages provision of broadband/internet connectivity to the Gram Panchayats
(GPs) in the country. Further, National Broadband Mission was launched on 17th December,
2019 with a vision provide affordable and universal access of broadband for all.

To enhance digital literacy amongst the citizens, Ministry of Electronics and
Information Technology (MeitY) implemented two Schemes titled "National Digital
Literacy Mission" (NDLM) and "Digital Saksharta Abhiyan™ (DISHA). Under these two
schemes, a total of 53.67 lakh beneficiaries were trained, out of which around 42% of
candidates were from rural India. Further, a scheme titled "Pradhan Mantri Gramin
Digital Saksharta Abhiyan (PMGDISHA)" was approved in 2017 to usher in digital
literacy in rural India by covering 6 crore rural households. As on 11.09.2020, total
2,39,903 Gram Panchayats have been registered under the PMGDISHA scheme.

Apart from the initiatives mentioned above, for citizens not having access to
internet, Ministry of Education, under one of the flagship initiatives, SWAYAM-Prabha,
is providing 34 educational TV channels covering educational content for schools and
Higher Educational Institutions.

Citizens can register their grievances related to internet services through various
means like toll-free number, portal etc. provided by various service providers. For
general grievances, Government of India has started an online grievance redressal
portal - Centralized Public Grievance and Monitoring Systems (CPGRAMS).

Scheme to link Jan Dhan accounts with IPPB

1488. SHRI MAHESH PODDAR: Will the Minister of COMMUNICATIONS be
pleased to state:

(@ the results of banking facilities and door step delivery facilities of Government
aids provided through India Post Payments Bank (IPPB) in urban and rural areas, the
details thereof, State-wise; and

tOriginal notice of the question was received in Hindi.
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(b) whether Government propose to work on the scheme to link Jan Dhan
accounts with India Post Payments Bank by which it can take advantage of vast
network of country's post offices for door step delivery of Government aids, if so, by
when and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
(SHRI DHOTRE SANJAY SHAMRAO): (a) Results of banking facilities and door step
delivery facilities of Government aids provided through India Post Payments Bank
(IPPB) in urban and rural areas are as follows:-

0] Accounts Opened : 3,55,04,799

(i) Digital Financial Transaction (Count) : 14,06,55,328
(i)  Digital Financial Transaction (Value in %) : 376,307,297,380
(iv)  AePS Transactions Count (Since September 1,2019) : 26,983,310

(V) AePS Transactions (Value in %) (Since September 1,2019): 59,966,705,959

However, State wise details for the results of services provided by EPPB are given
in the Statement (See below).

(b) At present there is no proposal to link Jan Dhan accounts to India Post
Payments Bank (IPPB). However, IPPB through its interoperable banking infrastructure
provides Aadhaar Enabled Payment System (AEPS) at doorstep to customers of any
bank including over 40 crore Jan Dhan account holders.

Statement

State-wise details of the services provided by IPPB

State Accounts Digital Digital AePS AePS
Opened Financial Financial ~Transactions Transac-
Transaction Transaction Count tions

(Count) (Value inX) (Since Sept Valuein
1,2019) T (Since

Sept 1,
2019)
1 2 3 4 5 6
Lakshadweep 385 2,465 19,593,130 9% 386,830
Andaman and 1,127 8,466 120,539,969 364 2,181,800

Nicobar Islands
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1 2 3 4 5 6
Sikkim 6,899 29,928 132,124,900 6,285 13,973,438
Dadra and Nagar 21,607 46,434 71,347,793 9,969 19,404,658
Haveli

Goa 27,561 147,250 479,645,134 3415 8,255,942
Puducherry 29,250 205,752 669,952,289 46,808 102,947,410
Meghalaya 32,964 113,052 202,267,451 732 2,446,491
Mizoram 33,202 272474 820,886,007 3,107 15,784,371
Arunachal Pradesh 46,033 136,099 417,341,406 1,987 6,297,220
Tripura 53,774 335642  1,244,799,730 24,024 61,833,239
Nagaland 62,756 151,331 304,936,836 3,502 9,947,293
Jammu and 94,555 251956  1,279,523,068 27,764 51,354,693
Kashmir

(including

Ladakh)

Delhi 160,975 828938 4472527534 66,705 107,389,212
Manipur 196,333 462,082 906,641,749 27,537 67,706,225
Assam 283,782 1,034,696  2,623,371,594 31,033 38,368,271
Uttarakhand 288,834 1,398,033  4,649,134,738 142691 556,102,686

Himachal Pradesh 331,289 1,871,555  6,688,602,089 158,025 558,022,814

Chhattisgarh 381,647 1918314  4,282904262 395230 778,533,366
Haryana 555,932 2,814,654 10,879,737,092 643,782 1,683,784,182
Punjab 561,352 3,066,265 12,627,171,484 955876 1,697,274,372
(including

Chandigarh)
Jharkhand 691,371 2834215  6,760,210,894 673,893 1,235,953,532

Kerala 695,242 4553293  14,934,207,778 631479 2,246,773,561
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1 2 3 4 5 6
Gujarat 1,184,311 5623570 14,253,438,625 1,705272 2,830,497,590
(including

Daman and

Diu)

Odisha 1,217,347 5,390,766 15,885,190,176 1,448,190 2,767,336,250

West Bengal 1,356,973 4,462,178  9,865,719,125 1,073,913 1,775,797,119

Telangana 1,741,806 6,098,402 19,759,197,956 1,536,154 6,629,936,639
Rajasthan 1,845,923 7,857,890 21527,150,082 1,214917 2,947,642,006
Karnataka 1,885,125 6,900,652 24,296,190,701 1,610,329 3,778,809,677
Madhya 1,964,388 6,731,469 16,835,002,390 1,613,662 2,154,657,455
Pradesh

Tamil Nadu 2,041,030 8,427,130 22,689,126,177 1,425,637 2,343,798,290
Andhra 3,148,410 13,551,014  26,324,195,942 1,928,908 6,183,011,574
Pradesh

Maharashtra 3535334 14,762,460 42,224,343,034 1,309,846 3,608,776,117
Uttar Pradesh 4,953,149 20,006,670 48,112,720,947 6,204,725 11,616,853,941

Bihar 6,074,133 18,360,233  39,947,555,298 2,057,364 4,064,867,693

TotaL 35,504,799 140,655,328 376,307,297,380 26,983,310 59,966,705,959

Purchase of Chinese equipment for providing 4G spectrum to BSNL/MTNL

489. SHRI VIVEK K. TANKHA: Will the Minister of COMMUNICATIONS be
pleased to state:

(@ whether Government has purchased any equipment from any Chinese
company or vendor for providing 4G spectrum to BSNL/MTNL,;

(b) if so, the details thereof and the amount spent on such Chinese equipment;
and

(c) whether the Ministry plan to continue with such prior arrangements given
the position with China today?
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THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
(SHRI DHOTRE SANJAY SHAMRADO): (a) No, Sir. The Government has not purchased
any equipment from any Chinese company or vendor for providing 4G spectrum to
BSNL/MTNL.

(b) and (c) Do not arise in view of above.
Delay in 4G spectrum to BSNL/MTNL

490. SHRI VIVEK K. TANKHA: Will the Minister of COMMUNICATIONS be
pleased to state:

(@ whether it is a fact that BSNL had earned operating profit in the years 2015,
2016 and 2017 due to revival package provided by Government in the year 2013-14, yet
it was forced again towards losses by not providing sufficient and timely 4G spectrum
which could have enabled them to launch 4G services effectively; and

(b) if so, the reasons for this delay in providing 4G spectrum to BSNL/MTNL?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
(SHRI DHOTRE SANJAY SHAMRAO): (a) and (b) Bharat Sanchar Nigam Limited
(BSNL) has informed that it did not have operating profit in the years 2015-16,2016-17
and 2017-18. Details of operating profit/(loss) incurred by BSNL during these years is

as under:-
Operating Profit/(Loss) incurred by BSNL
(X in crore)
2015-16 2016-17 2017-18
(8,306) (7,777) (11,093)

The Government approved administrative allotment of spectrum to BSNL/MTNL
for 4G services through capital infusion, while approving revival plan for BSNL and
MTNL on 23.10.2019.

Strengthening of BSNL and MTNL

491. DR. BHAGWAT KARAD: Will the Minister of COMMUNICATIONS be
pleased to state:

(@ whether Government has formulated any scheme/plan to strengthen Bharat
Sanchar Nigam Limited (BSNL) and Mahanagar Telephone Nigam Limited (MTNL); and
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(b) if so, the details thereof and the steps taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
(SHRI DHOTRE SANJAY SHAMRAO): (a) To strengthen the Bharat Sanchar Nigam
Limited (BSNL) and Mahanagar Telephone Nigam Limited (MTNL), the Government
approved the revival plan for BSNL and MTNL on 23.10.2019.

(b) The revival plan, interalia includes reduction in employee costs through a
\Voluntary Retirement Scheme (VRS) for the employees of age 50 years and above,
administrative allotment of spectrum for 4G services, debt restructuring by raising of
sovereign guarantee bonds, monetisation of assets and in-principle approval for merger
of BSNL and MTNL.

The following steps have been taken to implement the revival plan:-

() VRS has been implemented in BSNL and MTNL and total 92,956 employees
(78,569 BSNL employees and 14,387 MTNL employees) opted for VRS.

(i) Funds for allotment of spectrum through capital infusion provisioned in
current FY 2020-21.

(i) Sovereign Guarantee for bonds to be raised by BSNL (38500 crores) and
MTNL (%6500 crores) has been issued.

Impact of Supreme Court judgement on mobile communication

492. SHRI K.J. ALPHONS: Will the Minister of COMMUNICATIONS be pleased
to state:

(@ the impact of the Supreme Court judgment on AGR dues by telecommunication

companies;
(b) the total amount which will have to be paid by various companies; and

(c) whether in the light of the experience in AGR sharing formula, Government

proposes to formulate a new formula for future auctions?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
(SHRI DHOTRE SANJAY SHAMRAO): (a) and (b) Hon'ble Supreme Court vide its
judgment dated 01.09.2020 has upheld the definition of Gross Revenue/Adjusted Gross
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Revenue (AGR) as defined in the license agreement signed between Department of
Telecommunications and Telecom Service Provider. In its judgment dated 01.09.2020,
the Hon'ble Supreme Court has inter alia stated that the TSPs (Telecom Service
Providers) have to repay the AGR related dues in 10 years. The total dues to be paid
by the TSPs are given in the Statement (See below).

(c) At present, no such proposal is under consideration.
Statement

Total dues to be paid by the TSPs

(X in crore)
Sl Name of the Total Self- Payment Balance
No. Company Demand  Assess-  Received Due
of DoT ment by till
incorporating Licensee  06.03.2020
C&AG and pursuant
Special Audit to the
as on Hon'ble
October, SC
2019 Judgment
(LF+SUC)
1 2 3 4 5 6
Operational TSPs party to the litigation
1. Bharti Airtel Group
2. Telenor India Private 43980.00 1300400 18,004.00 25976.00
Limited
Bharti Group 43980.00  13004.00  18004.00
3. Idea Cellular Ltd.
4. Vodafone Group Of 58254.00 21533 350000  54,754.00
Companies (LF14453+
SUC7080)
Vodafone Idea 5825400  21533.00 3500.00 54754.00
5 Tata Group of Companies 16798.00 2197 419700  12,601.00
(LF 1720

+SUC 477)
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1 2 3 4 5 6
6.  Quadrant Televentures 189.91 25.28 0.69 189.22
Limited
7. Reliance Jio Infocomm Ltd. 70.53 194.79 195.18 -
(LF 148.03+
SUC 46.76)
Sus-ToTAL (1-7) 11929244  36954.07  25896.87  93520.22
TSPs under Insolvency
8  Aircel Group of Companies  12389.00 - 12389.00
9.  Reliance Communication/ 3.96
Reliance Telecom Limited 25199.27 25194.58
10. Sistema Shyam Teleservices 2221 0.73
Ltd. (LF 166.1+
SUC 56)
11.  Videocon Telecommunications 1376.00 - 1376.00
Ltd.
Sus-ToTAL (8-11) 38964.27 - 4.69 38959.58
TSPs which were not party to the litigation
12.  Loop Telecom Pvt. Ltd.
13. Etisalat DB Telecom Private 604.00 - 604.00
Limited
14. S Tel Pvt. Ltd.
15.  Bharat Sanchar Nigam 5835.85 - - 5835.85
Limited
16. Mahanagar Telephone 4352.09 - 4352.09
Nigam Limited
Sus-ToTAL (12-16) 10791.94 222.1 0.00 10791.94
ToTtAL 169048.65  37176.17 2590156 14327174
Note:
1. Total Demands are inclusive of Principal, Interest, Penalty and Interest on Penalty.
2. Total Demands have been calculated generally up to FY 2016-17. On these outstanding
amounts, Interest/Penalty/Interest on Penalty is calculated up to October, 2019.
3. All dues are subject to further revisions due to departmental assessments, CAG audits, Special

Audits, Court Cases etc.
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Broadband penetration in urban and rural areas

493. SHRI RAJEEV SATAV: Will the Minister of COMMUNICATIONS be pleased
to state:

(@ the broadband penetration in urban and rural areas of the country separately,
State/UTwise;

(b) whether the broadband penetration in rural areas is quite less as compared
to urban areas and if so, the details thereof and the reasons therefor;

(c) whether the telecom regulator has asked industry stakeholders about reasons
for poor broadband proliferation in India despite being the most affordable in the world;

(d) if so, the details thereof and the response of the stake holders; and

(e) the corrective steps taken by Government to boost broadband proliferation
in the country?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
(SHRI DHOTRE SANJAY SHAMRAO): (a) Information on Broadband penetration in
urban and rural areas of the country, State/UT-wise, is not maintained by the Department.
Number of Broadband subscribers in rural and urban areas of the country, Licensed
Service Area-wise as on 31.03.2020 is given in the Statement (See below).

(b) Broadband Penetration (i.e. number of Broadband subscribers per 100
population) in rural and urban areas of the country as on 31.03.2020 is given below:-

Broadband penetration as on 31.03.2020

Rural Urban Total

29.2 930 510

The above data indicates that Broadband penetration is better in urban areas
compared to rural areas. Several challenges are faced in the rollout of Broadband
networks in rural areas. These arise due to comparatively lower level of infrastructure
availability in rural areas than in urban areas, low population density and the consequent
lack of a viable business case.

(c) and (d) TRAI has released a Consultation Paper on 'Roadmap to Promote
Broadband Connectivity and Enhanced Broadband Speed' on 20.08.2020. In the
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Consultation Paper, a query has been raised to the industry stakeholders that "Even
though mobile broadband services are easily available and accessible, what could be
the probable reasons that approximately 40% of total mobile subscribers do not access
data services." They have also been requested to suggest the policy and regulatory
measures, which could facilitate increase in mobile broadband penetration. The comments
on the Consultation Paper have been invited from the stakeholders by 21.09.2020 and
counter comments by 05.10.2020.

(e) The Government notified National Digital Communications Policy - 2018 with
a strategic objective of 'Provisioning of Broadband for All' so that the resulting benefits
of wide-spread, equitable and inclusive growth are enjoyed by all. The Policy aims to
empower citizens by effectively bridging the digital divide. In order to operationalize
‘Broadband for All', the Government has launched ‘National Broadband Mission' on
17.12.2019 withavision to enable fast track growth of digital communications
infrastructure, bridge the digital divide for digital empowerment and inclusion, provide
affordable and universal access of Broadband for all. The National Broadband Mission,
inter-alia, aims to facilitate universal and equitable access to Broadband services for
growth and development throughout the country, especially in rural and remote areas.
Implementation of the National Broadband Mission is expected to catapult India to the
next phase of digital revolution thereby enabling inclusive participation of all citizens
to create a truly digital society. For expansion of Broadband services in rural and remote
areas of the country, the Government has also launched the following schemes with

funding from Universal Service Obligation Fund (USOF):-

(i) BharatNet project to provide Broadband connectivity in all the Gram

Panchayats (approx. 2.5 lakh) in the country.

(i)  Public Wi-Fi hotspots at the 25,000 rural telephone exchanges of BSNL are
being provided.

(iiiy Comprehensive Telecom Development Plan (CTDP) for mobile connectivity

in the North Eastern Region.

(iv) Laying of submarine optical fibre cable between Chennai and Andaman and
Nicobar Islands for providing high bandwidth connectivity to Andaman and

Nicobar Islands.
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(v) Providing mobile connectivity in 354 villages of uncovered areas of Bihar,
J&K, Ladakh, Border areas and other priority areas.

(vi) Provisioning of 4G based mobile service in 502 uncovered villages of
Aspirational Districts of Uttar Pradesh, Bihar, Madhya Pradesh and Rajasthan.

Statement

Number of Broadband subscribers in rural and urban areas of the country,
Licensed Service Area - wise

Sl. Name of Licensed Name of State/UT No. of Broadband
No. Service Area Subscribers
(LSA) (in lakh)
Rural Urban
1 2 3 4 5
1. Andhra Pradesh Andhra Pradesh 2346 3129
Telangana
2. Assam Assam 76.8 55.7
3. Bihar Bihar 2729 166.5
Jharkhand
4. Delhi Delhi 5.7 3734
Gujarat
5 Gujarat Daman and Diu 126.9 3039

Dadar and Nagar Haveli

6. Haryana Haryana 63.6 984

7. Himachal Pradesh Himachal Pradesh 36 205

8  Jammu and Kashmir Jammu and Kashmir 309 404
Ladakh

9.  Karnataka Karnataka 1524 2709

10. Kerala Kerala 100.3 148.1

Lakshadweep
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1 2 3 4 5
11.  Madhya Pradesh Madhya Pradesh 1759 2711
Chhattisgarh
12.  Maharashtra Goa 229 3541
Maharashtra
(excluding Mumbai)
13. Mumbai Mumbai 147 265.5
Arunachal Pradesh
Meghalaya
14.  North East Mizoram 36.7 37.7
Nagaland
Manipur
Tripura
15.  Odisha Odisha 111.8 65.2
16.  Punjab Punjab 783 167.7
Chandigarh
17. Rajasthan Rajasthan 1835 2115
18.  Tamil Nadu Tamil Nadu 122.7 3524
Puducherry
19. Uttar Pradesh (East) Eastern Uttar Pradesh 253 241.7
20. Uttar Pradesh Western Uttar Pradesh 1204 228.7
(West) Uttarakhand
21.  West Bengal Andaman and Nicobar 146.3 1542
Sikkim
West Bengal
(Excluding Kolkata)
22.  Kolkata Kolkata 135 1477
INDIA 2586.1 4288.3

Source: TRAI's data
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Free internet and wi-fi facilities in all villages

1494. SHRI SATISH CHANDRA DUBEY: Will the Minister of COMMUNICATIONS
be pleased to state:

(@ whether Government is planning to provide free internet and Wi-Fi facilities
in all the villages of the country for the benefit of farmers so that they could be
enlightened about the agricultural sector and updated information could be provided
to them regarding new development in this field; and

(b) if so, the measures/ action being taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
(SHRI DHOTRE SANJAY SHAMRADO): (a) and (b) No Sir. However, Govt. has created
mKisan Portal to provide free advisory services to the farmers and all others associated
with the farming and allied activities. More than 5 crore farmers are registered on the
portal and getting benefited from this service. Scientists of Indian Council of Agricultural
Research (ICAR) institutes and experts from Krishi Vigyan Kendras extend free advisory
services to the farming community through the portal as well as through WhatsApp
groups and other digital means. Further, Department of Agricultural Research and
Education /Indian Council of Agricultural Research has developed over 170 mobile
applications on various technologies which are hosted on the ICAR website to provide
free information.

Plan to provide free internet facility

1495. SHRI SATISH CHANDRA DUBEY: Will the Minister of COMMUNICATIONS
be pleased to state:

(@ whether it is a fact that a large number of people in the country are unable
to use free internet facility and they are not able to be online;

(b) if so, the details thereof and Government's reaction thereto;

(c) whether Government is planning to provide free internet facility specially to
those people who are unable to afford it; and

(d) if so, the details thereof and by when it is going to be implemented in
different parts of the country particularly in Bihar?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
(SHRI DHOTRE SANJAY SHAMRAO): (a) to (d) Telecom Regulatory Authority of
India (TRAI) submitted its recommendations to Department of Telecommunications
(DoT) on 'Encouraging Data usage in Rural Areas through Provisioning of Free Data'
dated 19-12-2016.

The recommendations were an outcome of the Consultation Paper on 'Free Data'
that was suo moto floated by TRAI on 19-05-2016 to address the issue of providing
free Internet access to consumers and to explore model(s) that could achieve the
benefits of offering 'free data' without infringing upon the 'Prohibition of Discriminatory
Tariffs for Data Services Regulations, 2016' of TRAI. The recommendations of TRAI are
as under:

(i)  Inorder to bridge the affordability gap for the persons residing in rural areas
and to support Governments efforts towards cashless economy by
incentivising digital means, the Authority recommends that a scheme under
which a reasonable amount of data say 100 MB per month may be made

available to rural subscribers for free.
(i)  The cost of implementation of the scheme may be met from USOF.

(iiiy To increase participation of other entities for incentivizing free data, there
is a need to introduce third party (Aggregator) to facilitate schemes which

are TSPs agnostic and non-discriminatory in their implementation.

(iv) Scheme for free data must be TSP-agnostic, must not involve any arrangement
between the TSP and the aggregator/content provider and should not be
designed to circumvent the "The Prohibition of Discriminatory Tariffs for

Data Services Regulations," notified on 8th February, 2016.
(v) The following mechanism is recommended:
. The Aggregators will need to register with DoT.

. The registrant must be a company registered under Indian Companies
Act, 1956.

. The validity of registration shall be 5 years.



28  Written Answers to [RAJYA SABHA] Unstarred Questions

. The registrant shall not either directly or indirectly, assign or transfer
the Registration in any manner whatsoever to a third party either in
whole or in part.

The recommendations were examined by the then Telecom Commission in its
meeting held on 08-09-2017 and were referred back to TRAI for clarifications /
reconsideration vide DoT letter dated 25-09-2017. TRAI submitted its response dated
29-11-2017 to the above reference from DoT.

The Government deliberated on the response of TRAI and decided not to accept
the recommendations of TRAI due to the following reasons:

(i) TRAI Recommendation No. 1 & 2: The concern with regard to availability
of affordable data services has been mitigated through competition in the
market. Therefore, for the holistic development of Internet ecosystem in the
country, a larger focus is required on connectivity, content availability in
local language and Digital literacy, instead of affordability.

(i)  TRAI Recommendation No. 3, 4 & 5: The aggregator model is targeted
towards those who are existing users of Internet but their usage may be
limited due to the price of data services. The issue of affordability has been
mitigated through competition in the market.

Besides, similar models of offering discounts through websites/ portals/ apps
(analogous to aggregator) are at present prevalent in many other sectors of the economy
wherein consumers are offered discounts for transactions through the websites/ portals/
apps. At present, there is no direct Government intervention which regulates such
websites/ portals/ apps. Therefore, there is no need for Government intervention to
regulate the aggregators through registration process.

Internet connectivity to avail online class/education facility to
students in remote areas

496. SHRI K.K. RAGESH: Will the Minister of COMMUNICATIONS be pleased
to state:

(@ whether any concrete proposals are being considered to ensure online
services to the far reaching and remotest areas, as physical connectivity and commutation
is restricted due to COVID-19 pandemic;
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(b) if so, the details thereof;

(¢) whether any specific measures are being mooted to ensure internet
connectivity to avail online class/education facility to students in remote areas, in the
light of COVID-19 pandemic; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
(SHRI DHOTRE SANJAY SHAMRAO): (a) and (b) Ministry of Electronics and
Information Technology (MeitY) is implementing Common Service Centers project (CSC-
2.0: A Way Forward) to cover 2.50 lakh Gram Panchayats (GPs) by establishing self-
sustainable functional Common Services Centers (CSCs) across the country. As on 31st
July, 2020, 2,65.887 CSCs are functional at GP level. These CSCs are providing approx
400+ services electronically to the citizens, at their locality related to banking, insurance,

education and skill development, health, agriculture, certificates etc.

(c) and (d) Internet connectivity is being provided by various Telecom Service
Providers and Internet Service Providers. Further, BharatNet project being implemented
in a phased manner using Universal Service Obligation Fund (USOF) envisages provision
of broadband/ internet connectivity to the Gram Panchayats (GPs) in the country.

Telecom equipment of China used by domestic telecom operators

497. SHRI K.C. RAMAMURTHY: Will the Minister of COMMUNICATIONS be

pleased to state:

(@ in what manner, the Ministry will ensure safety from 'back door' or 'trap door’'

vulnerabilities, particularly from China, in telecom networks;

(b) percentage of Chinese telecom equipment being used by various telecom

operators in the country, including public sector, company-wise;

(c) whether Ministry has proposed any network audit by all telecom companies;

and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
(SHRI DHOTRE SANJAY SHAMRADO): (a) Sir, Government is aware that in modern age,
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the telecom equipments and networks used, for provisioning of telecom services are
prone to spyware/malwares including the backdoor and trapdoor vulnerabilities. A
comprehensive security guideline in the form of license Amendments have been issued
to Telecom Service Providers on 31.05.2011 in Access Service Licenses and on 3rd June'
2011 for other licenses in consultation with MHA and after due deliberations with
Industry. These amendments were subsequently incorporated as a separate chapter on
Security Conditions in Unified License.

Vide these License conditions, it is mandated that Telecom Service Providers are
responsible for the security of their network. It is also mandated that only those
network elements shall be inducted into their Telecom Network, which have been tested
as per relevant contemporary Indian or International Security Standards.

Further, it has also been mandated under license term and conditions that only
the resident Indian citizen shall be the Chief Officer in charge of technical network
operations, Chief Security Officer/Chief Information Security Officer, System Administrator
and in-charge of Telecom Network and Switches.

The Government has brought out Indian Telegraph (amendment) Rules (Gazette
notification dated 5th Sep 2017), which mandates prior mandatory testing and certification
in respect of parameters as determined by the telegraph authority from time to time.
Security testing framework is under the overall framework of Mandatory Testing and
Certification of Telecom Equipment (MTCTE), entrusted to Telecom Engineering Centre

(TEC).

The National Centre for Communication Security (NCCS) has been established
and entrusted with the responsibility to develop Indian Telecom Security Assurance
Requirements (ITSARs) for telecom equipment for testing and certification to ensure
security in digital communication.

(b) The Telecom Service Providers (TSPs) procure and deploy telecom equipment
from vendors based on their techno-commercial interests provided they adhere to the
security provisions given in the license. Hence, no such data is maintained by Department
of Telecommunications (DoT). However, the information received from TSPs in this
regard is submitted below:-

()  Reliance Jio Infocomm Limited (RJEL), as a telecom service provider has riot
deployed any telecom equipment from ZTE and Huawei in its network, for
providing various telecom services under its Unified License.
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(i) Vodafone Idea Limited (VIL), follows a multi-vendor strategy for procuring
equipment for different requirements in its network and has always been
compliant to the various security related requirements placed upon it by the
DoT notifications.

(iiiy Bharti Airtel Limited (BAL), uses telecom equipment of several vendors
partners including Indian, American, European, Chinese across the different
network domains- radio, core and transport and follow a multi-vendor

approach for its networks to build robust and secure networks.

(iv) Bharat Sanchar Nigam Limited (BSNL), has 44.4 % of its mobile network
equipment from M/s ZTE and 9.0 % from M/s Huawei.

(v) Mahanagar Telephone Nigam Limited (MTNL), has 10 % of its mobile

network equipment from Chinese equipment manufacturers.
() Yes, Department has proposed network audit by all Telecom companies.

(d) As per condition no 39.6 of Chapter VI of Unified License, each licensee
have to undertake an audit of their networks or get their networks audited from security

point of view once in a financial year from a network audit and certification agency.

Further, the Department of Telecommunications on 06.12.2019 has directed the
Telecom Service Providers i.e. Bharat Sanchar Nigam Limited, Mahanagar Telephone
Nigam Limited, Reliance Jio Infocomm Limited, Bharti Airtel Limited and Vodafone Idea

Limited to carry out Special Security Audit of their network by an external agency.
Rural banking infrastructure

498. SHRI K.C. RAMAMURTHY: Will the Minister of COMMUNICATIONS be
pleased to state:

(@ whether it is a fact that India Post Payments Bank (IPPB) has been able to
penetrate into rural areas successfully and start its services in over 1 lakh Post Offices;

(b) whether it is also a fact that rural banking infrastructure has been doubled
since start of IP PB; and

() if so, in what manner Ministry is pushing further to take IPPB to the
doorsteps of rural people through Post Men and Gramin Dak Sevaks?
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THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
(SHRI DHOTRE SANJAY SHAMRAO): (a) Yes Sir.

(b)  YesSir.

() Services of India Post Payments Bank (JPPB) are being provided at doorstep
through Postmen and Grarnin Dak Sevaks. IPPB has equipped 1.8 Lakh Postmen and
Gramin Dak Sevaks with Smartphones and biometric devices to provide such doorstep
banking services including completely paperless and instant Account Opening, Cash
Deposits/ Withdrawal, Money transfers, Bill Payments and Government to Citizen (G2C)
Payments.

Broadband connections in Gram Panchayats

499. SHRI C.M. RAMESH: Will the Minister of COMMUNICATIONS be pleased
to state:

(@ the number of Gram Panchayats in different States of the country that have
been provided with Broadband connections in the last two years, the details thereof;
and

(b) the amount allocated for this purpose, maintenance of existing broadband
facilities in Gram Panchayats and the actual amount spent so far in this regard, the
details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
(SHRI DHOTRE SANJAY SHAMRADO): (a) BharatNet project is being implemented in
a phased manner to provide broadband connectivity to all the Gram Panchayats (approx.
2,50,000) in the country. Bharat Broadband Network Limited (BBNL) is executing this
project. Under this project, the details of the number of Gram Panchayats (GPs) in
different States of the country that have been provided with Broadband connectivity
in the last two years are as follow:-

SI. No. Financial year Number of GPs (Including BHQs) made
service ready during the year

1 2018-19 11,632

2. 2019-20 38,277
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(b) The total cost of the BharatNet project, approved by the Cabinet on
19.07.2017, is ¥ 42,068 crore (exclusive of GST, octroi and local taxes), out of which
¥ 36,022 crore is for Capex and ¥ 6046 crore is for Opex. As on 01st September 2020,
T 22,267 crore has been disbursed towards Capex and 2,206 crore toward Opex by
BBNL.

Protection of digital rights of users

500. SHRI RIPUN BORA: Will the Minister of COMMUNICATIONS be pleased
to state:

(@ whether Government proposes to monitor and put surveillance in all calls

from landline and mobile services;
(b) if so, the reasons behind breach of the freedom of digital rights of users;

() whether such surveillances will protect the users from spyware and or third

party hackers; and
(d) if so, commitment of Government to protect the rights of users therein?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
(SHRI DHOTRE SANJAY SHAMRAO): (a) No Sir. The Government has no proposal

to monitor and put surveillance on all calls from landline and mobile services.
(b) It does not arise in view of (a) above.
(c) It does not arise in view of (a) above.
(d) It does not arise in view of (a) above.
Broadband connectivity under ‘BharatNet' scheme

1501. SHRI SHAKTISINH GOHIL: Will the Minister of COMMUNICATIONS be
pleased to state:

(@ whether it is a fact that 2,55,000 Gram Panchayats were proposed to be
provided with broadband connectivity under '‘BharatNet' scheme, if so, the reason for
pendency of the work for providing 1,10,000 Gram Panchayats with satellite tele-
communication facility as on 31st March, 2020;

tOriginal notice of the question was received in Hindi.
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(b) number of panchayats covered with net connectivity as on 1 st September,

2020 out of those panchayats connected under BharatNet; and

(c) the details of investment plan under BharatNet project along with amount

invested as on 1st September, 2020?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
(SHRI DHOTRE SANJAY SHAMRADO): (a) BharatNet project is being implemented in
a phased manner to provide broadband connectivity to all the Gram Panchayats (approx.
2,50,000) in the country. Bharat Broadband Network Limited (BBNL) is executing the
project. As on 31.03.2020, a total of 1,38,409 GPs have been made Service Ready, out
of which 2148 GPs were on Satellite Media.

BharatNet is a project of mega nature and the GPs are widely dispersed across
the country in rural and remote areas. All out efforts are being made to expeditiously
implement the project. The delay in the implementation of the project is mainly on

account of:-

(i) Delay in the initial commencement of the project as the work on the project
began in the second half of 2014 due to field survey of GPs and pilot testing

of the technology model.

(i) In Phase-I, only one media (i.e. is underground Optical Fibre Cable) has
been used to cover GPs, and Right of Way (RoW) issues have delayed the

implementation.

(iii) Under Phase-11, about 65,000 GPs in 8 States are under implementation under
State-led model, and delay in their implementation is also adversely affecting

the completion of the Project.

(b) As on 01.09.2020, a total of 1,43,885 GPs have been made Service Ready.
Further, Wi-Fi Hot-Spots have been installed in 69,615 GPs and 2,43,545 FTTH

connections have been provided.

(c) The total cost of BharatNet, approved by the cabinet on 19.07.2017, is
¥ 42,068 crore (exclusive of GST, Octroi and local taxes, and as on 01 September 2020,
% 24,473 crore has been disbursed by BBNL.
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Mobile connectivity issues across the country

502. SHRI K.R. SURESH REDDY:
SHRI VAIKO:

Will the Minister of COMMUNICATIONS be pleased to state:

(@ whether it is a fact that people are facing lot of difficulties due to mobile

connectivity issue across the country;

(b) the number of complaints received regarding weak signal, call drop, weak

connectivity during the conversation during the last three years;

(c) whether any guidelines have been issued to mobile network service providers

to improve the mobile connectivity, including strengthening tower signals;
(d) if so, the details thereof;

(e) the amount deposited by mobile operators for not meeting the norms, during

the last three years, State-wise and operator-wise; and

(f)  whether TRAI has issued new quality norms for 4G networks, the details

thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
(SHRI DHOTRE SANJAY SHAMRAO): (a) People may face difficulties due to mobile
connectivity issue which arise due to many reasons including characteristics of radio
propagation for wireless communications, non-availability of sites due to acquisition

problems, non-availability of free channel to serve a call attempt etc.

(b)  The number of incidents of Mobile Call Drops/ Improper Network Coverage
reported through Centralised Public Grievance Redressal And Monitoring System
(CPGRAMS) to Department of Telecommunications (DoT) for the last three years
2017,2018, 2019 and current year (upto 31st August, 2020) are 4534, 1678,1162 and 149

respectively.

Moreover, as reported by Telecom Regulatory Authority of India (TRAI), details
of connectivity incidences received in TRAI during the last three years against various

Telecom Service Provider (TSPs) are given below:-
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Sl. No. Nature of Complaints 2017-18 2018-19 2019-20
1 Call Drop 748 862 568
2. Poor Mobile Signal 3402 5595 9145

(€©) TRAI has laid down the standards of Quality of Service for the mobile
network service providers to improve the mobile connectivity, including strengthening

tower signals.

(d) TRAI has laid down the standards of Quality of Service for Basic Telephone
Service (Wireline) and Cellular Mobile Telephone Service Regulations, 2009 dated 20th
March 2009 and amended from time to time for mobile network service providers to
improve the mobile connectivity, including strengthening tower signals.

() Wherever the standard/benchmark is not met, the explanation of the service
providers is called for by TRAI and after considering the explanation submitted by
service providers in this regard, TRAI imposes financial disincentives for non-compliance
with the benchmark.

State-wise details of amount deposited by mobile operators is not maintained in
TRAI for not meeting the benchmarks. Further, operator-wise details of amount deposited
by operators w.e.f. 01.04.2017 is given below:-

Sl. No. Mobile Operator Amount Deposited (3)
1 Aircel/Dishnet 1,16,50,000
2. Bharti Airtel 1,93,00,000
3. BSNL 85,50,000
4. Idea 1,55,00,000
5. MTNL 3,50,000
6. Reliance Jio 85,00,000
7. Telewings 37,50,000
8. Tata 1,63,00,000

9. \Vodafone 1,99,50,000
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(f)  The network related parameters were reviewed and notified on 18.08.2017.
Two new parameters for assessing call drop in mobile network, viz. Drop Call Rate(DCR)
spatial distribution measure (benchmark < 2%) implies that at-least 90% of Cells in the
network should perform better than specified 2% benchmark on at-least 90% of days.
Similarly, another new parameter, DCR temporal distribution measure (benchmark < 3%)
will give confidence that on at-least 90% of Days, network performed better than
specified 3% benchmark for at-least 97% of the Cells. The regulations have since come
into force from 1st October, 2017. Moreover, TRAI in the year 2018 has also introduced
new QoS parameters (Uplink Packet Drop Rate and Downlink Packet Drop Rate) for
assessing 4G Voice over Long Term Evolution (VOLTE) networks.

Withdrawal of 4G allotment from BSNL

503. SHRI M. SHANMUGAM: Will the Minister of COMMUNICATIONS be
pleased to state:

(@ whether Bharat Sanchar Nigam Ltd. (BSNL) had been allocated 4G spectrum
earlier, the details thereof;

(b) if so, the reasons for withdrawing the allotment of 4G spectrum from BSNL;
and

(c) the measures taken to infuse working capital and to provide more telecom
operational functions to BSNL to make it more viable, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
(SHRI DHOTRE SANJAY SHAMRAO): (a) No Sir.

(b) The question does not arise.

(¢) BSNL has informed that cash inflow from operations are sufficient to meet
working capital requirement of BSNL for telecom operational need.

Information security audit of telecom operators

504. SHRI JYOTIRADITYA M. SCINDIA: Will the Minister of
COMMUNICATIONS be pleased to state:

(@ whether Government has directed all the telecom operators in the country
to undertake an information security audit of their networks and submit report(s);



38  Written Answers to [RAJYA SABHA] Unstarred Questions

(b) if so, whether Government has received reports that Chinese vendors have
installed back doors and trap doors in the telecom networks of other countries; and

(c) if so, the steps taken by Government to ensure no such gaps in our telecom

networks?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
(SHRI DHOTRE SANJAY SHAMRADO): (a) Sir, As per condition no 39.6 of Chapter VI
of Unified License, each licensee have to undertake an audit of their networks or get
their networks audited from security point of view once in a financial year from a
network audit and certification agency. Further, the Department of Telecommunications
on 06.12.2019 has directed the Telecom Service Providers i.e., Bharat Sanchar Nigam
Limited, Mahanagar Telephone Nigam Limited, Reliance Jio India Limited, Bharti Airtel
Limited and Vodafone Idea Limited to carry out Special Security Audit of their network

by an external agency.

(b) Government is aware about the Report of Permanent Select Committee on
Intelligence of US Government titled "Investigative Report on US National security
issues posed by Chinese Telecommunications Companies Huawei and ZTE" as well as
US Federal Communications Commission (FCC) recent orders designating Huawei
Technologies Company and ZTE Corporation, along with their parent companies and

their affiliates, as companies posing a national security threat to the US.

(c) Itis a known fact that in the modern age, telecom equipment and networks
used for provisioning of telecom services are prone to spyware/malwares etc., emanating
from the equipment itself or embedded software contained in it or from antisocial or anti
national individuals or agencies.

To address these security concerns and gaps related to telecom Network,
comprehensive guidelines in the form of license Amendments have been issued to
Telecom service providers on 31.05.2011 in Access Service licenses and on 3rd June'
2011 for other licenses, in consultation with MHA and after due deliberations with
Industry. These amendments have been incorporated in Unified License as a chapter

on Security Conditions.

The Government has brought out Indian Telegraph (amendment) Rules (Gazette
notification dated 5th Sep 2017), which prescribes that any telegraph which is used or
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capable of being used with any telegraph established, maintained or worked under the
licence granted by the Central Government in accordance with the provisions of section
4 of the Indian Telegraph Act, 1885 (hereinafter referred to as the said Act), shall have
to undergo prior mandatory testing and certification in respect of parameters as
determined by the telegraph authority from time to time. Security testing framework is
under the overall framework of Mandatory Testing and Certification of Telecom Equipment
(MTCTE), entrusted to Telecom Engineering Centre (TEC).

The National Centre for Communication Security (NCCS) has been established
and entrusted with the responsibility to develop Indian Security Assurance Requirements
(ITSARs) under the framework of MTCTE for telecom equipment for Security testing
and certification to ensure security in digital communications.

CGHS facilities to Kendriya Vidyalayas

505. SHRI V. VIJAYASAI REDDY: Will the Minister of EDUCATION be pleased
to state:

(@ whether it is a fact that CGHS facilities to teachers and employees of KVs
are not extended to all KVs in all the States;

(b) whether it is also a fact that KVs in Andhra Pradesh are deprived of CGHS
facility;

(c) if so, the reasons therefor; and

(d) by when the Ministry is going to extend CGHS facilities to employees and
teachers in KVs of Andhra Pradesh?

THE MINISTER OF EDUCATION (SHRI RAMESH POKHRIYAL 'NISHANK?"):
(a) to (d) Central Government Health Scheme (CGHS) is a contributory health Scheme
primarily meant for the serving/retired employees of the Central Government and their
dependent family members residing in CGHS covered areas. Some Autonomous/
Statutory Bodies have been extended CGHS facilities either to their serving employees
or serving as well as retired employees. Presently CGHS facilities are being provided
to serving employees of Kendriya Vidyalaya Sangathan (KVS) in the following CGHS
covered cities viz. Delhi, Kolkata, Mumbai, Chennai, Bengaluru and Hyderabad only
and to retired employees of KVS only in Delhi/NCR subject to the condition that they
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were having a valid CGHS card 'while in service'. The serving employees of KVS who
have not been extended CGHS facility are given medical facilities under CS (MA) Rules,
1944,

With the expansion of CGHS, the available resources with the CGHS were
considerably strained and had a significant effect on its performance. The Government
accordingly decided not to extend CGHS facilities to any new organization/category
due to severe resource crunch.

Provisions in Article 30 of the Constitution for religious teachings
506. SHRI ANIL DESAI: Will the Minister of EDUCATION be pleased to state:

(@ whether under Article 30 of the Constitution, minority communities have
freedom to establish their educational institutions and prescribe religious teachings at
their will;

(b) whether Quranic and Arabic studies is also a part of several religious
minority institutions in the country, if so, the details of such institutions, State-wise
and curriculum prescribed therein;

(c) whether such freedom is also available to Hindus and their scriptures such
as Gita, Ramanayan and Mahabharata, etc. can also be taught in educational institutions
run by Central Government and State Governments; and

(d) if so, the details of such institutions and, if not, the reason therefor?

THE MINISTER OF EDUCATION (SHRI RAMESH POKHRIYAL 'NISHANK"):
(a) to (d) Article 30 (1) of the Constitution of India states that all minorities, whether
based on religion or language, shall have the right to establish and administer educational
institutions of their choice. As per Article 30(1), minority communities can establish
their own educational institutions. Education is included in the Concurrent List of the
Constitution. Central Universities are created under the Acts of Parliament. The Central
Universities are autonomous bodies and they are free to develop their own courses and
curricula.

Facilities to students for e-learnings
507. SHRI ANIL DESAI: Will the Minister of EDUCATION be pleased to state:

(@ whether it is a fact that due to lockdown in various parts of country, large
number of schools both private and Government have to shift towards e-learnings;
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(b) if so, whether all the students of Government schools have access to
computers and mobile phones with internet facilities and whether all the schools are
equipped with these gadgets and teacher and students are well trained to handle it;
and

(c) whether Government has ensured availability of e-learning gadgets to poor
students, if so, the details thereof?

THE MINISTER OF EDUCATION (SHRI RAMESH POKHRIYAL 'NISHANK"):
(a) and (b) Online classes are being conducted at the schools by employing various
digital tools which are available online as well as offline. The tools are available in the
form of DIKSHA portal (https://diksha.gov.in/), SWAYAM Portal (swayam.gov.in),
SWAYAM Prabha, DD Channel, e-Pathshala (https://epathshala.nic.in/), NROER
(National Repository of Open Educational Resources) portal (https://nroer.gov.in/
welcome), radio, community radio and CBSE podcasts etc. The medium of TV, radio has
been used for the students who do not have digital means.

India Report- Digital Education June 2020

The State/ UT Governments have also managed the critical task of providing
digital education at the door step of the students. The report can be accessed
here:

https://mhrd.gov.in/sites/upload files/mhrd/files/India_Report_Digital_
Education_ 0.pdf

PRAGYATA Guidelines on Digital Education

Keeping in view the availability of digital infrastructure, guideline briefs on various
modes of digital education including online mode that depends more on availability
of internet, partially online mode that utilizes the blended approach of digital
technology and other offline activities, partial and offline mode that utilizes
television and radio as a major medium of instruction of education. The guidelines
can be accessed at:

https://mhrd.gov.in/sites/upload files/mhrd/files/prasrvata-guidelines_0.pdf

An Integrated Teacher Training Programme called NISHTHA has been launched,
it is a capacity building programme for "Improving Quality of School Education
through Integrated Teacher Training".

https://itpd.ncert.gov.in//
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(c) By accessing the local situation, with the onsite report from the concerned
authorities, after analysing the needs and requirements, States are advised to do the

needful to the students.
Studies and syllabus during COVID-19 pandemic

508. SHRI MANAS RANJAN BHUNIA: Will the Minister of EDUCATION be

pleased to state:

(@ whether Government had initiated any step to ensure that the school going

students don't lag behind in their studies and syllabus during COVID-19 pandemic;

(b) if so, the details of steps taken to help States to arrange online classes,

funds sanctioned and utilized since April 2020 till date;

(c) whether itis a fact that, several States don't even have the basic infrastructure

to cater to the need of internet based school learning in Government schools; and

(d) if so, the details of connectivity scenario in the States and pending projects
of BharatNet?

THE MINISTER OF EDUCATION (SHRI RAMESH POKHRIYAL 'NISHANK?"):
(a) to (c) During COVID-19 Pandemic, Ministry of Education has held several
consultations with the States and UTs at various levels and taken many initiatives to
ensure that the school going students don't lag behind in their studies during COVID-

19 pandemic which include the following:
PM eVIDYA:

A comprehensive initiative called PM eVIDYA has been initiated which unifies all
efforts related to digital/online/on-air education to enable multi-mode access to

education. The initiative includes:

. DIKSHA (Digital Infrastructure for Knowledge Sharing) : DIKSHA is the
national platform for school education available for all states and the central
government for grades 1 to 12. It can be accessed through a web-portal and
mobile application. It provides access to a large number of curriculums

linked e-content through several use cases and solutions such as QR coded
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Energized Textbooks (ETBSs), courses for teachers, quizzes and others. It is
the 'one nation; one digital platform' for school education.

In April, 2020 VidyaDaan was launched as a national content contribution
program that leverages the DIKSHA platform and tools to seek and allow
contribution/donation of e-learning resources for school education by
educational bodies, private bodies, and individual experts.

. Access through TV channels- Swayam Prabha TV Channels : Swayam
Prabha DTH channels are meant to support and reach those who do not
have access to the internet. 32 channels are devoted to telecast high quality

educational programmes.

. Swayam MOOC:s for open schools and pre-service education: Online MOOC
courses relating to NIOS (grades 9 to 12 of open schooling) are uploaded
on SWAYAM portal; around 92 courses have started and 1.5 crore students
are enrolled. Students and teachers can access all the course modules - text,
videos and assessment questions etc. through SWAYAM.

. Extensive use of Radio, Community radio and Podcasts : Radio broadcasting
is being used for children in remote areas who are not online. 289 Community
Radio Stations have also been used to broadcast content for NIOS for
grades 9 to 12. A Podcast called Shiksha Vani is being effectively used by
learners of grades 9 to 12. It contains over 430 pieces of audio content for
all subjects of grades 1 to 12.

. For the differently-abled : One DTH channel is being operated specifically
for hearing impaired students in sign language. For visually and hearing
impaired students, study material has been developed in Digitally Accessible
Information System (DAISY) and in sign language; both are available on
NIOS website/ YouTube.

. E-textbooks : The e-textbooks can be accessed using e-Pathshala web portal
and mobile app (Android, i0S, Windows). More than 600 digital books
including 377 e-textbooks (grades 1 to 12) and 3,500 pieces of audio and
video content of NCERT are available in the public domain in various
languages (Hindi, English, Sanskrit and Urdu).
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. National Repository of Open Educational Resources (NROER) : NROER is
an open storehouse of e-content. Nearly 17,500 pieces of e-content are

available for all grades for various school subjects.

. Rationalisation of Syllabus for Summative Examinations : CBSE has reduced
the syllabi only for the purpose of examinations to the extent of thirty
percent. This has been done in view of change in the mode of conduct of

classroom transaction which is new both for parents and teachers.

Alternative Academic Calendar : A week-wise plan for grades 1 to 12 has been
developed in three languages by NCERT. It consists of interesting activities and
challenges related to topics/themes in the syllabus. It maps the topics/themes
with the learning outcomes and facilitates teachers/parents to assess the progress
in students' learning in a variety of ways. Also links for e-resources have been

provided for those learners who have access to the internet.

PRAGYATA Guidelines on Digital Education : These guidelines have been
developed with a focus on online/blended/digital education for students who are
presently at home due to the closure of schools. The guidelines recommend
screen time for different categories of students. It also provides sufficient Do's
and Don'ts regarding ergonomics and cyber safety. There are infographics on how
to use devices and have proper posture during the online classes. The guidelines

can be accessed at:
https://mhrd.gov.in/sites/upload files/mhrd/files/pragyata-guidelines_0.pdf

MANODARPAN for psychosocial support : 'MANODARPAN' covers a wide
range of activities to provide psychosocial support to students, teachers and
families for Mental Health and Emotional Wellbeing during the COVID outbreak
and beyond.

Learning Enhancement Guidelines for continuous learning: In order to enable
online education benefit to the students of every category, the following Learning

Enhancement Guidelines have been issued on 19 August 2020:

. Learning enhancement during COVID-19 for students without digital devices.
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. Learning enhancement during COVID-19 for students with limited access to

digital devices.

. Learning enhancement during COVID-19 for students with digital devices.

The guidelines can be accessed at:

https://www.mhrd.gov.in/sites/upload_filehs/mhrd/files/Learning_

Enhancement_0.pdf

To mitigate the effect of covid-19, Department of School Education and Literacy
have allocated ¥ 818.17 crore to promote online learning through digital initiatives,
T 267.86 crore for online teacher training to ensure continuous professional development

of teachers.

(d) Internet access under BHARAT NET scheme has been made available to
Govt institutions and to improve the internet connectivity in rural areas. The CSC
e-Governance Services India Ltd. (CSC-SPV) of Ministry of Electronics and Information
Technology (MEITY) has been assigned the task of providing Fibre to the
Home (FTTH) connectivity to the Government Institutions, including schools.
This project is for providing Internet connection to Government schools in respective
Gram Panchayats. The State-wise status of digital access in schools is given in the

Statement.



Statement

State-wise status of Digital Access in Schools (as in June, 2020)

Sl. Activities Andaman Andhra Aruna- Assam Bihar Chhattis- Dadra Delhi Goa Gujarat Haryana Hima- Jammu Jhar- Karna- Kerala Ladakh
No. and Pradesh chal garh and chal and khand taka
Nicobar Pradesh Nagar Pradesh Kash-
Islands Haveli + mir
Daman
and Diu
1. Digital Y Y Y Y Y Y Y Y Y
Classroom
2. ICT Labs Y Y Y Y Y Y Y Y Y
3. Online Admission Y Y Y Y Y
4.  E-content Y Y Y Y Y Y Y Y Y Y
repository
5. E-Books Y Y Y Y Y Y Y Y Y Y
6.  Offline books Y Y Y Y Y Y Y Y Y
7. Interactive Y Y Y Y Y Y Y Y Y Y
Resources
8.  Educational TV Y Y Y Y Y Y Y Y
9.  Educational Radio Y Y Y Y Y

channel
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10. WebTV Channels Y Y Y Y Y
11. E-Learning Portal Y Y Y Y Y Y Y Y
12. Computer Based Y Y Y Y Y Y Y Y Y Y
Learning
13. Mobile Application Y Y Y Y Y
14. Civil Society Y Y Y Y Y Y Y
Partnership
15. Digital Initiatives Y Y Y Y Y Y Y
for Competitive
Exams
16. Other Initiatives Y Y Y Y Y Y Y Y Y Y
Sl Activities Laksha- Madhya Mahara- Mani- Mizo- Megha- Naga- Odisha Pudu- Punjab Rajas- Sikkim Tamil Telan- Tripura Uttar Uttara- West
No. dweep Pradesh  shtra pur  ram laya  land cherry than Nadu gana Pradesh khand Bengal
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20
1. Digital Y Y Y Y Y Y Y Y Y Y
Classroom
2. ICT Labs Y Y Y Y Y Y Y Y Y Y Y Y Y
3. Online Y Y Y Y Y Y Y
Admission
4. E-content Y Y Y Y Y Y Y Y Y Y Y Y Y Y
repository
5. E-Books Y Y Y Y Y Y Y Y Y Y Y Y Y Y Y Y
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1 2 3 10 11 12 13 14 15 16 17 18 19 20

6.  Offline books Y Y Y Y Y Y Y Y Y Y Y

7. Interactive Y Y Y Y Y Y Y Y Y
Resources

8.  Educational TV Y Y Y Y Y Y Y

9.  Educational Y Y Y Y Y Y
Radiochannel

10. WebTV Y Y Y Y Y Y Y Y
Channels

11. E-Learning Y Y Y Y Y Y Y Y Y Y
Portal

12. Computer Based Y Y Y Y Y Y Y Y Y
Learning

13. Mobile Y Y Y Y Y Y Y Y Y Y
Application

14. Civil Society Y Y Y Y Y Y Y Y
Partnership

15. Digital Y Y Y
Initiatives for
Competitive
Exams

16. Other Y Y Y Y Y Y Y
Initiatives
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Online classes for students of rural Government schools

509. SHRI MANAS RANJAN BHUNIA: Will the Minister of EDUCATION be

pleased to state:

(@ whether it is a fact that, Government has miserably failed to ensure online
classes for the students of rural Government schools of the country during COVID-19

pandemic;

(b) whether most of Government schools suffered in providing virtual classes
for their students as there has been no infrastructure regarding internet connectivity
in schools, Gram Panchayats are not connected with internet, and most of the students

do not have access to smartphone or computer or internet;

(c) whether Government has initiated any step to connect the schools/ Gram

Panchayats with basic internet facility; and
(d) if so, the details thereof?

THE MINISTER OF EDUCATION (SHRI RAMESH POKHRIYAL 'NISHANK?"):
(a) and (b) In order to enable online education benefit to the children of every category

and teachers, Learning Enhancement Guidelines have been issued.

https://www.mhrd.izov.in/sites/upload_filehs/mhrd/files/

Learning_Enhancement_0.pdf

The Learning Enhancement Guidelines has been released on 19 August 2020
during the challenging times of the COVID-19 pandemic. These have been prepared on

the basis of the recommendations and reports of States/UTs which are as following:
. Learning enhancement during COVID-19 for students without digital devices.

. Learning enhancement during COVID-19 for students with limited access to

digital devices.
. Learning enhancement during COVID-19 for students with digital devices.

(c) and (d) Internet access under BHARAT NET scheme has been made available
to Govt institutions and to improve the internet connectivity in rural areas the CSC e-
Governance Services India Ltd (CSC-SPV) of MEITY has been assigned the task of
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providing Fibre to the Home (FTTH) connectivity to the Government Institutions,
including schools. This project is for providing Internet connection to Government

schools in respective Gram Panchayats.
Lack of Internet facilities for disadvantaged students

510. SHRI SUSHIL KUMAR GUPTA: Will the Minister of EDUCATION be pleased

to state:

(@ whether Government is aware that only about 25 per cent of Indian
households have internet facility and for rural households, that number drops to 15

percent;

(b) what are the steps being taken for the online education of the worst affected,

the marginalised, rural and poor population; and

(c) whether Government has plans to have a proper policy on digital education,

infrastructure and multiple languages?

THE MINISTER OF EDUCATION (SHRI RAMESH POKHRIYAL 'NISHANK"):
(a) As per the information provided by the D/o Telecommunication, there are 29.83 rural
internet subscribers per 100 population in the country as on 31.12.2019, based on latest
"Indian Telecom Service Performance Indicators Report" of TRAL.

(b) Government is committed to ensure equal access to online education for all
sections of society. Online resources are provided through the various initiatives of the
Government -SWAYAM, Swayam Prabha, DIKSHA, e-Pathshala, e-PG Pathshala, Virtual
Labs, National Digital Library (NDL) and National Repository of Open Educational
Resources (NROER). A comprehensive initiative called PM eVIDYA has been initiated
which unifies all efforts related to digital/online/on-air education to enable multi-mode

access to education. The initiative includes:-

(i) Higher Educational Institutions (HEIs) ranked in top 100 NIRF or NAAC
score of 3.26 can offer online programme without prior approval of UGC.
Institutions with NAAC score of 3.01 to 3.25 can offer online programme

with prior approval of UGC.

(i) For conventional courses, the online content has been increased from up

to 20% to 40% in regular degree programmes.
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(iiiy DIKSHA the nation's digital infrastructure for providing quality e-content
for school education in states/UTs: and QR coded Energized Textbooks for

all grades (one nation, one digital platform).

(iv) Study materials have been provided on an experimental basis for 12 channels
for classes 1 to 12 on SWAYAM Prabha and actions are expedited to run
these channels in a full-fledged manner.

(v) Extensive use of Radio, Community radio and CBSE Podcast- Shiksha Vani.

(vi) Special e-content for visually and hearing impaired developed on Digitally
Accessible Information System (DAISY) and in sign language on NIOS
website/ YouTube.

(c) National Education Policy 2020 has provisions for digital education,
infrastructure and creation of contents in multiple languages. The details can be
accessed on -https://www.mhrd.gov.in/sites/upload_Files/mhrd/files/NEP_Final _
English_0.pdf

Steps taken by UGC to ensure compliance of rules

511. SHRI SUSHIL KUMAR GUPTA: Will the Minister of EDUCATION be pleased
to state:

(@ whether the University Grants Commission has drawn any plan to ensure
that the minimum duration, nomenclature and qualification for degree programme under
which they are enrolling is strictly as per its notification on specification of degree and

its amendments; and

(b) the steps taken for listing the precautions needed to be taken by students

before enrolling in Open and Domestic Learning (ODL) programmes?

THE MINISTER OF EDUCATION (SHRI RAMESH POKHRIYAL 'NISHANK"):
(a) The University Grants Commission (UGC) has informed that in exercise of the
powers conferred by subsection (3) of Section 22 of The UGC Act, 1956, the UGC has
issued the notification on Specification of Degrees in March 2014 and its amendments
from time to time (https://www.ugc.ac.in/lUGC Regulations.aspx). These specifications
prescribe the nomenclature, level, duration and entry qualification along with the
guiding principles, for compliance by all the Higher Educational Institutions.
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Further, vide its D.O. No. F. 21-13/2019 (CPP-II) dated 20th January, 2020, UGC has
communicated to the Vice Chancellors of all Universities, to abide by the provisions
of section 22 of the UGC Act and award only those degrees as specified by UGC.

(b) The UGC from time to time has issued various directions/instructions
regarding precautions to be taken by students before enrolling for programmes offered
under Open and Distance(ODL) and/or Online Learning mode. A public notice in this
regard has been issued by UGC and the same can be accessed at https://www.ugc.ac.in/
pdfnews/6981874 Public-Notice-DEB.pdf

Aims of NEP to address current educational challenges

512. SHRI SUSHIL KUMAR GUPTA: Will the Minister of EDUCATION be pleased
to state:

(@ whether it is a fact that the New National Education Policy (NEP) aims to
address current educational challenges while envisioning to equip every child for
future opportunities and challenges; and

(b) if so, what measures does Government propose to take which can help curb
dropout rates in later years of schooling?

THE MINISTER OF EDUCATION (SHRI RAMESH POKHRIYAL 'NISHANK?"):
(a) Yes Sir. The key overall thrust of the National Education Policy (NEP), 2020, as laid
down in the fundamental principles that will guide both the education system at large,
as well as the individual institutions within it, is emphasis on conceptual understanding,
rather than rote learning and learning for exams. The focus is on children learning how
to learn. It aims at not only cognitive development, but also building character and
creating holistic and well-rounded individuals equipped with the key 21 st century
skills.

(b) NEP emphasizes to bring Out of School Children back to schools and to
prevent children from dropping out by providing effective and sufficient infrastructure
in the schools, regular trained teachers at each stage, safe and practical conveyances
and/or hostels, alternative and innovative education centres and by achieving universal
participation in school by carefully tracking students as well as their learning levels.
Further, under Centrally Sponsored Scheme of Samagra Shiksha, financial assistance is
provided to the States and UTs for various activities to reduce number of dropouts,
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which include opening/strengthening of new schools upto senior secondary level,
construction of school buildings and additional classrooms, setting up, up-gradation
and running of Kasturba Gandhi Balika Vidyalayas, setting up of residential schools/
hostels, free uniforms, free text books, transport allowance and undertaking enrolment
drives, residential as well as non residential trainings for mainstreaming of Out of
School Children, Seasonal Hostels/ residential camps etc. Financial assistance is also
provided for Inclusive Education of children with special needs. Also, Mid-Day-Meal
is provided to students at the elementary level of education.

Teachers training and comprehensive foundational learning

513. SHRI SUSHIL KUMAR GUPTA: Will the Minister of EDUCATION be pleased
to state:

(@ whether Government propose to take any measures to train teachers to
understand the aim of foundational learning, child development and structured instruction
methods, where they understand different levels of learners in a classroom and come
up with ways to respond to the diverse needs;

(b) if so, the details thereof; and

(c) the steps being taken to ensure that foundational learning operational plans
and approaches are comprehesive and able to address any challenge that a child living

in a remote village may face in achieving her/his dream of learning?

THE MINISTER OF EDUCATION (SHRI RAMESH POKHRIYAL 'NISHANK):
(a) to (c) National Education Policy (NEP), 2020 gives an increased focus on foundational
literacy and numeracy - and generally, on reading, writing, speaking, counting, arithmetic,
and mathematical thinking - throughout the preparatory and middle school curriculum,
with a robust system of continuous formative/adaptive assessment to track and ensure
each student's learning. Redesigned Teacher Education and early grade curriculum with
renewed focus on foundational literacy and numeracy is suggested to encourage and
enthuse students. NEP 2020 also envisages a national repository of high-quality
resources on foundational literacy and numeracy available on the Digital Infrastructure
for Knowledge Sharing (DIKSHA) platform to serve as aids to teachers and to help
bridge any language barriers that may exist between teachers and students. It also

stresses upon holistic development of learners and adoption of experiential learning,
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including hands-on learning, arts-integrated and sports-integrated education, story-
telling-based pedagogy, among others, as standard pedagogy within each subject, and
with explorations of relations among different subjects. Further, para 5.14 of NEP states
that teachers will be given more autonomy in choosing aspects of pedagogy, so that
they may teach in the manner they find most effective for the students in their
classrooms. Para 5.15 of NEP lays stress on continuous professional development of
teachers to systematically cover the latest pedagogies regarding foundational literacy
and numeracy, formative and adaptive assessment of learning outcomes, competency-
based learning and related pedagogies.

Accessibility of books for disadvantaged section

514. SHRI SUSHIL KUMAR GUPTA: Will the Minister of EDUCATION be pleased
to state:

(@ whether Government will take steps to ensure that books are made accessible
and affordable to all students across the country including those living in socio-
economically disadvantaged areas as well as rural and remote areas;

(b) the steps being taken for increasing the reading habits in the country;

(c) whether Government has any plans for setting up rural libraries and reading
rooms in disadvantaged regions; and

(d) steps been taken for the online accessibility of library books?

THE MINISTER OF EDUCATION (SHRI RAMESH POKHRIYAL 'NISHANK?"):
(a) Under the Centrally Sponsored scheme of Samagra Shiksha, free textbooks are
provided to all children in Government/Local Body and Government aided schools
including Madarsas desirous of introducing the State curriculum, within an upper
ceiling of ¥ 250/- per child at primary level and ¥ 400/- per child at upper primary level.

National Council of Educational Research and Training (NCERT) have empanelled
992 dedicated book-sellers as vendors across the country for the distribution of NCERT
publications. Besides, online orders for procurement of NCERT textbooks can also be
placed through NCERT web portal. The online ordered textbooks are supplied at the
doorstep of the customer with the help of Indian Postal Services. After assessment of
demand, 6.56 crore copies of the textbooks were made available by NCERT for distribution
in the market during the academic session 2020-21.
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(b) and (c) One of the major interventions for improving quality of education
under the Samagra Shiksha includes provision for library grant in government schools,
ranging from ¥ 5000/- in a primary school to ¥ 20000/- in composite senior secondary
school. Revised Library Guidelines 2020 include the various measures to promote
reading habits among children such as setting up reading corners, poem corners and
message boards, children can be allowed to read outside the library and encouraged
to take library books home to read. For visually impaired children, revised guidelines
include provisions of tactile map books and Barkha Series from NCERT as well as audio
books from National Institute of Open Schooling (NIOS) and NCERT in school libraries.

Central Board of Secondary Education (CBSE) has issued advisories and guidelines
to its affiliated schools to take various measures for promoting reading habits in
students such as the use of library, Reading Projects emphasizing on the purpose of
reading, Donate a Book campaign and celebration of Reading Week etc.

Capacity Building is undertaken within NISHTHA - National Initiative for School
Heads' and Teachers' Holistic Advancement which include modules for sensitizing the
teachers on the importance of reading and how to manage libraries and carry out
reading-based activities to develop a culture of reading amongst children and help
improve the learning outcomes.

(d): To make available to the learners, community learning resources through a
single-window, the Ministry of Education has set up the National Digital Library of
India (NDLI) project. The objective is to collect and collate metadata and provide full
text index from several national and international digital libraries, as well as other
relevant sources. It is a digital repository containing textbooks, articles, videos, audio
books, lectures, simulations, fiction and all other kinds of learning media. The NDLI
provides free of cost access to many books in the Indian languages and English.
Further, textbooks are made available for free download through its digital platforms
such as E-Pathshala, E-Pub and in PDF form to facilitate the students across the
country.

Impact of closing schools, colleges, universities

515. SHRI PRABHAKAR REDDY VEMIREDDY: Will the Minister of EDUCATION
be pleased to state:

(@ the impact of closing schools, colleges, universities and other educational
institutions for six months on the students due to COVID-19 pandemic;
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(b) the extent to which online classes are successful;

(c) whether it is a fact that not even 12-15 per cent students have access to
online classes;

(d) if so, what would be the impact on poor students;
(e) whether there are any plans to announce 2020-21 as zero academic year; and
(f if not, the reasons therefor?

THE MINISTER OF EDUCATION (SHRI RAMESH POKHRIYAL 'NISHANK?"):
(a) to (d) During these difficult times, online classes emerged as a feasible solution to
fulfil the necessity of teaching by teachers. These have helped in fulfilling the gap of
communication as teachers and students may establish direct communication.

In order to maintain schedules of institutions, a multi-pronged approach has been
adopted leveraging technology to reach the students. Digital Infrastructure for
Knowledge Sharing (DIKSHA), Study Webs of Active-Learning for Young Aspiring
Minds (SWAYAM), SWAYAM PRABHA, e-textbooks etc. are used by schools, colleges
and universities to provide learning facilities. Where the internet facility is not available,
SWAYAM PRABHA is being used to impart education through TV. Community Radio
Stations and a podcast called Shiksha Vani of CBSE is also effectively used in remote
areas where online classes are difficult.

(e) and (f) No question arises to announce 2020-21 as zero academic year. Education
is being imparted through various other online means such as online classes, SWAYAM,
SWAYAM PRABHA, DIKSHA, e-learning materials, etc.

Kendriya Vidyalayas in Bihar

516. SHRI RAM NATH THAKUR: Will the Minister of EDUCATION be pleased
to state:

(@ the number of Kendriya Vidyalyas in Bihar which do not have their own
buildings, the details thereof;

(b) whether Government has made any plan to provide buildings for these KVs
by identifying the sites and allocation of funds therefor; and

(c) if so, the details and the stage of implementation thereof?
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THE MINISTER OF EDUCATION (SHRI RAMESH POKHRIYAL 'NISHANK?"):
(a) As on date, 17 Kendriya Vidyalayas (KVs) in Bihar namely Bela, Harnaut, Jhajha,
Lakhisarai, Buxar, Motihari, Siwan, Banka, Chhapra, AFS (Purnia), CRPF (Jhaphan),
Gopalganj, Hajipur, Darbhanga, Baruni, Aurangabad and Maharajganj do not have their

own buildings.

(b) and (c) Construction of permanent buildings for KVs is a continuous process
which depends upon various factors such as identification of suitable land, completion
of lease formalities in favour of Kendriya Vidyalaya Sangathan (KVS) by the sponsoring
authorities, submission of drawings/estimates by the construction agency, as well as
availability of funds etc. At 3 locations namely Bela, Harnaut and Jhajha, where land
has been transferred in favour of KVS, the construction work has already commenced.
In the remaining 14 locations the matter is regularly followed up with the concerned

sponsoring authorities.
Expenditure on education as percentage of GDP
517. SHRI TIRUCHI SIVA: Will the Minister of EDUCATION be pleased to state:

(@ the actual expenditure as a percentage of GDP incurred by the Central
Government alone on primary and secondary education for the years 2015-16, 2016-17,
2017-18, 2018-19 and 2019-20;

(b) the actual expenditure incurred by States as a percentage of GDP on primary
and secondary education for the years 2015-16, 2016-17, 2017-18, 2018-19 and 2019-20;

and

(c) the amount spent as a percentage of GDP by the Central Government in
allocation of funds to States on primary and secondary education for the years 2015-
16, 2016-17, 2017-18, 2018-19 and 2019-20, State-wise?

THE MINISTER OF EDUCATION (SHRI RAMESH POKHRIYAL 'NISHANK):
(a) and (b) Analysis of Budgeted Expenditure of Education is available up to the year
2017-18. As per this publication, the expenditure as a percentage of GDP incurred by
the Central and the States/UTs Governments on elementary and secondary education
for the years 2015-16, 2016-17 and 2017-18 are as under:-
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Sector Expenditure (% Crore) Expenditure (as % of GDP)

States/UTs Centre Total States/UTs Centre Total

Year 2015-16 (Actual) GDP: ¥ 13771874 crore (provisional)

Elementary Education ~ 204244.77 60103.77 26434854 148 044 192
Secondary Education 124080.05 18560.07 142640.12 0.90 013 104
Year 2016-17 (RE) GDP: ¥ 15362386 crore (provisional)

Elementary Education ~ 22773046 5786594 28559640 148 038 186
Secondary Education 14571625 1869544 164411.70 095 012 107
Year 2017-18 (BE) GDP: ¥ 17095005 crore (provisional)

Elementary Education ~ 260960.71 63266.88 32422759 153 037 190

Secondary Education 162644.24 2192004 18456428  0.95 013 108

Source: Analysis of Budgeted Expenditure on Education 2015-16 to 2017-18.

(€) The details showing the State and UT-wise details on release of Central
share and Expenditure incurred under Samagra Shiksha during 2015-16, 2016-17, 2017-
18, 2018-19 and 2019-20 is given in Statement-1 (See below).

The details showing the State and UT-wise details on Central assistance released
and utilized and Expenditure incurred under Mid-Day Meal Scheme during 2015-16,
2016-17, 2017-18, 2018-19 and 2019-20 is given in Statement-11.



Statement-1
State/UT-wise details of on the release of central share and expenditure occured under Samagra Shiksha

SSA/EE, RMSA/SE, TE - Central Releases (Funds allocated) - 2015-16 to 2017-18 and Samagra Shiksha (EE,SE, TE)
for 2018-2019 and 2019-20
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(T in Lakhs)
SI. No. State 2015-16 2016-17

SSA RMSA TE Total SSA RMSA TE Total =
\l
1 2 3 4 5 6 7 8 9 10 &
g
1. Andaman and Nicobar 359.46 97.82 0.00 457.28 479.14 354.82 19.70 853.66 3
Islands N
S
2. Andhra Pradesh 66810.81 27182.77 40857 94402.15 63302.18 7108.57 437.68 70848.43 -
3. Arunachal Pradesh 18179.44 3626.43 379.70 22185.57 19956.64 1207.31 1206.62 22370.57 <
4. Assam 100464.64 16261.66 3436.53 120162.83 87652.3 2577642 312536 116554.08 %
o
5. Bihar 251557.33 3601.01 153450 256692.84 2706884 20065.41 0.00 290753.81 O
(4]
6.  Chandigarh 3521.81 117.65 481 3644.27 3333.56 335.02 7.06 3675.64 §

7. Chhattisgarh 62219.7 22917.78 448.72 85586.20 59262.77 24663.89 1490.05 85416.71
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1 2 3 4 5 6 7 8 9 10

8 Dadra and Nagar Haveli 594.91 177.99 772.90 1068.37 220.13 0.00 1288.50
9. Daman and Diu 78.38 7794 156.32 300 123.20 0.00 423.20
10.  Delhi 72938 1952.97 605.08 9851.85 8306.2 1829.43 1971.13 12106.76
11. Goa 813.58 22915 470.05 1512.78 869.11 334.98 151.49 1355.58
12.  Gujarat 61563.82 12238.29 92042 T4722.53 777405 16505.36 1905.79 96151.65
13. Haryana 34501.21 772657 3444.29 45672.07 32000.88 14724.44 3529.64 50254.96
14.  Himachal Pradesh 12139.13 12552.07 270.00 24961.20 12825.46 23279.25 1272.40 3737711
15.  Jammu and Kashmir 129980.55 9614.42 1581.39 141176.36  107250.05 14947.61 3922.70 126120.36
16.  Jharkhand 55863.31 7753.04 0.00 63616.35 50945.73 13295.61 111.08 64352.42
17.  Karnataka 41759.33 20968.84 6386.78 69114.95 54495.51 8104.32 1877.93 644717.76
18. Kerala 12858.86 10247.22 2064.17 25170.25 11316.74 4969.22 713.58 16999.54
19. Ladakh 0.00 0.00 0.00
20. Lakshadwep 139.87 9.79 0.00 149.66 239.87 17.87 0.00 257.74
21. Madhya Pradesh 160197.85 28340.93 1175.01 189713.79  154455.08 34834.51 1032.53 190322.12
22.  Maharashtra 4122528 20180.33 813.58 62219.19 60369.65 12305.67 2067.02 T4742.34
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23. Manipur 18355.46 509341 2045.99 25494.86 4405.31 4320.68 1263.74 9989.73
24.  Meghalaya 16626.96 40.08 415.69 17082.73 20067.01 1897.71 354.32 22319.04
25.  Mizoram 9437.51 2080.48 444323 15961.22 10934.31 3223.65 438.33 14596.29
26. Nagaland 8739.53 5326.42 2584.26 16650.21 10725.34 2509.58 3396.52 16631.44
27.  Odisha 82081.65 19870.99 1923.84 103876.48 70423 1005852 2257.37 82738.89
28.  Puducherry 58314 152.56 80.79 816.49 304.68 217.56 139.44 661.68
29. Punjab 30003.82 4482.69 1347.73 35834.24 30002.69 8852.12 1482.32 40337.13
30. Rajasthan 193462.09 37129.87 5007.27 235599.23 18257848 35968.19 2596.09 221142.76
31, Sikkim 4054.36 1661.22 121.46 5837.04 3479.24 1479.98 52251 5481.73
32, Tamil Nadu 82111.73 31471.84 2404.01 115987.58 82111.3 29324.58 4205.93 115641.81
33, Telangana 21776.01 20008.10 80.00 41864.11 41776.09 9009.98 29517 51081.24
34.  Tripura 16956.97 910.28 0.00 17867.25 19190.95 1383.85 140.71 2071551
35.  Uttar Pradesh 505434.3 13150.00 2023.03 520607.33  505433.99 18913.62 4282.38 528629.99
36. Uttarakhand 225884 4330.77 2387.79 29306.96 25268.98 12463.88 3185.36 40918.22
37.  West Bengal 8467941 2909.39 0.00 87588.80 82185.33 4200.01 0.00 86385.34

Sus TotAL 2159014410 354492770  48808.690  2562315.870 2165744.840 368826.950 49401.950 2583973.740
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SSA/EE, RMSA/SE, TE - Central Releases (Funds allocated) - 2015-16 to 2017-18 and Samagra Shiksha (EE,SE, TE)

for 2018-2019 and 2019-20

(T in Lakhs)
SI. No. State 2017-18 2018-19 2019-20
SSA RMSA TE Total Samagra Samagra
Shiksha Shiksha
(EE, SE (EE, SE
and TE) and TE)
1 2 3 4 5 6 7 8
1 Andaman and Nicobar Islands 194553 308.38 947 2263.38 2180.33 3093.94
2. Andhra Pradesh 70431.00 27032.75 525.06 97988.81 95096.76 105996.21
3 Arunachal Pradesh 23022.07 7629.96 1302.79 31954.82 33048.80 34717.07
4, Assam 123584.00 14539.49 3027.68 141151.17 157072.23 152100.38
5. Bihar 255797.00 18603.98 0.00 274400.98 305837.73 326693.12
6. Chandigarh 9265.50 205.27 8.59 9479.36 771456 6371.14
7. Chhattisgarh 67412.85 14606.98 939.04 82958.87 88206.43 101322.73
8. Dadra and Nagar Haveli 5476.54 136.59 0.00 5613.13 3462.38 3835.33
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10.

11.

12,

13.

14,

15.

16.

17.

18.

19.

20.

21.

22,

23

24,

Daman and Diu
Delhi

Goa

Gujarat

Haryana

Himachal Pradesh

Jammu and Kashmir

Jharkhand
Karnataka

Kerala

Ladakh
Lakshadweep
Madhya Pradesh
Maharashtra
Manipur

Meghalaya

1038.57

10976.90

862.60

65046.00

36355.00

30874.00

153797.98

58984.54

54881.99

13680.00

406.52

173814.00

64232.00

18377.00

33579.51

11091

272597

41372

4797.01

2124350

10098.37

29235.19

5070.06

5169.27

3363.86

2158

42962.33

9969.48

7249.21

1420.76

0.00

1306.80

90.00

2510.37

2811.31

1094.80

2385.69

0.00

1365.33

1265.48

0.00

2023.00

2258.31

2383.02

281.75

1149.48

15009.67

1366.32

72353.38

60409.81

42067.17

185418.86

64054.60

61416.59

18309.34

0.00

428.10

218799.33

76459.79

28009.23

35282.02

631.22

13981.74

1353.03

67089.16

57841.95

43295.44

171776.09

68596.00

62784.00

25604.99

265.06

243783.65

95051.92

25202.02

23784.61

924.44

25698.06

1525.39

115286.16

61846.56

4731593

74028.22

91426.74

73032.69

21420.28

414717

728.11

256144.65

73423.81

27363.08

32311.14
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1 2 3 4 5 6 7 8
25.  Mizoram 12000.34 3249.44 1695.17 16944.95 14630.41 16813.38
26.  Nagaland 11717.00 5483.83 1455.31 18656.14 19766.33 19047.59
27.  Odisha 86612.00 16388.46 1566.24 104566.70 123021.50 189289.15
28.  Puducherry 622.73 223.36 108.63 954.72 804.88 786.54
29.  Punjab 31665.00 6518.48 943.20 39126.68 44400.00 46239.27
30.  Rajasthan 198973.00 42401.91 2765.85 244140.76 262721.45 291132.13
31 Sikkim 5684.35 2504.06 31061 8499.02 6624.19 11040.54
32, Tamil Nadu 86644.00 36356.22 3777.34 126777.56 14744401 176912.17
33.  Telangana 44244.72 19560.02 557.12 64361.86 6884041 109524.00
34.  Tripura 20220.38 3914.92 1766.64 25901.94 24896.49 23492.36
35, Uttar Pradesh 424980.68 16219.66 3803.16 445003.50 462541.04 498559.56
36.  Uttarakhand 62499.00 15819.82 3130.25 81449.07 51138.26 51187.76
37. West Bengal 89657.00 5832.98 187.50 95677.48 108934.52 157905.49
Sus ToTtAL 2349361.30 401387.780 47655.510 2798404.589 2929423.586 3232682.270
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SSA/EE, RMSA/SE, TE - Funds spent (Expenditure)- 2015-16 to 2017-18 and Samagra Shiksha (EE,SE, TE)
for 2018-2019 and 2019-20

(X in Lakhs)
SI. No. State 2015-16 2016-17
SSA RMSA TE Total SSA RMSA TE Total

1 2 3 4 5 6 7 8 9 10

1. Andaman and Nicobar 696.75 21134 0.00 908.09 831.90 429.00 9.85 1270.75

Islands

2. Andhra Pradesh 161051.54 43236.94 903.97 20519245 12211526 34909.74 1566.80 158591.80
3. Arunachal Pradesh 29271.33 802.02 421.89 30495.24 30445.19 3331.18 291.65 34068.02
4. Assam 116527.23 28234.35 3818.36 148579.94  106131.38 26744.85 3988.93 136865.16
5 Bihar 576225.94 25626.79 1875.00 603727.73  638367.43 17465.84 0.00 655833.27
6.  Chandigarh 5767.69 249.87 481 6022.37 5673.19 82.18 6.97 5762.34
7. Chhattisgarh 147751.88 18651.80 1707.44 168111.12 17022954 27081.26 2161.16 199471.96
8. Dadra and Nagar Haveli 1694.87 134.38 1829.25 1974.23 73.56 0.00 2047.79
9. Daman and Diu 374.01 83.09 457.10 230.50 98.54 0.00 329.04
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1 2 3 4 5 6 7 8 9 10

10.  Delhi 1032859 3528.58 1893.48 15750.65 11439.95 3359.76 2923.83 1772354
11. Goa 1585.81 42813 655.84 2669.78 1791.08 576.19 250.63 2617.90
12, Guijarat 182493.43 14529.55 428941 201312.39  118412.76 13268.17 440953 136090.46
13. Haryana 52916.29 25416.09 4901.22 83233.60 68265.36 26325.38 7054.35 101645.09
14.  Himachal Pradesh 32526.67 14340.84 1889.87 48757.38 30704.71 16775.30 1802.17 49282.18
15.  Jammu and Kashmir 182893.46 23625.35 3389.87 209908.68  125783.94 28546.57 4310.17 158640.68
16.  Jharkhand 135591.04 2145848 0.00 157049.52  131992.15 40924.66 66.02 172982.83
17. Karnataka 119636.52 48969.60 9096.69 17770281  128686.02 17814.66 3636.08 150136.76
18. Kerala 25832.72 5107.24 3804.47 3474443 32147.72 15728.93 3160.04 51036.69
19. Ladakh 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
20. Lakshadweep 235.30 1911 0.00 25441 250.99 1515 0.00 266.14
21. Madhya Pradesh 212603.60 48756.39 1593.63 26295362  266913.52 6847450 173891 337126.93
22.  Maharashtra 84734.46 50121.88 2319.05 13717539  192206.91 2477340 3514.89 220495.20
23, Manipur 15031.94 5097.86 2360.57 22490.37 14384.23 7312.78 2638.24 24335.25
24.  Meghalaya 21003.75 166.30 460.34 21630.39 23522.18 2749.60 393.69 26665.47
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25.  Mizoram 14382.25 3703.00 2963.34 21048.59 12664.43 3140.13 171641 17520.97
26. Nagaland 15943.80 2513.32 3210.25 21667.37 17000.91 6597.82 3071.05 26669.78
27.  Odisha 134883.34 40494.99 2944.30 178322.63  156377.33 25724.26 3857.70 185959.29
28. Puducherry 561.18 521.22 129.30 1211.70 577.38 313.56 202.11 1093.05
29. Punjab 65592.85 22824.69 221413 90631.67 60009.64 14239.84 2470.66 76720.14
30. Rajasthan 425030.13 74346.60 5989.22 505365.95  453491.19 84033.04 5241.29 542765.52
31, Sikkim 5163.87 1792.34 336.86 7293.07 5015.36 247350 494.39 7983.25
32, Tamil Nadu 141320.18 76013.07 6806.99 22414024  138620.06 53963.78 5958.77 198542.61
33.  Telangana 68807.25 26193.92 691.28 9569245 12458292 39715.89 1530.68 165829.49
34.  Tripura 19667.41 3937.99 857.06 24462.46 19965.83 235242 947.72 23265.97
35. Uttar Pradesh 1205725.47 22848.19 591849 1234492.15 1458836.03 50878.00 619136  1515905.39
36. Uttarakhand 38131.67 9300.22 2033.68 49465.57 42238.11 14492.96 3539.27 60270.34
37.  West Bengal 170734.26 4963.59 36.60 17573445  173945.60 12281.32 869.22 187096.14

Sus ToTAL 4422718480 668249.120  79517.410 5170485.010 4885824.930 687067.720 80014.540 5652907.190
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SSA/EE, RMSA/SE, TE

- Funds spent (Expenditure)- 2015-16 to 2017-18 and Samagra Shiksha (EE,SE, TE)
for 2018-2019 and 2019-20

(X in Lakhs)
SI.No.  State 2017-18 2018-19 2019-20
SSA RMSA TE Total Samagra Samagra
Shiksha Shiksha
(EE, SE (EE, SE
& TE) & TE)
1 2 3 4 5 6 7 8
1 Andaman and Nicobar Islands 1251.03 348.27 5.07 1604.37 1766.22 3296.83
2. Andhra Pradesh 94919.79 29700.72 1164.13 125793.64 190605.61 179234.81
3 Arunachal Pradesh 34987.92 1428.90 1650.09 38066.91 40262.37 35865.11
4, Assam 138517.86 19257.91 352053 161296.30 161942.05 178338.27
5. Bihar 763107.95 17533.07 4365.00 785006.02 558747.65 547839.01
6. Chandigarh 752856 157.52 859 7694.67 6629.86 7690.40
7. Chhattisgarh 160100.00 29126.09 2732.28 191958.37 137877.76 124145.37
8. Dadra and Nagar Haveli 6056.80 210.75 0.00 6267.55 3555.34 3535.68
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10.

11

12,

13.

14.

15.

16.

17.

18.

19.

20.

21,

22.

23.

24,

Daman and Diu
Delhi

Goa

Gujarat

Haryana

Himachal Pradesh

Jammu and Kashmir

Jharkhand
Karnataka

Kerala

Ladakh
Lakshadweep
Madhya Pradesh
Maharashtra
Manipur

Meghalaya

853.78

16056.56

2188.60

111952.09

71296.29

29895.16

234513.73

116924.18

161776.40

44203.09

0.00

39351

278913.36

226473.17

20806.32

29152.24

85.35

2565.75

679.89

22700.12

22049.55

19043.85

7682.72

18595.02

15796.54

8868.31

0.00

6.00

89406.27

35999.55

6164.79

2530.35

0.00

241054

202.50

4350.36

4216.92

1567.54

2268.03

72.36

8184.84

2753.15

0.00

0.00

3136.62

3192.84

1331.93

309.93

939.13

21032.85

3070.99

139002.57

97562.76

50506.55

244464.48

135591.56

185757.78

55824.55

0.00

399.51

371456.25

265665.56

28303.04

31992.52

835.22

27528.36

2379.62

147213.24

74361.51

52079.51

147166.18

130488.03

114231.74

39690.86

0.00

217.79

359283.06

146483.11

25425.65

36689.73

870.36

40470.71

3167.57

177686.01

110669.77

53992.52

31267.46

176734.89

125485.54

36797.73

0.00

510.25

467368.34

133285.54

34454.45

39837.17
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1 2 3 4 5 6 7 8
25.  Mizoram 1288311 412871 311593 20127.75 17181.38 16870.77
26.  Nagaland 11229.79 6806.08 2306.61 20342.48 17457.22 19644.72
27.  Odisha 186883.65 26288.77 3482.78 216655.20 260272.89 305964.40
28.  Puducherry 748.98 75.18 4.00 828.16 2189.42 1865.58
29.  Punjab 54084.88 15923.05 1781.66 71789.59 75356.38 105492.69
30.  Rajasthan 726452.68 82290.51 5679.04 814422.23 361782.35 373349.39
31 Sikkim 6682.54 2087.98 348.80 9119.32 9998.24 10403.64
32, Tamil Nadu 144594.98 63838.65 7349.31 215782.94 246645.22 295923.45
33.  Telangana 74259.25 34744.35 928.53 109932.13 108561.83 158520.45
34.  Tripura 26301.57 222378 0.00 28525.35 28624.26 32043.98
35.  Uttar Pradesh 645175.27 76880.32 10114.67 732170.26 684631.10 683202.64
36.  Uttarakhand 71989.57 43099.54 3652.89 118742.00 47317.44 55978.68
37.  West Bengal 164908.86 18592.82 236.31 183737.99 231606.51 279831.05
Sus TotAL 4678063.52 726926.030 86443.780 5491433.330 4497084.710 4851635.230
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Statement-11
State-wise Central Assistance Released and utilized during the last 5 years under Mid-Day Meal Scheme

® in lakh)

0] SJamsuy UanlIpn

SI. No. States/UTs 2015-16 2016-17 2017-18 2018-19 2019-20

Central Expenditure/ Central Expenditure/ Central Expendi- Central Expenditure/ Central  Expendi-
Assistance  Utilized Assistance Utilized Assistance ture/ Assistance Utilized Assistance  ture/

Released/ Released/ Released/ Utilized Released/ Released/  Utilized _

Allocated Allocated Allocated Allocated Allocated E
1 2 3 4 5 6 7 8 9 10 u 12 ?;:'
1 Andhra Pradesh 29064.76 3109081 2440216 3109081 2571385 2503898 2574817 2489149 2856377  26861.33 %
2 Arunachal Pradesh — 3273.34 332581 335592 323896 255175 258438  2506.03 258501 2367.90 235309 g
3 Assam 5537649 5618958 54846.72 5281114 5290347 5245343 5198221 5353238 5532582  56024.00 c
4. Bihar 12001329 11632626 114257.02 102997.04 9787158 116749.66 11244894 110854.76 109313.34 113259.90 %
5. Chhattisgarh 2699177 3099798 2919657 2720337 2768333 2641068 3208598 2830886  25489.23  26886.06 i‘
6. Goa 1297.2 1259.22 1230.38 121959 123093 124195  1309.07 1252.43 1276.05 1161.03 %_
7. Gujarat 380533 4136083 4075601  32466.67 4042986 3895579 4235163 35897.83  39287.11 37962.06 ?
8. Haryana 123828 1366058 1153951 1215575 995383 12177.85 1321895 1122187 1088991 1331545 =




1 2 3 4 5 6 7 8 9 10 n 12

9. Himachal Pradesh 8141.23 801343  8028.63 8520.49 86841 796582 802130 801881 755754  T7789.72
10.  Jammuand Kashmir ~ 8366.3 1283895  11393.26 779613 632869 847864 1066580  8598.72 266645  7949.01
11.  Jharkhand 2451816 3105097 38196.77  31759.84 3033259 30288.74 3324299 29287.08 3231090 3062139
12, Karnataka 4193961 5394029 4393798 4720393 4478857 4354888 4070767 4335874  52056.79  49733.80
13.  Kerala 1712097 1806121 1778146 1937777 3297836 189738 19856.63 1947755 1996241 2030550
14, Madhya Pradesh ~ 6069868 6477438 6574179  70507.81 5809887 5269133 5619195 5643457 5040762 5179174
15.  Maharashtra 10307293 8877604 70686.68 8058167 80310.7 8165205 9818546 8253391 9946882 84615.36
16.  Manipur 2452.83 257057  2691.66 250742 247976 220051 205081  2151.03 219230  2262.23
17.  Meghalaya 7024.57 693229  6239.53 6609.54 6486.73 675505 773439  7119.85 783583  7829.98
18.  Mizoram 2060.99 1894.88  2017.24 235084 201832 189624 188923  1862.79 204793 185851
19.  Nagaland 1073.68 2030.77 242356 212399 177642 210113 286195 220858 2279.38 5148
20.  Odisha 39731.89 4552201 43841.08  42267.63 4192741 3969756 3955693 3822853  40358.68 39699.88
21.  Punjab 1665004 1567396 1377343 1499331 1433059 1430169 1524999 1460525  13855.77  14797.65
22.  Rajasthan 4193463 4328883 4545146 4044113 4110705 4185318 4204330 4213634  47252.76  44287.52
23.  Sikkim 1001.38 969.09 899.13 947.44 881.12 866.74 881.15 865.16 817.45 762.31

¢l
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24, Tamil Nadu 44253.83 4373098 42846.05 43470.38 4250634 4223842 4205458 4185994 4312149  41150.06
25. Telangana 17435.58 18616.27 18085.87  16991.58 15494.76 15899.6 15757.34 1683358  18821.14 16223.73
26. Tripura 5129.42 5154.14 5279.73 514927  5119.04 516416  5339.03 4998.50 559851 5820.96
27. Uttarakhand 10419.33 10162.62 8483.19 9886.40 97142 965228 947827 929060  10273.31 9760.07
28. Uttar Pradesh 8619286 103567.54 101736.19 103450.12 100475.08 99654.16 112771.60 110736.90 118201.96 111492.96
29. West Bengal 7558233 109107.37 10692155 9932460 97146.3 97729.7  91710.01 101761.25 107102.66 112505.48
30.  Andaman and 281.46 18342 41517 38589 38865 37382 584.78 376.49 754.85 354.00
Nicobar Islands
3L Chandigarh 756.43 694.19 819.3 644.19 669.35 6551  1062.83 652.73 884.26 72245
32.  Dadra and Nagar 569.38 52101 638,51 62765 53844 528.21 933.22 562.83 572.89 545.76
Haveli
33. Daman and Diu 272.37 263.06 284.48 167.54 332.16 262.55 304.07 284.31 258.31 230.20
34. Delhi 9449.23 7903.88 9075.93 840828  5294.99 605956  9808.38 947037  10319.99 7022.89
35.  Lakshadweep 127.04 85.18 127,60 9924 11841 89.96 124.63 97.86 98.93 93.19
36.  Ladakh 122.35 25333
37.  Puducherry 520.77 673.73 459.94 37408 40248 384.13 51551 394.63 290.01 451.30
TotaL (In Lakhs) 913231 991221 947861 930151 909068 907576 951235 922752 970004 948805
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74 Written Answers to [RAJYA SABHA] Unstarred Questions

Entrance exams conducted by the Central Government

518. SHRI BINOY VISWAM: Will the Minister of EDUCATION be pleased to

state:

(@ the total number of students that have appeared for entrance exams
conducted by the Central Government for the past three years and the details of

number of students who have registered for the same in the year 2020;

(b) the total number of candidates belonging to reserved category that have

appeared for these exams since the last three years; and

(c) the details of entrance exams conducted by the Central Government which

have been postponed past September 2020?

THE MINISTER OF EDUCATION (SHRI RAMESH POKHRIYAL 'NISHANK?):
(a) The National Testing Agency (NTA) has been setup by the Government under the
Ministry of Education on 15th May, 2018 to conduct entrance examinations for admission
to various educational programmes. The details of students appeared in the examination
conducted by NTA are given in the Statement-I (See below). The examination for NEET
(UG) 2017 and 2018 was conducted by CBSE wherein, 1090085 and 1269922 had

appeared.

The total no. of students appeared in JEE (Advanced) examination conducted by
I1Ts during the years 2017, 2018 and 2019 are 172022, 165656 and 174793 respectively.
The last date for registration for JEE (Advanced) 2020 is September 17, 2020.

The total number of students appeared in the GATE examination conducted by
I1Ts during the years 2017, 2018, 2019 and 2020 are 787148, 832875, 770681 and 685088.

The total no. of students appeared in the JAM examination conducted by 11Ts
during the years 2017, 2018 and 2019 were 49896, 55498 and 66958. For the examination
JAM 2020, 69015 students have registered.

(b) The category-wise details of students registered and appeared in the
examinations conducted by NTA are given in Statement-Il (See below). The category-
wise details of students registered and appeared in the examinations conducted by 11Ts

are given in Statement-I11.
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National Testing Agency has postponed the UGC-NET 2020 (in Sept - Oct

2020), INUEE-2020 (in October 2020), IGNOU-Ph.D Entrance Examination (in October
2020), Joint CSIR UGC Net-2020 (in November 2020).

Statement-1

Total number of registered and appeared candidates of the entrance examinations
conducted by NTA during 2018 - 2020

Sl. No. Exam Registered Appeared
Candidates Candidates

1 2 3 4

1 UGC-NET Dec 2018 956837 681930
2. JEE (Main) Jan. 2019 1109250 1019855
3 CMAT Jan. 2019 64582 54516
4, GPAT Jan. 2019 42827 40649
5. JEE (Main) April 2019 1105514 1025128
6. NCHM April 2019 30722 25473
7. NEET (UG) May 2019 1519375 1410755
8. JNUEE May 2019 221283 130665
9. UGC-NET Jun. 2019 942419 681718
10.  ICAR(UG) July 2019 236931 108979
11.  ICAR(PG+JRF) July 2019 39860 34266
12, DUET July 2019 222860 152717
13. AIAPGET July 2019 24877 23770
14. IGNOU(B.ED) July 2019 22835 18283
15, IGNOU(MBA) July 2019 8746 6784
16. IFT MBA (IB) Dec. 2019 39752 35435
17. UGC NET Dec. 2019 1034872 793813
18. Jt. CSIR- UGC NET Dec. 2019 282117 225889
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19.  JEE (Main) Jan. 2020 934828 884138
20. CMAT Jan. 2020 74486 63297
21 GPAT Jan 2020 50747 48360
22. NCHM Aug. 2020 32603 15187
23. DUET Sep. 2020 243302 149407
24, JEE (Main) Sep. 2020 858395 649612
25.  NEET (UG) Sep. 2020 1597435 *
ToTAaL 11697455 8280626*

*Does not include the number of appeared candidates of NEET (UG) September 2020 as this exam

is just conducted on 13.09.2020 and the attendance is being compiled.

entrance examination conducted by NTA during 2018-2019.

Statement-11

Total number of candidates belonging to reserved category appeared in the

Sl. No. Name of Exam EWS OBC SC ST Total
1. UGC-NET Dec. 2018 0 250566 120951 48599 420116
2. JEE (Main) Jan. 2019 0 393830 93539 38618 525987
3. CMAT Jan. 2019 0 11163 2503 797 14463
4. GPAT Jan.2019 0 15994 4800 1176 21970
5. JEE (Main) April 2019 48265 384116 96320 39232 567933
6.  NCHM April 2019 0 5980 2489 550 9019
7. NEET(UG) May 2019 0 631473 193188 86210 910871
8  JNUEE May 2019 0 43636 15888 8316 67840
9. UGC-NET June 2019 28975 250692 124106 51334 455107
10. ICAR(UG) July 2019 3520 51109 14463 7215 76307
11.  ICAR(PGHJRF) July 2019 1543 12185 6412 3510 23650
12.  DUET July 2019 5509 32741 19049 4983 62282
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SI. No. Name of Exam EWS OBC SC ST Total
13.  AIAPGET July 2019 0 9896 3037 912 13845
14.  IGNOU(B.ED) July 2019 0 6668 2880 1806 11354
15.  IGNOU(MBA) July 2020 0 1785 568 127 2480
16. IIFT MBA (IB) Dec. 2019 1164 4976 2438 517 9095
17.  UGC NET Dec. 2019 56020 301219 147519 62607 567365
18. Jt. CSIR - UGC NET 16138 86010 29615 11813 143576

Dec. 2019

TotaL 161134 2494039 879765 368322 3903260

Statement-111

Total number of candidates belonging to reserved category appeared in the
entrance examination conducted by I1Ts during 2017 -2019

SI. No. Name of Exam EWS OBC SC ST Total
1. JEE (Advanced) 2017 0 63784 27634 11567 102985
2. JEE (Advanced) 2018 0 62305 26861 12056 101222
3. JEE (Advanced) 2019 17814 64169 27981 12205 122169
4. JAM 2017 0 15136 3931 1376 20443
5 JAM 2018 0 17026 4578 1662 23266
6. JAM 2019 0 21458 5554 2083 29095
7.  GATE 2017 0 300472 98509 30211 429192
8. GATE 2018 0 319998 105552 32920 458470
9. GATE 2019 0 294402 97880 31188 423470

TotaL 17814 1158750 398480 135268 1710312

Complaints received by CVC against EdCIL

519. PROF. MANOJ KUMAR JHA: Will the Minister of EDUCATION be pleased
to state:

(@ whether the Cabinet Secretary has accorded sanction to the Ministry of
Education during the last 3 years for prosecution of exCMD, EdCIL on violation of
tender conditions and related corruption charges;
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(b) if so, the details of the action taken on the above matter; and

(c) the number of complaints received by central vigilance commission
(CVC) against EACIL from 1 July 2015 to 31 July 2020 and status of investigation,

thereof?

THE MINISTER OF EDUCATION (SHRI RAMESH POKHRIYAL 'NISHANK"):
(a) No Sir.

(b) Does not arise.
(€)  No such information is maintained by this Ministry.
Reserved vacancies advertised by EACIL

520. PROF. MANOJ KUMAR JHA: Will the Minister of EDUCATION be pleased

to state:

(@ the total number of SC/ST vacancies advertised by EdCIL and filled by SC/
ST candidates from 01 January 2015 to 31 March 2020, post-wise;

(b) whether reservation roster is maintained by the Liaison Officer EACIL, if so,

details of the reservation roster from 01 January 2015 to 31 July 2020; and

(c) the details of percentage of SC/ST promotions, post-wise from 01 January
2015 to 31 March 2020?

THE MINISTER OF EDUCATION (SHRI RAMESH POKHRIYAL 'NISHANK"):
(a) The total number of SC/ST vacancies advertised by EACIL (India) Limited and filled
by SC/ST students from 1 January, 2015 to 31 March, 2020 are given as under:-

Categories of Posts Advertised Filled

SC ST SC ST
Officer Trainee (S-7) 0 1 0 1
Asst. Manager/ Mgmt. Trainee (E-1) 2 4 2 4
Executive Director (Corporate Planning) 1 0 0 0

ToTAL 3 5 2 5
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(b) Yes Sir, the post based reservation roster has been maintained separately for

following categories:-

(i)  Direct Recruitment.

(i)  Promotion.

(iiiy Tenure Based.

(c) The post-wise details of SC/ST promotions (from 1 January, 2015 to 31
March, 2020) are given as under:-

Promotion to

Total Promotions SC ST
during the period

MTS-II 1 1 0
Jr. Executive 2 1 0
Asstt. Executive 2 0 0
Dy. Executive 5 2 0
Executive 4 0 0
Asstt. Manager (E-1) 2 1 0
Deputy Manager (E-2) 6 2 0
Manager (E-3) 5 0 0
DGM (E-4) 2 1 0
TotaL 29 8 0
Percentage 100% 27.59% 0%

Issues and concerns with EACIL

521. PROF. MANOJ KUMAR JHA: Will the Minister of EDUCATION be pleased

to state:

(@ the total number of complaints received by vigilance cell of the Ministry
against EACIL including from its Board of Directors from 01 July 2015 to 15 August 2020
and its updated status/action taken report;

(b) total number of complaints received on EdCIL from Central Vigilance
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Commissioner from 01 July 2015 till 15 August 2020 and its updated status/action
taken;

(¢) whether the Ministry has sought any approval from the Cabinet Secretary
on initiating vigilance investigation against CMD EdCIL in the last five years; and

(d) if so, the date of approval from the Cabinet Secretary and the status/action

taken on vigilance investigation?

THE MINISTER OF EDUCATION (SHRI RAMESH POKHRIYAL 'NISHANK?"):
(a) and (b) As per records available, approximately 87 complaints have been received
in Vigilance cell of the Ministry from different sources including Central Vigilance
Commission against officials of EACIL from 01 July 2015 to 15 August 2020. These
complaints have been dealt with as per complaint handling policy of Central Vigilance

Commission.

(c) and (d) Cabinet Secretariat on 01.02.2017, conveyed to this Ministry concurrence
for further appropriate action on various complaints received in this Ministry against
CMD EdCIL. The allegations leveled in these complaints have been examined and after
examination the allegations were dropped with the approval of the Competent Authority.

Common practices among education boards

522. SHRI HARNATH SINGH YADAV: Will the Minister of EDUCATION be
pleased to state:

(@ whether it is a fact that education boards across the country have demanded
to bring in changes in practices that will be common to all of them, if so, the details
thereof; and

(b) whether it is also a fact that Government had met members of the Council
of Boards of School Education in this regard, if so, the deliberations made in the said
meeting?

THE MINISTER OF EDUCATION (SHRI RAMESH POKHRIYAL 'NISHANK"):
(a) No demand has been received from education boards across the country to bring
in changes in practices that will be common to all of them.

(b) It is not a fact that Government had met members of the Council of Boards
of School Education in this regard.
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Students from engineering and medical institutes switching to management
and administrative services

1523. SHRI MAHESH PODDAR: Will the Minister of EDUCATION be pleased to
state:

(@ whether it is a fact that a large number of students passing out from
engineering and medical institutes such as IIT, NIT and prestigious medical colleges
switch to management and administrative services; and

(b) if so, whether Government would consider to make it mandatory for
engineering degree holders and medical degree holders to serve for minimum five years
in industrial and medical fields respectively to check the wastage of Government
resources spent on such students and to accrue benefit to the industrial and medical
field, if so, by when and if not, the reason therefor?

THE MINISTER OF EDUCATION (SHRI RAMESH POKHRIYAL 'NISHANK):
(a) Such data are not maintained centrally.

(b) There is no such proposal under consideration in this Ministry.
Outdated machinery in advanced technical institutes for training students

1524. SHRI MAHESH PODDAR: Will the Minister of EDUCATION be pleased to
state:

(@ whether it is a fact that the machinery used in the advanced technical
institutes of the country for the training of the students is highly outdated which is
affecting the quality of training and the placement of passed out students;

(b) if so, whether Government would like to lay down standards for the quality
of required training infrastructure and machinery as recognition criteria for the technical
institutes, if so, by when and if not, the reasons therefor; and

(c) steps Government would like to take for improvement in the quality of
training machinery for the public technical institutes?

THE MINISTER OF EDUCATION (SHRI RAMESH POKHRIYAL 'NISHANK"):
(a) Centrally Funded Technical Institutions (CFTIs) under the Ministry of Education
have adequate training infrastructure and Instrumentation facilities. The instruments

tOriginal notice of the question was received in Hindi.
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are relatively new and used for the training of students with the latest technologies
which are at par with the international standards. Moreover, the softwares used in
training of the students in the IT focussed domains are updated from time to time by
the developers and there is no issue of obsolescence in training softwares used in the
Institutes.

(b) Does not arise.

(€) Funds under regular Budgetary grants are provided to the Institutes for
meeting their capital requirements which also includes maintenance of equipment and
their upgradation, if necessary.

Food Security Allowance in lieu of Mid-Day Meal Scheme

1525. SHRI MAHESH PODDAR: Will the Minister of EDUCATION be pleased to
state:

(@ whether as per the provisions of Mid-Day Meal Scheme, Government has
initiated exercise of providing Food Security Allowance to beneficiary students in lieu
of mid-day meal;

(b) if so, the State-wise details of amount of allowances and number of beneficiary
students; and

(c) whether this kind of initiative has begun in the State of Jharkhand, if so, the
details thereof, if not, the reasons therefor?

THE MINISTER OF EDUCATION (SHRI RAMESH POKHRIYAL 'NISHANK?"):
(a) to (c) Mid-Day Meal is the entitlement of a child, guaranteed under the National
Food Security Act, 2013 and extent per child per day norms of hot cooked meal under
Mid-Day Meal Scheme (MDMS) are as under:

Stage Food- Cooking Items
grain Cost Amount

Primary 100 gms 3497 20 gms pulse, 50 gms vegetables, 5 gm oil
other condiments and fuel.

Upper Primary 150 gms 37.45 30 gms pulse, 75 gms vegetables, 7.5 gm ail
other condiments and fuel.

tOriginal notice of the question was received in Hindi.
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Since, it is not possible to provide hot cooked meal under the prevailing
circumstances (COVID-19), State Governments and UT Administrations including State
Government of Jharkhand were advised to provide Food Security Allowance (FSA)
comprising of foodgrains, pulses, oil etc. (equivalent to cooking cost) to all eligible
children till such time their schools are closed due to aforesaid pandemic. States and
UTs were further advised that all the precautionary measures to face the situation
arising out of Novel COVID-19 (Corona) virus, as advised by the Central and State
Governments should be followed. As per the information received from States/UTs, the
State wise details (including Jharkhand) of number of children provided Food Security
Allowance (FSA) during the period affected by COVID-19 are given in the Statement
(See below).

Statement

Number of children provided Food Security Allowance (FSA) during the period
affected by COVID-19

SI. No. State/UT No. of children
1 Andhra Pradesh 2961814
2. Arunachal Pradesh 159282
3. Assam 4280044
4, Bihar 10800000
5. Chhattisgarh 2824394
6. Goa* -
7. Gujarat 5020464
8. Haryana 1138910
9. Himachal Pradesh 430168
10.  Jharkhand 3129548
11.  Karnataka 4508167
12, Kerala 2720198
13.  Madhya Pradesh 6664246

14. Mabharashtra 8743512
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SI. No. State/UT No. of children
15.  Manipur 161822
16.  Meghalaya 569650
17. Mizoram 131924
18. Nagaland 148982
19.  Odisha 4513758
20.  Punjab 1630187
21.  Rajasthan** 4822866
22. Sikkim 52419
23. Tamil Nadu 3437316
24.  Telangana*** -
25.  Tripura 432279
26.  Uttar Pradesh 11330208
27.  Uttarakhand 599509
28.  West Bengal 11271833
29.  Andaman and Nicobar Islands 31115
30.  Chandigarh 92396
3L Delhi 1604783
32.  Dadra and Nagar Haveli and Daman and Diu 61443
33, Jammu and Kashmir 831731
34.  Ladakh 16319
35.  Lakshadweep 7354
36.  Puducherry 45528
TotaL 95224169

*As per the information received from State Government of Goa, the clearance is awaited from
their Finance Department to the proposal for providing Food Security Allowance (FSA) to students.
** As per the information received from State Government, Rajasthan is providing Food Grains

only.

*** As per the information received from State Government, Telangana is providing food kits of

12 kg rice per person and < 1500 per family to BPL families.
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Grants to Central Universities
526. DR. SANTANU SEN: Will the Minister of EDUCATION be pleased to state:

(@ the number of universities receiving grants from the Central Government and
the funds disbursed and utilized by these universities during the last five years, year-
wise;

(b) whether Government feels that the tuition, hostel and mess fee paid by
students of Centrally Funded Universities has not kept up with times and money spent
by Government to finance those expenses is a burden on exchequer;

(c) whether Government has any plans to make these universities self funded,;
and

(d) if so, the details thereof?

THE MINISTER OF EDUCATION (SHRI RAMESH POKHRIYAL 'NISHANK"):
(a) Details indicating grant released to and expenditure incurred by the 46 Central
Universities under the purview of Ministry of Education during the last five year are
given in the Statement (See below).

(b) to (d) The Central Universities are autonomous institutions created under the
Act of Parliament which are governed by their own Acts, Statutes, Ordinances etc. and
Regulations made thereunder and are competent to take decision in academic and
administrative matters of the University including revision of tuition, hostel and mess

fee etc.
Statement
Details of grants released to and expenditure incurred by the
46 Central Universities
(X in crores)

Year Grant Allocated/ Released Expenditure incurred
2015-16 5937.37 6569.79

2016-17 6657.57 7241.80

2017-18 7602.67 737329

2018-19 6802.11 8421.68

2019-20 8416.57 9259.13
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Legislations to implement the National Education Policy
527. SHRI K.J. ALPHONS: Will the Minister of EDUCATION be pleased to state:

(@ by when will legislations be enacted to implement the National Education
Policy (NEP);

(b) the basic features of NEP; and
() whether it will ensure that students learn to discover knowledge experientially?

THE MINISTER OF EDUCATION (SHRI RAMESH POKHRIYAL 'NISHANK?"):
(@) As per National Education Policy 2020, implementation of the Policy requires multiple
initiatives and actions, which will have to be taken by multiple bodies in a synchronized
and systematic manner. Accordingly, this Ministry has communicated to all States/UT
Governments for implementation of NEP 2020 in letter and spirit. Ministry of Education
is also organising 'Shikshak Parv' from 8th September to 25th September, 2020 to
deliberate on various themes and implementation of NEP 2020 aimed at eliciting
suggestions. Ministry has also organised a Conference of Governors, Lt. Governors
and Education Ministers on "Role of National Education Policy in Transforming Higher
Education”. Governors and Lt. Governors of State and Union Territories, Education
Minister of State and UTs, Vice Chancellors of State Universities and other dignitaries
participated in the conference. There has been wide publicity with a positive and
overwhelming response from stakeholders on NEP 2020.

(b) Ministry of Education has announced the National Education Policy 2020
(NEP 2020) on 29.07.2020 after obtaining approval of Cabinet which is available at
Ministry of Education's website at https://www.mhrd.gov.in/sites/upload_files/mhrd/
files/NEP_Final_English 0.pdf. The basic features of NEP 2020 include:-

()  Ensuring Universal Access at All Levels of schooling from pre-primary
school to Grade 12;

(i)  Ensuring quality early childhood care and education for all children between
3-6 years;

(iiiy New Curricular and Pedagogical Structure (5+3+3+4);

(iv) No hard separations between arts and sciences, between curricular and
extra-curricular activities, between vocational and academic streams;
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V)

(vi)

(vii)

(viii)

®)

®

(xd)

(xii)
(xiii)
(xiv)
(xv)

(xvi)

Establishing National Mission on Foundational Literacy and Numeracy;

Emphasis on promoting multilingualism and Indian languages; the medium
of instruction until at least Grade 5, but preferably till Grade 8 and beyond,
will be the home language/mother tongue/local language/regional language.

Assessment reforms - Board Exams up to two occasions during any given
school year, one main examination and one for improvement, if desired;

Setting up of a new National Assessment Centre, PARAKH (Performance
Assessment, Review, and Analysis of Knowledge for Holistic Development);

Equitable and inclusive education - Special emphasis given on Socially and
Economically Disadvantaged Groups (SEDGS);

A separate Gender Inclusion fund and Special Education Zones for
disadvantaged regions and groups;

Robust and transparent processes for recruitment of teachers and merit
based performance;

Ensuring availability of all resources through school complexes and clusters;
Setting up of State School Standards Authority (SSSA);

Exposure of vocational education in school and higher education system;
Increasing GER in higher education to 50%;

Holistic Multidisciplinary Education with multiple entry/exit options;

(xvii) NTA to offer Common Entrance Exam for Admission to HEIs;

(xviii) Establishment of Academic Bank of Credit;

(xi3)
()
(od)

(o)

Setting up of Multidisciplinary Education and Research Universities (MERUS);
Setting up of National Research Foundation (NRF);
'Light but Tight' regulation;

Single overarching umbrella body for promotion of higher education sector
including teacher education and excluding medical and legal education- the
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(xxiii)
(xxiv)

(ocv)

(oevi)

(xxvii)

)

(0d9)

(09

)

(ool

(xo0dv)

Higher Education Commission of India (HECI)-with independent bodies for
standard setting- the General Education Council; funding-Higher Education
Grants Council (HEGC); accreditation- National Accreditation Council (NAC);
and regulation- National Higher Education Regulatory Council (NHERC);

Expansion of open and distance learning to increase GER.
Internationalization of Education

Professional Education will be an integral part of the higher education
system. Stand-alone technical universities, health science universities, legal
and agricultural universities, or institutions in these or other fields, will aim
to become multi-disciplinary institutions.

Teacher Education - 4-year integrated stage-specific, subject- specific Bachelor
of Education

Establishing a National Mission for Mentoring.

Creation of an autonomous body, the National Educational Technology
Forum (NETF) to provide a platform for the free exchange of ideas on the
use of technology to enhance learning, assessment, planning, administration.
Appropriate integration of technology into all levels of education.

Achieving 100% youth and adult literacy.

Multiple mechanisms with checks and balances will combat and stop the

commercialization of higher education.

All education institutions will be held to similar standards of audit and
disclosure as a 'not for profit' entity.

The Centre and the States will work together to increase the public investment
in Education sector to reach 6% of GDP at the earliest.

Strengthening of the Central Advisory Board of Education to ensure
coordination to bring overall focus on quality education.

Ministry of Education: In order to bring the focus back on education and
learning, it may be desirable to re-designate MHRD as the Ministry of
Education (MoE).
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() NEP 2020 states that pedagogy must evolve to make education more
experiential, holistic, integrated, inquiry-driven, discovery-oriented, learner-centred,
discussion-based, flexible and enjoyable. The curriculum must include basic arts, crafts,
humanities, games, sports and fitness, languages, literature, culture and values, in
addition to science and mathematics, to develop all aspects and capabilities of learners;
and make education more well-rounded, useful and fulfilling to the learner. Teaching
and learning will be conducted in a more interactive manner; questions will be encouraged
and classroom sessions will regularly contain more fun, creative, collaborative and
exploratory activities for students for deeper and more experiential learning. In all
stages, experiential learning will be adopted, including hands-on learning, arts-integrated
and sports-integrated education, story-telling-based pedagogy, among others, as
standard pedagogy within each subject and with explorations of relations among
different subjects. In higher education too, there is focus on promoting holistic
multidisciplinary education with emphasis on critical thinking and practical application-

based learning through internships.
Teachers training and other provisions in the New National Education Policy

528. SHRI MALLIKARJUN KHARGE: Will the Minister of EDUCATION be

pleased to state:

(@ ways in which Government plans to implement the provisions of the New
National Education Policy, 2020;

(b) ways in which Government plans to train the Anganwadi workers to implement
the process of Early Childhood Care and Education (ECCE);

(€) by when does Government seek to implement the new structure of school

curriculum as mentioned in the National Education Policy document;

(d) ways in which Government plans to train the teachers with the new model

of education; and
(e) by when can such training be imparted to all teachers across the country?

THE MINISTER OF EDUCATION (SHRI RAMESH POKHRIYAL 'NISHANK?):

(a) National Education Policy (NEP) 2020 provides different timelines as well as principles
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and methodology for its implementation. Implementation is to be guided by the following

principles:-
. Implementation of the spirit and intent of the Policy.
. Implementation in a phased manner.
. Prioritisation in ensuring optimal sequencing.
. Comprehensiveness

. Joint monitoring and collaborative implementation between the Centre and
States.

. Timely infusion of requisite resources.
. Analysis and review of the linkages between multiple parallel steps.

(b) National Education Policy 2020, recommends training of Anganwadi workers/
teachers in accordance with the NCERT's curricular and pedagogical framework. It also
advocates a 6-month certificate programme for Anganwadi workers/ECCE teachers with
qualifications of 10+2 and above and a one-year diploma programme covering early
literacy, numeracy, and other relevant aspects of ECCE to those with lower educational
qualifications. These programmes may be run through digital/distance mode using DTH
channels as well as smartphones, allowing teachers to acquire ECCE qualifications with
minimal disruption to their current work. NEP also stresses on the State Governments
to prepare cadres of professionally qualified educators for early childhood care and
education, through stage-specific professional training, mentoring mechanisms, and
career mapping.

(c) to (¢) NEP mentions various timelines for important themes and activities. For
training of teachers, NEP emphasizes on continuous professional development (CPD)
for improvement of skills of teachers and learning the latest innovations and advances
in their professions through multiple modes, including in the form of local, regional,
state, national, and international workshops as well as online teacher development
modules. Each teacher is expected to participate in at least 50 hours of CPD opportunities
every year for their own professional development, driven by their own interest,
covering the latest pedagogies regarding foundational literacy and numeracy, formative
and adaptive assessment of learning outcomes, competency-based learning, and related
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pedagogies, such as experiential learning, arts-integrated, sports-integrated, and

storytelling-based approaches, etc.

Creation of level system for universities under the

New National Education Policy

1529. SHRI VISHAMBHAR PRASAD NISHAD:
CH. SUKHRAM SINGH YADAV:
SHRIMATI CHHAYA VERMA:

Will the Minister of EDUCATION be pleased to state:

(@) status of creation of universities of different levels as prescribed in the New

National Education Policy;

(b) whether it is a fact that those universities which will not take financial grant

from Government, would exercise autonomy to undertake teachings;

(c) the structure of education system for the students belonging to SC, ST and

OBC community in such universities;

(d) whether it is a fact that there is a proposal in the New National Education
Policy for merging institutions which monitor education sector at different levels and

set up a single body instead; and
(e) if so, whether such body will have excessive burden?

THE MINISTER OF EDUCATION (SHRI RAMESH POKHRIYAL 'NISHANK?"):
(a) The National Education Policy (NEP) 2020 has been approved by the Union Cabinet
on 29.07.2020. The NEP-2020 states that a University will mean a multidisciplinary
institution of higher learning that offers undergraduate and graduate programmes, with
high quality teaching, research, and community engagement. The definition of University
will thus allow a spectrum of institutions that range from those that place equal
emphasis on teaching and research i.e., Research-intensive Universities, those that
place greater emphasis on teaching but still conduct significant research i.e. Teaching-
intensive Universities. Further, by 2040, all Higher Education Institutions (HEIs) shall

aim to become multidisciplinary institutions.

tOriginal notice of the question was received in Hindi.
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(b) The NEP-2020 states that in order to promote creativity, institutions and
faculty will have the autonomy to innovate on matters of curriculum, pedagogy, and
assessment within a broad framework of higher education qualifications that ensures
consistency across institutions and programmes and across the ODL, online, and
traditional 'in-class' modes. Accordingly, curriculum and pedagogy will be designed by

institutions and motivated faculty.

(c) The NEP-2020 states that entry into quality higher education can open a
vast array of possibilities that can lift both individuals as well as communities out of
the cycles of disadvantage. For this reason, making quality higher education
opportunities available to all individuals must be among the highest priorities. This
Policy envisions ensuring equitable access to quality education to all students, with
a special emphasis on SEDGs (Socio-Economically Disadvantaged Group). The NEP-
2020 also states that financial assistance to students shall be made available through
various measures. Efforts will be made to incentivize the merit of students belonging
to SC, ST, OBC, and other SEDGs. The National Scholarship Portal will be expanded

to support, foster, and track the progress of students receiving scholarships.

(d) and (e) The NEP-2020 envisages 'light but tight' regulation by a single regulator,
the Higher Education Commission of India.

Universal equitable access to online education

530. DR. AMAR PATNAIK: Will the Minister of EDUCATION be pleased to
state:

(@ measures taken by Government to ensure universal equitable access to
online education and resources, given the lockdown and restrictions on movement and

assembly;

(b) the budgetary resources that will be allocated to extend the necessary

infrastructure for equitable access;

(c) measures being taken by Government to prepare teachers for teaching

online; and

(d) whether the Ministry is collaborating with the Ministries of Electronics and

Information Technology, and Information and Broadcasting, to facilitate universal access?
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THE MINISTER OF EDUCATION (SHRI RAMESH POKHRIYAL 'NISHANK"):
(a) Government is committed to ensure equal access to online education for all sections
of society. Online resources are provided through the various initiatives of the
Government - SWAYAM, Swayam Prabha, DIKSHA, e-Pathshala, e-PG Pathshala, Virtual
Labs, National Digital Library (NDL) and National Repository of Open Educational
Resources (NROER). A comprehensive initiative called PM eVIDYA has been initiated
which unifies all efforts related to digital/online/on-air education to enable multi-mode

access to education. The initiative includes:-

(i)  Higher Educational Institutions (HEIs) ranked in top 100 NIRF or NAAC
score of 3.26 can offer online programme without prior approval of UGC.
Institutions with NAAC score of 3.01 to 3.25 can offer online programme

with prior approval of UGC.

(i) For conventional courses, the online content has been increased from up
to 20% to 40% in regular degree programmes.

(iiiy DIKSHA the nation's digital infrastructure for providing quality e-content
for school education in states/UTs: and QR coded Energized Textbooks for

all grades (one nation, one digital platform)

(iv) Study materials have been provided on an experimental basis for 12 channels
for classes 1 to 12 on SWAYAM Prabha and actions are expedited to run

these channels in a full-fledged manner.
(v) Extensive use of Radio, Community radio and CBSE Podcast- Shiksha Vani.

(vi) Special e-content for visually and hearing impaired developed on Digitally
Accessible Information System (DAISY) and in sign language on NIOS
website/ YouTube.

(b) Ministry of Education is sharing budgetary resources with MeitY to extend
necessary infrastructure for NKN (National Knowledge Network) connectivity.

(c) As a capacity building measure for teachers and faculties, Government is
operating NISHTHA and ARPIT programmes for School Education and Higher Education
respectively. In addition to this, Higher Educational Institutions are taking their own

initiative to prepare teachers for teaching online.
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(d) Yes Sir. For NKN, Ministry of Education is collaborating with Ministry of
Electronics and Information Technology. Swayam Prabha channels are available to all
DD Free Dish subscribers across the country.

Lack of education for children of migrant workers
531. SHRI RAJEEV SATAV: Will the Minister of EDUCATION be pleased to state:

(@ whether due to COVID19 pandemic online classes are conducted for students

by schools;

(b) if so, the number of students that are deprived of education due to lack of

access to device or internet facilities;

(c) whether Government has asked States to map all such students to ensure
that learning assistance can be made available to them amid the pandemic and if so,
the response of the States in this regard; and

(d) whether Government has taken steps to solve the education problem of
children of migrant workers who left cities and if so, the details thereof?

THE MINISTER OF EDUCATION (SHRI RAMESH POKHRIYAL 'NISHANK?"):
(@) Online classes are being conducted at the schools by employing various digital tools
in the form of DIKSHA portal (https://diksha.gov.in/), SWAYAM Portal (swayam.gov.in),
SWAYAM Prabha, DD Channel, e-Pathshala (https://epathshala.nic.in/), ROER (National
Repository of Open Educational Resources) portal (https://nroer.gov.in/welcome).

India Report- Digital Education June 2020

The State/ UT Governments have also managed the critical task of providing
digital education at the door step of the students. The report can be accessed here:

https://mhrd.gov.in/sites/upload_files/mhrd/files/India_Report_Digital_
Education_0.pdf

(b) Learning programmes have also being started in the form of offline learning
tools in the form of radio, community radio and CBSE podcasts, toll free numbers,
missed call, SMS based requests for audio content, localized radio content for
edutainment etc. The medium of TV, radio has been used for the students who do not

have digital means.
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PRAGYATA Guidelines on Digital Education

Keeping in view the availability of digital infrastructure, guideline briefs on various
modes of digital education including online mode that depends more on availability of
internet, partially online mode that utilizes the blended approach of digital technology
and other offline activities, partial and offline mode that utilizes television and radio as
a major medium of instruction of education. The guidelines can be accessed at: https:/
/mhrd.gov.in/sites/upload_files/mhrd/files/pragyata-guidelines_0.pdf

(c) Mapping of the students is being done school wise and accordingly, the
state governments have been directed to act based on the situation prevailing at every
place to meet the demands of all students.

In order to enable online education benefit to the children of every category and

teachers, Learning Enhancement Guidelines have been issued.

https://www.mhrd.gov.in/sites/upload_filehs/mhrd/files/Learning_Enhancement_
0.pdf

(d) A letter was issued from Ministry on 13th July 2020, which has guidelines
on how to deal with children of migrant labour. In order to ensure that there is no loss
of learning or academic year for all such children, steps have been advised to the States
and UTs.

Introduction of Artificial Intelligence in curriculum by CBSE
532. SHRI RAJEEV SATAV: Will the Minister of EDUCATION be pleased to state:

(@ whether Central Board of Secondary Education has proposed to introduce
Artificial Intelligence (Al) curriculum for Class X and XII from the coming academic

year;
(b) if so, the details thereof and the objective behind the move;

(c) whether with the advancement of Artificial Intelligence in the world,
Government has failed to introduce specialization courses in Artificial Intelligence in
National Universities;

(d) if so, the details thereof and the reasons therefor and the corrective steps

taken by Government in this regard; and
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(e) the other steps taken by Government to support higher education institutions
to facilitate innovation?

THE MINISTER OF EDUCATION (SHRI RAMESH POKHRIYAL 'NISHANK"):
(@) and (b) The Central Board of Secondary Education (CBSE) has informed that in
order to enhance multidisciplinary approach in teaching, learning and to sensitize the
new generation, Artificial Intelligence (Al) has been introduced as a subject, in class
IX from the session 2019-20 in its affiliated Schools.

CBSE has collaborated with several organizations such as Intel, IBM, Microsoft,
Private Schools, etc. for designing the curriculum and textbook material of the Subject.
Also 41 training programmes on Artificial Intelligence have been conducted in schools
affiliated with CBSE at various parts of the country in which 1690 participants (principals
and teachers) have been trained. Artificial Intelligence has been introduced in classes
VI, IX, X & Xl in schools affiliated with CBSE.

(c) and (d) All India Council for Technical Education (AICTE) which is a regulatory
body for technical education under Ministry of Education, under its scheme, National
Educational Alliance for Technology (NEAT) selected Ed-Tech companies who are
providing Al based personalized adaptive learning solutions in various disciplines.
AICTE has introduced Al and Data Science as a discipline in Engineering programs in
many Institutes. Various I1Ts and 1ITs are running courses on Al.

(e) AICTE started conducting Faculty Development Programs (FDPs) with the
help of Industry and Institute of National repute. So far 250 FDPs have been conducted
in thrust areas including Al. Also, with the coordination of CBSE, school teachers were
also allowed in some of the FDPs conducted in Al. Ministry of Education - AICTE
established an innovation Cell at AICTE. The cell has constituted 1600 innovation
councils in Higher Education Institutions. Regular innovation activities are being
conducted in these Innovation Councils at Institutes in coordination with Ministry of
Education - AICTE Innovation cell. All the I1Ts have established incubation centres to

promote innovation among its students.

The Government has been emphasizing the need for promoting research that is
socially relevant and is of use to the end users. For this purpose, two schemes, namely
Impacting Research Innovation and Technology (IMPRINT) and Uchhatar Aviskar
Yojana (UAY) have been launched. IMPRINT focuses on research in higher educational
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institutions wherein the cost of the project is met to the extent of 50% by the Ministry
of Education and the remaining 50% by the Participating Ministry/ Department. UAY
promotes industry sponsored, outcome-oriented research projects. The projects cost
under UAY is met to the extent of 50% by the Ministry of Education and 25% each
by the industry and the participating Ministry/ Department.

Issues relating to coaching institutes for vocational courses

1533. SHRI NEERAJ DANGI: Will the Minister of EDUCATION be pleased to

state:

(@) the steps being taken by Government to give relief to general public from

reckless loot by coaching centres for entrance in vocational education courses;

(b) the steps taken by Government for making this sector more transparent,

accountable and student friendly to stop exploitation of students and guardians;

(c) whether Government is taking any steps to prescribe fees for such

institutions;

(d) whether any mechanism is being developed to tackle such irregularities and

to immediately redress such complaints;
(e) if so, the details thereof; and
(f) if not, the reasons therefor?

THE MINISTER OF EDUCATION (SHRI RAMESH POKHRIYAL 'NISHANK?"):
(a) There are ample provisions under the Consumer Protection Act for the students to

seek redressal in case of grievance from any private coaching center.

(b) to (f) This Ministry has issued directions to all State Governments to take
steps for effective regulation of such centres. Besides this, in the interest of students,
Government has launched Study Webs of Active Learning for Young Aspiring Minds
(SWAYAM), through which the teachers of reputed colleges of India offers free online
courses. The study material and online discussion with teachers for clearing doubts for
students is also available under Study Webs of Active-Learning for Young Aspiring

Minds (SWAYAM), Similarly, another initiative namely 11T-Professor Assisted Learning

tOriginal notice of the question was received in Hindi.
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(IIT-PAL) has been started in which the teachers of IITs offer free education for the
students of class XI and XII (those are willing to take admission in 1ITs and other
institutes). Apart from this, the video contents for Biology, Chemistry, Mathematics and
Physics have been prepared by the teachers of Kendriya Vidyalayas. This material is
available on IITPAL as well as on dedicated channels of SWAYAM PRABHA free of
cost.

The government has also introduced various reforms in the Higher Education
Sector in the shape of continuous updation of curriculum, semesters system, capacity
building of teachers, raising the barriers for entry into the teaching profession, attractive
pay package and other service conditions, which are likely to improve the quality of
college education and reduce the dependence of the college students on pre-examination
coaching centers. There are also schemes of University Grants Commission (UGC) to
provide coaching facilities to students to weaker sections preparing for technical/

professional examination and jobs.
Plan to improve ranking of Indian educational institutions

1534. SHRI NEERAJ DANGI: Will the Minister of EDUCATION be pleased to
state:

(@) details of special action plan formulated by Government to improve ranking
of India at international level and encourage research and development work in

educational institutions in the country;

(b) whether teachers engaged in research work under these schemes are to be

encouraged financially;

(c) measures taken to implement research schemes in private educational
institutions; and

(d) the details thereof?

THE MINISTER OF EDUCATION (SHRI RAMESH POKHRIYAL 'NISHANK?"):
(a) Government of India is committed to the nation to empower Higher Educational
Institutions to help them become world class teaching and research institutions. In this
context, Institutions of Eminence (IoE) scheme has been launched in the year 2017

tOriginal notice of the question was received in Hindi.
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under which UGC has declared 10 Public and 10 Private institutions as IoEs. The
objective of the scheme is to enable them to achieve rankings within top 500 in any
of the world renowned ranking frameworks. Government Institutions will get financial
assistance of 1000 crores over a period of five years in addition to the grant already
being received. The institutions selected from the private sector will have autonomy
to promote innovation and creativity. All India Council for Technical Education (AICTE)
has taken various quality initiatives such as examination reforms, mandatory internship,
induction program for students, revision of model curriculum, internship, industry
readiness accreditation, start-up and national initiative for Teachers' Training etc. to
provide a thrust to improve quality of technical education in the country.

(b) Government has taken various initiatives to improve the global ranking of
Indian education institutions and to increase quantity and quality of research in
Universities / Institutions through various schemes, awards, fellowships, Chairs &
Programmes with financial assistance across S&T disciplines such as, Basic Scientific
Research (BSR), Universities and Colleges with Potential for Excellence (UPE/CPE),
Impacting Research Innovation and Technology (IMPRINT), Uchhatar Avishkar Yojana
(UAY) schemes, Impactful Policy Research in Social Sciences(IMPRESS),Scheme for
Trans-disciplinary Research for India's Developing Economy (STRIDE), Scheme for
Promotion of Academic and Research Collaboration, Minor and Major Research Projects
(MRP), establishing Centres of Excellence, Research Parks and Technology Business
Incubators (TBIs), Prime Minister's Research Fellows, Study in India, research workshops,
seminars and conferences and Emeritus fellowship etc.

(c) and (d) Yes, Sir. AICTE provides financial assistance to teachers engaged in
research under its themes namely Faculty Development Program (FDP), grant for
organizing conferences and travel grant for attending international conferences/seminars.

Delay in examinations due to COVID-19 pandemic
535. SHRI SANJAY RAUT: Will the Minister of EDUCATION be pleased to state:

(@ whether it is a fact that the University Grants Commission (UGC) has
directed various universities to complete all the examinations that were delayed due to
COVID-19 pandemic by September 30th, 2020;

(b) if so, the details thereof;
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(c) whether many State Governments are unable to conduct examinations due
to growing rate of COVID-19 patients in various parts of the country and therefore have
requested to grant further extension for conducting examinations; and

(d) if so, details thereof and Central Government's response thereto?

THE MINISTER OF EDUCATION (SHRI RAMESH POKHRIYAL 'NISHANK"):
() and (b) The University Grants Commission (UGC) has issued revised guidelines
dated 06.07.2020 on Examinations and Academic Calendar for the Universities in view
of COVID-19 Pandemic. According to these guidelines, the Universities are required to
complete the examinations by the end of September, 2020 in offline (pen & paper)/
online/ blended (online + offline) mode following the prescribed protocols/ guidelines
related to COVID-19 pandemic. These guidelines are available at https://www.ugc.ac.in/
pdfnews/6100894 UGC-Revised-Guidelines-on-Examinations-and-Academic-Calendar-for-
the-Universities-in-view-of-COVID-19-Pandemic_06_07_2020.pdf

(c) and (d) In its judgement dated 28.08.2020 for WP(C) No. 724/2020 and others,
the Hon'ble Supreme Court has disposed of the batch of cases and ordered that if any
State/Union Territory in exercise of its jurisdiction under Disaster Management Act,
2005 has taken a decision that it is not possible to conduct the final year/terminal
semester examination by 30.09.2020, such State/Union Territory has the liberty to make
an application to the UGC for extending deadline of 30.09.2020 for that State/Union
Territory. The same shall be considered by UGC and rescheduled date communicated
to such State/Union Territory, at the earliest.

The State Governments of West Bengal, Punjab, Odisha, Meghalaya and
Maharashtra have approached the UGC in this regard.

Criteria for deletion of lessons/ topics from CBSE curriculum
536. SHRI K.K. RAGESH: Will the Minister of EDUCATION be pleased to state:

(@ the criteria on the basis of which Government chose the lessons/ topics for
deletion as part of revision of CBSE Academic Curriculum for 2020-21;

(b) whether the Centre was consulted by CBSE before selecting topics/lessons
for removal as part of the revision of curriculum; and

(c) if so, the process adopted for such revision of CBSE Academic Curriculum
for 2020-21?
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THE MINISTER OF EDUCATION (SHRI RAMESH POKHRIYAL 'NISHANK"):
(a) The Central Board of Secondary Education (CBSE) has informed that the Board has
rationalized syllabi of major subjects for classes 1X-XII only for the purpose of summative
examinations 2021. This is a one-time temporary measure for this year only to mitigate
the effect of school lockdown. The Committee of Courses for each subject in CBSE has
considered the following criteria for rationalizing the syllabus content as it had become

a necessity:-

. The schools are closed. No face to face teaching is being conducted and
many students are deprived of online classes due to multiple reasons.

. All topics are important therefore all topics to be learnt through the Alternative
Academic Calendar of National Council of Educational Research & Training
(NCERT). It emphasizes providing variety of learning opportunities based on
learner-centered-pedagogies and also focused on learning outcomes to
students. This does not entail reduction of syllabus as far as learning is

considered.

. In this extraordinary situation, certain topics which students have already
studied or will study in detail in higher classes may be omitted from summative

assessments. Teachers can discuss these topics as required.

. The topics/concepts that are duplicated in other subjects in the same class,
or already covered in previous classes to a certain extent can be minimized.
This is considered as the teachers can integrate the previous knowledge

while teaching a particular topic.

. Appropriate changes in Practical components as per revision needs to be

done.

. CBSE is a progressive Board and over the years has encouraged thematic,

concept based and integrated approach of teaching and learning.

(b) and (c) No, Sir. CBSE is an Autonomous Organisation and is fully empowered
to take academic decisions for the purpose of conduct of Class X and Class XII Exam
conducted by the Board. The Curriculum Committee of the Board approved the
rationalization done by the various committees of courses and it was subsequently
ratified by the Governing Body of the Board.
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Changes implemented by the New National Education Policy

537. SHRI K.C. RAMAMURTHY: Will the Minister of EDUCATION be pleased
to state:

(@ details of changes made to the National Education Policy (NEP) after Prime
Minister's review in the last week of February, 2020;

(b) the manner in which the four tier higher regulatory regime helps in
strengthening the higher education proposed in the NEP;

() whether it is a fact that the Ministry is also seriously thinking of bringing
pre-primary education of children below 3 years within the ambit of the policy;

(d) if so, the details thereof; and
(e) the likely period within which the NEP is going to be unveiled?

THE MINISTER OF EDUCATION (SHRI RAMESH POKHRIYAL 'NISHANK"):
(a) As a part of intensive consultative process, inputs/suggestions were received from
States/UTs Governments, Union Ministries, PMO, Members of Parliament, general
public and other stakeholders on NEP. There has been wide publicity and positive
feedback from all stakeholders. Thus, National Education Policy 2020 has been finalised
by having detailed deliberations and after incorporating suggestions from various
stakeholders.

(b)  As per National Education Policy 2020, regulatory system of higher education
ensures the distinct functions of regulation, accreditation, funding, and academic
standard setting is to be performed by separate independent and empowered bodies
i.e. National Higher Education Regulatory Council (NHERC), National Accreditation
Council (NAC), Higher Education Grants Council (HEGC) and General Education Council
(GEC) under an umbrella architecture of the Higher Education Commission of India
(HECI). This is crucial to create a system of checks-and-balances, minimize conflicts of
interest and eliminate concentration of power. HECI will ensure that the four institutional
structures carry out these four essential functions through each independent vertical
yet at the same time work in synergy towards common goals.

(c) and (d) There is no such proposal in NEP 2020 to bring pre-primary education
of children below 3 years. However, NEP 2020 proposes that a National Curricular and
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Pedagogical Framework for Early Childhood Care and Education (NCPFECCE) for children
up to the age of 8 to be developed by NCERT in two parts, namely, a sub-framework

for 0-3 year-olds, and a sub-framework for 3-8 year-olds.

(e) National Education Policy 2020 (NEP 2020) has been announced on 29.07.2020
after obtaining approval of Cabinet and is available at Ministry of Education's website
at https://www.mhrd.gov.in/sites/upload_files/mhrd/files/NEP_Final_English_0.pdf.

National Education Policy, 2020
538. SHRI RIPUN BORA: Will the Minister of EDUCATION be pleased to state:

(@ whether it is a fact that the National Education Policy (NEP), 2020 intends
to bring back 2 crore children who are currently not in schools, into the school system;

(b) if so, the realistic overview therein;

(c) whether it is also a fact that in order to deliver the National Education
Policy-2020 curriculum effectively, teachers who are trained and understand the

pedagogical needs of students are needed,;
(d) the plan details to appoint teachers and the target details therein; and

() possibilities to merge all school boards into single entity therein and
suggestions from the State Governments and other institutions thereof?

THE MINISTER OF EDUCATION (SHRI RAMESH POKHRIYAL 'NISHANK?"):
(a) and (b) National Education Policy (NEP), 2020, emphasizes to bring back Out of
School Children to schools. It envisages to achieve 100% Gross Enrolment Ratio from
pre-school to secondary level by 2030 and aims to ensure universal access and afford
opportunity to all children of the country to obtain quality holistic education including
vocational education.

(€) NEP 2020 stresses upon holistic development of learners and it recommends
in all stages to adopt experiential learning, including hands-on learning, arts-integrated
and sports-integrated education, story-telling-based pedagogy, among others, as
standard pedagogy within each subject, and with explorations of relations among
different subjects. The Policy lays focus on enhancement of quality of teacher education,
recruitment and deployment of well-qualified teachers and their continuous professional
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development. It further recommends development of National Professional Standard for
Teachers (NPST) which will include the role that a teacher is expected to play at
different levels of expertise/stage and the competencies required for that stage as also

standards of performance appraisal.

(d) Education is in the Concurrent List of the Constitution. The recruitment,
service conditions and deployment of teachers are primarily in the domain of the

respective State and Union Territory Government.

(e) NEP does not recommend merging of School Boards as Education is a

subject in the Concurrent List of the Constitution.
UGC directives to State Governments/universities

539. SHRI PARIMAL NATHWANI: Will the Minister of EDUCATION be pleased

to state:

(@ whether UGC has directed the universities to complete all the examinations
that were delayed due to COVID-19 pandemic by September 30, 2020;

(b) if so, the details thereof;

(c) whether the Supreme Court has issued a directive that any State which
decides that it is not possible to conduct the examinations by September 30, 2020 may

approach the UGC to request for an extension of this deadline; and

(d) if so, whether any State Government has approached the UGC under this

directive and the details thereof?

THE MINISTER OF EDUCATION (SHRI RAMESH POKHRIYAL 'NISHANK?):
(@) and (b) The University Grants Commission (UGC), has issued revised guidelines
dated 06.07.2020 on Examinations and Academic Calendar for the Universities in view
of COVID-19 Pandemic. According to these guidelines, the Universities are required to
complete the examinations by the end of September, 2020 in offline (pen & paper)/
online/ blended (online + offline) mode, duly following the prescribed protocols/
guidelines related to COVID-19 pandemic. These guidelines are available at https://
www.ugc.ac.in/pdfnews/6100894 UGC-Revised-Guidelines-on-Examinations-and-
Academic-Calendar-for-the-Universities-in-view-of-COVID-19-Pandemic_06_07_2020.pdf
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() Inits judgement dated 28.08.2020 for WP (C) no. 724/2020 and others, the
Hon'ble Supreme Court has disposed of the batch of cases and ordered that if any
State/Union Territory in exercise of its jurisdiction under Disaster Management Act,
2005 has taken a decision that it is not possible to conduct the final year/terminal
semester examination by 30.09.2020, such State/Union Territory has the liberty to make
an application to the UGC for extending deadline of 30.09.2020 for that State/Union
Territory. The same shall be considered by UGC and rescheduled date communicated
to such State/Union Territory, at the earliest.

(d) The State Governments of West Bengal, Punjab, Odisha, Meghalaya and
Maharashtra have approached the UGC in this regard.

Permission to private educational institutions/deemed universities to
start admission process

540. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of
EDUCATION be pleased to state:

(@ whether Government has permitted private educational institutions/deemed
universities to start the admission process for the academic year 2020-21;

(b) if so, the details thereof;

(c) whether Government is in receipt of complaints regarding admission process
that has been started by educational institutions/deemed universities during the
lockdown period; and

(d) if so, the details thereof and action taken by Government in this regard?

THE MINISTER OF EDUCATION (SHRI RAMESH POKHRIYAL 'NISHANK?"):
(a) to (d) The UGC issued Guidelines and revised guidelines on Examinations and
Academic Calendar on 29.04.2020 and 06.07.2020 respectively in view of COVID-19
pandemic. These guidelines were covering important dimensions related to examinations,
academic calendar, admissions, online teaching-learning and provide flexibility for
adoption by the Universities. The Universities were advised to adopt/adapt and
implement these guidelines uniformly in a transparent manner. The Universities were
advised to chart out a plan for the examinations and the academic calendar.

The above UGC guidelines dated 29.04.2020 and revised guidelines dated 06.07.2020
are available at UGC website: ugc.ac.in
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Commencement of academic year 2020-21

541. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of
EDUCATION be pleased to state:

(@ whether Government has made any decision regarding commencement of

academic year 2020-21;
(b) if so, the details thereof;

(c) whether Government is still contemplating the option of opening schools in

the backdrop of passing away of more than 4 months in the current academic years;
(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF EDUCATION (SHRI RAMESH POKHRIYAL 'NISHANK?):
(@) to (e) Ministry of Home affairs (MHA) vide order No. 40-3/2020-DM-I(A) dated 29th
August, 2020 has issued guidelines on unlock 4 which provides that in areas outside
the containment zones, schools, colleges, educational and coaching institutions will
continue to remain closed for students and regular class activity up to 30th September

2020. However, following is permitted.

(i)  Online/distance learning shall continue to be permitted and shall be

encouraged.

(i) States/UTs may permit upto 50% of teaching and non-teaching staff to be
called to the schools at a time for online teaching/tele counselling and
related work, in areas outside the Containment Zones only, with effect from
21st September 2020.

(iii) Students of classes 9 to 12 may be permitted to visit their schools, in areas
outside the Containment Zones only, on voluntary basis, for taking guidance
from their teachers. This will be subject to written consent of their parents/

guardians and will be permitted with effect from 21st September 2020.

The MHA guidelines on unlock 4 have been shared with Education Department
in States and UTs.
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Steps taken to improve functioning of JINV and KGBV

542. DR. VINAY P. SAHASRABUDDHE: Will the Minister of EDUCATION be
pleased to state:

(@ the steps undertaken by the Ministry to improve the functioning of Jawahar
Navodaya Vidyalaya (JNV) and Kasturba Gandhi Balika Vidyalayas (KGBV) in the
country, the details thereof; and

(b) the manner in which transparency has been ensured so as to implement
these steps.the details thereof?

THE MINISTER OF EDUCATION (SHRI RAMESH POKHRIYAL 'NISHANK):
(@) and (b) The main objective of the Jawahar Navodaya Vidyalayas (JNVSs) is to
provide good quality modern education - including a strong component of inculcation
of values, awareness of the environment, adventure activities and physical education
- to the talented children predominantly from the rural areas without regard to their
family's socio-economic condition.

The major steps that have been undertaken to improve the functioning of the
JNVs and to ensure transparency inter alia include the following:-

. Online Admission process in JNVs: All the functions in the admission
process like issuance of Admit card for Selection Test and communication
of results have been made online, leading to better access and simpler
processes for the rural population;

. Cluster System: Cluster system has been implemented at Regional level
whereby the Cluster-in-charge, an Assistant Commissioner closely monitors
the performance of 15-20 JNVs allotted to him and reports about their
performance as well as areas requiring further improvements;

. Panel Inspection: Panel inspection of the JNVs are also conducted annually
by a team of officials at the Regional Office level. The team conducts micro
level inspection of all the activities of a JNV and submits its report in a
prescribed proforma;

. Online Transfer and Postings of the staff: The process of transfer and
posting of the teaching/non-teaching staff has been made online resulting
in increased transparency and timely completion of the process;
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. Online recruitment of the staff: The recruitment process has been made
online and faceless till appointment. The appointment letters are also
downloaded by the candidates using their login and password. This has

resulted in filling of large no. of posts without any controversy;

. Implementation of Public Finance Management System (PFMS): Consequent
upon the implementation of PFMS, almost all financial transactions are now
in the digital mode facilitating monitoring of fund flow and status of utilization

of funds;

. For improving psychosocial health and well-being of the students,

Counsellors have been engaged and tele-counselling is also provided.

Kasturba Gandhi Balika Vidyalayas (KGBVSs) are residential schools from class VI
to XII for girls belonging to disadvantaged groups such as SC, ST, OBC, Minority and
Below Poverty Line (BPL). The objective behind establishing KGBVs is to ensure
access and quality education to girls from disadvantaged groups by setting up residential
schools and to reduce gender gaps at all levels of school education. Under Samagra
Shiksha, there is a provision of upgradation/convergence of KGBVs upto Senior

Secondary level.

Girls residing in the KGBVs are taken care of by all the means which include
proper infrastructure for living in healthy environment, appointment of only female
warden, teachers and staff in the KGBVSs, providing vocational training/specific skill
training and Self-defence training for overall development of girls. Minimum requirements
for proper infrastructural facilities such as drinking water & sanitation, electric installation,
bedding, food and lodging, medical care/contingencies, vocational training/specific
skill training etc. have been fixed in the Samagra Shiksha framework. States and UTs

need to follow these minimum requirements.

To ensure quality of education in KGBVs, States and UTs have been advised to
develop appropriate curriculum framework in collaboration with state nodal agencies/
institutes in school education such as SCERTS/SIEs etc., to strengthen the scheme. The
measures include addressing women empowerment issues, adolescent and growing up
concerns, self-defence, teaching-learning material, teacher training programmes and

monitoring and assessment mechanisms keeping in mind the contexts, age of the
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learners and the residential nature of the scheme. In addition to this, training for

teachers and staff at the residential schools is coordinated by the DIETs, BRCs etc.

Time to time evaluation of KGBVs is done by State Government agencies through
a regular and well-structured system of field visits. Panchayati Raj Institutions are also

involved in monitoring of the scheme.
Status of AICTE affiliated minority institutions

543. SHRI RAKESH SINHA: Will the Minister of EDUCATION be pleased to

state:

(@ the number of minority controlled engineering colleges which have been
recognized by AICTE;

(b) the number of colleges belonging to Muslims, Christians, Sikhs, Buddhists

and Jains;

(c) the number of colleges which have been de-recognized between 2010-2020

due to non fulfillment of criteria of AICTE; and

(d) whether there is any regular supervision of these institutions to evaluate

their proper functioning and institutional standards?

THE MINISTER OF EDUCATION (SHRI RAMESH POKHRIYAL 'NISHANK?"):
(a) and (b) The State-wise details of All India Council for Technical Education (AICTE)
approved engineering colleges, controlled by different minorities are given in

Statement-1 (See below).

(c) Year-wise details of colleges which have been de-recognized by AICTE due

to non-fulfilment of criteria are given in the Statement-11 (See below).

(d) The AICTE undertakes verification of documents and infrastructure facilities
and its preparedness at the time of giving first approval to such institutions.
Subsequently other details like facilities and faculty etc. are submitted by institutes as
self-disclosures and AICTE randomly inspects 5% institutes annually for regular
supervision and also on receipt of complaint for violation of AICTE standards and

norms as explained in Approval Process Handbook.
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Statement-1

Details of AICTE approved engineering colleges controlled by different minorities

State Buddhists  Christian Jains ~ Muslim  Sikhs Total
Andhra Pradesh 0 5 0 8 0 13
Bihar 0 0 0 8 0 8
Chhattisgarh 0 1 1 0 0 2
Delhi 0 0 0 1 2 3
Goa 0 1 0 0 0 1
Gujarat 0 1 0 0 0 1
Haryana 0 0 3 3 3 9
Jammu and Kashmir 0 0 0 0 1 1
Jharkhand 0 0 0 1 0 1
Karnataka 0 5 5 21 1 R
Kerala 0 23 0 R 0 5
Madhya Pradesh 0 1 1 2 1 5
Maharashtra 0 13 9 17 0 K]
Meghalaya 0 0 0 1 0 1
Puducherry 0 0 0 0 0 0
Punjab 0 0 0 0 4 4
Tamil Nadu 0 67 1 17 0 8
Telangana 0 10 0 17 0 27
Uttar Pradesh 1 3 3 1 0 18
Uttarakhand 0 2 1 0 0 3
West Bengal 0 1 0 1 4 6

GRAND TOTAL 1 133 24 140 16 314
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Statement-11

Details of colleges de recognised by AICTE due to non fulfilment of criteria

Year No. of Institutes
2011-2012 1182
2012-2013 913
2013-2014 1236
2014-2015 899
2015-2016

2016-2017 65
2017-2018

2018-2019 168
2019-2020 194
2020-2021 42

Online teaching and access to devices to students by UGC

544. DR. VIKAS MAHATME: Will the Minister of EDUCATION be pleased to
state:

(@ the measures that Government propose to implement to make Government
Universities compliant with the University Grant Commission's guidelines of compulsory
online teaching of 25 per cent of syllabus; and

(b) steps taken by Government to ensure access to internet devices and online
services among the Economically Weaker Section (EWS) students?

THE MINISTER OF EDUCATION (SHRI RAMESH POKHRIYAL 'NISHANK"):
(a) UGC has notified University Grants Commission (Open and Distance Learning
Programmes and Online Programmes) Regulations, 2020 on 4th September, 2020 in the
Gazette, which can be accessed on - https://www.ugc.ac.in/pdfnews/221580.pdf. For
conventional courses, the online content has been increased from up to 20% to 40%
in regular degree programmes.
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(b) Since everyone does not have access to internet, under one of the flagship
Initiatives, SWAYAM-Prabha, Ministry of Education is providing 34 educational TV
channels covering educational contents for Schools and Higher Educational Institutions.
Curriculum-based contents are telecast every day as per pre-defined schedule which
can be accessed by students as per their convenience.

Blackrock malware

545. SHRI T. G. VENKATESH: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(@ whether Government has taken note of the warning about circulation of
BlockRock malware vulnerability to the android mobiles in the country;

(b) if so, the details thereof; and

(c) whether Government has taken any steps to ward off the malware in the
country; the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI DHOTRE SANJAY SHAMRAO): (a) and (b) A
malware named "BlackRock", equipped with data stealing capabilities, has been reported
targeting the mobile devices running on the Android operating system. It can steal
credentials from more than 300 Apps like email clients, e-commerce apps, messaging/

social media apps, entertainment apps, banking, financial apps etc.

The Indian Computer Emergency Response Team (CERT-In) has published an alert
on this virus in July 2020 on website of CERT-In and Cyber Swachhta Kendra and
alerted the users regarding precautionary measures to be taken to ward-off the virus.

()  Government has taken following measures to check malicious apps and
enable users to protect their mobile phones:-

(i)  Alerts and advisories about the threats, vulnerabilities and malware affecting
mobile phones along with countermeasures are being issued regularly by
the Indian Computer Emergency Response Team (CERT-In).

(i)  Security tips have been published to enable users to secure their mobile/
smart phones.
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(iiiy Government has operationalised the Cyber Swachhta Kendra to enable
detection and cleaning of malicious code. This Centre operates in close
coordination and collaboration with Internet Service Providers (ISPs) and
Industry.

(iv) Ministry of Electronics & Information Technology (MeitY) regularly conducts
programs to generate information security awareness. Tips for users about
information security including securing mobile phones are disseminated
through websites like "https://infosecawareness.in”, "https://www.cert-
in.org.in" and "https://www.cyberswachhtakendra.gov.in".

Ban on Apps from China

546. SHRI PRABHAKAR REDDY VEMIREDDY:
SHRI B. LINGAIAH YADAV:

Will the Minister of ELECTRONICS AND INFORMATION TECHNOLOGY be

pleased to state:
(@ the details of Apps from China that Government has banned;
(b) the impact of the same on India;

(c) the steps taken/proposed to be taken to help, financially or otherwise,
domestic App developers to replace the banned Apps;

(d) whether Government is aware that many ordinary Indians who have become
social media stars and depending on some of such Apps for their livelihood have been
impacted the most; and

() whether there is any plan to help such people?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI DHOTRE SANJAY SHAMRAO): (a) and (b)
Government has blocked 224 mobile applications under the provisions of section 69A
of Information Technology Act, 2000 and rules notified under this section. These
mobile applications were blocked primarily in the interest of sovereignty and integrity
of India, security of State and defence of India. Due to national security concerns
linkage with any country may not be disclosed in public domain.
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(¢) Ministry of Electronics and Information Technology in partnership with Atal
Innovation Mission (AIM)-Niti Aayog had invited Indian entrepreneurs and start-ups
for Digital India Aatma Nirbhar Bharat App Innovation Challenge to give a push to
India App ecosystem by identifying the best Indian Apps that have the potential to
become global leaders in their field. Total 6,940 entries were received under Digital India
AatmaNirbhar Bharat App Innovation challenge. Best 24 Apps were selected in 9
categories- Business (Fintech and Agritech), e-Learning, Entertainment, Games, Health,

News, Office and Work from Home, and Others.

(d) and (e) There are media reports that users are adopting alternate mobile Apps/

platform that are available and also provide opportunity to develop India based apps.
Impact of COVID-19 pandemic on electronics sector

547. SHRI PRABHAKAR REDDY VEMIREDDY: Will the Minister of
ELECTRONICS AND INFORMATION TECHNOLOGY be pleased to state:

(@ since how many days the electronics sector is not getting raw material and

other components from China due to COVID-19 pandemic;

(b) whether any assessment has been made on the impact of COVID-19 pandemic

on Indian electronics sector;
(c) if so, the details thereof; and

(d) what alternative mechanism the Ministry is considering to protect the
electronics sector?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI DHOTRE SANJAY SHAMRAO): (a) The
outbreak of COVID-19 in China coincided with the Chinese New Year festivities which
extended till Mid-February 2020. Indian electronics companies had already stocked raw
material / components till end-February 2020. Though most factories in China were able
to resume operations and achieve around 50% capacity utilization by mid-March 2020,
the virus had spread in other parts of the world, including India, by such time. The
lockdown led to a halt in all production activities, including electronics manufacturing,
with the exception of few companies who were manufacturing electronic components

for essential medical equipment such as ventilators. After the lockdown was lifted, the
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domestic companies in electronics sector resumed production and other associated

activities.

(b) and (c) The shutdown of factories for about two months has impacted the
domestic electronics manufacturing sector. According to the Indian Cellular & Electronics
Association (ICEA), there will be production loss of 20%-25% in 2020-21, compared to
2019-20.

(d) Steps are being taken to broad-base the sources of electronic components/
raw material imports in India while promoting domestic electronics production at the
same time, in order to reduce dependency on a single market / geographical region, so
that any sudden / abrupt / unforeseen event such as the COVID-19 outbreak in China
does not cause large-scale shortage of inventory in the domestic market. To promote
domestic electronics manufacturing, Ministry of Electronics and Information Technology
(MeitY) has launched three new schemes, viz., Production Linked Incentive Scheme
(PLI) for Large Scale Electronics Manufacturing, Scheme for Promotion of Manufacturing
of Electronic Components and Semiconductors (SPECS) and Modified Electronics
Manufacturing Clusters (EMC 2.0) Scheme, on April 1, 2020, to attract and incentivize
large investments in the electronics value chain and promote domestic value addition
and exports. Further, alternate supply lines are also being explored in coordination with
Indian Embassies, Industry Associations and domestic Industry. Electronics industry
is also being encouraged to take advantage of the aforementioned new schemes to
strengthen the domestic electronics sector.

Focus on indigenous applications in phones

548. SHRI B. LINGAIAH YADAV: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(@ whether the smart phone industry in the country is now focussing on
software and applications that go into the device, in addition to hardware, making sure
it has 'Indian DNA!, if so, the details thereof and progress made; and

(b) the demands of the phone industry and action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI DHOTRE SANJAY SHAMRAO): (a) Presently,
the smart phone industry in the country is focusing on increasing the domestic
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manufacturing capacity, especially after the launch of the Production Linked Incentive
Scheme (PLI) for Large Scale Electronics Manufacturing by Ministry of Electronics and
Information Technology (MeitY) on 01.04.2020. The Operating System (OS) for smart
phones in India is dominated by Android. However, number of applications that go into
the smart phone are increasingly being developed by individuals, including Indian
Start-ups.

Government of India launched Digital India Aatma Nirbhar Bharat Innovate
Challenge to give push to Indian App ecosystem through short listing of the top Indian
Apps that have the potential to become global competitors in their respective categories.
The Aatma Nirbhar App innovation Challenge was jointly organised by MeitY and Atal
Innovation Mission, NITI Aayog with active partnership of MeitY Start up Hub (MSH)
and MyGov. All stakeholders were involved from conceptualization to evaluation stage.

(b) MeitY has not received specific demands from the phone industry as far as
software and applications for smart phone are concerned. However, to promote the
domestic mobile phone manufacturing ecosystem, including smart phones, MeitY has
launched three new schemes viz., (i) Production Linked Incentive Scheme (PLI) for
Large Scale Electronics Manufacturing; (ii) Scheme for Promotion of Manufacturing of
Electronic Components and Semiconductors (SPECS); and (iii) Modified Electronics
Manufacturing Clusters Scheme (EMC 2.0) on 01.04.2020.

Incentives to electronics sector

549. SHRI B. LINGAIAH VADAV: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(@ the steps taken to roll out incentives for electronics sector to boost the
market; and

(b) the results yielded?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI DHOTRE SANJAY SHAMRAO): (a) Steps taken
by the Government to promote domestic electronics manufacturing, including the
incentives, are given in the Statement (See below).

(b) As a result, the domestic production of electronic items has increased
substantially from INR 1,90,366 crore in 2014-15 to INR 5,33,550 crore in 2019-20 at a
Compound Annual Growth Rate (CAGR) of 23%.
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Statement

Steps taken by the Government to promote domestic electronics manufacturing

1. National Policy on Electronics 2019: The National Policy on Electronics 2019
(NPE 2019) has been notified on 25.02.2019. The vision of NPE 2019 is to position
India as a global hub for Electronics System Design and Manufacturing (ESDM)

by encouraging and driving capabilities in the country for developing core

components, including chipsets, and creating an enabling environment for the

industry to compete globally.

To attract and incentivize large investments in the electronics value chain and

promote exports, following three Schemes have been notified under the aegis of
NPE 2019:

@)

(ii)

(i)

Production Linked Incentive Scheme (PLI) for Large Scale Electronics
Manufacturing notified vide Gazette Notification No.CG-DL-E-01042020-
218990 dated April 01, 2020 shall extend an incentive of 4% to 6% to eligible
companies on incremental sales (over base year) involved in mobile phone
manufacturing and manufacturing of specified electronic components,
including Assembly, Testing, Marking and Packaging (ATMP) units.

Scheme for Promotion of Manufacturing of Electronic Components and
Semiconductors (SPECS) notified vide Gazette Notification No.CG-DL-E-
01042020-218992 dated April 01, 2020 shall provide financial incentive of 25%
on capital expenditure for the identified list of electronic goods that comprise
downstream value chain of electronic products, i.e., electronic components,
semiconductor/ display fabrication units, ATMP units, specialized sub-
assemblies and capital goods for manufacture of aforesaid goods.

Modified Electronics Manufacturing Clusters (EMC 2.0) Scheme notified
vide Gazette Notification No.CG-DL-E-01042020-218991 dated April 01, 2020
shall provide support for creation of world class infrastructure along with
common facilities and amenities, including Ready Built Factory (RBF) sheds
/ Plug and Play facilities for attracting major global electronics manufacturers
along with their supply chain to set up units in the country. The Scheme
shall provide financial assistance for setting up of both EMC projects and
Common Facility Centres (CFCs) across the country.
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2. 100% FDI: As per extant Foreign Direct Investment (FDI) policy, FDI up-to 100%
under the automatic route is permitted for electronics manufacturing (except from
countries sharing land border with India), subject to applicable laws/ regulations;
security and other conditions.

3. Modified Special Incentive Package Scheme (M-SIPS): The Scheme was notified
on 27th July, 2012 to provide financial incentives to offset disability and attract
investments in the electronics manufacturing sector. It was amended in August,
2015 to extend the period of the scheme, enhance scope of the Scheme by
including 15 more product verticals, and attract more investment. The scheme was
further amended in January, 2017 to expedite the investments. The scheme provides
subsidy for capital expenditure - 20% for investments in Special Economic Zones
(SEZs) and 25% in non-SEZs. The incentives are available for 44 categories /
verticals of electronic products and components covering entire electronics
manufacturing value chain. The Scheme was open to receive applications till
31.12.2018 and is in the implementation mode.

4. Electronics Manufacturing Clusters (EMC) Scheme: Electronics Manufacturing
Clusters Scheme was notified on 22nd October, 2012 to provide support for
creation of world-class infrastructure along with common facilities and amenities
for attracting investment. Under the Scheme, 20 Greenfield EMCs and 3 Common
Facility Centres (CFCs) measuring an area of 3,565 acres with total project cost
of INR 3,898 crore including Government Grant-in-Aid of INR 1,577 crore have

been approved.

5. Electronics Development Fund (EDF): Electronics Development Fund (EDF) has
been set up as a "Fund of Funds" to participate in professionally managed
"Daughter Funds" which in turn will provide risk capital to startups and companies
developing new technologies in the area of electronics and Information Technology
(IT). This fund is expected to foster R&D and innovation in these technology
sector INR 659 crore has been committed through EDF to 11 Daughter Funds with
a targeted corpus of INR 5,500 crore.

6.  Phased Manufacturing Programme (PMP) has been notified to promote domestic
value addition in mobile handsets and their sub-assemblies / parts manufacturing.
As a result, India has rapidly started attracting investments into this sector and
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10.

11

significant manufacturing capacities have been set up in the country. The
manufacturing of mobile handsets has been steadily moving from Semi Knocked
Down (SKD) to Completely Knocked Down (SKD) level, thereby progressively
increasing the domestic value addition.

Tariff Structure has been rationalized to promote domestic manufacturing of
electronic goods, including, inter-alia, Cellular mobile handsets, Televisions,
Electronic components, Set Top Boxes for TV, LED products and Medical electronics
equipment.

Exemption from Basic Customs Duty on capital goods: Notified capital goods for
manufacture of specified electronic goods are permitted for import at "NIL" Basic
Customs Duty.

Simplified import of used plant and machinery: The import of used plant and
machinery having a residual life of at least 5 years for use by the electronics
manufacturing industry has been simplified through the amendment of Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016,
vide Ministry of Environment, Forest and Climate Change Notification dated
11.06.2018.

Relaxing the ageing restriction: The Department of Revenue vide Notification
No0.60/2018-Customs dated 11.09.2018 has amended the Notification No.158/95-
Customs dated 14.11.1995, relaxing the ageing restriction from 3 years to 7 years
for specified electronic goods manufactured in India and re-imported into India
for repairs or reconditioning.

Public Procurement (Preference to Make in India) Order: To encourage 'Make
in India' and to promote manufacturing and production of goods and services in
India with a view to enhancing income and employment, the Government has
issued Public Procurement (Preference to Make in India) Order 2017 vide the
Department for Promotion of Industry and Internal Trade (DPIIT) Order dated
15.06.2017 and subsequent revisions vide Orders dated 28.05.2018, 29.05.2019 and
04.06.2020. In furtherance of the aforesaid Order, MeitY has notified 13 Electronic
Products viz., Desktop PCs, Laptop PCs, Thin Clients, Tablet PCs, Computer
Monitors, Dot Matrix Printers, Contact and Contactless Smart Cards, LED Products,
Biometric Access Control / Authentication Devices, Biometric Finger Print Sensors,
Biometric Iris Sensors and Servers vide Notification dated 07.09.2020.
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12.  Compulsory Registration Order (CRO): MeitY has notified "Electronics and
Information Technology Goods (Requirement of Compulsory Registration) Order,
2012" for mandatory compliance to ensure safety of Indian citizens by curbing
import of substandard and unsafe electronic goods into India. 44 Product
Categories have been notified under the CRO.

13.  National Centre of Excellence in Large Area Flexible Electronics (NCFLEX) has
been set up in 1IT-Kanpur with the objectives to promote R&D; Manufacturing;
Ecosystem; Entrepreneurship; International Partnerships and Human Resources
and develop prototypes in collaboration with industry for commercialization.

14.  National Centre of Excellence for Technology on Internal Security (NCETIS) has
been set up at 1IT-Bombay with the objective to address the internal security
needs of the nation on continuous basis by delivering technology prototypes
required for internal security and to promote domestic industry in internal security.

15.  National Centre of Excellence for Next Generation AMOLED Displays, OLED
Lighting and OPV Products has been set up at 1IT-Madras with a mandate to
collaborate with stakeholders to develop next-generation, state-of-the-art, high-
volume and cost effective electronic components based on organic devices to
address requirements through joint technology developments, to realize indigenous
technologies for manufacturing.

Development of uniform video conferencing platform for
courts across the country

550. SHRI VIVEK K. TANKHA: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(@ whether there is currently any proposal regarding in-house development for
a common video conferencing platform by National Informatics Commission for High
Courts/District Courts to facilitate ease of access to justice as physical functioning of
courts continues to remain suspended,;

(b) if so, the details of the same and intended date of operationalization; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI DHOTRE SANJAY SHAMRAO): (a) Under the



Written Answers to [17 September, 2020] Unstarred Questions 121

eCourt Project all ICT Solutions have been developed in-house by National Informatics
Centre (NIC) whereas VVC solution has been procured from the third party and hosted
on Cloud at National Data Centre, Delhi as on-premise solution to ensure the security
of the data and to keep the data under the complete control of NIC. Recently, under
the Atma-Nirbhar Bharat Abhiyan, Ministry of Electronics and Information Technology
has selected a few Made in India Videoconferencing solutions through Innovation
Challenge. National Informatics Centre (NIC) is entrusted for evaluation and study of
suitability of these solutions for its usefulness in the Courts' function. On finding
suitability and acceptance, these solutions could be used for High Courts and District

Courts to meet their requirements.

(b) Expected timeline of evaluation, testing and commissioning of above solutions

as per suitability is about 10 to 12 weeks.
(c) Does not arise.
Increasing incidents of online fraud

551. DR. BHAGWAT KARAD: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(@ whether there is any Government scheme to protect the customers from the

increasing incidents of online fraud in these days of online shopping;

(b) the total number of complaints regarding frauds in online shopping received

by Government during the last five years; and
(c) the details of the number of cases in which action has been taken?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI DHOTRE SANJAY SHAMRAO): (a) Reserve
Bank of India (RBI) has set up an Ombudsman's scheme namely "RBI Ombudsman for
Digital Transactions", to deal with complaints against the mobile wallets, mobile payment

and online fund transfer, for protection of the customers.

(b) and (c) As per information made available by Department for Promotion of
Industry and Internal Trade (DPIIT), a total of 49 complaints regarding frauds in online

shopping has been received till date.
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Status of data protection legislation

552. SHRI K.J. ALPHONS: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(@ the status of the proposed data protection legislation;
(b) whether all stakeholders have been consulted; and

(¢) pending legislation, what steps are being taken by the Government to

ensure protection of data?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI DHOTRE SANJAY SHAMRAO): (a) The Personal
Data Protection Bill 2019 has been introduced in the Parliament during the winter
session 2019 and the Bill has been referred to a Joint Committee of the Parliament and

the Committee is deliberating on the subject.

(b) Yes, Sir, wide consultations were held on the draft Bill and open feedback

was solicited on the contents of the Bill.

(c) There are existing legal provisions to deal with the protection of data.
Section 43A and section 72A of the Information Technology (IT) Act, 2000 provide for
privacy and security of data in digital form. Section 43 A provides for compensation
to be paid to the victim in case of wrongful loss or wrongful gain caused due to
negligence in implementing and maintaining reasonable security practices and procedure
by a body corporate in dealing with sensitive personal data. It mandates 'body corporates'
to implement 'reasonable security practices’ for protecting the 'sensitive personal
information' of individuals. Also, section 72A of the Act provides for punishment for

disclosure of information in breach of lawful contract.
Personal data protection law

553. SHRI RAJEEV SATAV: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(@ whether Government proposes to enact the personal data protection law
which would create the first cross-sectoral legal framework for data protection in the

country, if so, the details thereof;
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(b) whether the Government has formulated any procedure for individuals to
complain about privacy violations until the personal data protection law is enacted, if

so, the details thereof and if not, the reasons therefor;

(c) the number of complaints received by the Ministry on privacy violations

during the last three years and the current year; and
(d) the action taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI DHOTRE SANJAY SHAMRAO): (a) The
Government constituted a committee of experts on data protection, chaired by Justice
(Retd) B.N. Srikrishna, Supreme Court of India to study various issues relating to data
protection and come out with a draft Data Protection Bill. Based on the recommendation
of the committee of experts and a multitude of feedback received from diverse
stakeholders, the draft bill has been duly updated and the PDP Bill 2019 has been
introduced in parliament during the winter session 2019. The bill has been referred to

a Joint Committee of the Parliament & the Committee is deliberating on the subject.

(b)  Section 43A of the Information Technology (IT) Act, 2000 establishes a legal
framework for data protection in India. Section 43A provides for compensation to be
paid to the victim in case of wrongful loss or wrongful gain caused due to negligence
in implementing and maintaining reasonable security practices and procedures by a
body corporate in dealing with sensitive personal data. The Information Technology
(Reasonable Security Practices and Procedures and Sensitive Personal Data or
Information) Rules, 2011 notified under section 43 A requires that body corporate shall
designate a Grievance Officer and publish his name and contact details on its website.
The Grievance Officer shall redress the grievances or provider of information expeditiously

but within one month ' from the date of receipt of grievance.

(c) and (d) The cases of leakage of sensitive personal information are dealt by
Adjudicating Officers appointed under section 46 the IT Act. Secretaries of Department
of Information Technology of each State and Union Territory have been appointed as
Adjudicating Officer under section 46 of Information Technology (IT) Act 2000. The
cases of Cyber contravention heard by Adjudicating Officer are State subject and such

data is not maintained by Ministry of Electronics & Information Technology (MeitY).
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Ban on mobile applications of China

554. SHRI NARAIN DASS GUPTA: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(@ the list of mobile applications with business or otherwise links to China
which have been banned in the country in the past six months;

(b) the number of Indian nationals employed with India operations of the same;

and
(€©) how many jobs of Indians have been lost due to these bans?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI DHOTRE SANJAY SHAMRAO): (a) Government
has blocked 224 mobile applications under the provisions of section 69A of Information
Technology Act 2000 in the interest of sovereignty and integrity of India, security of
the State and defence of India. Due to national security concerns linkage with any
country may not be disclosed in public domain. The list of blocked mobile applications

is given in the Statement (See below).

(b) and (c) No such detail is available with Ministry of Electronics and Information

Technology.
Statement

List of 224 Apps blocked
1 TikTok 10. Likee
2. Shareit 11.  YouCam makeup
3. Kwai 12, Mi Community
4. UC Browser 13.  CM Browers
5 Baidu map 14.  Virus Cleaner
6. Shein 15.  APUS Browser
7.  Clash of Kings 16. ROMWE
8. DU battery saver 17.  Club Factory

9.  Helo 18.  Newsdog




Written Answers to

[17 September, 2020]

Unstarred Questions 125

19.
20.
21,
22,
23.
24,
25.
26.
27.
28.
29.
30.
3L
32.

®

36.
37.

39.

41.
42.

&

46.

Beutry Plus

WeChat

UC News

QQ Mail

Weibo

Xender

QQ Music

QQ Newsfeed

Bigo Live

SelfieCity

Mail Master

Parallel Space

Mi Video Call - Xiaomi
WeSync

ES File Explorer

Viva Video - QU Video Inc
Meitu

Vigo Video

New Video Status

DU Recorder

Vault- Hide

Cache Cleaner DU App studio
DU Cleaner

DU Browser

Hago Play With New Friends
Cam Scanner

Clean Master - Cheetah Mobile

Wonder Camera

47.
48.
40.
50.
Sl
52.
53.
4.
55.
56.
S7.
58.
59.
60.

61.
62.
63.

64.
65.
66.
67.

68.
69.
70.
71.
72.

Photo Wonder
QQ Player

We Meet

Sweet Selfie
Baidu Translate
Vmate

QQ International
QQ Security Center
QQ Launcher

U Video

V fly Status Video
Mobile Legends
DU Privacy

BeautyPlus Me - Easy Photo Editor
& Selfie Camera (Meitu)

MakeupPlus - Makeup Camera
BeautyCam (Meitu)

AirBrush: Easy Photo Editor for the
best moments

0O2Cam - Photo
AirVid Video Filters & Frames
Meipai - Video

Pomelo - Photo editor & filter by
BeautyPlus

BOXxCAM- Photo

BIGO LIVE Lite - Live Stream
CamScanner HD

CamScanner (License)

DU Battery Saver - Battery Charger
& Battery Life
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73.

74.

75.
76.
7.

78.
79.

8L
82.

85.
86.
87.

89.
90.
9L
92.
93.

DU Cleaner - Antivirus, Cache
Cleaner & Booster

DU Cache Cleaner - DU Speed
Booster & Anti-Virus

Clash of Kings:The West
Clash of Queens: Light or Darkness

Heroes War: Summoners &

Monsters & Gods
HAGO Lite
Likee Lite

Mi Browser Pro - Video Download,
Free, Fast&Secure

Mi Video

Mint Browser - Video download, Fast,
Light, Secure

NetEase Mail

Parallel Space Lite-Dual App
Parallel Space Lite 64 Support
Parallel Space Pro - App Cloner

Parallel Space Pro 64 Support - App
Cloner

Parallel Space Pro 32 Support - App
Cloner

Parallel Space - 64Bit Support
Parallel Space - 32bit Support
Parallel Space Lite 32 Support
QQ

SHAREit Lite

Sweet Selfie Lite - Edit Selfie Camera
app Free

95.

96.

97.
98.
99.

100.

101.
102.

103.
104.

105.

106.
107.

108.

109.

110.

111
112.

113.
114.

Sweet Camera - selfie face

cam&Beauty effect

Sweet Snap Face Camera - selfie
Photo Edit cam

TikTok Lite - Watch Funny Videos
CapCut

Vault-Hide Pics & Videos, Russian
language pack

Security Plugin for Vault - Hide
photos and videos

VivaVideo PRO Video Editor HD

VivaVideo Lite: Video Editor &
Slideshow Maker

SlidePlus - Video Slideshow Maker

Vigo Lite - Download Status Videos
& Share

VFly Lite - Magic Effects Editor, New
Video Maker

Weibo

APUS Launcher Pro- Theme, Live
Wallpapers, Smart

APUS Launcher -Theme, Call Show,
Wallpaper,HideApps

APUS Security -Antivirus, Phone
security, Cleaner

APUS Turbo Cleaner 2020- Junk
Cleaner, Anti-Virus

APUS Flashlight-Free & Bright

Cut Cut - CutOut & Photo
Background Editor

Baidu

Baidu Express Edition




Written Answers to

[17 September, 2020]

Unstarred Questions 127

115.
116.

117.
118.
119.
120.
121.
122.

123.

124.
125.
126.
127.
128.
129.
130.
131
132.
133.
134.
135.
136.
137.
138.
139.
140.

FaceU - Inspire your Beauty

ShareSave by Xiaomi: Latest

gadgets, amazing deals

CamCard - Business Card Reader
CamCard Business

CamCard for Salesforce

CamOCR

InNote

VooV Meeting - Tencent Video
Conferencing

Super Clean - Master of Cleaner,
Phone Booster

WeChat reading

Government WeChat

Small Q brush

Tencent Weiyun

Pitu

WeChat Work

Cyber Hunter

Cyber Hunter Lite

Knives Out-No rules, just fight!
Super Mecha Champions
LifeAfter

Dawn of Isles

Ludo World-Ludo Superstar
Chess Rush

PUBG MOBILE Nordic Map: Livik
PUBG MOBILE LITE

Rise of Kingdoms: Lost Crusade

141.
142.
143.
144,
145.

146.

147.

148.
140.
150.
151.

152.

153.

154.
155.

156.
157.
158.
159.
160.
161.
162.

Art of Conquest: Dark Horizon
Dank Tanks

Warpath

Game of Sultans

Gallery Vault - Hide Pictures And
Videos-GalleryVault Developer Team

Smart AppLock (App Protect) iOS
(iApplock-GalleryVault Developer
Team

Message Lock (SMS Lock)-Gallery
Vault Developer Team

Hide App-Hide Application Icon
AppLock
AppLock Lite

Dual Space - Multiple Accounts &
App Cloner

ZAKZAK Pro - Live chat & video
chat online

ZAKZAK LIVE: live-streaming &
video chat app

Music - Mp3 Player

Music Player - Audio Player & 10
Bands Equalizer

HD Camera Selfie Beauty Camera
Cleaner - Phone Booster

Web Browser & Fast Explorer
Video Player All Format for Android
Photo Gallery HD & Editor

Photo Gallery & Album

Music Player - Bass Booster - Free
Download
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163.

164.
165.

166.
167.

168.
169.
170.

171,
172.

173.

174.

175.

176.

177.

178.

179.

180.

HD Camera - Beauty Cam with Filters
& Panorama

HD Camera Pro & Selfie Camera

Music Player - MP3 Player & 10
Bands Equalizer

Gallery HD

Web Browser - Fast, Privacy & Light
Web Explorer

Web Browser - Secure Explorer
Music player - Audio Player

Video Player - All Format HD Video
Player

Lamour Love All Over The World

Amour- video chat & call all over
the world.

MV Master - Make Your Status
Video & Community

MV Master - Best Video Maker &
Photo Video Editor

APUS Message Center-Intelligent
management

LivU Meet new people & Video chat
with strangers

Carrom Friends: Carrom Board & Pool
Game-

Ludo All Star- Play Online Ludo Game
& Board Games

Bike Racing: Moto Traffic Rider Bike
Racing Games

Rangers Of Oblivion: Online Action
MMO RPG Game

181.

182.

183.

184.

185.
186.

187.

188.

189.
190.
191
192.
193.
194.
195.
196.
197.
198.
199.
200.
201.

Z Camera - Photo Editor, Beauty
Selfie, Collage-Best Free Video Editor
& Video Maker Dev

GO SMS Pro - Messenger, Free
Themes, Emoji-Best Free Video
Editor & Video Maker Dev

U-Dictionary: Oxford Dictionary Free
Now Translate-.

Ulike - Define your selfie in trendy
style

Tantan - Date For Real

MICO Chat: New Friends Banaen aur
Live Chat karen

Kitty Live - Live Streaming & Video
Live Chat

Malay Social Dating App to Date &
Meet Singles

Alipay

AlipayHK

Mobile Taobao

Youku

Road of Kings- Endless Glory
Sina News

Netease News - NetEase
Penguin FM

Murderous Pursuits

Tencent Watchlist

Learn Chinese Al-Super Chiense
HUYA LIVE - Game Live Stream

Little Q Album
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202. Fighting Landlords - Free and happy 213. MARVEL Super War NetEase Games

Fighting Landlords 214. AFK Arena
203. HiMeitu 215. Creative Destruction NetEase Games
204. Mobile Legends: Pocket 216. Crusaders of Light NetEase Games
205. VPN for TikTok 217. Mafia City YottaGames
206. VPN for TikTok 218. Onmyoji NetEase Games
207. Penguin E-sports Live assistant 219. Ride Out Heroes NetEase Games
208. Buy Cars-offer everything you need, 220, Yimeng Jianghu-Chu Liuxiang has
special offers and low prices been fully upgraded
209. iPick 221. Legend: Rising Empire NetEase
210. Beauty Camera Plus - Sweet Camera Games
& Face Selfie 222. Arena of Valor: 5v5 Arena Games
211. Parallel Space Lite - Dual App 223. Soul Hunters

212. Chief Almighty: First Thunder BC 224. Rules of Survival

Laws regulating sharing of messages over WhatsApp

555. SHRI NARAIN DASS GUPTA: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(@ whether the Ministry is aware that WhatsApp has upwards of 400 million
users in India by its own admission;

(b) whether there are laws regulating sharing/leaking of private messages/
photographs/screenshots shared over WhatsApp;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI DHOTRE SANJAY SHAMRAO): (a) There are
media reports that WhatsApp has more than 400 million users in India by its own
admission.

(b) and (c) WhatsApp is an intermediary in the context of the Information
Technology (IT) Act, 2000. They are expected to follow the due diligence as specified
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in the Information Technology (Intermediaries Guidelines) Rules, 2011 notified under
section 79 of the IT Act. The said Rules inter alia, specify that the intermediaries shall
inform the users of their computer resource not to host, display, upload, modify,
publish, transmit, update or share any information that is grossly harmful, defamatory,
obscene, pornographic, paedophilic, harms minor in any way; violates any law for the
time being in force; etc. Intermediaries are also required to publish their terms and
conditions of usage of their platform and privacy policy.

(d) Does not arise.
Ban on Chinese APPs

1556. SHRI SATISH CHANDRA DUBEY: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(@ the details of the Chinese apps banned in India; and

(b) whether Government is encouraging Indian students to develop Indian apps
and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI DHOTRE SANJAY SHAMRAO): (a) Government
has blocked 224 mobile applications under the provisions of section 69A of Information
Technology Act 2000 and its rules namely "The Information Technology (Procedure
and Safeguards for Blocking for Access of Information for Public) Rules, 2009". These
mobile applications were blocked primarily in the interest of sovereignty and integrity
of India, security of the State and defence of India. Due to national security concerns,
linkage with any country may not be disclosed in public domain.

(b) Ministry of Electronics and Information Technology in partnership with Atal
Innovation Mission (AIM)-Niti Aayog had invited Indian entrepreneurs and start-ups
for Digital India AatmaNirbhar Bharat App Innovation Challenge to give a push to India
App ecosystem by identifying the best Indian Apps that have the potential to become
global leaders in their field. Total 6,940 entries were received under Digital India Aatma
Nirbhar Bharat App Innovation challenge. Best 24 Apps were selected in 9 categories-
Business (Fintech and Agritech), e-Learning, Entertainment, Games, Health, News,
Office and Work from Home, and Others.

tOriginal notice of the question was received in Hindi.
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Impact on electronics sector due to shutting down of factories in China

557. SHRI K.C. RAMAMURTHY: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(@ whether it is a fact that 75 per cent of electronic components come from
China for using in various electronic items in the country;

(b) to what extent the electronics manufacture sector in the country is going to
be impacted with COVID-19 pandemic and subsequent shutdown of factories in China;

(c) whether it is also a fact that 85 per cent of smart phone component also
come from China and, if so, its impacts on the mobile phone manufacturing sector in
the country; and

(d) the steps Ministry is taking to help electronic and smart phone sector to
come out of this problem?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI DHOTRE SANJAY SHAMRAO): (a) As per the
data available from the Directorate General of Commercial Intelligence and Statistics
(DGCI&S), the total electronic component imports in the country in FY 2019-20 was INR
1,15,558 crore, out of which the import from China was INR 42,983 crore, which amounts
to about 37%.

(b) The outbreak of COVID-19 in China coincided with the Chinese New Year
festivities which extended till Mid-February 2020. Indian electronics companies had
already stocked raw material / components till end-February 2020. Though most factories
in China were able to resume operations and achieve around 50% capacity utilization
by mid-March 2020, the virus had spread in other parts of the world, including India,
by such time and a nation-wide lockdown was imposed on 23rd March, 2020. This led
to a complete halt in all production activities, including electronics manufacturing, with
the exception of few companies who were manufacturing electronic components for
essential medical equipment such as ventilators. It was only after the lockdown was
lifted that the domestic companies in electronics sector resumed production and other
associated activities. The shutdown of factories for about two months has impacted
the domestic electronics manufacturing sector. According to the India Electronics &
Semiconductor Association (IESA), there will be production loss of 20%-25% in
2020-21, compared to 2019-20.
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(€) As per the data available from the Directorate General of Commercial
Intelligence and Statistics (DGCI&S), the total import of smart phone components
imports in the country in FY 2019-20 was INR 56,039 crore, out of which import from
China was INR 25,441 crore, which amounts to about 45%.

(d) Steps are being taken to broad-base the sources of electronic components
/ raw material imports in India while promoting domestic electronics production at the
same time, in order to reduce dependency on a single market/geographical region, so
that any sudden/abrupt/unforeseen event such as the COVID-19 outbreak in China
does not cause large-scale shortage of inventory in the domestic market. To promote
domestic electronics manufacturing, Ministry of Electronics and Information Technology
(MeitY) has launched three new schemes, viz., Production Linked Incentive Scheme
(PLI) for Large Scale Electronics Manufacturing, Scheme for Promotion of Manufacturing
of Electronic Components and Semiconductors (SPECS) and Modified Electronics
Manufacturing Clusters (EMC 2.0) Scheme, on April 1, 2020, to attract and incentivize
large investments in the electronics value chain and promote domestic value addition
and exports. Further, alternate supply lines are also being explored in coordination with
Indian Embassies, Industry Associations and domestic Industry. Electronics industry
is also being encouraged to take advantage of the aforementioned new schemes to
strengthen the domestic electronics sector. Extensive efforts are being made to reach
out and engage with domestic and global electronics manufacturing companies and
their supply chains to take advantage of the aforesaid schemes and start manufacturing

in India.
Setting up of new hubs for information technology

558. SHRI P. BHATTACHARYA:
DR. AMEE YAINIK:
SHRI VIJAY PAL SINGH TOMAR:

Will the Minister of ELECTRONICS AND INFORMATION TECHNOLOGY be

pleased to state:

(@ whether Government is considering to set up new hubs for Information
Technology (IT) in various States of the country, including Uttar Pradesh;

(b) if so, the details thereof; and
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() the number of IT Hubs already existing in the country, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI DHOTRE SANJAY SHAMRAO): (a) to (c)
Software Technology Parks of India (STPI), an autonomous society under Ministry of
Electronics and Information Technology has established its 60 centres in various States
across the country. Further, Government has also approved 23 new STPI centres across
the country. Currently, in Uttar Pradesh, four STPI centres are operational at Allahabad,
Kanpur, Lucknow and Noida and four new STPI centres have been approved at Agra,
Gorakhpur, Varanasi and Meerut. The State-wise list of operational and approved STPI
Centres is given in Statement-1 and II.

Statement-1

List of operational STPI Centres

Sl. No. State Centre Name
1 Andhra Pradesh Kakinada

2. Tirupati

3 Vijayawada
4 Vizag

5. Assam Guwahati

6 Bihar Patna

7. Chhattisgarh Bhilai

8. Goa Goa

9. Gujarat Gandhinagar
10. Surat

11. Haryana Gurgaon

12, Himachal Pradesh Shimla

13. Jammu and Kashmir Jammu

14. Srinagar

15. Jharkhand Ranchi

16. Deoghar
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Sl. No. State Centre Name
17. Karnataka Bengaluru

18. Hubli

19. Mangalore
20. Manipal

21 Mysore

22. Kerala Thiruvananthapuram
23. Madhya Pradesh Gwalior

24, Indore

25. Bhopal

26. Maharashtra Aurangabad
27. Kolhapur

28. Nagpur

29. Nasik

30. Mumbai

3L Pune

32 Manipur Imphal

33 Meghalaya Shillong

34. Mizoram Aizawl

35. Odisha Berhampur
36. Bhubaneswar
ar. Rourkela

38. Puducherry Puducherry
39. Punjab Mohali

40. Rajasthan Jaipur

41, Jodhour

42, Sikkim Gangtok

43, Tamil Nadu Chennai
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SlI. No. State Centre Name

44, Coimbatore

45, Madurali

46. Tirunelveli

47. Trichy

48. Telangana Hyderabad

49, Warangal

50. Uttar Pradesh Allahabad

51. Kanpur

52. Lucknow

53. Noida

54, Uttarakhand Dehradun

55. West Bengal Durgapur

56. Haldia

57. Kharagpur

58. Kolkata

59. Siliguri

60. Tripura Agartala
Statement-11

List of upcoming STPI Centres

Sl. No. State Centre Name
L Arunachal Pradesh Itanagar

2. Bihar Bhagalpur

3 Darbhanga

4. Jharkhand Bokaro

5. Dhanbad

6. Jamshedpur

7. Madhya Pradesh Chhindwada
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Sl. No. State Centre Name

8. Jabalpur

9. Nagaland Kohima-Dimapur
10. Odisha Angul

11. Balasore

12. Jajpur

13. Koraput (Jeypore)
14. Sambalpur

15. Punjab Amritsar

16. Karnataka Davangere

17. Uttar Pradesh Agra

18. Gorakhpur

19. Meerut

20. Varanasi

21. Haryana Panchkula

22. Gujarat Bhavnagar

23. Himachal Pradesh Kangra

Evacuation of Indians from other countries

559. SHRI T.G. VENKATESH: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@ whether Government has started evacuation of Indians stranded in Gulf and
other countries in the light of COVID-19 epidemic;

(b) if so, the details thereof;
(c) the total number of persons rescued and brought to India; and

(d) whether Government has succeeded in the mission, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI V. MURALEEDHARAN): (a) to (d) Through the Vande Bharat Mission (VBM)
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that was launched on 7 May 2020 more than 14,12,835 Indian nationals have returned
to India via air, land and sea. As of now, stranded Indians with compelling grounds
have safely returned to their homes. The VBM exercise is ongoing.

Financial aid to stranded Indians

560. SHRI BINOY VISWAM: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@ the number of Indian citizens abroad at present, who have registered with
the Vande Bharat Mission to return to India but have still not returned;

(b) how much expenditure Government has incurred on the Vande Bharat Mission;
and

(c) whether the Ministry has provided financial aid to Indian citizens stranded
abroad who were unable to pay for their return to India, if so, how many people were
provided this help and how much amount was spent?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI V. MURALEEDHARAN): (a) According to the information available with the
Ministry, 4,80,738 Indians who have registered on MEA's online 'REPAT" portal have
not yet returned. The actual number of people wishing to return may differ. As per
information provided by the Missions, many people who have registered may no longer
wish to return. Moreover, as per latest guidelines of Government of India, passengers
are no longer required to register for Air Bubble flights. Most people with compelling
reasons have safely returned to their homes by air, land and sea. The exercise to bring
back stranded Indians is ongoing under the Vande Bharat Mission.

(b) Ministry of External Affairs has incurred an amount of Rupees 22.5 crore to
assist Indian nationals in distress to bring them to India under Vande Bharat Mission.

(€) Our Missions have assisted more than 62000 Indian nationals in distress
involving an expenditure of nearly Rupees 22.5 Crores from the Indian Community
Welfare Fund.

Assistance to Indian citizens infected with coronavirus

1561. SHRI P.L. PUNIA: Will the Minister of EXTERNAL AFFAIRS be pleased to
state:

(@ the country-wise details of the number of Indian citizens abroad who are
infected with coronavirus;

tOriginal notice of the question was received in Hindi.
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(b) the manner in which the Indian citizens infected with coronavirus were
extended assistance in the above mentioned foreign countries, the details thereof along
with the total expenditure incurred on the same; and

() the details of the medical supplies and aid sent to the above mentioned
countries by India?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI'V. MURALEEDHARAN): (a) As on 10 September 2020, as per the details available
with Indian Missions, the total number of Indian citizens abroad infected with coronavirus
stood at 11,616. Details are given in the Statement (See below).

(b) Our Missions arranged for the welfare of Indian nationals, where required,
including through the Indian community associations. In some cases, arrangements
were also made for screening and testing of stranded Indian nationals to enable them
to return to India, as also for movement of patients via air ambulances for their
treatment in India. Total expenditure incurred by Missions to assist Indian nationals in
distress from the Indian Community Welfare Fund is nearly ¥ 22.5 Crores.

(c) During Covid pandemic, India has supported 150 countries with medicines
and medical equipment, including around 80 countries under grants-in-aid.

Statement

Details of Indian citizens abroad infected with coronavirus

SI. No Country Indians infected
L Singapore 4618
2. Bahrain 2639
3. Kuwait 1769
4, Oman 907
5. Qatar 420
6. Iran 308
7. UAE 238

8  ltaly 192
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SI. No Country

Indians infected

9.

10.

11.

12,

13.

14.

15.

16.

17.

18.

19.

20.

21

22.

23.

24,

25.

26.

27.

28.

29.

30.

3L

32.

Malaysia
Ghana

Israel
Portugal
Russia
Japan

us

Lebanon
Nigeria
Switzerland
Nepal
France
Canada
Cameroon
Malta
Germany
Thailand
Australia
Indonesia
Brunei
Liberia
Republic of Congo
Sierra Leone
Democratic Republic of Congo

Denmark

60
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SI. No Country Indians infected
34.  Chile 4
35.  Equatorial Guinea 4
36.  Eswatini 4
37.  Bangladesh 4
38.  Sweden 3
39.  Cayman Islands 3
40.  Tanzania 3
41.  Cote d'lvoire 3
42. St Kitts & Nevis 2
43.  Rwanda 2
44.  Philippines 2
45, lreland 2
46.  South Korea 2
47.  Romania 2
48. Egypt 1
49.  China 1
50.  SrilLanka 1
51.  Mauritius 1
52. Chad 1
53.  Poland 1
54. Togo 1
55. Guyana 1
56.  Uganda 1
57.  Algeria 1

58.  Syria 1
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SI. No Country Indians infected
59.  Sudan 1
60.  Guinea Bissau 1
61. Mali 1
62.  Ethiopia 1
63.  Bahamas 1
64.  Vietnam 1
65. Ukraine 1
66.  Armenia 1
67. Bhutan 1
68. Iraq 1
69.  Jamaica 1
70. Kenya 1
71 Peru 1
72.  South Africa 1
ToTAL 11,616

India's foreign policy towards Pakistan

562. DR. SASMIT PATRA: Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(@ India's present foreign policy towards Pakistan; and

(b) the steps being undertaken by India to counter Pakistan on terrorism through
the foreign policy?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI V. MURALEEDHARAN): (a) and (b) India desires normal neighbourly relations
with Pakistan. Our consistent position is that issues, if any, between India and Pakistan
should be resolved bilaterally and peacefully, in an atmosphere free of terror, hostility
and violence. The onus is on Pakistan to create such a conducive atmosphere, including
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by taking credible, verifiable and irreversible action to not allow any temtory under its
control to be used for cross-border terrorism against India in any manner.

Government has consistently raised the issue of Pakistan's continued support to
cross-border terrorism and terrorist infiltration in bilateral, regional and multilateral fora.

As a result of Government's persistent efforts, there is enhanced concern in the
international community at terrorism emanating from Pakistan, including the continuing
activities of internationally designated terrorist entities and individuals such as Jamaat-
ud Dawa (JuD), Lashkar-e-Taiba (LeT), Jaish-e-Mohammad, Hizbul Mujahideen etc.
Major partner countries have called upon Pakistan to not allow its territory to be used
for terrorism in any manner.

Many terrorist entities and individuals, who find shelter in Pakistan and also
engaged in terrorism against India, have been proscribed by the United Nations (UN),
the European Union and other countries. In May 2019, the United Nations 1267
Sanctions Committee designated Masood Azhar, the self styled leader of Jaish-e-
Mohammad as a UN proscribed terrorist. The Financial Action Task Force (FATF), at
its plenary in February 2020, decided to retain Pakistan in the 'Grey List' due to
continuing terror financing related concerns, including with respect to the UN proscribed
terrorist entities like LeT, JuD and Falah-i-Insaniyat Foundation. These vindicate India's
consistent stand that internationally designated terrorist groups and individuals continue
to operate from and raise financial resources with impunity in Pakistan, and use
territories under its control for carrying out cross-border terrorism in India and elsewhere
in South Asia.

India's call to condemn terrorism in all its forms and manifestation; zero tolerance
to terrorism; rejection of any justification for an act of tenor; delinking terror from
religion; need for all forces believing in humanity to unite in fight against tercorism has
found greater acceptance among the international community, and is reflected in a
number of outcome documents issued after bilateral Summit meetings with various
countries, and at regional and multilateral fora, such as Shanghai Cooperation
Organization; G20; BRICS, among others.

Impact of COVID-19 pandemic on Anganwadis across the country

563. DR. SASMIT PATRA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ status on the impact of COVID-19 pandemic on Anganwadis in the country;
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(b) how many children were affected who used to frequent Anganwadis; and
(c) what has been the role of Anganwadis in the fight against COVID?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) to (c) As per the directions issued by Ministry of Home Affairs,
under Disaster Management Act, 2005, all the Anganwadi Centres across the country
were closed to limit the impact of COVID-19. During the consultation held with States/
UTs in the month of July 2020, most of the States had also expressed their inability to
open Anganwadi Centres in the light of increasing incidents of COVID-19. However,
to ensure continuous nutritional support to Anganwadi beneficiaries, Anganwadi
Workers and Helpers have been distributing supplementary Nutrition at the doorsteps
of the beneficiaries. Further, this Ministry has issued necessary directions to the
States/UTs to ensure distribution of food items and nutrition support by Anganwadi
workers, once in 15 days, at the doorstep of beneficiaries. In addition, Anganwadi
Workers and Anganwadi Helpers have been assisting the local administration in
community surveillance, creating awareness or other works assigned to them from time

to time.
Citizens repatriated during COVID pandemic

1564. SHRIMATI PHULO DEVI NETAM: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(@ the number of citizens brought back to India during the Corona infection till
date, the details thereof along with the number of students;

(b) the number of citizens who came to India on their own expense and the
number of citizens who came on Government's expense, the details thereof along with

the total amount spent; and

() the number of citizens found COVID-19 positive amongst the said number
of citizens after coming to India; the number of citizens who were quarantined; the
details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI'V. MURALEEDHARAN): (a) and (b) The total number of Indian citizens brought
back to India during the coronavirus pandemic is 14,12,835. As per information provided

tOriginal notice of the question was received in Hindi.
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by passengers at the time of registration, around 56,874 students have returned to India
under the Vande Bharat Mission. Under the Vande Bharat Mission passengers or the
sponsoring companies are required to buy the ticket. Moreover, Indian Mission abroad
have assisted 62,000 Indian nationals in distress from the Indian Community Welfare
Fund (ICWF).

(€) According to information provided by the Ministry of Health and Family
Welfare, the totai number of passengers found COVID-19 positive on arrival in India
was 3248.

Vande Bharat flights for Indian nationals

565. PROF. MANOJ KUMAR JHA: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@ the details of authorities which are responsible to take decisions on Vande
Bharat Mission (VBM) flight destinations, their numbers, criteria used to shortlist
passengers, cost of the tickets;

(b) how many grievances were received from VBM passengers, the nature of
common grievances; and

(¢) when was the exemption from institutional quarantine for VBM passengers
introduced, how many incoming VBM passengers have been exempted so far, how
many of these tested Covid-19 positive later?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI V. MURALEEDHARAN): (a) The decision on the number of flights and their
destinations is taken by the Ministry of Civil Aviation in consultation with the Ministry
of External Affairs. According to the information provided by Ministry of Civil Aviation,
Air India determines cost of the ticket for all flights under the Vande Bharat Mission,
while airlines operating chartered flights determine their respective price. In the early
stages of the Vande Bharat Mission, our Missions shortlisted passengers based on the
compelling grounds provided by them. A list of these reasons is given in the Statement
(See below). Passengers can now directly book tickets with the concerned airlines
under the Vande Bharat Mission.

(b) Since the implementation of the coronavirus lockdown, the Ministry of
External Affairs has responded to around 31,000 emails, more than 21,000 phone calls
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and around 13,000 grievances on the Centralized Public Service Grievance Redress and
Monitoring System [CPGRAMs]. After arrival in India concerned state authorities

arrange screening, quarantine and logistics for incoming passengers.

(€) Ministry of Health and Family Welfare issued guidelines for exemption from
institutional quarantine for passengers carrying negative RT-PCR test effective from 8
August 2020. However, different states have different quarantine norms. The data on
the number of individuals exempted under the above-mentioned guidelines may be
available with the State Governments.

Statement

Reasons for shortlisting passengers based on the compelling grounds

L Those facing deportation by foreign governments

2. Migrant Workers/Labourers who have been laid off

3 Non-Permanent Residents/Short-Term Visa holders faced with expiry of visas
4, Those faced with medical emergency/seeking treatment for terminal illness

5. Pregnant Women/Elderly

6. Those required to return to India due to death of a family member
7. Tourists/visitors stranded abroad
8. Students if their educational institutions/hostels are closed

9. Company Labour

10.  Married couples where one spouse is an OCI card holder and other is an Indian
national

11.  Eligible foreign nationals as per MHA.
‘Howdy Modi’ event

566. DR. SANTANU SEN: Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(@ whether it is a fact that the 'Howdy Modi' event in Houston was organised
by a private organization and if so, the details thereof;

(b) whether Government has any partnership in the organisation of 'Howdy
Modi' event that happened in Houston in September 2019 and if so, the details thereof;
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(c) the details regarding the organizers of 'Howdy Modi' event and the members

and president of the committee;

(d) whether Government has incurred any financial expense for that event and
if so, the details thereof; and

(e) whether Government has funded the organizers of the event?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI V. MURALEEDHARAN): (a) and (b) A U.S.-based not-for-profit organization
namely the Texas India Forum, Inc. organized an event titled, 'Howdy, Modi! Shared
Dreams, Bright Futures' in Houston on 22 September 2019. Prime Minister, as part of
his visit to the U.S. (21-27 September 2019), participated in the event at the invitation
of the organizers and addressed a gathering of members of the Indian-American
community and many of their elected representatives.

(c) The Chairperson of the Texas India Forum, Inc. was Mr. Jugal Malani, an

Indian community member based in Texas.
(d) and (e) No.
Permanent seat in UNSC

567. DR. SANTANU SEN:
DR. SASMIT PATRA:

Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(@ whether Government has made serious efforts to acquire a permanent seat
in the UN Security Council;

(b) whether India has been the largest contributor to the peacekeeping forces
across the world under the UN's control and this lends legitimacy to its aspirations for
a permanent seat in the UN Security Council;

(c) the reasons for not assigning permanent seat to India in the Security
Council even after the consent for the same was expressed by many member countries;

and

(d) the changes proposed by Government in foreign policy to secure permanent
seat in the UNSC?
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI V. MURALEEDHARAN): (a) Government has accorded the highest priority to
getting permanent membership for India in an expanded UN Security Council that
reflects contemporary global realities. India in collaboration with other pro-reform
countries has been consistently making efforts to build support among the UN Member
States for expansion of the UNSC, in both permanent and non-permanent categories.

(b) India being one of the largest contributors to UN peacekeeping forces (in
cumulative terms) strengthens our credentials for seeking permanent membership of the
UNSC.

() As per decision 62/557 of the General Assembly (on the question of equitable
representation on and increase in the membership of the Security Council), beginning
2009, discussions on UNSC reforms have started to take place in the UN General
Assembly, through the Inter-Governmental Negotiation (IGN) process. The IGN is
presently the principal platform for discussing various aspects of Security Council
reform, including categories of membership of the Council, the question of the veto,
regional representation, size of an enlarged Council, etc. There is a section of UN
member states that supports expansion only in the non-permanent category and is
opposed to an expansion of permanent membership. The question of India's permanent
membership of the Security Council would be considered only after an agreement on
the nature and extent of expansion of the Council is arrived at in accordance with the
provisions of the UN Charter, which requires approval by 2/3rd of the membership of
the United Nations.

(d) India is actively engaged in the ongoing Inter-Governmental Negotiations
on UNSC reform at the UN and has been working alongside other reform-oriented
countries through its membership of the G-4 (India, Japan. Brazil and Germany) and the
L.69 Group (cross-regional grouping of developing countries of Asia, Africa and Latin
America). The issue of UNSC reforms is discussed in all pertinent bilateral and multilateral
meetings, including at the highest levels.

H-1B visa to Indian professionals in the US

568. SHRI VAIKO:
SHRI K.R. SURESH REDDY:

Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(@ whether the US administration has issued orders for suspension of work
visas like H-1B Visa to the professionals;
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(b) if so, the response of Government;

(c) whether it would affect the movement of Indian professionals to the US for
assignments;

(d) whether Indian software companies which have units in the US have
represented for exemption of the order to Indian professionals and specialists going to
the US; and

(e) if so, whether Government took up the matter with the US administration for
the exemption so that the business is not affected?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI V. MURALEEDHARAN): (a) On 22 June 2020, President Trump issued a
proclamation, temporarily suspending entry of certain category of non-immigrant visa
holders and their families till 31 December, 2020.

(b) Government of India closely consulted all stakeholders and engaged with
the U.S. Administration and Congress on issues related to movement of Indian
professionals, including those pertaining to the H-1B programme. These issues were
also raised during the India-U.S. Foreign Office Consultations held virtually on 7 July
2020. We have emphasized that this is a mutually-beneficial partnership which should
be nurtured by easing mobility of skilled professionals.

(c) This may temporarily affect movement of Indian skilled professionals who
avail of non-immigrant visa programmes of the U.S.

(d) and (e) Yes. On 12 August 2020, the U.S. Department of State issued a list of
exceptions to the temporary suspension of non-immigrant visas including HI-B and LI
categories based on national interest. The exceptions have been expanded to include
IT workers as essential workers which was a key demand of Indian IT industry.

Steps to bring workers and students back from abroad

1569. CH. SUKHRAM SINGH YADAV:
SHRI VISHAMBHAR PRASAD NISHAD:
SHRIMATI CHHAYA VERMA:

Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(@ the details of the steps taken to bring back workers who have become
unemployed and students from foreign countries due to lockdown in the corona period;

tOriginal notice of the question was received in Hindi.
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(b) the countries from where workers along with students have been brought
back to India;

(c) the details of the facilities being given to the workers brought back to the
country; and

(d) whether it is a fact that Government took delayed steps to bring back a huge
number of workers to India who were stuck in various countries of Saudi region during
lockdown?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI V. MURALEEDHARAN): (a) The Vande Bharat Mission commenced on 7 May
2020 in order to facilitate return of Indian nationals stranded in various countries due
to restriction imposed in view of Covid-19 pandemic. These operations involved non-
scheduled commercial flights by Air India, charter flights, ships of the Indian Navy in
Op Samudra Setu and land border crossings. Since then, more than 13,74,237 Indians
(as on 10 September 2020) have returned to India.

(b) The requested details are given in the Statement (See below), as per data
shared by the passengers with our Missions.

(c) With the aim of making the best of our skilled workforce returning to the
country due to the ongoing pandemic, the Government of India launched an initiative
SWADES (Skilled Workers Arrival Database for Employment Support) to conduct a skill
mapping exercise of the returning citizens under the Vande Bharat Mission. SWADES,
a joint initiative of the Ministry of Skill Development & Entrepreneurship, the Ministry
of Civil Aviation and the Ministry of External Affairs, aimed to create a database of
qualified citizens based on their skill sets and experience to tap into and fulfill demand
of Indian and foreign companies. This was done to facilitate reintegration of migrant
workers into the labour market and promote effective employment opportunities. For
facilitating employment opportunities, details of SWADES registrations have been
integrated with Skill India's ASEEM (Aatmanirbhar Skilled Employee Employer Mapping)
portal which was launched on 10 July 2020. Further, all data regarding Indians returning
under Vande Bharat Mission was also shared with relevant State Governments, on a
real time basis.

(d) There was no delay in bringing back workers who were stuck in various
countries in the Gulf region. In fact, priority has been given to countries in the Gulf
region for scheduling flights to bring back the stranded workers under the Vande
Bharat Mission.
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Statement

Details of workers and students brought back to India

Country Student Workers
Afghanistan 0 0
Algeria 0 584
Anguilla 0 193
Argentina 2 0
Armenia 516 12
Australia 1005 405
Bahrain 1342 14920
Bangladesh 939 1517
Barbados 0 0
Belarus 191 1
Belgium 21 32
Benin 4 83
Botswana 1 60
Brazil 2 19
Brunei Darussalam 0 88
Bulgaria 239 6
Burundi 0 0
Cambodia 1 ]
Cameroon 3 37
Canada 1698 951
Chad 0 5
Chile 1 6

China 181 184




Written Answers to [17 September, 2020] Unstarred Questions 151

Country Student Workers
Colombia 3 1
Republic of Congo 6 372
Cote dlvoire 14 270
Cyprus 79 24
Czech Republic 1 0
Democratic Republic of Congo 2 365
Denmark 1 1
Djibouti 0 n
Egypt 7 74
Eritrea 0 29
Ethiopia 2 139
Fiji 1 9
Finland 3 8
France 1229 613
Georgia 493 9
Germany 481 328
Ghana 5 339
Guatemala 0 0
Guinea 0 0
Hungary 0 0
Indonesia 78 517
Iran 160 156
Iraq 1 3960
Ireland 101 4

Israel 24 73
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Country Student Workers
Italy 240 565
Jamaica 16 266
Japan 72 125
Jordan 8 212
Kazakhstan 1874 584
Kenya 18 78
Korea Republic of (South) 10 1
Kuwait 847 44248
Kyrgyzstan 5917 28
Lebanon 1 503
Madagascar 0 79
Malawi 8 53
Malaysia 652 149
Maldives 69 4584
Malta 25 57
Mauritania 0 139
Mauritius 42 246
Mexico 50 8
Morocco 0 8
Mozambique 0 131
Myanmar 0 5
Nepal 13 3
Netherlands 226 78
New Zeland 61 205
Nigeria 188 2207
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Country Student Workers
Norway 5 243
Oman 2409 50536
Papua New Guinea 0 0
Philippines 3168 204
Poland 1 119
Portugal 19 24
Qatar 442 30509
Russia 7551 262
Rwanda 0 0
Saudi Arabia 823 49000
Senegal 4 84
Seychelles 3 215
Sierra Leone 6 188
Singapore 1628 5043
Somalia 2 52
South Africa 101 261
South Korea 9 5
South Sudan 0 2
Spain 120 5
Sri Lanka 32 1268
Sudan 1 105
Suriname 0 0
Sweden 148 122
Switzerland 2 0
Tajikistan 956 18
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Country Student Workers
Tanzania 4 167
Thailand 9 39
Togo 0 18
Trinidad and Tobago 0 1
Tunisia 3 1
Turkey 20 A
UAE 3867 84497
Uganda 53 247
Ukraine 6941 41
United Kingdom 4099 1098
USA 4743 2390
Uzbekistan I 82
\enezuela 0 0
Vietnam 20 135
Zambia 0 0
TotaL 56630 308099

Repatriation of Indian citizens under Vande Bharat Mission

570. SHRI K.K. RAGESH: Will the Minister of EXTERNAL AFFAIRS be pleased

to state:

(@) the State-wise details of people who were repatriated under Vande Bharat

Mission; and

(b) the nation-wise number of Indian citizens who are registered and waiting to

avail repatriation through Vande Bharat Mission?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI V. MURALEEDHARAN): (a) As on 13 September 2020, the State-wise details of
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Indians who have returned to India under the Vande Bharat Mission are given in
Statement-1 (See below).

(b) As per the registrations received by the Ministry of External Affairs, the
nation-wise registration list of stranded Indians who have registered but have not
returned is given in Statement-I1 (See below). However, the actual numbers may differ
as passengers are no longer required to register for flights under the Air Bubble Travel.
Most of the stranded Indians with compelling reasons have all safely returned to India.
Further, those wishing to return to India can do so under the Vande Bharat Mission,
chartered flights or Air Travel Bubble arrangements.

Statement-1

State-wise details of Indians who have returned to India under
the Vande Bharat Mission

State No. of Repatriated Indians
Andaman and Nicobar Islands 45
Andhra Pradesh 32327
Arunachal Pradesh 4
Assam 1005
Bihar 32943
Chandigarh 1648
Chhattisgarh 878
Dadra and Nagar Haveli 40
Daman and Diu 132
Delhi 213925
Goa 9246
Gujarat 24211
Haryana 6423
Himachal Pradesh 1570

Jammu and Kashmir 5093
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State No. of Repatriated Indians
Jharkhand 2249
Karnataka 57910
Kerala 357607
Ladakh 486
Lakshadweep 866
Madhya Pradesh 3238
Maharashtra 91150
Manipur 393
Meghalaya 87
Mizoram 126
Nagaland 81
Odisha 10590
Puducherry 1085
Punjab 31332
Rajasthan 31869
Sikkim 0
Tamil Nadu 106008
Telangana 62137
Tripura 545
Uttar Pradesh 111576
Uttarakhand 2877
West Bengal 11577
ToTAL by Air 1213406
TotaL by Land 129021
ToTAL by Sea 3987
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Nation-wise registration-list of stranded Indians who have registered

but have not returned

Country No. of Requests Received
UAE 314366
Qatar 121411
Oman 102853
Saudi Arabia 92842
Kuwait 82564
USA 69814
United Kingdom 45182
Bahrain 42002
Nepal 26379
Singapore 22981
Australia 21679
Canada 20948
Germany 18338
Russia 15673
Malaysia 15337
Ukraine 14570
Kyrgyzstan 14243
France 12245
Nigeria 11771
Bangladesh 11012
Philippines 8668
Iraq 7352
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Country No. of Requests Received
Maldives 6093
Sri Lanka 5049
Kazakhstan 4940
Bhutan 4934
Italy 4573
Iran 3932
Netherlands 3916
New Zeland 3571
Japan 3211
Indonesia 2601
South Africa 2454
Kenya 2423
China 2331
Thailand 1995
Sweden 1692
Ghana 1656
Uganda 1602
Tanzania 1508
Sudan 1442
Tajikistan 1366
Georgia 1274
Armenia 1217
Ethiopia 1216
Democratic Republic of Congo 1198
Algeria 1172
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Country No. of Requests Received
Vietnam 1161
Egypt 1114
Jordan 1084
Ireland 1069
Mauritius 1068
Barbados 956
Cote dlvoire 839
Pakistan 834
Seychelles 825
Anguilla 786
Sierra Leone 776
Brazil 725
Myanmar 704
Uzbekistan 696
Lebanon 635
Congo Republic of 598
Afghanistan 582
Poland 525
Jamaica 520
Norway 508
Spain 480
Belarus 467
Benin 465
Belgium 411
Mexico 406
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Country No. of Requests Received
Israel 375
Mauritania 361
Cambodia 329
Suriname 325
Brunei Darussalam 321
Guinea 314
Senegal 312
Zambia 294
Malawi 291
Bulgaria 289
South Sudan 276
South Korea 262
Togo 257
Turkey 253
Greece 245
Finland 229
Botswana 223
Fiji 213
Mozambique 209
Cameroon 200
Korea Republic of (South) 185
Madagascar 184
Somalia 176
Portugal 161
St Denis 157
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Country No. of Requests Received
Cyprus 138
Malta 131
Djibouti 121
Latvia 103
Morocco o8]
Switzerland ]
Rwanda 8
Denmark 80
Turkmenistan 80
Chile 72
Trinidad and Tobago 72
Peru 68
Colombia 63
Azerbaijan 58
Mali 57
Hungary 48
Papua New Guinea 45
Tunisia 1
St Lucia 38
Dominica Ecuador 32
Chad 31
Eritrea 3
Lithuania 3
Argentina 28
Burkina Faso 27
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Country No. of Requests Received

Panama 23

©

Croatia

Burundi

Czech Republic
Slovak Republic
Syria

Guatemala

Guyana

St Vincent Grenadines
Equatorial Guinea
Iceland

Union of Comoros
\enezuela

Namibia

Slovenia

Belize

[N

Laos

Posts lying vacant in Indian Missions abroad

571. SHRI C.M. RAMESH: Will the Minister of EXTERAL AFFAIRS be pleased
to state:

(@ the details of posts lying vacant at Diplomat level and Consular level in
Indian Missions abroad during the last two years, country-wise; and

(b) by when these posts are likely to be filled up, whether any time-limit has
been decided, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI' V. MURALEEDHARAN): (a) and (b) Vacancies at Diplomatic or Consular levels
in Indian Missions abroad are regularly reviewed and officers appointed. Generally,
gaps between the departure of incumbents and the arrival of their successors are kept
to a minimum. However, as the posting chains often involve several officers, on some
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occasions, Missions/Posts abroad face some short-term vacancies. The COVID-19
situation has also led to temporary delays in the movement of personnel. It is not
possible to determine the exact number of vacancies since this is a continuous process
with some officers demitting charge and others assuming charge in some of our 197
Missions/Posts abroad.

Recently on account of the global pandemic of COVID-19, various countries
including India enforced strict lock-downs and restrictions on movement. This has
severely impacted movement of officials to allotted stations of posting in a timely
manner. Vacancies arising on account of delayed movements are temporary in nature,
and all efforts are being made by the Ministry to facilitate the movement of its officers
through Vande Bharat Mission flights or under air-bubble agreements with partner
countries.

Additionally, when new posts are created, it takes time to fill them as indent needs
to be placed with UPSC, which then recruits officers through a three-step examination
process. Once officers are recruited, they go through a probation period before
confirmation in service.

Increased expenditure under the new National Education Policy

572. SHRI BINOY VISWAM: Will the Minister of EDUCATION be pleased to
state:

(@ the share of the increased expenditure under the new National Education
Policy (NEP) between the Centre and State Governments;

(b) the total budgetary allocation and expenditure on education during the last
3 budgets; and

(c) the steps Government is taking to reach the increased expenditure of 6 per
cent GDP?

THE MINISTER OF EDUCATION (SHRI RAMESH POKHRIYAL 'NISHANK"):
(@) In order to attain the goal of education with excellence and the corresponding
multitude of benefits to this Nation and its economy, the New Education Policy
unequivocally endorses and envisions a substantial increase in public investment in
education by both the Central government and all State Governments.

(b) The details of budgetary allocation and expenditure on education during the
last 3 years and current year for the Department of Higher Education and Department
of School Education & Literacy are given below:-
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(c) The Centre and the States have to work together to increase the public
investment in Education sector to reach 6% of GDP at the earliest. This is considered
extremely critical for achieving the high-quality and equitable public education system
that is truly needed for India's future economic, social, cultural, intellectual and

technological progress and growth.
Workers rescued from abroad

573. SHRI M. SHANMUGAM:
SHRI K.R. SURESH REDDY:

Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(@ the number of flights sent abroad to repatriate students and blue-collared

workers among others stuck abroad, up to 31st of July, 2020;

(b) the details of workers repatriated and to which States they were repatriated,;

and

(c) the justification for charging flight charges from the workers when they were

in distress and penniless?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI V. MURALEEDHARAN): (a) Till 31 July 2020, more than 3800 flights were used
to repatriate students and blue collar workers among others stuck abroad. As on 13
September 2020, the figure is more than 6400 flights.

(b) The requested details are given in the Statement (See blow) as per data

shared by the passengers with our Missions.

(c) The Vande Bharat Mission was a repatriation exercise by way of which the
Government of India facilitated the movement of stranded Indian nationals back to their
home. In extreme distress cases, Missions extended assistance by paying for the air
fare from the Indian Community Welfare Fund (ICWF), as per the guidelines. In many
cases, companies that employed workers either paid for their airfares or hired chartered

flights for them at the company's expense.
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Statement

Details of workers repatriated

Country Workers
Afghanistan 0
Algeria 582
Anguilla 192
Argentina 0
Armenia 12
Australia 410
Bahrain 14919
Bangladesh 1517
Barbados 0
Belarus 1
Belgium 32
Benin 83
Botswana 60
Brazil 19
Brunei Darussalam 88
Bulgaria 6
Burundi 0
Cambodia ]
Cameroon 37
Canada 975
Chad 5
Chile 6
China 182
Colombia 1
Republic of Congo 372
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Country Workers
Cote d” Ivoire 270
Cyprus 24
Czech Republic 0
Democratic Republic of Congo 365
Denmark 1
Djibouti n
Egypt 92
Eritrea 29
Ethiopia 144
Fiji 9
Finland 8
France 740
Georgia 9
Germany 358
Ghana 339
Guatemala 0
Guinea 0
Hungary 0
Indonesia 517
Iran 156
Iraq 3960
Ireland 4
Israel 73
Italy 565
Jamaica 266

Japan 125
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Country Workers
Jordan 339
Kazakhstan S84
Kenya 78
Korea Republic of (South) 1
Kuwait 44850
Kyrgyzstan 28
Lebanon 503
Madagascar 79
Malawi 53
Malaysia 149
Maldives 4584
Malta o7
Mauritania 139
Mauritius 246
Mexico 8
Morocco 8
Mozambique 131
Myanmar 5
Nepal 3
Netherlands %3
New Zeland 205
Nigeria 2209
Norway 243
Oman 50736
Papua New Guinea 0
Philippines 204
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Country Workers
Poland 119
Portugal 24
Qatar 30588
Russia 262
Rwanda 0
Saudi Arabia 50053
Senegal 84
Seychelles 215
Sierra Leone 188
Singapore 5364
Somalia 52
South Africa 261
South Korea 7
South Sudan 2
Spain 5
Sri Lanka 1268
Sudan 105
Suriname 0
Sweden 122
Switzerland 0
Tajikistan 18
Tanzania 181
Thailand 39
Togo 18
Trinidad and Tobago 1
Tunisia 1




170  Written Answers to [RAJYA SABHA] Unstarred Questions

Country Workers
Turkey A
UAE 86018
Uganda 247
Ukraine 41
United Kingdom 1106
USA 2392
Uzbekistan 82
\enezuela 0
Vietnam 135
Zambia 0
ToTaL 312230

Confucius institutes in the country

574. SHRIJYOTIRADITYA M. SCINDIA: Will the Minister of EDUCATION be

pleased to state:

(@ whether several Confucius institutes are operating in various parts of the

country without the approval of the Union Government;
(b) if so, the details thereof;

(c) whether Government had issued detailed guidelines for establishment and

functioning of foreign Confucius institutes in the country; and

(d) if so, to what extent are those guidelines properly adhered to by such

Confucius institutes?

THE MINISTER OF EDUCATION (SHRI RAMESH POKHRIYAL 'NISHANK):
(@) and (b) Universities in India are autonomous in nature. They can enter into an
instrument of collaboration (Memorandum of Understanding (MOU)/Educational
Exchange Programme (EEP)/Agreements/Joint Declaration of Intent(JDI)/Letter of

Intent(LOI) etc.} with a foreign institution even without the approval of the Union
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Government, in accordance with their statues. The government collects information
from time to time about the work being done under such collaboration.

(€) No such specific guidelines have been issued.
(d) Does not arise.
New map released by Pakistan

575. SHRI JYOTIRADITYA M. SCINDIA: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(@ whether Pakistan has recently released a new political map which depicts
Jammu and Kashmir as a disputed territory, and claims the regions of Sir Creek and the
erstwhile state of Junagarh in Gujarat as part of its territory;

(b) if so, the reaction of Government in this regard;

(c) whether Government proposes to bring up a vital issue like this in an
international forum; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI'V. MURALEEDHARAN): (a) to (d) On 4 August 2020, a so-called 'political map'
of Pakistan was unveiled by its Prime Minister making absurd assertions and laying
untenable claims to territories in the Indian State of Gujarat and our Union Territories
of Jammu and Kashmir and Ladakh.

Government has rejected Pakistan's obsession with territorial aggrandisement
supported by cross border terrorism. It has also been emphasized that Pakistan should
desist from laying untenable claims to Indian territories, which have neither legal
validity nor international credibility.

Government continues to respond appropriately to Pakistan's malicious actions
and propaganda, including on the issue of J&K, at various international fora.

NCERT survey on online learning amid COVID-19

576. SHRI JYOTIRADITYA M. SCINDIA: Will the Minister of EDUCATION be
pleased to state:

(@ whether the National Council of Educational Research and Training (NCERT)
has recently conducted a survey on students studying in CBSE-affiliated schools,
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Kendriya Vidyalayas and Navodaya Vidyalayas to understand the effectiveness of

online learning measures amid the COVID-19 school shutdown;
(b) if so, the findings of the survey conducted by NCERT in this regard; and

() the steps taken by Government to address the issues related to gaps and/

or loss of learning among students?

THE MINISTER OF EDUCATION (SHRI RAMESH POKHRIYAL 'NISHANK?"):
(a) to (c) The National Council of Educational Research and Training (NCERT) has
conducted a survey in the month of July, 2020 with the help of Kendriya Vidyalaya
Sangathan (KVS), Navodaya Vidyalaya Samiti (NVS) and Central Board of Secondary
Education (CBSE) to understand the scenario of Online Learning of school students
in COVID-19 pandemic situation. With a view to addressing the issues related to gaps
and/or loss of learning among students, during and after the lockdown, NCERT has
prepared 'Alternative Academic Calendar' and 'Students’ Learning Enhancement
Guidelines' with a focus on learning outcome. The guidelines suggest models for the

following three types of scenarios:-
(i)  Learning Enhancement during COVID-19 for students without digital devices.

(i) Learning Enhancement during COVID-19 for students with limited

accessibility to digital devices.
(iii) Learning Enhancement during COVID-19 for students with digital devices.

The details of the survey and findings are given in Chapter - 3 of the Learning

Enhancement guidelines, which may be accessed at the following links:

() https://www.mhrd.gov.in/sites/upload_files/mhrd/files/Learning
Enhancement_0.pdf

(i) https://seshagun.gov.in/sites/default/files/update/Learning Enhancement.pdf

(iii) https://ncert.nic.in/pdf/announcement/Learning_%20Enhancement
_Guidelines.pdf

The Alternative Academic Calendar and Learning Enhancement guidelines have
been shared with all the States, Union Territories (UTs), CBSE, KVS, NVS and Central
Tibetan Schools Administration (CTSA).
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Indians repatriated through Vande Bharat Mission

577. SHRI M.V. SHREYAMS KUMAR: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(@ the number of Indians repatriated from foreign countries through Vande
Bharat mission, country-wise;

(b) whether Government propose to have more missions for repatriating Indians
from foreign countries, country-wise; and

() the number of Keralites/Indians repatriated from Gulf countries, country-
wise?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI V. MURALEEDHARAN): (a) As on 13 September 2020, the total number of
Indians who have been repatriated from foreign countries through Vande Bharat Mission
is 14,12,835. Country-wise list is given in Statement-I (See below).

(b) The 6th phase of the Vande Bharat Mission that commenced on 1 September
2020 is ongoing with more than 900 flights, details of which are regularly updated by
our Missions and Air India on their websites. Further, several chartered flights are
being operated under the Vande Bharat Mission in addition with the Air Bubble
arrangement with select countries, wherein more flights have been added to assist in
the movement of people to and from India.

(¢) The numbers of Keralites/Indians repatriated from Gulf countries is given in
Statement-11.

Statement-1

Details of Indians repatriated from foreign countries through
Vande Bharat Mission

Country No. of repatriated No. of Repatriated No. of Repatriated
Indians by air Indians by sea Indians by land
(as arrived on
11 September
2020)
1 2 3 4
Afghanistan 1072

Algeria 899
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1 2 3 4
Angola 654
Armenia 720
Australia 7644
Azerbaijan 186
Bahrain 23957
Bangladesh 5078 190
Barbados 115
Belarus 227
Belgium 287
Bhutan 120 3883
Brazil 510
Brunei 272
Bulgaria 499
Cambodia 289
Canada 12765
China 530
Denmark 52
Djibouti 233
Egypt 1890
Ethiopia 6505
Fiji 5
Finland 219
France 15135
Georgia 862
Germany 18049
Ghana 302

Greece 163
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1 2 3 4
Hong Kong 826

Indonesia 2585

Iran 3256 920
Iraq 6661

Ireland 485

Israel 438

Italy 3083

Japan 2702

Jordan 830

Kazakhstan 3685

Kenya 1126

Kuwait 87305

Kyrgyzstan 11142

Laos 427

Latvia 5

Lebanon 893

Madagascar 84

Malaysia 12612

Maldives 7271 2386
Malta 102

Mauritius 982

Mexico 228

Moldova 243

Mongolia 17

Myanmar 662

Nepal 332 124321

Netherlands 3364
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1 2 3 4
New Zealand 1835

Nigeria 4398

Norway 267

Oman 81953

Pakistan 671 627
Philippines 7389

Poland 336

Portugal 54

Qatar 101182

Romania 8

Russia 8707

Saudi Arabia 154103

Seychelles 958

Singapore 23295

South Africa 1161

South Korea 1728

Spain 1117

Sri Lanka 7606 681
Sudan 125

Sweden 1270

Switzerland 12

Syria 12

Taiwan 108

Tajikistan 1406

Tanzania 1728

Thailand 2136

Tunisia 25




Written Answers to

[17 September, 2020]

Unstarred Questions

1 2 3 4
Turkey 1184
Turkmenistan 3
United Arab Emirates 435682
United Kingdom 36989
Ukraine 8205
United States of America 73612
Uzbekistan 645
Vietnam 662
Yemen 76
Zimbabwe 5
Others 1775
TotaL 1213048 3978 129021
Statement-11

Details of Keralites/Indians repatriated from Gulf countries

Country Arrived in Kerala *as Total Indians Arrived
per domicile declaration
done on MEA online
registration

UAE 70329 435682
Bahrain 12726 23957
Kuwait 14541 87305
Oman 30545 81953
Qatar 27445 101182
Saudi Arabia 34088 154103
TotaL 189674 884182
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Reduction in age limit for postal ballot

578. SHRI B. LINGAIAH YADAV: Will the Minister of LAW AND JUSTICE be
pleased to state:

(@ whether Government has reduced the age limit for senior citizens who can
opt for postal ballot in Lok Sabha and Assembly polls, following the COVID-19 pandemic
situation; and

(b) if so, the details thereof and implementation status thereof?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):
(a) and (b) Yes Sir. The Conduct of Elections Rules, 1961 was amended to reduce the
age limit for protection of vulnerable persons above 65 years of age and the same was
notified on 19th June, 2020 in pursuance of section 169 of the Representation of People
Act, 1951.

Subsequently, the Election Commission has announced that it has decided not to
issue Notification under section 60 (c) of the said Act to extend the facility of postal
ballot to electors above 65 years of age in General Assembly Elections in Bihar and bye
elections due in the near future in view of constraints of logistics, manpower and safety
protocols of Covid-19.

Speedy justice under Article 39A of the Constitution

579. DR. AMEE YAINIK:
SHRI P. BHATTACHARYA:

Will the Minister of LAW AND JUSTICE be pleased to state:

(@ whether Government has not been successful in providing speedy justice
as written in Article 39A of the constitution;

(b) the reaction of Government thereto;

(c) the reasons for Government not being successful in achieving the objective
of Article 39A of the Constitution; and

(d) the efforts made to remove the said problem?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):
(a) to (d) Article 39-A of the Constitution provides that the State shall secure that the
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operation of the legal system promotes justice on the basis of equal opportunity, and
shall in particular, provide free legal aid, by suitable legislation or schemes or in any
other way, to ensure that opportunities for securing justice are not denied to any citizen
by reason of economic or other disabilities.

The Legal Services Authorities (LSA) Act, 1987 provides free and competent legal
services to the weaker sections of the society including beneficiaries covered under
Section 12 of the Act to ensure that opportunities for securing justice are not denied
to any citizen by reason of economic or other disabilities, and to organize Lok Adalats
to secure that the operation of the legal system promotes justice on a basis of equal
opportunities.

For this purpose, the legal services institutions have been setup from the Taluk
Court level to the Supreme Court. During 2019-20, 12.12 lakhs persons have been
provided with free legal services and 57.46 lakhs cases (pending in courts and disputes
at pre-litigation stage) have been settled through Lok Adalats.

In addition, the Government is implementing Nyaya Bandhu (Pro-bono) programme
to link the persons eligible to avail free legal assistance under Section 12 of LSA Act,
1987 with the pro-bono lawyers. Tele-Law programme, being run by the Government
provides legal advice to public including persons entitled for free legal aid under
Section 12 of LSA Act, 1987, at pre-litigation stage by the Panel lawyers through the
Common Service Centre (CSC) at the villages.

Uniform video conferencing platform for all High Courts

580. SHRI VIVEK K. TANKHA: Will the Minister of LAW AND JUSTICE be

pleased to state:

(@ whether it is a fact that various High Courts across the country are presently
using a variety of platforms such as Vidyo, JipsiMeet etc. to conduct hearings through

video conferencing;

(b) if so, whether the Ministry propose to bring about uniformity in the same
by introducing common video-conferencing platform across all High Courts in the
country; and

(c) if not, the reasons therefor?
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THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):
(@) Yes, Sir.

(b) and (c) A centralized and upgraded cloud based Video-Conferencing
infrastructure with latest features including robust data security and facility to support
a larger number of concurrent users has been approved by the eCommittee of the
Supreme Court of India.

Pending cases in Indian courts

581. SHRIMATI SHANTA CHHETRI: Will the Minister of LAW AND JUSTICE
be pleased to state:

(@ whether Government has taken up any initiative for speedy disposal of
cases and reduction in pendency of cases to improve access to justice;

(b) the steps taken to improve infrastructure in District and Subordinate Courts,
if any, in the State of West Bengal during the last three years;

(c) the steps taken for filling up vacant positions of Judges in Calcutta High
Court; and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):
(a) National Mission for Justice Delivery and Legal Reforms was set up in August, 2011
with the twin objectives of increasing access by reducing delays and arrears in the
system and enhancing accountability through structural changes and by setting
performance standards and capacities. The Mission has been pursuing a co-ordinated
approach for phased liquidation of arrears and pendency in judicial administration,
which, inter-alia, involves better infrastructure for courts including computerization,
increase in strength of subordinate judiciary, policy and legislative measures in the
areas prone to excessive litigation, re-engineering of court procedure for quick disposal
of cases and emphasis on human resource development. The major steps taken during
the last five years under various initiatives are as follows:-

()  Improving infrastructure for Judicial Officers of District and Subordinate
Courts: As on date, ¥ 7,929.99 crores have been released since the inception
of the Centrally Sponsored Scheme (CSS) for Development of Infrastructure
Facilities for Judiciary in 1993-94. Out of this, ¥ 4,485.68 crores (which is
56.56% of the total amount released till date) have been released to the
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(i)

(i)

States and UTs since April, 2014. The number of court halls has increased
from 15,818 as on 30.06.2014 to 19,830 as on 14.09.2020 and number of
residential units has increased from 10,211 as on 30.06.2014 to 17,613 as on
14.09.2020 under this scheme. In addition, 2,778 court halls and 1,885
residential units are under construction.

Leveraging Information and Communication Technology (ICT) for improved
justice delivery: Government has been implementing the e-Courts Mission
Mode Project throughout the country for Information and Communication
Technology enablement of district and subordinate courts. Number of
computerized District and Subordinate courts has increased from 13,672 (in
2014) to 16,845 as on 14.09.2020, registering an increase of 3,173. New and
user-friendly version of Case Information Software has been developed and
deployed at all the computerized District and Subordinate Courts. All
stakeholders including Judicial Officers can access information relating to
judicial proceedings/decisions of computerized District and Subordinate
Courts and High Courts on the National Judicial Data Grid (NJDG) as on
14.09.2020. e-Courts services such as details of case registration, cause list,
case status, daily orders and final judgments are available to litigants and
advocates through e-Courts web portal, Judicial Service Centres (JSC) in all
computerized courts, e-Courts Mobile App, email service, SMS push and
pull services. Video Conferencing facility has been enabled between 3240
court complexes and 1272 corresponding jails.

Filling up of vacant positions in Supreme Court, High Courts and District
and Subordinate Courts: From 01.05.2014 to 14.09.2020, 35 Judges were
appointed in Supreme Court. 557 new Judges were appointed and 483
Additional Judges were made permanent in the High Courts. Sanctioned
strength of Judges of High Courts has been increased from 906 in May, 2014
to 1079 currently. Sanctioned and working strength of Judicial Officers in
District and Subordinate Courts has increased as follows:-

As on Sanctioned Strength Working Strength
31.12.2013 19,518 15,115
15.09.2020 24,203 19,171

Filling up of vacancies in Subordinate judiciary falls within the domain of
the State Governments and High Courts concerned.
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(iv)

V)

(vi)

(vii)

Reduction in Pendency through/follow up by Arrears Committees: In
pursuance of resolution passed in Chief Justices' Conference held in April,
2015, Arrears Committees have been set up in High Courts to clear cases
pending for more than five years. Arrears Committees have been set up
under District Judges too. Arrears Committee has been constituted in the
Supreme Court to formulate steps to reduce pendency of cases in High
Courts and District Courts.

Emphasis on Alternate Dispute Resolution (ADR): Commercial Courts Act,
2015 (as amended on 20th August, 2018) stipulates mandatory pre-institution
mediation and settlement of commercial disputes. Amendment to the
Arbitration and Conciliation Act, 1996 has been made by the Arbitration and
Conciliation (Amendment) Act 2015 for expediting the speedy resolution of
disputes by prescribing timelines.

Initiatives to Fast Track Special Type of Cases: The Fourteenth Finance
Commission endorsed the proposal of the Government to strengthen the
judicial system in States which included, inter alia, establishing Fast Track
Courts for cases of heinous crimes; cases involving senior citizens, women,
children etc., and urged the State Governments to use the additional fiscal
space provided in the form of enhanced tax devolution form 32% to 42% to
meet such requirements. As on 30.06.2020, 786 Fast Track Courts are
functional for heinous crimes, crimes against women and children etc. To
fast track criminal cases involving elected MPs/MLAs, ten (10) Special
Courts are functional in nine (9) States/UTs (1 each in Madhya Pradesh,
Maharashtra, Tamil Nadu, Karnataka, Andhra Pradesh, Telangana, Uttar
Pradesh, West Bengal and 2 in NCT of Delhi) and proportionate funds have
been released to these States by the Government. Further, Government has
approved a scheme for setting up 1023 Fast Track Special Courts (FTSCs)
across the country for expeditious disposal of pending cases of Rape under
IPC and crimes under POCSO Act. As on date, 28 States/UTs have joined
the scheme for setting up of 823 FTSCs including 363 exclusive POCSO
courts. ¥ 140 crore was released in the financial year 2019-20 and % 57.675
crore has been released during the financial year 2020-21 for the scheme.
Presently 597 FTSCs are functional out of which 321 are exclusive POCSO
Courts.

In order to reduce pendency and unclogging of the courts the Government
has recently amended various laws like the Negotiable Instruments
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(Amendment) Act, 2018, the Commercial Courts (Amendment) Act, 2018, the
Specific Relief (Amendment) Act, 2018, the Arbitration and Conciliation
(Amendment) Act, 2019 and the Criminal Laws (Amendment) Act, 2018.

(b) It is the primary responsibility of the State Governments to provide Judicial
Infrastructure/Court Rooms for High Courts and District/Subordinate Courts. The Union
Government has been implementing a Centrally Sponsored Scheme (CSS) for Development
of Infrastructure Facilities for Judiciary in order to augment the resources of State
Governments, in association with the States/UT Governments. The scheme is being
implemented since 1993-94. It covers the construction of court halls and court complexes
and residential accommodations of judicial officers of District and Subordinate Judiciary.
A sum of ¥ 223.52 crore has been sanctioned to the State Government of West Bengal.
Status of release of funds under the Scheme to the State Government of West Bengal
during the last 3 years is as follows:-

Year Release of funds to the State of West Bengal
2017-18 % 17.34 crore
2018-19 % 35.22 crore
2019-20 % 61.43 crore

(c) and (d) As on 01.09.2020, there are 34 vacancies in the Calcutta High Court.
As per the Memorandum of Procedure for appointment and transfer of Chief Justices
and Judges of High Court, the Chief Justice of the High Court is required to initiate
the proposals for filling up of vacancies of Judges in the High Court six months prior
to the occurrence of vacancies. However, this timeline is rarely adhered to.

Filling up of vacancies is a continuous, integrated and collaborative process
between the Executive and the Judiciary. It requires consultation and approval from
various Constitutional Authorities both at the State and Centre level. While every effort
is made to fill up the existing vacancies expeditiously, vacancies do keep on arising on
account of retirement, resignation or elevation of Judges and increase in Judge Strength.

During the period 2018 to 2020 (upto 01.09.2020) 18 Judges have been appointed
in the High Court of Calcutta as per details given below:-

SI. No. Year Number of Judges appointed
1 2018 n
2 2019 06

3. 2020 (upto 01.09.2020) 01
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Free legal assistance to poor and undertrial prisoners

582. DR. BHAGWAT KARAD: Will the Minister of LAW AND JUSTICE be
pleased to state:

(@ whether Government provides financial assistance to States/Union Territories
to give free legal assistance to poor and undertrial prisoners;

(b) if so, the criteria fixed for this purpose;

(c) the details of funds provided/utilized for this purpose during each of the last
three years, States/Union Territory-wise;

(d) whether Government proposes to amend the present norms so that proper
utilization of the said funds can be ensured and if so, the details thereof; and

(e) the other steps taken/being taken by Government to provide free legal
assistance to poor and undertrial prisoners in the country?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):
(@) and (b) Government provides funds to the National Legal Services Authority
(NALSA) for further allocation to State Legal Services Authorities (SLSAS) for carrying
out legal aid programmes, as mandated under the Legal Services Authorities (LSA) Act,
1987. The criteria for allocation of funds to SLSAs is based on the indicators, such as,
utilization of funds during the previous year, projected demand of the SLSAs for
carrying out various legal aid programmes in the financial year and prioritization of legal
services activities vis-a-vis availability of funds.

(c) Details of funds allocated and utilized by SLSAs during the last three
financial years is given in the Statement-1, Il and 111 (See below).

(d) NoSir.

(e) The Legal Services Authorities set up at State, District and Taluk levels
provides free legal assistance to the persons eligible under Section 12 of the LSA Act,
1987 including undertrial prisoners. Steps taken to provide free legal assistance to poor
and undertrial prisoners include conducting awareness camps in jails to inform the
undertrial prisoners on free Legal Aid, Plea- bargaining, access to Lok Adalats including
right to bail. Regular visits are made to jails to identify prisoners who require legal aid
and advice. Under-Trial Review Committees (UTRC) headed by District Judges, have
been set up in all the Districts, to review the case of all undertrials, on a quarterly basis.



Statement-1

Details of funds allocated and utilized by SLSAs during 2017-18 (in <)

SI. No. Name of the Allocation Interest + other Carry forward Total Available Total
State Legal of fund receipt from previous fund Expenditure
Services year
Authority
1 2 3 4 5 6 7
1 Andhra Pradesh 4,00,00,000 0 3,53,97,038 7,53,97,038 5,29,33,690
2. Arunachal Pradesh 1,00,00,000 20,000 2,53,64,614 3,53,84,614 2,45,47,046
3. Assam 5,50,00,000 10,28,870 1,28,93,691 6,89,22,561 6,48,33,570
4, Bihar 0 32,15,110 7,23,08,297 7,55,23,407 3,80,99,579
5. Chhattisgarh 4,00,00,000 77,362 2,66,75,119 6,67,52,481 5,11,57,504
6. Goa 0 10,92,057 2,60,72,604 2,71,64,661 48,551,194
7. Gujarat 3,50,00,000 5,16,293 1,64,47,100 5,19,63,393 3,73,97,989
8. Haryana 7,00,00,000 14,62,202 3,07,77,396 10,22,39,598 9,42,32,049
9. Himachal Pradesh 1,00,00,000 15,85,422 4,63,20,396 5,79,05,818 4,37,70,305
10. Jammu and Kashmir 2,00,00,000 0 3,34,74,219 5,34,74,219 3,68,43,528
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1 2 3 4 5 6 7

11.  Jharkhand 1,00,00,000 24,68,739 7,37,03,636 8,61,72,375 6,76,56,173
12, Karnataka 7,00,00,000 6,39,176 4,08,80,659 11,15,19,835 9,46,99,081
13, Kerala 8,00,00,000 0 2,81,61,990 10,81,61,990 9,46,99,081
14, Madhya Pradesh 4,00,00,000 0 87,91,633 4,87,91,633 3,81,97,004
15.  Maharashtra 1,00,00,000 10,026 1,00,65,317 2,00,75,343 1,08,24,185
16.  Manipur 3,00,00,000 1,16,490 1,46,10,312 4,47,26,802 4,25,39,794
17.  Meghalaya 0 0 3,02,91,514 3,02,91,514 92,20,158
18.  Mizoram 2,00,00,000 2,58,093 80,80,098 2,83,38,191 2,46,63,075
19.  Nagaland 3,00,00,000 3,000 2,14,00,317 5,14,03,317 3,34,75,642
20.  Odisha 8,00,00,000 10,13,626 3,09,59,599 11,19,73,225 9,05,12,750
21.  Punjab 8,00,00,000 8,63,813 2,58,94,598 10,67,58,411 9,99,23,494
22.  Rajasthan 8,00,00,000 14,21,325 3,64,23,283 11,78,44,608 11,61,04,316
23, Sikkim 0 13,18,398 3,49,26,693 3,62,45,091 85,34,461
24.  Tamil Nadu 7,00,00,000 0 3,20,19,149 10,20,19,149 8,31,93,172
25.  Telangana 2,00,00,000 9,64,115 3,21,89,098 5,31,53,213 3,36,71,503
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26.  Tripura 5,00,00,000 0 1,08,05,636 6,08,05,636 4,79,66,381
27. Uttar Pradesh 6,00,00,000 29,020 4,22,74,984 10,23,04,004 5,50,61,478
28. Uttarakhand 1,00,00,000 0 2,61,25,920 3,61,25,920 2,61,32,673
29. West Bengal 2,00,00,000 0 4,39,12,968 6,39,12,968 5,71,37,746
30.  Andaman and Nicobar Islands 0 6,01,009 1,61,86,507 1,67,87,516 29,63,967
31.  Chandigarh 2,00,00,000 0 2,21,05,525 4,21,05,525 1,62,20,589
32.  Dadra and Nagar Haveli 0 14,08,079 1,95,55,991 2,09,64,070 7,12,164
33. Daman and Diu 0 7,08,260 1,75,73,762 1,82,82,022 8,22,729
3. Delhi 7,00,00,000 8,26,902 79,26,352 7,87,53,254 7,81,49,366
35. Lakshadweep 0 0 1,54,21,363 1,54,21,363 10,23,495
36.  Puducherry 2,00,00,000 449,115 1,03,95,525 3,08,44,640 79,87,128

ToTAL 1,15,00,00,000 2,20,96,502 98,64,12,903 2,15,85,09,405 1,59,07,58,059
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Statement-11

Details of funds allocated and utilized by SLSAs during 2018-19 (in )

SI. No. Name of the Allocation Interest + other Carry forward Total Available Total
State Legal of fund receipt from previous fund Expenditure
Services year
Authority
1 2 3 4 5 6 7
1 Andhra Pradesh 4,00,00,000 589,112 2,24,63,348 6,30,52,460 3,80,42,726
2. Arunachal Pradesh 1,00,00,000 1,24,691 1,07,87,568 2,09,12,259 2,00,66,927
3 Assam 6,00,00,000 2,03,120 40,88,991 6,42,92,111 6,22,40,773
4. Bihar 2,50,00,000 51,11,961 3,74,23,828 6,75,35,789 4,18,19,188
5. Chhattisgarh 8,00,00,000 1,43,152 1,55,94,977 9,57,38,129 7,94,90,176
6. Goa 0 10,56,760 2,23,13,467 2,33,70,227 92,49,755
7. Gujarat 3,50,00,000 0 1,45,65,405 4,95,65,405 3,85,58,186
8. Haryana 8,50,00,000 1,09,857 80,07,549 9,31,17,406 9,23,64,186
9. Himachal Pradesh 4,00,00,000 1,26,222 1,48,35,513 549,61,735 4,88,01,820
10.  Jammu and Kashmir 4,50,00,000 0 1,68,03,552 6,18,03,552 5,22,01,533
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12,

13.

14.

15.

16.

17.

18.

19.

20.

21.

22,

23.

24,

25.

26.

Jharkhand
Karnataka
Kerala
Madhya Pradesh
Maharashtra
Manipur
Meghalaya
Mizoram
Nagaland
Odisha
Punjab
Rajasthan
Sikkim

Tamil Nadu
Telangana

Tripura

7,00,00,000
8,50,00,000
10,50,00,000
3,00,00,000
6,00,00,000
3,50,00,000
0
4,00,00,000
3,00,00,000
7,00,00,000
9,50,00,000
18,00,00,000
0
6,00,00,000
2,00,00,000

3,00,00,000

20,80,891
2,07,835
29,34,922
0

0

0

0
1,41,992
13,000
4,64,005
7,28,372
19,82,561
10,68,113
0
530,910

0

1,85,16,202
1,68,20,754
1,95,50,747
1,05,94,629
92,51,158
21,87,009
2,10,71,356
36,75,116
1,79,27,675
2,14,60,475
68,34,917
17,40,292
2,77,10,630
1,88,93,172
1,67,81,710

1,28,39,255

9,05,97,093
10,20,28,589
12,74,85,669
4,05,94,629
6,92,51,158
3,71,87,009
2,10,71,356
4,38,17,108
4,79,40,675
9,19,24,480
10,25,63,289
18,37,22,853
2,87,78,743
7,88,93,172
3,73,12,620

4,28,39,255

7,53,56,349
9,98,64,451
12,63,18,797
3,44,71,835
5,97,55,445
3,71,87,009
25,16,765
3,11,28,500
4,12,14,223
6,78,68,417
9,58,83,025
18,04,04,152
2,11,89,760
6,57,11,092
3,45,42,481

4,06,96,281
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1 2 3 4 5 6 7
27. Uttar Pradesh 1,00,00,000 597,180 4,72,42,526 5,78,39,706 3,49,88,140
28. Uttarakhand 2,00,00,000 0 99,93,247 2,99,93,247 2,24,16,032
29.  West Bengal 9,00,00,000 0 67,75,222 9,67,75,222 8,58,77,572
30.  Andaman and Nicobar Islands 0 0 1,38,23,549 1,38,23,549 20,94,149
31.  Chandigarh 0 0 2,58,84,935 2,58,84,935 1,63,54,799
32. Dadra and Nagar Haveli 0 12,40,205 2,02,51,906 2,1492,111 1,87,11,873
33. Daman and Diu 0 3,98,355 1,7459,293 1,78,57,648 3,68,147
3. Delhi 10,00,00,000 12,44,020 6,03,928 10,18,47,948 9,82,87,197
35.  Lakshadweep 0 0 147,77,264 147,77,264 9,96,759
36.  Puducherry 0 8,10,166 2,28,57,512 2,36,67,678 79,28,126
ToTAL 1,55,00,00,000 2,19,07,402 57,24,08,677 2,14,43,16,079 1,78,49,66,646
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Statement-111

Details of funds allocated and utilized by SLSAs during 2019-20 (in )

SI. No. Name of the Allocation Interest + other Carry forward Total Available Total
State Legal of fund receipt from previous fund Expenditure
Services year
Authority
1 2 3 4 5 6 7
1 Andhra Pradesh 2,00,00,000 2,50,09,734 4,50,09,734 2,94,92,173
2 Arunachal Pradesh 2,00,00,000 40,604 13,49,166 2,13,89,770 1,45,35,311
3 Assam 3,00,00,000 1,35,30,526 4,35,30,526 3,95,04,374
4, Bihar 4,50,00,000 2,17,01,827 6,67,01,827 5,84,14,148
5. Chhattisgarh 6,00,00,000 1,62,47,953 7,62,47,953 6,66,71,201
6. Goa 0 4,38,848 1,43,22,525 1,47,61,373 68,99,290
7. Gujarat 3,50,00,000 1,10,07,221 4,60,07,221 3,76,03,240
8. Haryana 9,00,00,000 18,71,140 9,18,71,140 9,11,87,548
9. Himachal Pradesh 4,00,00,000 1,31,207 61,59,915 4,62,91,122 4,33,17,401
10. Jammu and Kashmir 6,00,00,000 95,69,956 6,95,69,956 5,87,78,074
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11.  Jharkhand 4,00,00,000 3,51,47,622 7,51,47,622 5,53,04,040
12, Karnataka 7,00,00,000 2,53,29,509 9,53,29,509 8,20,51,129
13.  Kerala 11,00,00,000 11,66,852 11,11,66,852 10,18,80,265
14 Madhya Pradesh 4,50,00,000 1,39,94,549 5,89,94,549 4,07,57,696
15.  Maharashtra 6,00,00,000 1,35,61,009 7,35,61,009 6,59,81,539
16.  Manipur 4,00,00,000 37,97,139 4,37,97,139 3,72,55,268
17.  Meghalaya 1,00,00,000 1,85,54,591 2,85,54,501 2,85,54,591
18.  Mizoram 2,50,00,000 93,500 1,57,55,136 4,08,48,636 3,07,85,476
19.  Nagaland 2,50,00,000 81,65,791 3,31,65,791 2,38,22,472
20.  Odisha 6,00,00,000 2,40,79,350 8,40,79,350 7,18,49,246
21.  Punjab 10,00,00,000 5579 66,80,264 10,66,85,843 10,04,14,509
22.  Rajasthan 6,50,00,000 38,06,672 4,38,029 6,92,44,701 6,39,48,717
23, Sikkim 2,50,00,000 52,98,232 3,02,98,232 2,65,88,720
24, Tamil Nadu 5,00,00,000 1,37,87,915 6,37,87,915 5,90,12,437
25.  Telangana 3,50,00,000 23,89,826 3,73,89,826 3,01,70,866
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26. Tripura 3,00,00,000 86,20,046 3,86,20,046 3,34,08,355
27. Uttar Pradesh 3,00,00,000 2,33,35,356 5,33,35,356 2,64,71,905
28. Uttarakhand 2,00,00,000 75,77,216 2,75,77,216 2,60,78,888
29.  West Bengal 9,00,00,000 2,93,80,105 11,93,80,105 10,53,32,916
30.  Andaman and Nicobar Islands 0 47,30,119 47,30,119 0
31.  Chandigarh 1,00,00,000 95,30,137 1,95,30,137 1,95,30,137
32.  Dadra and Nagar Haveli 0 30,225 28,52,150 28,82,375 2,14576
33. Daman and Diu 0 23,00,676 23,00,676 3,30,325
3. Delhi 8,00,00,000 1,57,33,175 9,57,33,175 7,78,62,835
35. Lakshadweep 0 1747471 1747471 1747471
36.  Puducherry 0 1,80,40,927 1,80,40,927 57,78,833

ToTAL 1,42,00,00,000 45,46,635 43,27,63,155 1,85,73,09,790 1,56,15,35,972
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Legal age of marriage for women

583. SHRI DEREK O'BRIEN: Will the Minister of LAW AND JUSTICE be pleased
to state:

(@ whether Government has set up a taskforce to reconsider legal age of
marriage for women; and

(b) if so, the rationale behind this move?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):
(@) Yes, Sir.

(b) On the basis of the announcement made by the Hon'ble Finance Minister
of India, during her Budget Speech for 2020-21 in Parliament, the Government of India,
vide notification number S.0. 1736(E), dated the 4 June, 2020 had set up a Task Force
to examine the matters pertaining to the age of motherhood, imperatives of lowering

Maternal Mortality Ratio (MMR), improvement of nutritional levels and related issues.
Virtual courts in rural areas

584. SHRI DEREK O'BRIEN: Will the Minister of LAW AND JUSTICE be pleased
to state:

(@ whether courts in rural areas have adequate infrastructure to move to virtual
hearing;

(b) if so, the details thereof;

(c) whether the Ministry has allocated funds to make the transition to virtual
courts in rural areas smoother, if so, the details thereof; and

(d) what other steps, if any, the Ministry has taken to strengthen the IT

infrastructure of courts in rural areas?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):
(a) and (b) One video conference equipment each has been provided to all Court
Complexes including Taluk Level Court Complexes in rural areas under the Phase Il of
the e-Courts Project for virtual hearings. To further augment the Video Conferencing

infrastructure, the eCommittee of the Supreme Court has approved Video Conferencing
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equipment to be provided to 14443 court rooms in these court complexes. The details
are given in the Statement (See below).

As per information available the number of hearings done by video conferencing
from 24.3.2020 till 15.7.2020 by the district and subordinate courts across the country
were 1193046.

(€) The Government is implementing the e-Courts Mission Mode Project for
Information and Communication Technology (ICT) enablement for District and
Subordinate Courts across the country in association with the eCommittee, Supreme
Court of India. The eCourts Mission Mode Project Phase-1l commenced its
implementation in 2015. The target set out for computerization of 16845 District and
Subordinate Courts has been completed. Against the financial outlay of ¥ 1670 crores
for this Phase, the Government has released a sum of ¥ 1424 crores so far to various

organizations involved in the implementation of the project.

With a view to handle the COVID-19 challenges better and to make the transition
to Virtual Court hearings in rural areas smoother, funds have been allocated by the
Department of Justice recently under eCourts Project Phase-1l for creating additional
infrastructure in the court complexes. ¥ 12.54 crore has been allocated for 235 e-
SewaKendras at court complexes to facilitate lawyers and litigants needing assistance
ranging from case status, getting judgements/orders, court/case related information and
efiling facilities. ¥5.01 crores has been allocated for providing equipment in Video
Conferencing cabins in various court complexes to facilitate virtual hearings. ¥12.12
crores has been allocated for 1732 Help desk counters for efiling in various court

complexes.

(d) Various steps have been taken under e-Courts Mission Mode Project Phase-
I1. New and user-friendly version of Case Information Software has been developed and
deployed at all the computerized District and Subordinate Courts. All stakeholders
including judicial officers can access information relating to judicial procedures / decisions
of computerized District and Subordinate Courts and High Courts on the National
Judicial Data Grid (NJDG). Currently case status information in respect of 13.72 crore
pending and disposed cases and more than 12.67 crore orders /judgements pertaining
to these computerized courts is available on NJDG. The eCourt Services provides
citizen-centric services through 7 platforms viz. eCourts Web Portal, eCourts Mobile
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App, e-Mail Service, SMS Push and Pull Services, Judicial Service Centres (JSC) and
Touch Screen Information Kiosks. The eCourts Services provides details of case
registration, cause list, case status, daily orders and final judgement etc. A Sub-
Committee consisting of five Judges of the High Courts was constituted by the
Chairperson, e-Committee for drafting model rules of Video Conferencing for courts and
has been circulated to all the High Courts for their adoption. Similarly, a Sub-Committee
consisting of five Judges of the High Courts was constituted to draft model E-Filing
Rules during May 2020 which has been circulated to all High Courts for their adoption.
A new Software Patch and Court User Manual has been recently developed for COVID-
19 Management. This tool has been developed to help in smart scheduling all cases
to effectively manage overcrowding in courts.Towards creating awareness and
familiarization of advocates on efiling, eCourt Services and ICT awareness, training
programmes have been organized in all Districts in regional languages. Help tutorials,
Manuals and Brochures on efiling have been created in regional languages and made
available on the efiling portal for use of advocates and litigants.

Statement

Fund proposal for VC equipment for Court Rooms

Sl. No. High Court Number of Number Number of Total
Functioning of VC additional Estimated
Court Rooms  equipment equipment Cost
were already to be (In Lac)
provided provided
A B C D E F=Ex20000
1. Allahabad 2438 150 2288 457.6
2. Andhra Pradesh 550 212 338 67.6
3. Bombay 2178 486 1692 3384
4. Calcutta 840 88 752 1504
5. Chhattisgarh 3% ) 305 61
6.  Delhi 479 6 473 94.6
7. Gauhati 442 194 248 49.6

8. Gujarat 1078 327 751 150.2
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A B C D E F=Ex20000
9. Himachal Pradesh 135 43 92 184
10.  Jammu and Kashmir 218 86 132 264
11, Jharkhand 417 28 389 778
12.  Karnataka 1029 200 829 165.8
13.  Kerala 508 159 349 69.8
14. Madhya Pradesh 1274 203 1071 2142
15.  Madras 1169 267 02 1804
16.  Manipur 38 37 1 0.2
17.  Meghalaya 36 64 0 0
18.  Odisha 688 141 547 1094
19. Patna 1046 76 970 1
20. Punjab and Haryana 972 118 84 1708
21. Rajasthan 1239 238 1001 200.2
22, Sikkim 21 17 4 038
23. Telangana 440 129 311 62.2
24.  Tripura 78 66 2 24
25, Uttarakhand 184 52 132 264
ToTAL 17892 477 14443 2888.6

Note: Every Court to be equipped with-
(i) LED display unit (50" or more as per the room requirements) to connect laptop output
(Optional).
(i) USB PTZ Camera.

(iii)  External USB Speaker cum mike Estimated Cost per Court <20,000/-.

Appointment of panel lawyers

585. SHRI DEREK O'BRIEN: Will the Minister of LAW AND JUSTICE be pleased
to state:

(@ the system adopted by Government in appointing its panel lawyers; and
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(b) what is the objective critierion for a lawyer to be appointed as a panel lawyer

for Government in different forums?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):
(a) and (b) Suitable advocates are engaged as Panel Counsel by the President to represent
Union of India before various Courts/Tribunals in the country on the basis of their
experience, professional competence, interest, reputation & standing at Bar. However,
certain Ministries/Departments viz. CBDT, CBEC, ED of Ministry of Finance, NCB, NIA
of MHA, Ministry of Railways and CBI have been authorized to have their separate
panels to file or defend their cases. They assess the competency etc. of the advocates
at their end and send the proposals for approval of this Ministry before appointment.

The required qualifications for a person for his inclusion in the panel of Central
Government Standing Counsel includes:-

(i) he must be enrolled as an advocate;
(i) he should have sufficient standing at the Bar and professional competence.
(iiiy he should be a person of integrity and honesty.

Strength of the Supreme Court and High Court Judges

586. SHRI PARIMAL NATHWANI: Will the Minister of LAW AND JUSTICE be

pleased to state:

(@ whether Government is considering to increase the strength of the Supreme
Court and High Court Judges in the country;

(b) if so, the details thereof;

(c) the sanctioned and actual strength at present for the Judges of the Supreme

Court; and

(d) what is the sanctioned and actual strength of Judges at present for the High
Courts of Andhra Pradesh, Jharkhand and Gujarat?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):
(a) to (d) The Judge strength of the Supreme Court has been increased from 31 to 34
Judges (including Chief Justice of India) w.e.f. 09.08.2019. At present, the working
strength of Supreme Court is 30.
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The sanctioned strength of High Court Judges has been increased from 906 in
May 2014 to 1079 in 2016. The sanctioned strength and working strength of Andhra
Pradesh, Jharkhand and Gujarat High Courts as on 01.09.2020 are as under:-

Sl. No. Name of the High Court Sanctioned Strength Working Strength
1 Andhra Pradesh 37 21
2. Jharkhand 25 17
3 Guijarat 52 27

Establishment of High Court Benches in States

587. SHRI PARIMAL NATHWANI: Will the Minister of LAW AND JUSTICE be
pleased to state:

(@ the number of State Governments which have submitted proposals for
establishment of High Court Benches in their States;

(b) the details of each such proposal along with the present status thereof;

(c) the details of States where such benches have already been established so
far; and

(d) whether Government intends to establish such benches in Andhra Pradesh,
Jharkhand and Guijarat, if so, the details thereof?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):
(a) to (d) In accordance with the recommendations made by the Jaswant Singh
Commission and judgment pronounced by the Apex Court in W.P. (C) No. 379 of 2000,
Bench(es) of the High Court are established after due consideration of a complete
proposal from the State Government incorporating readiness to provide infrastructure
and meet the expenditure, along with the consent of the Chief Justice of the concerned
High Court who is authorized to look after day to day administration of the High Court
and its Bench. The proposal should also have the consent of the Governor of the
concerned State.

No complete proposal has been received from any State Government including
that of State Governments of Andhra Pradesh, Jharkhand and Gujarat to establish a
High Court Bench.

The details showing the High Courts and their respective Benches is given in the
Statement.



Statement

State and UT-wise details of High Courts and their respective benches

Nicobar Islands (UT)

SI. No. High Court (States) Principal Seat Jurisdiction Permanent/ Circuit Benches
and Date from which
the Bench began
functioning
2 3 4 5
Allahabad (Uttar Pradesh) Allahabad Uttar Pradesh (1) Lucknow (01.07.1948)
Andhra Pradesh (01.01.2019) Amaravati Andhra Pradesh -
Telangana Hyderabad Telangana -
Bombay (Maharashtra) Mumbai Maharashtra, Goa, (2) Nagpur (01.05.1960),
Daman and Diu (UT) (3) Panaji (01.07.1948),
Dadra and Nagar Haveli (4) Aurangabad (27.08.1984)
(um
Calcutta (West Bengal) Kolkata West Bengal, Andaman and (5) Circuit Bench at Jalpaiguri

vide Presidential Order dated
7th February, 2019.
(6) Circuit Bench at Port Blair.
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10.

11.

12,

13.

14.

15.

Chhattisgarh
Delhi (NCT of Delhi)

Gauhati (Assam)

Gujarat
Himachal Pradesh

High Court for the Union
Territory of Jammu-Kashmir
and Union Territory of Ladakh
(as per Jammu-Kashmir
reorganization Act, 09.08.2019)

Jharkhand

Karnataka

Kerala

Madhya Pradesh

Bilaspur
New Delhi

Guwabhati

Sola (Ahmedabad)
Shimia

Jammu-Srinagar

Ranchi

Bangalore

Ernakulam (Kochi)

Jabalpur

Chhattisgarh
NCT of Delhi

Assam, Nagaland, Mizoram
& Arunachal Pradesh

Gujarat
Himachal Pradesh

Jammu and Kashmir (UT),
Ladakh (UT)

Jharkhand

Karnataka

Kerala & Lakshadweep
Islands (UT)

Madhya Pradesh

(7) Kohima (10.02.1990),
(8) Aizawl (05.07.1990),
(9) Itanagar (12.08.2000)

(10) Dharwad (24.08.2013),

(11) Gulbarga (31.08.2013)

(12) Gwalior (01.11.1956),

(13) indore (01.11.1956)
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1 2 3 4 5
16.  Madras (Tamil Nadu) Chennai Tamil Nadu & Puducherry(UT)  (14) Madurai (24.07.2004)
17.  Odisha Cuttack Odisha -
18.  Patna (Bihar) Patna Bihar -
19.  Punjab and Haryana Chandigarh Punjab, Haryana & -
Chandigarh (UT)
20.  Rajasthan Jodhpur Rajasthan (15) Jaipur (31.01.1977)
21, Sikkim Gangtok Sikkim -
22, Uttarakhand Nainital Uttarakhand -
23.  Manipur Imphal Manipur -
24.  Meghalaya Shillong Meghaiaya -
25.  Tripura Agartala Tripura -
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Adverse impact of lockdown on litigants

588. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of LAW
AND JUSTICE be pleased to state:

(@ whether Government is aware that after the announcement of nation-wide
lockdown, district level courts are non-functional which adversely and severely affected

many litigants particularly women who are involved in matrimonial disputes;
(b) if so, the details thereof;

(c) whether Government has any proposal to open the district level courts in
the near future;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):
(a) to (e) After announcement of nation-wide lockdown, directions have been issued
from time to time by the respective High Courts to the Subordinate Courts under their
administrative jurisdiction for hearing of urgent civil and criminal matters in virtual or
physical mode depending on local conditions. Most High Courts have further advised
district and subordinate courts that where there is no shut down/lockdown, they may,
as far as possible, resume normal functioning by virtual/physical mode and take up all
kind of cases, including those pertaining to under-trial prisoners, trial of civil cases,
matrimonial disputes, child custody matters, recording of evidence and other old matters.
Wherever physical hearing has been permitted in district and subordinate courts, they
have been advised to strictly adhere to Covid protocols and social distancing norms
and take all precautions including consent of the parties. During the period of lockdown
from 24-03-2020 to 13-09-2020, the district and subordinate courts across the country
have disposed 15,32,334 cases.

Delay in conduct of entrance exams
589. SHRI BINOY VISWAM: Will the PRIME MINISTER be pleased to state:

(@ whether there are any Central Government conducted entrance exams that
have not been conducted even after one year of the registration for the same, if so,
the reasons therefor; and
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(b) whether there has been a delay in declaring the results of the Combined
Graduate Level Exam and recruitment notification, if so, what are the causes of these

delays?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) National Testing Agency
(NTA), which conducts entrance examinations for admission/fellowship in higher
education institutions, has informed that there is no such entrance exam which has not
been conducted even after one year of registration for the same.

(b) Due to COVID-19 pandemic situation, the declaration of result of Tier-11l of
Combined Graduate Level Examination - 2018 has been delayed. However, every effort
being made to complete the process of declaration of result at the earliest.

Due to COVID-19 pandemic, the schedule of release of notification of examinations
for the year 2020 could not be maintained from the month of April, 2020 onwards.

Status of public grievances in the country
590. DR. SASMIT PATRA: Will the PRIME MINISTER be pleased to state:

(@ the total number of public grievances received by Government over the past

three years in a year-wise format;
(b) the major causes of those public grievances; and

(¢) how many public grievances were resolved over the past three years in a
year-wise format?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) to (c) In order to help the
people to raise their grievances with the government authorities, the Government of
India has created an online grievance redressal portal -Centralized Public Grievance
Redressal and Monitoring System (CPGRAMS). CPGRAMS enables people to register
their grievances against authorities from anytime and anywhere through this portal.
The nature of grievances received in CPGRAMS ranges from land issues, labour and
salary issues, harassment and corruption, service matters, civic amenities, financial
services etc. On the basis of the grievances received, the complaint-prone problem
areas are identified and remedial measures are suggested/ recommended. Year wise
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details of number of grievances received and disposed of in CPGRAMS during last

three years is given below:-

Year Received Disposed of
2017 18,66,124 17,73,020
2018 15,86,415 14,98,519
2019 18,67,758 16,39,120

Support for pensioners during covid-19 pandemic
591. DR. SASMIT PATRA: Will the PRIME MINISTER be pleased to state:

(@ whether any special support or programmes or provisions have been made
for the pensioners during the time of COVID-19 pandemic this year; and

(b) whether any special programmes or initiatives are being undertaken to help
the pensioners during the time of COVID-19 pandemic this year?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) and (b) Yes Sir. The
Department of Pension & Pensioners' Welfare, ever since the lockdown due to
unprecedented COVID-19 pandemic, has been taking various initiatives for the
pensioners, to ensure the timely credit of pension & retirement benefits and keep them
healthy and aware during this time of COVID-19 pandemic. Some of major initiatives/
support measures taken in this regard are enumerated hereunder:-

. A web event was organized by this department with the pensioners covering
about 20 Indian cities for a tele-interaction with Dr. Randeep Gulleria, Director,
AIIMS, in which all aspects of COVID-19 were covered to allay Pensioners'
fear.

. For ensuring preventive-health care of pensioners, another web event on
Yoga was held covering about 20 Indian cities, in the course of which, a
Yoga trainer gave a live demonstration and lecture to Pensioners and answered
their questions, in order to boost their immunity during lockdown and to
stay fit.

. To ensure timely credit of pension in cases, where PPO (Pension Payment
Order) has been issued but not sent to CP AO or banks due to lockdown,
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the matter was taken up with Controller General of Accounts (CGA) to issue
necessary directive to CPAO and CPPCs of banks to use electronic modes
during the unprecedented situation of COVID-19 pandemic till normalcy

returns.

. Rule 64 of CCS (Pension) Rules, 1972, was relaxed in order to ensure
immediate provisional sanction of pensionary benefits amid the unprecedented
situation of COVID-19, wherever an employee is likely to retire before

finalization of his dues or is unable to submit the pension claim form.

. In order to enhance Ease of Living of central government civil pensioners,
a provision has been made to integrate the e-PPO (Electronic Pension
Payment Order) with DigilLocker. This initiative will create a permanent
record of PPO in the DigiLocker and the pensioner can get the instant copy/
print-out of the latest copy of his PPO.

. In view of the on-going COVID-19 and the vulnerability of elderly population
to Corona virus, the timeline for submitting the life certificate has been
relaxed. All central government pensioners can submit Life Certificate from
1st November, 2020 to 31st December, 2020. However, the pensioners in the
age group of 80 years and above can submit Life Certificate from 1st
October, 2020 to 31st December, 2020.

Vacancies in State/Central Information Commissions
592. SHRI VIVEK K. TANKHA: Will the PRIME MINISTER be pleased to state:

(@ the details of pending vacancies for the post of Information Commissioner

in every State, State-wise; and

(b) the details of the steps being taken to fill up the same and the time by when

such exercise would be completed?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) and (b) Information in this
regard is maintained by respective State Governments. However, Section 15 of the Right
to Information Act, 2005 provides that every State Government shall, by notification in

the Official Gazette, constitute a State Information Commission to exercise the powers
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conferred on, and to perform the functions assigned to it, under this Act. As per
Section 15(2) of the RTI Act, 2005 the State Information Commission shall consist of
(a) the State Chief Information Commissioner, and (b) such number of State Information
Commissioners, not exceeding ten, as may be deemed necessary.

Change in exam pattern of UPSC CSE
593. DR. SANTANU SEN: Will the PRIME MINISTER be pleased to state:

(@ whether there is any proposal to drop Civil Services Aptitude Test (CSAT)
from the UPSC Civil Services Examination (CSE);

(b) if so, the details thereof;

(c) whether Government is going to change the exam pattern of UPSC Civil
Services Examination (CSE) including the replacement of interviews with a psychological
test; and

(d) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) No, Sir.

(b) Does not arise.
(€©) No, Sir.
(d) Does not arise.
Mission Karmayogi
594. SHRI K.J. ALPHONS: Will the PRIME MINISTER be pleased to state:
(@ the objective of Mission Karmayogi;
(b) the manner in which it is going to be implemented; and

(c) whether training of civil servants in Lal Bahadur Shastri National Academy
of Administration (LBSNNA) and other academies are going to be restructured based
on the new concept?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) The National Programme
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for Civil Services Capacity Building (‘(NPCSCB') - "Mission Karmayogi" has been

launched with the objective of enhancing governance through Civil Service Capacity

Building.

(b)

The "National Programme for Civil Services Capacity Building"- Mission

Karmayogi will have the following six pillars:-

0}

(i)
(i)
(iv)

V)
(vi)

Policy Framework,
Institutional Framework,
Competency Framework,

Digital Learning Framework (Integrated Government Online Training
Karmayogi Platform (iGOT-Karmayogi),

electronic Human Resource Management System (e-HRMS), and
Monitoring and Evaluation Framework.

For implementation and monitoring of the programme, following institutional

framework has been approved:-

0]

(ii)

(i)

(iv)

V)

Prime Minister's Public Human Resource Council (PMHRC): A Council under
the chairmanship of Hon'ble Prime Minister is conceived to be the apex body
for driving and providing strategic direction to civil service reforms and
capacity building.

Cabinet Secretariat Coordination Unit: It will monitor the implementation of
NPCSCB, align stakeholders and provide mechanism for overseeing capacity
building plans.

Capacity Building Commission- It will be set up for functional supervision
of training institutions and facilitate in preparation of annual capacity building
plans.

Special Purpose Vehicle (SPV, an autonomous company) under Section 8 of
the Companies Act, 2013 - It will own and operate all the digital assets
created for NPCSCB on behalf of the Government of India.

Programme Management Unit (PMU) - It will provide Program Management
and Support services to the Department.
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(€) The training of Civil Servants at various Academies will be restructured to

include optimum use of the digital learning platform of iGOT.
Constitution Amendment Bill for reservation in promotions
1595. SHRI NEERAJ DANGI: Will the PRIME MINISTER be pleased to state:

(@ whether it is a fact that Constitution Amendment Bill regarding reservations
in promotion in Government jobs has been passed in Rajya Sabha, the details of the
Bill passed on the Table of the House;

(b) whether this Bill was presented after 17th December, 2012 to get it passed
in Lok Sabha, if so, the time-line of the same, if not, the reasons therefor; and

(c) whether Government plans to present and pass Constitution Amendment
Bill in Lok Sabha regarding reservation in promotion in Government jobs, if so, by when
and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) and (b) Yes, Sir. In order
to provide impediment-free reservation to Scheduled Castes (SCs) and Scheduled
Tribes (STs) in promation, the Constitution (117th Amendment) Bill was introduced in
the Rajya Sabha and was passed by it on 17.12.2012.

The Bill, inter alia, provided that the Scheduled Castes and the Scheduled Tribes
notified under Article 341 and Article 342, respectively, shall be deemed to be backward
and nothing in this article or in Article 335 shall prevent the State from making any
provision for reservation in matters of promotion, with consequential seniority, to any
class or classes of posts in the services under the State in favour of the SCs and STs
to the extent of the percentage of reservation provided to the SCs and STs in the
services of the State."

The Bill, however, could not be considered in the 15th Lok Sabha and lapsed on

its dissolution.

(€) There is no proposal presently under consideration to present any
Constitution Amendment Bill regarding reservation in promotion in Government service.

In this regard, four Amendments i.e., 77th, 81st, 82nd and 85th have been made in the

tOriginal notice of the question was received in Hindi.
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Constitution to strengthen the position of SCs/STs in Government jobs/services. Further,
vide Order dated 26.9.2018, in the SLP No. 30621/2011, titled 'Jarnail Singh & Others
vs. Lachhmi Narain Gupta & Ors', Hon'ble Supreme Court held that the conclusion in
Nagaraj case that the State has to collect quantifiable data showing backwardness of
the SCs and STs is contrary to the nine-judge Bench Judgment in Indira Sawhney Vs
Union of India and held it invalid to that extent. Presently the matter regarding reservation

in promotion is sub judice before the Hon'ble Supreme Court.
Constitution Amendment Bill for Economically Weaker Sections
1596. SHRI NEERAJ DANGI: Will the PRIME MINISTER be pleased to state:

(@ the time period in which the Constitution Amendment Bill, related to
reservation in Government jobs for Economically Weaker Sections, passed in Lok Sabha

and Rajya Sabha, the details thereof;

(b) whether Government is considering to pass the 117th Constitution
Amendment Bill in Lok Sabha related to reservation in promotion in Government jobs
in the same fast track manner as it was done in Constitution Amendment Bill related

to Economically Weaker Sections; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) The Constitution (One
Hundred and Twenty-Fourth Amendment) Bill, 2019 was introduced by the Government
in the Lok Sabha on 08.01.2019 and was passed by the Lok Sabha 08.01.2019. Thereafter,
the Bill was introduced in Rajya Sabha on 08.01.2019 and passed by the Rajya Sabha
on 09.01.2019.

(b) and (c) In order to provide impediment-free reservation to Scheduled Castes
(SCs) and Scheduled Tribes (STs) in promotion, the Constitution (117th Amendment)
Bill was introduced in the Rajya Sabha and was passed on 17.12.2012.

The Bill, however, could not be considered in the 15th Lok Sabha and lapsed on

its dissolution.

tOriginal notice of the question was received in Hindi.
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Conditions of service for promotion of officials

597. SHRI RAVI PRAKASH VERMA: Will the PRIME MINISTER be pleased to
state:

(@ whether DoPT has amended the conditions of service including rules for
promotion to detriment of promotional avenue of officials of Government who have
been placed lower in seniority in respective gradation lists than those of their colleagues
who were appointed through same recruitment examination for the same cadre/service/
post;

(b) if so, the details thereof along with the instances and specific notifications
in this regard; and

(c) if not, the specific rule position/guidelines/practice in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) No Sir.

(b) Does not arise.

(c) Detailed instructions on promotion of Central Government employees have
been consolidated vide Department of Personnel and Training (DoPT) Office
Memorandum No. 22011/5/86-Estt. (D) dated 10.4.1989, as amended from time 10 time.

As per these instructions, employees, who fulfil the eligibility criteria as per the
relevant recruitment rules / service rules and are included in the zone of consideration,
are to be considered for promotion to the higher grade.

Promotion to the higher grade depends on availability of vacancy, vigilance
clearance, assessment of suitability and fitness by a duly constituted Departmental
Promotion Committee (DPC), acceptance of the recommendations of the DPC by the
competent authority, etc.

Contract for old pension scheme

598. SHRI RAVI PRAKASH VERMA: Will the PRIME MINISTER be pleased to
state:

(@ whether Government is aware that advertisement prior to 01.01.2004 for
various jobs did not mention about NPS and Government employees whose results
were declared after 2003 entered into contract for the old pension scheme instead of
NPS on the date of application;
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(b) if so, the rationale for prescribing declaration of results as criteria;

(¢) whether Government would revise order dated 17.02.2020 and revert
employees covered under NPS to old pension scheme whose posts were advertised/
exams conducted before 01.01.2004 in view of the above; and

(d) if not, the reasons for promoting litigation and causing undue burden to

exchequer?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) to (d) National Pension
System (NPS) was introduced for Central Government employees by a Notification of
Ministry of Finance (Department of Economic Affairs) dated 22 December, 2003. NPS
is mandatory for ail new recruits to the Central Government service from 1st January,
2004 (except the armed forces). However, in some specific court cases, like WP(C) No.
3334/2013 titled Permanand Yadav Vs. Union of India'and WP(C) No. 2810/2016 viz.
Rajendra Singh Vs. Union of India, where the selection of candidates had been made
before 01.01.2004 but their actual appointment in the Government service could be made
on or after 01.01.2004 due to various reasons, on the direction of the Hon'ble High
Court of Delhi, the benefit of Old Pension Scheme was allowed to the petitioners.

After considering all the relevant aspects and to extend the benefit to similarly
placed Government servants in order to reduce further litigation, the Government has
decided, vide an Office Memorandum No. 57/04/2019-P&PW(B) dated 17th February,
2020 of the Department of Pension & Pensioners' Welfare, that in all cases where the
results for recruitment were declared before 01 01.2004 against vacancies occurring on
or before 31.12.2003, the candidates declared successful for recruitment shall be eligible
for coverage under the Central Civil Services (Pension) Rules, 1972. Accordingly, such
Government servants who were declared successful for recruitment in the results
declared on or before 31.12.2003 against vacancies occurring before 01.01.2004 and
covered under the National Pension System on joining service on or after 01.01.2004,
may be given a one - time option to be covered under the Central Civil Services
(Pension) Rules, 1972.

The advertisements issued before the introduction of the National Pension System
may or may not have contained a clause regarding the pension scheme applicable to
the selected candidates. In its order dated 27.03.2019 in W.P.(C) 10306/2016 - Union of
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India & others versus Dr. Narayan Rao Battu & another, Hon'ble High Court of Delhi
observed that since the new pension scheme was in effect and a policy decision had
already been taken to make the said scheme applicable to all incumbents joining
government service on or after 01.01.2004, the Respondent, who was appointed on
25.02.2005, cannot claim the right to be covered by the old pension scheme, merely
because the vacancy against which he was appointed was initially advertised at a time
when the old pension scheme was in force. Hon'ble Court also observed that once the
new pension scheme unambiguously and specifically provided that since all incoming
office bearers, whose date of appointment is on or after 01.01.2004, would be governed
by the new pension scheme, no reference can be made to either the date of vacancy,
or the date of advertisement.

In view of the specific provisions of the Notification dated 22.12.2003, the date
of advertisement for the vacancies or the date of examination for selection against
those vacancies is not considered relevant for determining the eligibility for coverage
under the Old Pension Scheme or the National Pension System. There is no proposal
to revise the orders issued vide aforesaid Office Memorandum dated 17.02.2020.

National strategy on artificial intelligence

599. SHRI M.V. SHREYAMS KUMAR: Will the Minister of PLANNING be pleased
to state:

(@ the status of implementation of National Strategy on Artificial Intelligence
by NITI Aayog;

(b) the status of Centre of Excellence for Artificial Intelligence; and

(c) the number of countries with which NITI Aayog has partnered for knowledge
sharing of Artificial Intelligence?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO INDERJIT
SINGH): (a) and (b) NITI Aayog, after extensive consultation with various ministries
and leading academicians, institutions, practitioners and industry players, had released
India’'s National Strategy for Artificial Intelligence (NSAI) for the country in June 2018.
The Strategy outlined proposed efforts in research, development, adoption and skilling
in Al. The major recommendations of the Strategy include, inter alia, setting up
Centres of Research Excellence (CORE)-focused on fundamental research; and
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International Centres on Transformational Al (ICTAI)- focused on applied research. The
Al vertical of the National Mission on Interdisciplinary Cyber-Physical Systems (NM-
ICPS) programme of DST will be implemented as per the recommendations of the NSAI.
The Draft Cabinet Note (DCN) on implementation of National Strategy on Al is being

steered by MeitY and the same is under examination.

(€) NITI Aayog has collaborated with several countries and entities for knowledge
sharing in Al viz. Department for Business, Energy and Industrial Strategy (BEIS,
Government of UK), Ministry of Economy, Trade and Industry (MET], Japan), Nanyang

Technological University (Singapore) and Treasury, Government of Australia.
Funds for space exploration programmes
600. DR. SASMIT PATRA: Will the PRIME MINISTER be pleased to state:

(@ total funds sanctioned for the space exploration programmes by the country

over the past three years; and

(b) total funds expected to be sanctioned for the space exploration programmes

in the next one year?

THE MINISTER OF STATE IN THE DEPARTMENT OF SPACE (DR. JITENDERA
SINGH): (a) Total funds sanctioned for space exploration programmes during the past
three years i.e. 2017-18, 2018-19 and 2019-20 are given below:-

Financial Year Allocation in BE (% in crore)
2017-18 188.12
2018-19 230.10
2019-20 285.80

Space exploration has been given special priority in the last six years by the
Government. This has resulted in the success of Mars Orbiter Mission, Astrosat and
Chandrayaan-2 missions. Vital qualifications tests related to Gaganyaan mission have

also been carried out during this period.

(b) An amount of 3265 crore has been sanctioned in BE 2020-21.
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Private initiative in space exploration
601. SHRI K.J. ALPHONS: Will the PRIME MINISTER be pleased to state:
(@ whether Government would involve private initiative in space exploration;

(b) whether they would be allowed to utilise the infrastructure available with the
ISRO; and

(c) whether there is going to be a revenue sharing formula for utilization of

Government infrastructure?

THE MINISTER OF STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA
SINGH): (a) Yes, Sir. Government would involve and encourage private initiatives in

space exploration.

(b) Yes, Sir. They would be allowed to utilize those infrastructure of ISRO which

are otherwise not available elsewhere in India.

() Yes, Sir. There will be reasonable charges for utilization of Government

infrastructure which will be varying depending on the requirement.
Space applications

602. SHRI PRATAP SINGH BAJWA: Will the PRIME MINISTER be pleased to

state:

(@ the total number of advanced sensors available to provide space based

information with advanced capability;

(b) the total number of Earth Observation (EO) satellites/communication payloads

realised since 2018 till present;
(c) the total percentage of information support for major disaster events;

(d) the total number of value added data products disseminated to users since

April 2020 till present, the details thereof; and

(e) total number of satellites launched by ISRO that are no longer operational

and currently in orbit?
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THE MINISTER OF STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA
SINGH): (a) There are 32 earth observation sensors with advanced capabilities, currently
in orbit, providing space based information.

(b) Five earth observation satellites and five communication payloads were
realised since January, 2018.

() Information support was provided for all the major disaster events viz.
floods, cyclones and forest fires occurred since January 2020.

(d) About 2,51,000 value added data products were disseminated to users since
April 2020. The value added products comprise of geophysical & remote sensing data
products derived using the data from meteorological, oceanographic and land remote
sensing satellites.

() The total number of satellites launched by ISRO that are no longer operational
(life ended) and currently in orbit are 47 (26 satellites are in LEO/Low-Earth-Orbit and
21 are in GEO/Geosynchronous-Equatorial-Orbit).

Private sector participation in space sector

603. SHRI PARIMAL NATHWANI: Will the PRIME MINISTER be pleased to
state:

(@ whether Government has approved certain reforms to boost private sector
participation in space sector;

(b) if so, the details thereof;

(c) whether Government is aware of concerns of the Members of the scientific
community towards such a move;

(d) if so, whether any steps are being taken to alleviate the concerns;

() what will the role of New Space India Limited (NSIL) be in the post reformed
space sector and the details thereof; and

(f) the number of private companies that partner the ISRO as on date and a
broad area/ sector-wise break up thereof?

THE MINISTER OF STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA
SINGH): (a) and (b) Yes, Sir. Government has created Indian National Space, Promotion
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& Authorisation Centre (INSPACe), under Department of Space to encourage, promote
and hand hold the private sector for their participation in Space Sector. Private players
will also be able to rs use ISRO infrastructure through INSPACe.

(c) and (d) The decision of Government was conveyed to the Members of the
scientific community elaborately, and scientific community welcomed the Government
decision.

() The role of New Space India Limited (NSIL) in the post reformed space
sector would be to build launch vehicles, providing launch services, build satellites,
providing space based services, technology transfers, etc.

(f)  There are more than 500 companies that partner with ISRO in carrying out
space activities. The broad areas/sectors covered by private companies are; providing
materials, mechanical fabrication, electronic fabrication, system development, integration,
etc.

National survey to estimate poverty

604. SHRIMATI SHANTA CHHETRI: Will the Minister of STATISTICS AND
PROGRAMME IMPLEMENTATION be pleased to state:

(@ whether a National survey to estimate poverty with new metrics has been
lunched nation-wide;

(b) the details of significant difference of this survey compared to the previous
one such as C. Rangarajan Committee report on poverty and such other reports;

(c) the desired outcome of this survey and the financial details of this survey;
and

(d) the estimated time limit within which the survey will be completed?

THE MINISTER OF STATE IN THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION (RAO INDERJIT SINGH): (a) No such survey to
exclusively estimate poverty with new metrics has been launched.

(b) In view of (a) above, the question does not arise.
() In view of (a) above, the question does not arise.

(d) In view of (a) above, the question does not arise.
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Expert Committee to review the functioning of the NSSO

605. DR. AMAR PATNAIK: Will the Minister of STATISTICS AND PROGRAMME
IMPLEMENTATION be pleased to state:

(@ whether there are any initiatives on the NSSO after the recommendation of

Expert Committee to review the functioning of the NSSO;
(b) if so, details thereof; and
(c) if not, the reason therefor?

THE MINISTER OF STATE IN THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION (RAO INDERJIT SINGH): (a) Yes, Sir.

(b) The recommendations of the Expert Committee to review the functioning of
the NSSO were considered by the Dr. Rangarajan Commission. The major
recommendations of the Commission relating to the functioning of NSSO as agreed by

the Government have been implemented.
() In view of (a) above, the question does not arise.
Status of infrastructure projects in the country

606. SHRI RAJEEV SATAV: Will the Minister of STATISTICS AND PROGRAMME
IMPLEMENTATION be pleased to state:

(@ whether Government has recently released a report on infrastructure projects
in the country according to which more than 403 infrastructure projects, each of worth
rupees 150 crores, have been hit badly and if so, the details thereof and the reasons

therefor;

(b) whether Government has constituted a Task Force with the objective of
effective delivery of projects including those based on Public Private Partnership mode
within time and budget for Central / State Governments and Public Sector Enterprises;

and

(c) if so, whether the Task Force has submitted its recommendation and the

response of Government thereto?
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THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION (RAO INDERJIT SINGH): (a) The Ministry of
Statistics and Programme Implementation compiles data on time and cost overruns of
on-going Central Sector Infrastructure Projects costing ¥ 150 crore and above, on the
basis of information provided by the project implementing agencies on the On-line
Computerized Monitoring System (OCMS). As on 01.05.2020, 403 projects out of 1682
on-going Central Sector Infrastructure Projects costing ¥ 150 crore and above were
facing cost overruns with respect to original project implementation cost. The details
of these projects are available in the flash report at www. cspm.gov.in/publications. The
reasons for cost overruns are project-specific, depend on a variety of technical, financial
and administrative factors, and differ from project to project. However, as reported by
the project implementing agencies on the OCMS of this ministry, the main reasons for
increase in cost of the projects are: Under-estimation of original cost; Changes in rates
of foreign exchange and statutory duties; High cost of environmental safeguards &
rehabilitation measures; Spiraling land acquisition costs; Shortage of skilled manpower/
labour; Changes in Project scope; Monopolistic pricing by vendors of equipment
services; General Price rise / inflation and Time Overruns. Delay in land acquisition and
forest clearance has been one of the reasons for time overrun leading to cost overrun

as reported by implementing agencies.

(b) and (c) Yes. Government had set up a Task Force to draw up the National
Infrastructure Pipeline (NIP) for the period between Financial Year (FY) 2020-25. The
Final Report of task force has been released on 29.4.2020 and the National Infrastructure
Pipeline is under implementation with a projected investment of about ¥ 111 lakh crore
in around 6835 projects. However, this number is not fixed, and it can change as per
requirements of the Centre and States Ministries/ Departments and Implementing
agencies. The NIP Task force has given recommendations on changes required to
several key sectoral policies and other reform initiatives to scale up and propel
infrastructure investments in various sectors across the country. Action on identified
reforms are being taken up by concerned Ministries/Departments. The reports of the
Task Force are available on the website of the Department of Economic Affairs. A
dashboard of projects under NIP has been launched as part of the India Investment
Grid maintained by Invest India. A multilevel monitoring system has also been put in

place to review progress of projects under NIP.
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Development of textile parks
607. SHRI T.G. VENKATESH: Will the Minister of TEXTILES be pleased to state:

(@ whether Government is committed to develop textile parks in the country, if

so, the details thereof;

(b) whether Textile 'Industry’ Federation from any State has submitted any

representation for development of textile industry and textile parks in their State;

() the details of programmes initiated by Government to boost the textile

industry and the incentives given for textile workers; and

(d) the steps being taken by Government for development of textile parks in the

country?

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): (a), (b) and
(d) Yes, Sir. The Government is implementing Scheme for Integrated Textile Park (SITP)
which is demand driven and it provides support for creation of world-class infrastructure
facilities for setting up of textile units, with a Government of India grant upto 40% of
the project cost and Government of India grant upto 90% of the project cost for first
two projects (each) in the States of Arunachal Pradesh, Assam, Manipur, Meghalaya,
Mizoram, Nagaland, Tripura, Sikkim, Himachal Pradesh, Uttarakhand and Union Territory
of Jammu and Kashmir and Union Territory of Ladakh; with ceiling limit of ¥ 40.00
crores for each textile park. The Special Purpose Vehicle (SPV) formed by the
representatives of local industry, Financial Institutions, State Industrial and Infrastructural
Corporations and other agencies of State and Central Governments registered as a
Corporate Body under Companies Act would submit their proposal directly to the
Ministry for consideration. SITP is thus a demand driven scheme. No representation
is pending from Textile 'Industry' Federation from any State for development of textile

industry and textile parks in their State.

Further, the proposal to set up Mega Textile Parks by the Ministry of Textiles is

at the stage of discussion.

(c) The details of programmes initiated by Government to boost the textile industry

and the incentives given for textile workers is given in the Statement.
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Statement

The details of Programme initiated by Government to boost the textile industry

0]

(i)

(i)

(iv)

V)

(vi)

and the initiatives given for textile workers

Knitting and Knitwear Sector: In order to boost production in knitting and
knitwear clusters, Government has launched a separate scheme for development
of Knitting and Knitwear Sectorto boost production in knitting and knitwear
cluster at Ludhiana, Kolkata and Tirupur.

Government is implementing Amended Technology Up-gradation Fund Scheme
(ATUFS) for technology up-gradation of the textile industry to incentivize
production with an outlay of ¥ 17,822 crore during 2016-2022. It is expected to
attract investment of X | lakh crore and generate 35.62 lakhs employment in the
textile sector by 2022.

Government has launched a special package of 36000 crore in 2016 to boost
investment, employment and exports in the garmenting and made-ups sector
with the following components viz., (i) full refund is provided under Remission
of State Levies (ROSL) to the exporters for the State level taxes; (ii) production
linked additional incentive of 10% is provided under the Amended Technology
Up-gradation Fund Scheme (ATUFS).

Scheme for Integrated Textile Park (SITP): Government of India grant with a
ceiling limit of T 40 crore for setting up textiles parks for creation of worldclass
infrastructure facilities for setting up of textile units.

National Handloom Development Programme, Comprehensive Handloom Cluster
Development Scheme, Handloom Weaver Comprehensive Welfare Scheme and
Yarn Supply Schemes under which financial assistance is provided for raw
material purchase, looms and accessories, design innovation, product
diversification, infrastructure development, skill upgradation, marketing of
handloom products & loans at concessional rate etc. for enhancing production
and boost the textile sector.

National Handicrafts Development Programme (NHDP) and Comprehensive
Handicraft Cluster Development Schemes aims at holistic development of
handicrafts clusters through integrated approach by providing support on design,
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technology up-gradation, infrastructure development, market support etc.

(vii)  PowerTex India: A comprehensive scheme for Powerloom sector with components
relating to Powerloom up-gradation, infrastructure creation, concessional access
to credit, etc.

(viii) Silk Samagra - An integrated Scheme for development of silk industry with
components of research & development, transfer of technology, seed organization
and coordination, market development, quality certification and export.

(iX)  Jute ICARE for increasing the income of farmers by at least 50% through
promotion of certified seeds, better agronomic practices, use of microbial reusing
of Jute plant, retting to produce quality of jute, increase productivity and to
reduce the cost of jute production for the jute farmers.

® North East Region Textile Promotion Scheme (NERTPS) for promoting textiles
industry in the NER by providing infrastructure, capacity building and marketing
support to all segments of textile industry.

Revival of Janata scheme in handloom sector
608. SHRI T.G. VENKATESH: Will the Minister of TEXTILES be pleased to state:

(@ whether Government is committed to save and develop the handloom sector
in the country, if so, the details thereof;

(b) the steps being taken by Government in this regard;

(c) whether Government has any plan of reviving the Janata Scheme which
once proved to be the best scheme to protect the weaving community; and

(d) if so, the details thereof?

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): (a) and (b)
It is the endeavor of the Government to save and develop the handloom sector in the
country. Keeping this in view, the Government of India is implementing the following
schemes across the country for development of handloom sector and welfare of handloom
weavers:-

(i)  National Handloom Development Programme (NHDP)

(i) Comprehensive Handloom Cluster Development Scheme (CHCDS)
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(i) Handloom Weavers' Comprehensive Welfare Scheme (HWCWS)

(iv) Yarn Supply Scheme (YSS)

Under the above schemes, financial assistance is provided for raw materials,

purchase of looms and accessories, design innovation, product diversification,

infrastructure development, skill upgradation, lighting units, marketing of handloom

products and loan at concessional rates.

1. National Handloom Development Programme (NHDP)

0]

(i)

(i)

(iv)

BLOCK LEVEL CLUSTER: Introduced in 2015-16 as one of the
components of National Handloom Development Programme (NHDP).
Financial assistance upto ¥ 2.00 crore per BLC for various interventions
such as skill upgradation, Hathkargha Samvardhan Sahayata, product
development, construction of workshed, project management cost,
design development, setting up of common facility centre (CFC) etc.
is provided. Besides, financial assistance upto ¥ 50.00 lakh is also
available for setting up of one dye house at district level. The proposals
are recommended by the State Government.

HANDLOOM MARKETING ASSISTANCE is one of the components
of National Handloom Development Programme. In order to provide
marketing platform to the handloom agencies/weavers to sell their
products directly to the consumers, financial assistance is provided to
the States/eligible handloom agencies for organizing marketing events
in domestic as well as overseas markets.

WEAVER MUDRA SCHEME: Under the Weaver MUDRA Scheme,
credit at concessional interest rate of 6% is provided to the handloom
weavers. Margin money assistance to a maximum of ¥ 10,000 per
weaver and credit guarantee for a period of 3 years is also provided.
MUDRA Portal has been developed in association with Punjab National
Bank to cut down delay in disbursement of funds for margin money

and interest subvention.

HATHKARGHA SAMVARDHAN SAHAYATA (HSS): Hathkargha
Samvardhan Sahayata (HSS) was introduced on 1st December 2016
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V)

(vi)

(vii)

with an objective to provide looms/accessories to the weavers to
enhance their earnings through improved productivity and quality of
the handloom products. Under the scheme, 90% of the cost of loom/
accessory is borne by the Government of India while remaining 10%
is borne by the beneficiary. The Government of India's share is released
to the supplier through Weavers' Service Centre.

EDUCATION OF HANDLOOM WEAVERS AND THEIR CHILDREN:
Ministry of Textiles has signed Memorandums of Understanding with
Indira Gandhi National Open University (IGNOU) and National Institute
of Open Schooling (NIOS) to secure educational facilities for the
weavers and their families. NI1OS offers Secondary and Senior Secondary
level education with specialized subjects on design, marketing, business
development, etc. through distance learning mode for handloom
weavers, whereas IGNOU offers continuing education programs through
accessible and flexible learning opportunities relevant to the aspirations
of handloom weavers and their children for career progression.

The programme envisages reimbursement of 75% of the fee towards
admission to NIOS/IGNOU courses in case of SC, ST, BPL and Women
learners belonging to handloom weavers' families.

"INDIA HANDLOOM'" BRAND- During the celebration of 7th August
2015 as National Handloom Day, 'India Handloom' Brand was launched
by Hon'ble Prime Minister for branding of high quality handloom
products. It promotes production of niche handloom products with
high quality, authentic traditional designs with zero defect and zero
effect on environment. Since its launch, 1590 registrations have been
issued under 184 product categories and sale of ¥ 926.23 crore has
been generated.

Initiatives with various leading brands has been undertaken to bring
out a separate range of handloom garments in their brand.

E-COMMERCE- In order to promote e-marketing of handloom products,
a policy frame work was designed and under which any willing
e-commerce platform with good track record can participate in online
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marketing of handloom products. Accordingly, 23 e-commerce entities
have been engaged for on-line marketing of handloom products. A
total sales of ¥ 110.46 crore has been reported through the online

portal.

(viii) URBAN HAATS are set up in the big towns/metropolitan cities to
provide adequate direct marketing facilities to the craft persons/weavers
and eliminate middle agencies. 39 such Urban Haats have been
sanctioned across the country so far.

2. COMPREHENSIVE HANDLOOM CLUSTER DEVELOPMENT SCHEME:
The Comprehensive Handloom Cluster Development Scheme (CHCDS) is
targeted at development of Mega Handloom Clusters in clearly identifiable
geographical locations covering atleast 15000 handlooms with the Government
of India (Gol) contribution upto ¥ 40 crore per cluster over a period of 5
years. Components such as conducting diagnostic study, corpus for raw
material, etc., are fully funded by the Government of India (Gol) whereas
components like lighting units, technological up-gradation of looms and
accessories are 90% funded by the Gol. Other components such as creation
of infrastructure for design studio/ marketing complex/garmenting unit,
marketing development, assistance for exports and publicity are 80% funded
by the Gol. 08 Mega Handloom Clusters viz. Varanasi (Uttar Pradesh),
Sivasagar (Assam), Virudhunagar(Tamil Nadu), Murshidabad (West Bengal),
Prakasam & Guntur districts (Andhra Pradesh), Godda & neighbouring
districts (Jharkhand), Bhagalpur (Bihar) and Trichy (Tamil Nadu) have been
taken up for development.

3. HANDLOOM WEAVERS' COMPREHENSIVE WELFARE SCHEME :
Weavers Comprehensive Welfare Scheme (HWCWS) is providing life,
accidental and disability insurance coverage under the components Pradhan
Mantri Jivan Jyoti Bima Yojana (PMJJBY), Pradhan Mantri Suraksha Bima
Yojana (PMSBY) and Converged Mahatma Gandhi Bunkar Bima Yojana
(MGBBY).

4. YARN SUPPLY SCHEME: Yarn Supply Scheme is being implemented
throughout the country to make available all types of yarn at Mill Gate Price.
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The scheme is being implemented through National Handloom Development
Corporation. Under the Scheme freight is reimbursed and depot operating
charges @ 2% is given to depot operating agencies. A component of 10%
price subsidy also exists on hank yarn, which is applicable on cotton,
domestic silk, wool and linen yarn with quantity caps.

(c) and (d) There is no plan to revive Janata Scheme.
Employment opportunities in textile sector

609. SHRI HARNATH SINGH YADAV: Will the Minister of TEXTILES be pleased
to state:

(@ whether the textile sector has potential to create 45 to 50 per cent of direct
jobs in rural India;

(b) if so, whether there is a need for branding Indian cotton against the world
labels;

(c) if so, the steps taken by Government thereon;

(d) whether textile sector is a driving force behind 'Skill India' and 'Make in India’

initiatives; and

(e) if so, the steps taken/proposed to be taken by Government to harness textile
sector with regard to creation of direct jobs, particularly in rural India?

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): (a) to (c)
Textile Sector in India provides largest source of employment in the country with over
4.5 crore people employed directly and another 6 crores people in allied sector including
large number of women and rural population through various schemes and public
programmes such as:-

(i) Amended Technology Upgradation Fund Scheme is being implemented to
upgrade technology/machineries of textile industry with an outlay of ¥
17,822 crore during 2016-2022 which will attract investment of | lakh crore
and generate employment in the textile sector by 2022.

(i)  Under the Scheme of Integrated Textile Park (SITP), Government provides
40% subsidy with a ceiling of T 40 crore to set up Textile Parks for
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(i)

(iv)

infrastructure creation and employment generation. 59 sanctioned textiles
parks are under various stages of implementation, once fully operational it
is expected to house about 5909 textile units and will generate employment
for about 3,61,093 persons.

Under the Scheme for development of Knitting and Knitwear to boost
production in knitting and knitwear clusters which provide employment to
nearly 24 lakh persons.

Apart from the aforesaid programmes, Government has been implementing
various schemes for promoting investment, production, employment
generation in Powerloom Sector, Silk Samagra, North Eastern Region Textile
Promotion Scheme (NERTPS), National Handicraft Development Programme
(NHDP) and National Handloom Development Programme (NHDP) to provide
direct job in rural India.

There is no specific scheme for branding of raw cotton. However, Government has

launched Indian Handloom brand for high quality handloom product, with authentic

traditional design with zero defect and zero effect on environment. Since its launch,

1590 registration have been issued under 184 product categories.

(d) and (e) Under the broad objective of "Skill India" & "Make in India" initiatives,
Government is taking many initiatives in addition to the above mentioned schemes such

as:-

@)

SAMARTH- Scheme for Capacity Building in Textile Sector and placement
oriented programme targeting skill development of 10 lakh youth in the
entire value chain of textiles, excluding Spinning & Weaving in the organized
Sector. SAMARTH scheme include Training of Trainers (ToT), Aadhar
Enabled Biometric Attendance System(AEBAS), CCTV recording of training
Programme, dedicated call center with helpline number, mobile app based
Management Information System (MIS) and online monitoring of the training

process.

Under this scheme, 18 State Government have been allocated a training
target of 3.6 lakh beneficiaries for conducting training Programme in
traditional programme in traditional and organized sectors. Sectoral
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Organization of Ministry (DC-Handloom, DC-Handicrafts, CSB & National
Jute Board) has been allocated a training of 43,000 beneficiaries for skilling/
up-skilling in traditional sectors.

Further, undertaking industry oriented entry level skilling programme in the
organized sector a total of 76 industries have been empanelled under entry
level skilling and allocated a training target of 1.36 lakh beneficiaries. For up-
skilling programme 44 industries have been empanelled and allocated training
target of 30,000 beneficiaries.

(i)  Under Technical Textiles interventions, it is poised to create high value jobs
in the country for textiles sector workers. Employment in the sector is
expected to increase to 23 lakhs by 2024 from the present 16 lakhs.
Interventions will help to achieve 40 Billion USD market size by 2024-25 from
present level of 19 Billion USD and also to enhance target penetration level
in domestic applications: Agro-textiles (10% - 40%), medical textiles (10% -
30%), Geo-textiles (20% - 60%), protection textiles (20% - 60%). To promote
development and application of these high quality raw material. The product
range into 12 broad segments. In the long run we aim at achieving a share
of 30-35 per cent of fibre consumption for applications in technical textiles.

Besides these, Government is also providing training under Handloom and
Handicraft sector for upgradation of skills through training to the workers
and artisans in weaving, designing, dye and printing through to produce
good quality products.

Amended Technology Upgradation Fund Scheme

610. SHRI PARTAP SINGH BAJWA: Will the Minister of TEXTILES be pleased
to state:

(@ the total number of capital investment subsidies issued since March 2019
till now under the Amended Technology Upgradation Fund Scheme (ATUFS);

(b) the total number of energy saving machined incentivized since March 2019
and a State-wise list of the same;

(c) the total number of subsidy eligible machines purchased since March 2017
till now; and
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(d) whether the Ministry has studied the production increase in weaving since
May 2014 an if so, the year-wise details thereof?

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): (a) A total
subsidy of ¥267.65 crore has been released in 948 cases since March 2019 under the
Amended Technology Upgradation Fund Scheme (ATUFS);

(b) 156 energy saving machines have been recommended for subsidy since
March, 2019 under ATUFS. State-wise details of energy saving machinery are given in

the Statement (See below).

(c) A total of 42,439 number of machinery have been recommended for subsidy
under ATUFS since March 2017.

(d) As per the study report of RTUFS (2011-13) and RRTUFS (2012-16) carried
out in 2016, production across the textile value chain has increased along with capacity
addition during the period. Overall fabric production has grown at a CAGR of 4%, with
woven fabric at the rate of 3% CAGR.

Statement

State-wise details of energy saving machinery

State & UT Energy saving Machine (Quantity)
Dadra and Nagar Haveli 55
Guijarat 61
Haryana 1
Madhya Pradesh 4
Rajasthan 8
Tamil Nadu 2
Andhra Pradesh 1
Karnataka 2
Maharashtra 1
Punjab 1

TotaL 156
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Textile mills under NTC, which resumed functioning after lockdown
611. SHRI K.K. RAGESH: Will the Minister of TEXTILES be pleased to state:

(@ whether all the textile mills under the National Textile Corporation (NTC)
have resumed operations after lockdown caused by COVID-19 pandemic;

(b) if so, the details of the mills which are operational now;

(c) the details of the mills which were operational before lockdown and are yet
to open after the unlocking; and

(d) if so, the reasons for keeping the mills closed although the lockdown is
over?

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI):
(a) Manufacturing activities in the 23 working mills of NTC were put under suspension
pursuant to the imposition of lockdown as a measure to avoid spread of COVID-19
under the national lockdown plan in March, 2020.

(b) On account of local lockdown imposed by various state authorities, poor
market demand and distortions in market price of yarns and fabrics; the manufacturing
operations in 23 working Mills of National Textile Corporation (NTC) continue to be
under suspension.

(€) The list of mills which were operational before lockdown is given in the
Statement (See below).

(d) The market prices and demand for product are being monitored regularly for
liquidation of nearly ¥ 150 crores worth unsold furnished goods awaiting sale in various
NTC warehouses since past six (6) months. A decision regarding running of mills will
be taken by NTC based on the market condition and financial position of the company.

Statement

Details of operational mills before lockdown

SI.No.  Name of the Mill Location State
L Cannanore Spg. & Wvg. Mills Cannanore Kerala
2. Burhanpur Tapti Mills Burhanpur Madhya Pradesh

3 Kaleeswarar Mills 'B' Unit Kalayarkoil Tamil Nadu
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SI.No.  Name of the Mill Location State
4. Minerva Mills Hassan Karnatka
5. New Bhopal Textile Mills Bhopal Madhya Pradesh
6. Pioneer Spinners Mills Kamudakudi Tamil Nadu
7. Rajnagar Textile Mills Ahmedabad Gujarat
8. New Finlay Mills Achalpur Maharashtra
9. Sri Rangavilas S. & W. Mills Coimbatore Tamil Nadu
10.  Kerala Lakshmi Mills Trichur Kerala
11.  Cambodia Mills Coimbatore Tamil Nadu
12, India United Mills No. 5 Mumbai Maharashtra
13.  Coimbatore Murugan Mills Coimbatore Tamil Nadu
14, Tata Mills Mumbai Maharashtra
15.  Alagappa Textile Mills Trichur Kerala
16.  Pankaja Mills Coimbatore Tamil Nadu
17.  Vijaymohini Mills Trivananthpuram Kerala
18.  Cannanore Spg. & Wvg. Mills Mahe Puducherry
19.  Barshi Textile Mills Barshi Maharashtra
20.  Arati Cotton Mills Howrah West Bengal
21.  Podar Mills Mumbai Maharashtra
22.  Coimbatore Spg. & Wvg. Mills Coimbatore Tamil Nadu
23, Tirupati Cotton Mills Tirupathi Andhra Pradesh
Number and per capita income of handloom weavers
612. SHRI PRASANNA ACHARYA: Will the Minister of TEXTILES be pleased
to state:

@

the total number of handloom weavers family in the country and whether it

is a fact that the number of weavers is decreasing every year since they are switching

over to other professions, if so, the reasons therefor and the remedies thereof; and



232 Written Answers to [RAJYA SABHA] Unstarred Questions

(b) what is the per capita income of a handloom weaver and whether it is a fact
that weavers income is reducing every year, if so, the reasons therefor and steps taken

for its remedy?

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): (a) According
to 4th All India Handloom Census 2019-2020, total number of handloom worker
households is 31,44,839. However number of handloom worker households as per 3rd
Handloom Census of India 2009-2010 was 27,83,271.

(b) As per 3rd handloom census:

Average earning of Handloom Households (Z/Annum, 2009-10): ¥ 36498 (i.e.
% 3042 per Month). According to the 3rd Handloom Census it was estimated that 99%
of all weaver households earned less then ¥ 5000 per month.

As per 4th Handloom Census:

Number of handloom workers household by income:

SI. No. By Income per Month (In %) Total (%)

1 Less than 5000 21,09,525 (67.1%)
2 5001-10,000 8, 24,021 (26.2%)
3 10,001-15000 1,40,509 (4.5 %)
4 15,0001- 20000 29,989(1.0%)

5. Above 20,001 40,795(1.2%)

Further, to promote handloom sector, the Office of the Development Commissioner
for Handlooms, Ministry of Textiles, is implementing the following schemes across the

country:-
()  National Handloom Development Programme (NHDP)
(i) Comprehensive Handloom Cluster Development Scheme (CHCDS)
(iiiy Handloom Weavers' Comprehensive Welfare Scheme (HWCWS)

(iv) Yarn Supply Scheme (YSS)
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Under the above schemes, financial assistance is provided for raw materials,

purchase of looms and accessories, design innovation, product diversification,

infrastructure development, skill upgradation, lighting units, marketing of handloom

products and loan at concessional rates.

1. NATIONAL HANDLOOM DEVELOPMENT PROGRAMME (NHDP)

0]

(i)

(i)

(iv)

BLOCK LEVEL CLUSTER: Introduced in 2015-16 as one of the
components of National Handloom Development Programme (NHDP).
Financial assistance upto ¥ 2.00 crore per BLC for various interventions
such as skill upgradation, Hathkargha Samvardhan Sahayata, product
development, construction of workshed, project management cost,
design development, setting up of common facility centre (CFC) etc.
is provided. Besides, financial assistance upto ¥ 50.00 lakh is also
available for setting up of one dye house at district level. The proposals

are recommended by the State Government.

HANDLOOM MARKETING ASSISTANCE is one of the components
of National Handloom Development Programme. In order to provide
marketing platform to the handloom agencies/weavers to sell their
products directly to the consumers, financial assistance is provided to
the States/eligible handloom agencies for organizing marketing events
in domestic as well as overseas markets.

WEAVER MUDRA SCHEME: Under the Weaver MUDRA Scheme,
credit at concessional interest rate of 6% is provided to the handloom
weavers. Margin money assistance to a maximum of ¥ 10,000 per
weaver and credit guarantee for a period of 3 years is also provided.
MUDRA Portal has been developed in association with Punjab National
Bank to cut down delay in disbursement of funds for margin money

and interest subvention.

HATHKARGHA SAMVARDHAN SAHAYATA (HSS): Hathkargha
Samvardhan Sahayata (HSS) was introduced on 1st December 2016
with an objective to provide looms/accessories to the weavers to
enhance their earnings through improved productivity and quality of
the handloom products. Under the scheme, 90% of the cost of loom/



234 Written Answers to [RAJYA SABHA] Unstarred Questions

V)

(vi)

(vii)

accessory is borne by the Government of India while remaining 10%
is borne by the beneficiary. The Government of India's share is released
to the supplier through Weavers' Service Centre.

EDUCATION OF HANDLOOM WEAVERS AND THEIR CHILDREN:
Ministry of Textiles has signed Memorandums of Understanding
with Indira Gandhi National Open University (IGNOU) and National
Institute of Open Schooling (NIOS) to secure educational facilities
for the weavers and their families. NIOS offers Secondary and Senior
Secondary level education with specialized subjects on design,
marketing, business development, etc. through distance learning mode
for handloom weavers, whereas IGNOU offers continuing education
programs through accessible and flexible learning opportunities
relevant to the aspirations of handloom weavers and their children

for career progression.

The programme envisages reimbursement of 75% of the fee towards
admission to NIOS/IGNOU courses in case of SC, ST, BPL, and Women

learners belonging to handloom weavers' families.

"INDIA HANDLOOM" BRAND- During the celebration of 7th August
2015 as National Handloom Day, 'India Handloom' Brand was launched
by Hon'ble Prime Minister for branding of high quality handloom
products. It promotes production of niche handloom products with
high quality, authentic traditional designs with zero defect and zero
effect on environment. Since its launch, 1590 registrations have been
issued under 184 product categories and sale of ¥ 926.23 crore has
been generated.

Initiatives with various leading brands has been undertaken to bring
out a separate range of handloom garments in their brand.

E-COMMERCE- In order to promote e-marketing of handloom products,
a policy frame work was designed and under which any willing
e-commerce platform with good track record can participate in online
marketing of handloom products. Accordingly, 23 e-commerce entities

have been engaged for on-line marketing of handloom products.



Written Answers to [17 September, 2020] Unstarred Questions 235

A total sales of ¥ 110.46 crore has been reported through the online
portal.

(viii) URBAN HAATS are set up in the big towns/metropolitan cities to
provide adequate direct marketing facilities to the craft persons/weavers
and eliminate middle agencies. 39 such Urban Haats have been
sanctioned across the country so far.

2. COMPREHENSIVE HANDLOOM CLUSTER DEVELOPMENT SCHEME:
The Comprehensive Handloom Cluster Development Scheme (CHCDS) is
targeted at development of Mega Handloom Clusters in clearly identifiable
geographical locations covering atleast 15000 handlooms with the Government
of India (Gol) contribution upto ¥ 40 crore per cluster over a period of
5 years. Components such as conducting diagnostic study, corpus for raw
material, etc., are fully funded by the Government of India (Gol) whereas
components like lighting units, technological up-gradation of looms and
accessories are 90% funded by the Gol. Other components such as creation
of infrastructure for design studio/ marketing complex/garmenting unit,
marketing development, assistance for exports and publicity are 80% funded
by the Gol. 08 Mega Handloom Clusters viz. Varanasi (Uttar Pradesh),
Sivasagar (Assam), Virudhunagar(Tamil Nadu), Murshidabad (West Bengal),
Prakasam & Guntur districts (Andhra Pradesh), Godda & neighbouring
districts (Jharkhand), Bhagalpur (Bihar) and Trichy (Tamil Nadu) have been
taken up for development.

3. HANDLOOM WEAVERS' COMPREHENSIVE WELFARE SCHEME :
Weavers Comprehensive Welfare Scheme (HWCWS) is providing life,
accidental and disability insurance coverage under the components Pradhan
Mantri Jivan Jyoti Bima Yojana (PMJJIBY), Pradhan Mantri Suraksha Bima
Yojana (PMSBY) and Converged Mahatma Gandhi Bunkar Bima Yojana
(MGBBY).

4. YARN SUPPLY SCHEME: Yarn Supply Scheme is being implemented
throughout the country to make available all types of yarn at Mill Gate Price.
The scheme is being implemented through National Handloom Development
Corporation. Under the Scheme freight is reimbursed and depot operating
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charges @ 2% is given to depot operating agencies. A component of 10%
price subsidy also exists on hank yarn, which is applicable on cotton,

domestic silk, wool and linen yarn with quantity caps.
Manufacturing of fake handloom products

613. SHRI PRASANNA ACHARYA: Will the Minister of TEXTILES be pleased

to state:

(@ whether it is a fact that fake products of handloom items are plentily

manufactured in the mills and powerloom sector at the cost of handloom market; and

(b) the steps taken by Government to stop this infiltration and protect the

interest of the handloom sector?

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): (a) and (b)
The Government has been implementing the Handlooms (Reservation of Articles for
Production) Act, 1985 for production of reserved items only on Handlooms and to
protect the interest of handlooms weavers in the country. 11 textiles articles with some
technical specifications are exclusively reserved for production on handlooms. Central
Assistance is provided under the Scheme to eligible State Governments for effective
implementation of the Act. Inspections are carried out in the field by respective State
Handloom Departments and field offices of the Central Govt for enforcing the provisions
of the Act.

The Government has introduced 'Handloom Mark” to identify products woven on
handlooms. Awareness creation activities are carried out from time to time to popularise

these measures.

65 important and famous traditional handloom products have been registered
under the Geographical Indications (GI) of Goods (Registration and Protection) Act,
1999. Registered users of Gl products have rights under the Act to approach the
respective police authorities to safeguard their interests against illegal manufacturing
/ marketing of Gl registered handloom products. State Handlooms & Textiles Departments
have been advised to make special efforts to provide protection to such Gl registered

handloom products.
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Spinning mills in the country

614. SHRI PRASANNA ACHARYA: Will the Minister of TEXTILES be pleased
to state:

(@ the number of spinning mills in the country and how many of them have
been shut down, State-wise information with reasons therefor;

(b) what are the schemes of Government to revive the closed and sick spinning
mills in the country and what is the impact of such schemes; and

(c) the total number of skilled and unskilled labourers retrenched due to closure
of spinning mills and what are the steps taken by concerned State Governments and
the Union Government?

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): (a) As per
information available with the Office of the Textile Commissioner, Mumbai there are 1366
spinning mills (cotton and man made fibre mills) in the country, out of which 643 mills
are in closed condition as on 30.09.2019. State wise/Union Territory wise details are
given in the Statement (See below).

(b) The Government is implementing various schemes to strengthen textile
sector to make the Indian textile industry globally competitive, boost exports and
facilitate modernization, to increase productivity and to boost employment in the textile
sector. Government of India has introduced various schemes to strengthen textile
sector. Amended Technology Upgradation Scheme (ATUFS), in place of the existing
Revised Restructured Technology Fund Scheme (RRTUFS), was implemented with
effect from 12.01.2016 for technology upgradation of the textile industry. The scheme
would facilitate augmenting of investment, productivity, quality, employment, exports
along with import substitution in the textile industry. It will also indirectly promote
investment in textile machinery (having benchmarked technology) manufacturing. Further,
other Schemes like Technology Mission on Technical Textile (TMTT), Scheme for
Usage of Agro-textile in North East Region, Scheme for Promoting Usage of Geotechnical
Textile in North-Eastern Region, Scheme for Integrated Textile Park (SITP), Scheme for
Integrated Textile Processing Development (IPDS) are also aimed at strengthening the
textile industry and thereby improving productivity and employment opportunities.

() The information has been sought from Ministry of Labour and Employment.
The same will be furnished as soon as the receipt of the same from Ministry of Labour
and Employment.
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Statement

State-wise Spinning Mills in the Country

SI. No.  State/UT No of Functioning Mills No of Closed Mills
1 Andhra Pradesh 107 25
2. Assam 0 7
3 Bihar 0 4
4, Chhattisgarh 0 1
5. Dadra and Nagar Haveli n 0
6. Daman and Diu 0 1
7. Delhi 0 0
8. Goa 1 0
9. Gujarat 53 44
10. Haryana 28 4
11.  Himachal Pradesh 15 2
12, Jammu and Kashmir 1 1
13.  Jharkhand 1 0
14. Karnataka 16 25
15.  Kerala 17 17
16.  Madhya Pradesh 338 2
17.  Maharashtra 134

18.  Manipur 0 1
19.  Odisha 3 13
20.  Puducherry 8 2
21.  Punjab % 19
22.  Rajasthan 338 26

23.  Tamil Nadu 739 240
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Sl. No.  State/UT No of Functioning Mills No of Closed Mills
24.  Telangana 26 12
25.  Uttar Pradesh 14
26.  Uttaranchal 6 4
27.  West Bengal 14 16
TotaL 1366 643

Setting up of common facility centres

615. SHRI VIJAY PAL SINGH TOMAR: Will the Minister of TEXTILES be pleased
to state:

(@ whether Government has formulated any scheme for setting up of Common
Facility Centre (CFCs) at block/municipal level for providing basic facilities for the
development of handloom industry in the country during the recent time;

(b) if so, the details thereof; and
(c) the requirement/eligibility criteria for sanctioning of such centres?

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): (a) to (c) The
Government of India, Ministry of Textiles is implementing National Handloom
Development Programme(NHDP) and Comprehensive Handloom Cluster Development
Scheme(CHCDS), wherein there is provision under Block Level Cluster(BLC) for setting
up of Common Facility Centres(CFCs) for housing the technical facilities to meet the
local requirements of weavers. This may include loom shed for skill up-gradation/
sample development/production etc., warping, dyeing, yarn depot, store room etc.
Design layout of the CFC, if required may be partially modified to meet local requirement.
CFC should have built-up area of about 3,000 sq. ft. (may be in single/double floors)
with an estimated cost of not more than ¥50.00 lakh (including a Common Service
Centre), excluding land cost. This facility may also be set up by gap filling in the
existing infrastructure available in the identified Block. Implementing Agency may have
their own land or taken on lease from Government/Government agency for atleast 15
years. Proposals are submitted by the Implementing Agency through the State
government and based on recommendations of State Government, they are examined

and if approved, funds are released directly to the Implementing Agencies.
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For setting up of CFC, funds for construction are released to the Central or State
Government agency, which have to follow transparent bidding process to engage the
contractor. Machines and equipments to be installed in CFC with their cost and
suppliers are finalised by the local Committee, chaired by the Office In-charge of
Weavers' Service Centre with representative of State Director of Handlooms and Cluster
Implementing Agency. Funds are sanctioned as budgetary provision to the Weavers
Service Centre for purchase of machines and equipments.

Following Agencies/Entities are eligible to be Implementing Agencies:-
(i)  National Level Handloom Organizations

(i) State Handloom Development Corporations

(iii) State Apex Handloom Weavers' Co-operative Societies.

(iv) Central Government Organizations.

(v) Primary Handloom Weavers' Co-operative Society, having large presence in
the Block as identified by the State Government.

(vi) Self Help Groups registered as legal entity.

(vii) Non-Government Organizations, engaged in the handlooms (recommended
by the State Government and approved by DC(Handloom:s).

(viii) Any other appropriate legal entity working for handlooms (recommended by
the State Government and approved by the DC (Handlooms).

Revival of textile sector in the aftermath of COVID-19 pandemic

616. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of
TEXTILES be pleased to state:

(@ whether Government is aware of the fact that many countries in the world
are avoiding and also reluctant to import goods, particularly textile goods from China
due to Corona pandemic;

(b) if so, the details thereof;

(c) whether Government has taken any holistic steps to project India as an
alternative and capitalize the present situation so that the textile sector can be revived;
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(d)
®©

if so, the details thereof; and

if not, the reasons therefor?

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): (a) to (e)
(i) For removing disability of our export products in international market, the Government
has decided to continue the RoSCTL (Rebate of State and Central Taxes and Levies)
scheme until such time the RoSCTL scheme is merged with Remission of Duties and
Taxes on Exported Product (RODTEP) Scheme. For this purpose, the Government has

approved adhoc allocation of funds of 37398 crore for FY 2020-21 for issuance of duty

credit scrips under RoSCTL Scheme.

(ii)

(i)

(iv)

V)

In order to boost exports in MMF sector, Government has removed anti-
dumping duty on PTA, a key raw material for the manufacture of MMF fibre
and yarn.

During the COVID crisis, this Ministry was able to create a new Personal
Protective Equipment (PPE) industry in the country which was earlier imported
100%. This industry created a huge number of jobs during the crisis. Today,
India is exporting PPE to other countries.

In order to bail out the textile sector from the severe consequences of
COVID-19, Ministry of Textiles has conducted a Symposium with Textile
Export Promotion Councils and other industry stakeholders for finalizing a
list of potential export products against which exports of textile and apparel
can be enhanced. The list of potential export products were shared with the
Indian Mission abroad for identification of potential buyers in the respective
countries.

To mitigate the effect of the COVID-19 pandemic on trade, this Ministry has
took up the various trade facilitation related issues raised by the industry
stakeholders from time to time with the concerned Ministries for early
redressal.

FDI in textile sector

617. DR. VINAY P. SAHASRABUDDHE: Will the Minister of TEXTILES be

pleased to state:

@

the total amount received as Foreign Direct Investment (FDI) in textile sector

during the last five years, the details thereof;
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(b)  which country has invested the maximum amount as FDI in textile sector and
the details of the amount invested; and

(¢) how many new jobs, if any, have been created through the FDI inflow during
the last five years, the State-wise details thereof?

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): (a) In Textile
Sector, the amount received on FDI during the last 5 financial years i.e. 2015-16 to
2019-20 is 1825.19 US $ Million. The details of the last 5 financial year of FDI equity
inflows are as under:-

2015-16 2016-17 2017-18 2018-19 2019-20 Total
Apr-Mar Apr-Mar Apr-Mar Apr-Mar Apr-Mar

FDI in FDI in FDI in FDI in FDI in FDI in
US$ USs$ USs$ USs$ R (U
million million million million million million
230.13 618.95 45445 198.14 32352 1825.19

(b) Mauritius has invested the maximum amount as FDI during the last 5 financial
years i.e. 2015-16 to 2019-20 is 400.88 US $ Million. The details of the last 5 financial
year of FDI equity inflows of Mauritius is as under:-

Country 2015-16 2016-17 2017-18 2018-19 2019-20 Total
Apr-Mar  Apr-Mar  Apr-Mar Apr-Mar Apr-Mar

FDI FDIin FDlin FDlin FDIin FDlin

in US$ US$ US$ US$ Uss USsS
million million million million million million
Mauritius 95.48 33.30 153.08 81.00 38.02 400.88

(c) Jobs created through FDI is not maintain. However, the latest Annual Survey
of Industries (ASI) indicates that employment in the organized manufacturing sector
including textiles during the last 5 years for the country as a whole is as follows:-

Year Total employment in manufacturing
sector including textile sector

1 2

2013-14 1,34,62,601

2014-15 1,38,08,327
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1 2

2015-16 1,42,27,645
2016-17 1,48,40,929
2017-18(p) 1,55,46,178

Status of Boards for Handloom and Handicrafts
618. DR. BANDA PRAKASH: Will the Minister of TEXTILES be pleased to state:

(@ whether the Ministry has abolished the All India Handicrafts Board and the
All India Handloom Board,;

(b) whether the Ministry has planned to establish new Handloom and Handicraft
Boards in the country;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): (a) to (d) The
decision to disband All India Handicrafts Board (AIHB) and All India Handloom Board
(AIHB) was taken based on a thorough review of the functioning of the Board. The
assessment revealed that weavers from across the Nation did not benefit from the
Board which barely met, and did not take weavers across all States into confidence.
There was no contribution from the Board as regards policy formulation and its
implementation.

On the other hand, the Weavers' Service Centres and the State Handloom
departments have been working well in good coordination through interactions on
policy, implementation of Government schemes, educating weavers about online
marketing platforms including efforts to onboard weavers on Government e-marketplace
(GeM), and addressing the problems of handloom weavers through Chaupals.

Inclusion of communities of West Bengal in STs list

619. SHRIMATI SHANTA CHHETRI: Will the Minister of TRIBAL AFFAIRS be
pleased to state:

(@ whether the State Government of West Bengal vide its letter dated 28th
February, 2014 made a proposal for urgent intervention for examining the claims of the
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communities of West Bengal for inclusion in the Scheduled Tribes list so as to enable
the people of those communities to avail benefits for their development;

(b) the status and current position of Central Government in this regard; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRIMATI
RENUKA SINGH SARUTA): (a) Yes. The Government of West Bengal vide its letters
dated 28.02.2014 had sent proposal for inclusion of 10 communities namely:- Bhujel,
Gurung, Mangar, Newar, Jogi, Khas, Rai, Sunuwar, Thami and Yakha (Dewan) community
of Darjeeling District in the list of STs of West Bengal and another community namely:-
Dhimal (which was earlier sent in 2009-for Dhimal) in the Scheduled Tribe list of West
Bengal.

(b) and (c) The Government of India on 15.6.1999 (further amended on 25.6.2002),
has laid down the modalities for determining the claims for inclusion in, exclusion from
and other modifications in the Orders specifying list of Scheduled Tribes. According
to these modalities, only those proposals which have been recommended and justified
by the concerned State Government/ Union Territory Administration and concurred
with by the Registrar General of India (RGI) and the National Commission for Scheduled
Tribes are to be considered for amendment of legislation. All actions are taken with
respect to proposals of State/UT Governments for the communities demanding Scheduled
Tribes status as per these modalities.

Challenges faced by the tribal communities

620. DR. BHAGWAT KARAD: Will the Minister of TRIBAL AFFAIRS be pleased
to state:

(@ whether Government has conducted any assessment of the challenges being
faced by the tribal communities in the country with special reference to Maharashtra;

(b) if so, the details thereof along with the steps being taken by Government
to address these challenges; and

(c) if not, the reasons therefor?

THE MINISTER OF TRIBAL AFFAIRS (SHRI ARJUN MUNDA): (a) and (b)
Ministry of Tribal Affairs has undertaken evaluation studies of its schemes through
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third party. The evaluation reports inter-alia indicated the problems and challenges

faced by tribal communities in the country including Maharashtra. Further, Studies

conducted by the Tribal Research Institutes (TRIs) also highlighted the challenges

faced by tribal people. Some of the studies undertaken by Tribal Research Institute,

Maharashtra are as under:-

@)

(i)

(i)

(iv)
V)

(i)

(vii)

(viii)
(x)

®

Migration of Vulnerable Tribes in Maharashtra - Livelihood Resources,
Health and Food habits of Korku Tribe

Migration of Vulnerable Tribes in Maharashtra - Livelihood Resources,
Health and Food habits of Katkari Tribe

TRIBECON: National Conference on "Tribal Health Research - Issues,
Challenges and Opportunities"

Ethnographic Study of Bhilala and Pavra Communities of Buldhana District

Health and Nutritional needs of Adolescent Girls in Ashram schools: a study
in Maharashtra

Status of Implementation of Forest Rights Act, 2006 (Gadchiroli and Nandurbar
Districts)

Handbook on Cultural Affinity for Tribal Identity Claims in collaboration
with the Department of Anthropology, Savitribal Pune University, Pune.

Ethnographic Study of 45 Tribes in Maharashtra

Control the Population decline among Katkari tribe (PTG Group) through
Maternal and Child Health and Nutrition

Maternal and Child health status of Kolam Tribe and Media Tribe (PVTG
group)

There have been challenges in achieving desired pace of development among

tribal people. This is mainly on account of their traditional life styles, remoteness of

habitations, dispersed population and displacement, lack of employment opportunities,

absence of skill development training, lack of awareness etc.

Tribal Sub Plan (TSP) [now called Scheduled Tribe Component (STC)] Strategy
was adopted in 5" Five Year Plan (1974-75) for accelerated development of tribal people.
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It envisages channelizing the flow of outlays and benefits from all sectors of development
to ST population. TSP funds are dedicated source of fund for tribal development. Apart
from Ministry of Tribal Affairs, 40 Central Ministries/Departments have been mandated
to earmark Tribal Sub-Plan funds in the range of 4.3% to 17.5% of their total Scheme
allocation every year for tribal development. Ministry of Tribal Affairs provides additive
to these initiatives by way of plugging gaps. The efforts made through TSP / STC
Strategy has brought out improvements, for tribals in terms of various indices relating
to literacy, health, livelihood, etc. The details of Schemes/ Programmes of Ministry of
Tribal Affairs is given in the Statement (See below).

(c) Does not arise.
Statement

Details of Schemes/Programmes of Ministry of Tribal Affairs

Sl. No. Name of the Scheme / Programme

L Special Central Assistance (SCA) to Tribal Sub Scheme (TSS)
2. Grants-in-aid under Article 275(1) of the Constitution

3 Pre-Matric Scholarship for needy Scheduled Tribe Students studying in Classes
IX & X

4, Post - Matric Scholarship Scheme (PMS)

5. National Fellowship and Scholarship for Higher Education of ST Students
l. National Fellowship for ST Students
Il.  Scholarship Scheme (Top Class Education) for ST Students

6. National Overseas Scholarship Scheme for Higher Studies Abroad

7. Minimum Support Price for Minor Forest Produce (MSP for MFP)

8. Eklavya Model Residential School (EMRS)

9. Grants-in-aid to Voluntary Organisations working for the welfare of Scheduled
Tribes.

10.  Support to Tribal Research Institutes

11.  Scheme for Development of Particularly Vulnerable Tribal Groups (PVTGS)
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Sl. No. Name of the Scheme/Programme

12. Tribal Festival, Research, Information and Mass Education

13.  Equity Support to National Scheduled Tribes Finance and Development
Corporation(NSTFDC)/State Scheduled Tribes Finance and Development
Corporations (STFDCs)

14. Institutional Support for Marketing and Development of Tribal Products (TRIFED
etc.)

Assessment of Ashram Schools

621. DR. SANTANU SEN: Will the Minister of TRIBAL AFFAIRS be pleased to
state:

(@ whether Government has done any assessment of Ashram Schools in the

country regarding it's impact in career making of tribal students;
(b) whether the drop out rate is very high in Ashram Schools;
(c) if so, the details thereof and the reasons therefor;

(d) the details of funds allocated, released and utilised by the Ashram Schools

during the last five years; and

() whether Government is planning to bring Ashram Schools under the Ministry
of Education?

THE MINISTER OF TRIBAL AFFAIRS (SHRI ARJUN MUNDA): (a) Running of
Ashram Schools including performance assessment thereof is the responsibility of
respective State Governments. The Ministry of Tribal Affairs only provides funds for
construction and infrastructure development of Ashram Schools based on the proposals

received from the State Governments.

(b) and (c) The information regarding dropout rate in Ashram Schools is not
Centrally maintained and no State Government has made any reference to the Ministry

about high dropout rates in Ashram Schools.

(d) The Ministry of Tribal Affairs only provides funds for construction and
infrastructure development of Ashram Schools. Running and overall maintenance of
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these Ashram Schools is done by the State Governments. Therefore, the details of
funds allocated, released and utilised by each Ashram School is not Centrally maintained.

(e) No such proposal is under consideration in the Ministry of Tribal Affairs.
Impact of COVID-19 on tribal communities

1622. DR. AMAR PATNAIK: Will the Minister of TRIBAL AFFAIRS be pleased
to state:

(@ the steps taken by Government to aid the tribal and forest dwelling
communities in the midst of the COVID-19 pandemic;

(b) whether Government has undertaken any study to learn about the ground
reality of the tribal communities;

(c) if so, the details thereof;

(d) the steps taken by Government to build health care infrastructure in tribal
areas; and

(e) the steps taken by Government to address the loss of livelihood from Minor
Forest Produce by tribals and forest dwellers?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRIMATI RENUKA SINGH SARUTA): (a) and (e) A team of officers have been
constituted by the Ministry to prepare the roadmap and take necessary measures for
implementation/realization of initiatives to restore growth in the economy after the
COVID-19 pandemic. On request of this Ministry, the Ministry of Home Affairs has vide
Order No. 40-3/2020-DM-1(A) dated 16/04/20 issued guidelines aiming to relax the
provisions of lockdown for collection, harvesting and processing of Minor Forest
Produce(MFP)/Non Timber Forest Produce (NTFP) by STs and other forest dwellers in
forest areas across the country.

The Ministry also revised the Minimum Support Price (MSP) for Minor Forest
Produce, offering much-needed support to tribal gatherers in view of the exceptional
and very difficult circumstances prevailing in the country due to the coronavirus
pandemic. To provide a fillip to the income generating activities of tribals through MFP

tOriginal notice of the question was received in Hindi.
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procurements, revised MSP for MFP guidelines were issued on May 1 2020, which
increased the MSP prices of the MFPs and helped in providing higher incomes for the
tribal gatherers. Moreover, on May 26, 2020, the Ministry also added 23 new items
under the MSP for MFP list taking the total number of MFPs under the scheme to 73.

These items include agricultural and horticultural produce collected by tribal gatherers.

The COVID response team of this Ministry formulated a COVID-19 pandemic
response plan for Scheduled Tribe Livelihood and Health. The same has been approved
by the Secretary, Tribal Affairs and is already circulated among various stakeholders
for necessary action. States/UTs have been asked to utilize the funds from State TSP
as well as submit a comprehensive proposal on these lines under various schemes of
this Ministry.The steps included in the response plan are as under:-

(i)  Provision of Community Kitchen in ST areas (PVTG dominated Gram

Panchayat).
(i)  Ensuring supply of ration.
(iii) Basic financial support through DBT.

(iv) Operationalization of already sanctioned VDVKs on mission mode (1126
VDVKs in 21 States and 1 UT).

(v) Assessment of stock of MFPs and Non-MFPs available with SHGs and
finding markets for these products through TRIFED.

(vi) Development of Online Platform for procurement, sale and supply chain
management of tribal produce at remunerative prices for the tribal producers,

tribal farmers and MFP gatherers.
(vii) Improving village level water availability.
(viii) Cultivation of early and late varieties of vegetables.

(iX) Small goat rearing unit, mini-layer unit, fishery kits for fisherman, mushroom
cultivation and bee-keeping, etc.

(®)  Self employment training and bank linkage.

(xi) Skill development of youth.
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(xii) Infrastructure creation and employment generation through construction
work of EMRS.

(i) Support towards creation of isolation/quarantine facilities in scheduled tribe
areas (Gap filling).

(b) and (c) In recent study done by IIT Delhi, in 177 tribal dominated districts with
population more than 25%, less than 3% of the population has been detected as corona
positive. So far, there has been no report of major outbreak of the disease in tribal areas
which might be a cause for concern.

(d) Ministry of Tribal Affairs in collaboration with Ministry of Rural Development
has done mapping of sectoral gaps down to the level of Gram Panchayat and village.
The data has been shared with all States who have been asked to work out strategies
for mitigating sectoral gaps at village level including in the field of healthcare. This
Ministry has also prepared a Tribal Health Action Plan which was shared with NITI
Aayog, Ministry of Health and Family Welfare, AYUSH and States in November, 2019.
There have been few rounds of discussion on this plan with NITI and MoHFW and
a joint VC was also called of State Tribal Secretaries and Health Secretaries with
Secretary Health and Secretary Tribal Affairs with their officers.

In order to have updated data on the health infrastructure and manpower gaps
in 177 tribal districts, MoTA has developed swasthya portal (swasthya.tribal.gov.in)
wherein data from MoHFW and WCD and from district is being captured.

Eklavya Model Residential Schools in the country

623. SHRI SATISH CHANDRA DUBEY: Will the Minister of TRIBAL AFFAIRS
be pleased to state:

(@ whether there is any plan to establish 'Eklavya Model Residential Schools'
in each block of the country;

(b) if so, the details thereof;

(c) whether any target has been fixed for the same and if so, the details thereof
and the targets achieved so far; and

(d) the State-wise details of the blocks where these residential schools are
planned to be established?



Written Answers to Unstarred Questions 251

[17 September, 2020]

THE MINISTER OF TRIBAL AFFAIRS (SHRI ARJUN MUNDA): (a) to (d) As per
Budget announcement 2018-19, every block having 50% or more ST population and at
least 20,000 ST persons is to have an Eklavya Model Residential Schools (EMRSs) by
the year 2022. As on 14.09.2020, there are 566 sanctioned schools across the country
out of which 285 schools have been made functional. As per Government's decision,
174 more new EMRSs are planned to be sanctioned upto the year 2022 and State-wise
details of the blocks where these 174 EMRSs are planned till the year 2022 is given in
the Statement (See below).

Old Year-wise New Schools Total Balance Grand

Schools sanctioned as per CCEA Schools to be Total

sanctioned Decision Sanctioned Sanctioned Schools

prior to (as on

February, 2018-19 2019-20 2020-21  15.09.2020)

2019 Sanctioned/ Sanctioned/ Sanctioned/

Target Target Target

288 50/50 100/100 128/150 566 174 740

Statement

State-wise details of blocks where EMRs are planned till the year 2022

SlI. No. State District Sub-District/Block
1 Andhra Pradesh East Godavari Addateegala

2. Andhra Pradesh East Godavari Rampachodavaram
3 Andhra Pradesh Visakhapatnam Pedabayalu

4, Andhra Pradesh Visakhapatnam Ananthagiri

5. Andhra Pradesh Visakhapatnam Hukumpeta

6. Andhra Pradesh Visakhapatnam Paderu

7. Andhra Pradesh Visakhapatnam G.Madugula

8. Andhra Pradesh Visakhapatnam Koyyuru

9. Andhra Pradesh Visakhapatnam Araku Valley

10.  Arunachal Pradesh Papum Pare Naharlagun
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Sl. No. State District Sub-District/Block
11.  Arunachal Pradesh Tirap Khonsa

12, Assam Baksa Sarupeta (Pt)
13.  Assam Dima Hasao Umrangso
14, Assam Dima Hasao Mahur

15.  Assam Dima Hasao Maibong

16.  Assam Goalpara Dudhnai

17.  Assam Kamrup Boko

18.  Assam Udalguri Khoirabari (Pt)
19.  Bihar Kaimur (Bhabua) Adhaura

20.  Chhattisgarh Jashpur Manora

21.  Chhattisgarh Jashpur Farsabahar
22.  Chhattisgarh Raigarh Lailunga

23.  Chhattisgarh Surguja Lundra

24.  Guijarat Chhota Udepur Jetpur Pavi
25.  Guijarat Dohad Fatepura

26.  Guijarat Dohad Jhalod

27.  Guijarat Dohad Limkheda

28.  Guijarat Narmada Nandod

29.  Guijarat Navsari Chikhli

30.  Gujarat Sabar Kantha Khedbrahma
3L Gujarat Sabar Kantha Vijaynagar
32, Guijarat Surat Umarpada
33.  Gujarat Surat Mahuva

34.  Gujarat Tapi Wara

35, Gujarat Tapi Valod
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Sl. No. State District Sub-District/Block
36.  Guijarat The Dangs The Dangs
37. Ladakh Kargil Sanku

38.  Jharkhand Dumka Gopikandar
39.  Jharkhand Gumla Bishunpur
40.  Jharkhand Pashchimi Singhbhum  Khuntpani
41.  Jharkhand Pashchimi Singhbhum  Goilkera

42.  Jharkhand Sahibganj Mandro

43.  Jharkhand Sahibganj Borio

44.  Jharkhand Sahibganj Taljhari

45, Jharkhand Sahibganj Pathna

46.  Jharkhand Simdega Kurdeg

47.  Jharkhand Simdega Kersai

48.  Jharkhand Simdega Thethaitangar
49.  Jharkhand Simdega Kolebira

50.  Jharkhand Simdega Jaldega

51.  Jharkhand Simdega Bano

52.  Madhya Pradesh Anuppur Pushparajgarh
53.  Madhya Pradesh Bhimpur Betul

54.  Madhya Pradesh Barwani Pansemal

55.  Madhya Pradesh Dhar Sardarpur

56.  Madhya Pradesh Jhabua Ranapur

57.  Madhya Pradesh Dhar Bagh

58.  Madhya Pradesh Seoni Dhanora

59.  Madhya Pradesh Khargone (West Nimar) Segaon

60.  Madhya Pradesh Khargone (West Nimar) Bhagwanpura
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Sl. No. State District Sub-District/Block

61. Maharashtra Amravati Dharni

62. Maharashtra Dhule Sakri

63.  Maharashtra Nandurbar Talode

64.  Maharashtra Nashik Dindori

65.  Maharashtra Nashik Peint

66.  Maharashtra Nashik Trimbakeshwar

67. Maharashtra Palghar Vikramgad

68.  Maharashtra Palghar Mokhada

69.  Maharashtra Palghar Vada

70.  Manipur Chandel Chakpikarong

71.  Manipur Churachandpur Tipaimukh

72.  Manipur Senapati Purul

73.  Manipur Kangpokpi Saitu-Gamphazol
(earlier Senapati)

74.  Manipur Tamenglong Tamenglong West

75.  Manipur Ukhrul Ukhrul North

76.  Manipur Ukhrul Ukhurl Central

77.  Meghalaya East Garo Hills Songsak

78.  Meghalaya East Jaintia Hills Saipung

79.  Meghalaya East Khasi Hills Mawphlang

80.  Meghalaya East Khasi Hills Mylliem

8l.  Meghalaya East Khasi Hills Mawryngkneng

82. Meghalaya East Khasi Hills Khatarshnong Laitkroh

83.  Meghalaya East Khasi Hills Mawsynram

84.  Meghalaya East Khasi Hills Sheila Bholaganj
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Sl. No. State District Sub-District/Block
85.  Meghalaya East Khasi Hills Pynursla

86.  Meghalaya Jaintia Hills Amlarem

87.  Meghalaya North Garo Hills Resubelpara

88.  Meghalaya Ribhoi Umling

89.  Meghalaya Ribhoi Jirang

90.  Meghalaya South Garo Hills Chokpot

91.  Meghalaya South Garo Hills Gasuapara

92.  Meghalaya South Garo Hills Baghmara

93.  Meghalaya South West Garo Hills  Betasing

9.  Meghalaya South West Khasi Hills Ranikor

9.  Meghalaya West Garo Hills Dadenggiri

9. Meghalaya West Garo Hills Rongram

97.  Meghalaya West Garo Hills Gambegre

98.  Meghalaya West Garo Hills Dalu

99.  Meghalaya West Khasi Hills Mawshynrut
100. Meghalaya West Khasi Hills Mawthadraishan
101. Meghalaya West Khasi Hills Mairang

102.  Nagaland Mon Phomching

103. Nagaland Mokokchung Tsurangkong
104.  Nagaland Mokokchung Alongkima

105.  Odisha Baleshwar Berhampur

106. Odisha Dhenkanal Kankadahad
107.  Odisha Gajapati R.Udaygiri

108. Odisha Gajapati Serango

109. Odisha Gajapati Rayagada
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Sl. No. State District Sub-District/Block
110. Odisha Jajapur Kaliapani

111.  Odisha Kalahandi Thuamul Rampur
112, Odisha Kandhamal Gochhapada
113,  Odisha Kandhamal Sarangagarh
114.  Odisha Kandhamal Kotagarh

115. Odisha Kendujhar Bamebari

116. Odisha Kendujhar Baria

117.  Odisha Kendujhar Turumunga

118.  Odisha Kendujhar Patana

119. Odisha Kendujhar Nayakote

120. Odisha Kendujhar Telkoi

121.  Odisha Kendujhar Pandapara

122, Odisha Kendujhar Ghatgaon

123.  Odisha Kendujhar Harichandanpur
124.  Odisha Koraput Dasamantapur
125.  Odisha Koraput Lakshmipur

126. Odisha Koraput Bandhugaon
127.  Odisha Koraput Kundura

128.  Odisha Koraput Boipariguda
129.  Odisha Koraput Padua

130.  Odisha Koraput Pottangi

131.  Odisha Malkangiri Mudulipada
132,  Odisha Malkangiri Chitrakonda
133.  Odisha Mayurbhanij Gorumahisani

134.  Odisha Mayurbhanj Jharpokharia
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Sl. No. State District Sub-District/Block
135.  Odisha Mayurbhanj Jashipur

136.  Odisha Mayurbhanj Raman

137.  Odisha Mayurbhanj Thakurmunda
138. Odisha Mayurbhanj Koliana

139. Odisha Mayurbhanj Bangiriposi

140. Odisha Mayurbhanj Chandua

141.  Odisha Mayurbhanj Rasagobindapur
142.  Odisha Mayurbhanj Barsahi

143.  Odisha Mayurbhanj Udala

144.  Odisha Mayurbhanij Kaptipada

145,  Odisha Mayurbhanij Sharata

146. Odisha Mayurbhanj Mahuldiha

147.  Odisha Nabarangapur Raighar

148.  Odisha Nabarangapur Kundei

149.  Odisha Nabarangapur Umarkote

150. Odisha Nabarangapur Dabugan

1561.  Odisha Rayagada Chandrapur
152, Odisha Rayagada Kalyanasingpur
153, Odisha Rayagada Tikiri

154, Odisha Rayagada Seskhal

155.  Odisha Rayagada Padmapur

156.  Odisha Sambalpur Mahulpalli

157.  Odisha Sambalpur Jujomura

158.  Odisha Sundargarh Dharuadihi

159. Odisha Sundargarh Kinjirkela
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Sl. No. State District Sub-District/Block
160. Odisha Sundargarh Baragaon

161. Odisha Sundargarh Raiboga

162.  Odisha Sundargarh Bisra

163.  Odisha Sundargarh Brahmani Tarang
164. Odisha Sundargarh Kamarposh Balang
165. Odisha Sundargarh Koida

166. Odisha Sundargarh Gurundia

167. Rajasthan Udaipur Kherwara

168.  Tripura Dhalai Dumburnagar

169. Tripura North Tripura Damchhara

170.  Tripura North Tripura Pencharthal

171.  Tripura North Tripura Dasda

172.  Tripura South Tripura Ompi

173.  Uttarakhand Dehradun Chakrata

174.  \West Bengal Puruliya Bundwan

Basic facilities in tribal areas

624. SHRI SATISH CHANDRA DUBEY: Will the Minister of TRIBAL AFFAIRS
be pleased to state:

(@ whether Government has formulated any programme for the development of
basic facilities such as supply of water, houses, etc. in the tribal areas of different States
including Bihar;

(b) if so, the details thereof;

(c) whether Government has allocated and released funds for above mentioned
programmes for the current financial year; and

(d) if so, the details thereof?
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THE MINISTER OF TRIBAL AFFAIRS (SHRI ARJUN MUNDA): (a) to (d) Tribal
Sub-Plan (TSP) [also called as Scheduled Tribe Component (STC)] is the dedicated
source of fund for tribal development across the country including Bihar. 41 Central
Ministries has been mandated by NITI Aayog to earmark Tribal Sub-Plan funds in the
range of 4.3% to 17.5% of their total Scheme allocation every year for tribal development.
Besides, States Governments are mandated to earmark TSP funds in proportion of ST
population in the State. Infrastructure development in tribal dominated areas in the
country is carried out through schemes / programmes of concerned Central Ministries
and the State Governments under TSP/STC These schemes relate to various sectors
including rural development, housing, drinking water & sanitation, nutrition etc. The
details of the funds allocated under various schemes of Central Government for welfare
and development of Scheduled Tribes along with status of release of funds to the State
Governments under these programmes during the current financial year i.e. 2020-21 is
given in the Statement.

Statement

Details of the funds allocated and released to the State Governments under
schemes of Central Ministries / Departments under their Scheduled Tribe
Component (STC) during the current financial year i.e. 2020-21

(X in crore)
Sl. No. Scheme Name Fund Fund
Allocation Released

1 2 3 4
Department of Agriculture Research and Education

L Agricultural Extension 3271 092

3 Animal Science 1419 0.83

4, Crop Science 21.00 120

5. Fisheries Science 6.71 0.28

6. Horticultural Science 834 044

7. Natural Resource Management Institutes 8.38 042

including Agro Forestry Research

ToTAL 118.65 5.23
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Department of Agriculture Cooperation and Farmer's Welfare

1 Agriculture Marketing: Integrated Scheme on 21.00 0.13
Agriculture Marketing

2. Crop Insurance Scheme: Pradhan Mantri Fasal 137256 998.00
Bima Yojana
3. Distribution of Pulses to State / Union Territories  68.80 0.00

for Welfare Schemes

4, Information Technology 194 0.00
5. Integrated Scheme on Agricultural Cooperation 34.40 5.16
6. Interest Subsidy for Short Term Credit to Farmers 1557.55 0.00
7. Market Intervention Scheme and Price Support 172.00 0.00

Scheme (MIS-PSS)

8. National Bamboo Mission 37.00 7.38
9. National Food Security Mission 218.92 78.87
10.  National Mission on Horticulture 244.20 4355
11.  National Project on Agro- Forestry 5.74 342
12, National Project on Soil Health and Fertility 271.24 6.26
13.  Organic Value Chain Development for North 63.01 28.03
East Region
14, Paramparagat Krishi Vikas Yojana 47.30 10.77
15.  Pradhan Mantri Annadata Aay Sanrakshan 43.00 0.00
Yojna (PM-AASHA)
16. Pradhan Mantri Kisan Pension Yojana 18.92 0.00
17. Pradhan Mantri Kisan Samman Nidhi (PM-Kisan) 6598.67 3615.10
18.  Pradhan Mantri Krishi Sinchai Yojana (PMKSY)-  344.00 100.20

Per Drop More Crop

19.  Rainfed Area Development and Climate Change 25.20 12.36
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20.  Rashtriya Krishi Vikas Yojna 31240 32.76
21.  Sub - Mission on Agriculture Extension 126.20 63.96
22.  Sub- Mission on Agriculture Mechanisation 133.60 80.88
23.  Sub- Mission on Seed and Planting Material 34.00 0.00

ToTAaL 11,507.65 5,086.83

Department of Animal Husbandry, Dairying and Fisheries

1 Animal Husbandry Infrastructure Development 12.92 0.00
Fund

2. Dairy Entrepreneurship Development 001 0.00

3 Dairy Processing and Infrastructure Development 5.16 0.00
Fund

4. Livestock Census and Integrated Sample Survey 0.00 0.00

5. Livestock Health and Disease Control 36.05 484

6. National Animal Disease Control Programme for 106.65 0.00

Foot and Mouth Disease (FMD) and Brucellosis

7. National Dairy Plan (EAP) 0.00 0.00
8. National Livestock Mission 48.70 15.23
9. National Programme for Dairy Development 25.80 0.00
10.  Rashtriya Gokul Mission 27.00 2099
11.  Supporting Dairy Cooperatives and Farmer 8.60 0.00

Producer Organizations engaged in Dairy
Activities (erstwhile Support to State Co-
operative Dairy Federations)

ToTAL 270.89 41.06
Department of Commerce
1 Coffee Board 12.09 0.56

2. Marine Product Export Development Authority 199 050
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1 2 3 4
3 Rubber Board 430 0.92
4, Spices Board 350 0.84
5. Tea Board 312 114

TotaL 25.00 3.96

Department of Consumer Affairs

1 Consumer Awareness (Advertising and Publicity) 258 0.00

ToTAL 258 0.00

Department of Empowerment of persons with disabilities

1 Assistance to Disabled Persons for Purchase/ 19.78 32.83
Fitting of Aids and Applicances

2. Deendayal Disabled Rehabilitation Scheme 11.18 0.67

3 Indian Spinal Injury Centre 0.34 0.00

4, Scheme for implementation of Persons with 2157 0.00
Disability Act

5. Scholarship for Students with Disabilities 7.69 053

6. Support to National Institutes 8.00 0.00
TotaL 68.56 34.03

Department of Fisheries

L Fisheries and Aquaculture Infrastructure 0.60 0.60
Development Fund

2. Integrated Development and Management of 45.40 1911
Fisheries

3 National Fisheries Development Board 7.00 0.00
TotAL 53.00 19.71

Department of Food and public Distribution

1 Strengthening of PDS Operations 0.00 0.00

ToTAL 0.00 0.00
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Department of Health and Family Welfare

1 Ayushman Bharat - Pradhan Mantri Jan Arogya 689.55 T771.75
Yojana (PMJAY)

2. Human Resources for Health and Medical 505.62 270.33
Education

3 National Rural Health Mission 2955.04 1393.23

4. National Urban Health Mission (Support from 81.30 25.26
National Investment Fund)

5. Rashtriya Swasthya BimaYojna (RSBY) - Support 404 0.00
from Gross Budgetary Support (GBS)

6. Strengthening of State Drug Regulatory System 18.88 0.00

7. Tertiary Care Programs 4557 17.07
ToTAL 4,300.00 1,783.64

Department of Higher Education

1 All India Council for Technical Education (AICTE)  10.00 200

2. Andhra Pradesh and Telangana Tribal Universities  2.00 0.00

3. Assistance to Other Institutions 14.65 052

4, Board of Apprenticeship Training, Bombay, 0.50 0.00
Calcutta, Madras and Kanpur

5. Central University, Andhra Pradesh 200 0.00

6. Commission for Scientific and Technical 0.35 0.00
Terminology

7. Deemed Universities promoted by Central 11.00 893
Government

8. Directorate of Hindi 150 0.00

9. Education Quality Upgradation and Inclusion 172.00 0.00

Programme (EQUIP)
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10.  e-shodh Sindhu 20.00 0.00
11.  Global Initiative for Academic Network (GIAN) 125 0.00
12. Grants to Central Universities (CUs) 245.00 14453
13.  Grants to Councils/Institutes for Excellence in 850 1.00

Humanities and Social Sciences

14.  Grants to Institutes for Promotion of Indian 13.00 376
Languages

15. IIT, Hyderabad (EAP) 450 3.75

16. Implementation of the IMPRINT Research 400 0.00

Initiative (Impacting Research Innovation
and Technology)

17. Improvement in Salary Scale of University and 171.00 2877
College Teachers

18. Indira Gandhi National Open University (IGNOU) 550 224

19. Interest Subsidy and contribution for Guarantee 133.00 0.00
Funds

20.  National Academic Depository 1.00 0.00

21.  National Digital Library 150 0.32

22.  National Initiative for Design Innovation 3.00 0.15

23.  National Institute of Industrial Engineering, 200 0.25
Mumbai

24.  National Institutes of Technical Teachers Training 5.00 362

and Research (NITTTRS)

25.  National Institutional Ranking Framework 0.15 0.00
26.  National Mission in Education Through ICT 7.30 0.00
27.  Pandit Madan Mohan Malviya National Mission 430 0.52

on Teachers and Teaching

28.  PM Research Fellowship 430 174
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29.  Prime Minister's Girls' Hostel 1.00 0.00
30.  Programme for Apprenticeship Training 15.50 0.00
3L Rashtriya Uchhatar Shiksha Abhiyan (RUSA) 25.00 418
32, Scheme for Promotion of Academic and Research 350 0.00

Collaboration (SPARC)

33. Scheme for Transformational and Advanced 4.30 0.35
Research in Sciences (STARS)

34.  Scholarship for College and University students 8.00 004
35.  Schools of Planning and Architecture (SPAS) 850 2.30
36.  Setting up Indian Institutes of Information 5.00 2.46

Technology in PPP mode

37.  Setting up of virtual classrooms and massive 6.50 3.28
open online courses (MOOCs)

38.  Special Scholarship Scheme For Jammu And 12.00 5.00
Kashmir

39.  Startup India Initiative in Higher Educational 8.60 234
Institutions

40.  Support to Indian Institute of Science (HSc) 18.00 14.65

41.  Support to Indian Institute(s) of Information 8.00 573

Technology (Allahabad, Gwalior, Jabalpurand
Kanchipuram)

42, Support to Indian Institute(s) of Science, Education 30.00 2352
and Research (USER)

43.  Support to Indian Institutes of Management (IIMs) 15.00 4.33

44,  Support to Indian Institutes of Technology 215.00 70.86

45.  Support to National Institutes of Technology 142.00 3758

(NITs) and IEST

46.  Technical Education Quality Improvement 70.00 17.92
Programme of Government of India (EAP)
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47. University Grants Commission (UGC) 150.00 110.87
48.  Unnat Bharat Abhiyan 2.80 0.00
49.  World Class Institutions 43.00 1354

TotaL 1,640.00 521.05

Department of Land Resources

L Integrated Watershed Development Program 200.01 1751
(Programme Component)

2. Land Records Modernization Programme 23.86 12.65

ToTaL 22387 30.16

Department of Pharmaceuticals
1 Jan Aushadhi Scheme 0.00 149

2. National Institutes Of Pharmaceutical Education 0.00 850
And Research (Nipers)

ToTAL 0.00 9.99

Department of Rural Development

L National Rural Livelihood Mission (Programme 1613.00 736.53
Component)
2. Pradhan Mantri AwasYojna (PMAY)- Rural 3413.00 3235.58

(Programme Component)

ToTAL 5,026.00 397211

Department of School Education and Literacy

1 Kendriya Vidyalaya Sangathan (KVS) 70.00 25.16
2. National Means cum Merit Scholarship Scheme 42.00 0.00
3 National Programme of Mid Day Meal in Schools 1210.00 396.76
4. National Scheme for Incentive to Girl Child for 22.00 0.00

Secondary Education
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5. Navodaya Vidyalaya Samiti (NVS) 200.00 66.98
6. Samagra Shiksha 4280.00 112252
7. Teachers Training and Adult Education 20.00 0.00

TotaL 5,844.00 1,611,42

Department of Science and Technology

L Innovation, Technology Development and 117.69 6.99
Deployment

2. Science and Engineering Research Board 10.00 6.50

3 Science and Technology Institutional and 10.00 0.00

Human Capacity Building

ToTaL 137.69 1349

Department of Telecommunication

1 Bharatnet 258.00 0.00
2. Centre for Development of Telematics (C-DoT) 13.89 0.00
3 Compensation to Telecom Service Providers 86.00 0.00

TotaL 357.89 0.00

Department of Water Resources, River Development and Ganga Rejuvenation

L Flood Management and Border Areas Programme 50.00 0.00
(FMBAP)
2. Ground Water Management and Regulation 12.00 242

(Ground Water Management and Regulation)

3. Har Khet Ko Pani 205.00 4252
4, HRD/Capacity Building Programme 0.63 0.00
5. National River Conservation Plan -Other Basins 12.00 0.00

(Programme Component)

ToTaL 279.63 4494
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The Ministry of AYUSH

1 Central Council for Research in Ayurvedic 720 1.80
Sciences

2. Central Council for Research in Unani Medicine 1.00 050

3. National AYUSH Misson (NAM) 29.00 258

4. Other Autonomous Bodies 050 0.25
TotaL 37.70 513

The Ministry of Coal

L Conservation, Safety and Infrastructure 8.17 0.00
Development in Coal Mines

2. Exploration of Coal and Lignite 60.20 0.00
3 Research and Development 215 0.00
ToTAL 70.52 0.00

The Ministry of Culture

1 Centenaries and Anniversaries, Celebrations 7.65 0.00
and Schemes

2. Development of Libraries and Archives 0.01 0.00
3 Grantee Bodies 0.00 0.00
4, Kala Sanskriti Vikas Yojana 16.74 3.64
5. National Mission for Preservation of Manuscripts 0.46 0.00

TotaL 24.86 3.64

The Ministry of Development of North Eastern Region

1 Bodoland Territorial Council 5.00 0.00
2. Central Pool of Resources for North East and 143.92 65.72
Sikkim

3. Dima Hasao Territorial Council 25.00 0.00
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4. KarbiAnglong Autonomous Territorial Council 40.00 0.00
5. North East Special Infrastructure Development 250.00 141.30
Scheme (NESIDS)
6. North East Special Infrastructure Development 54.00 0.00
Scheme (NESIDS) Hill Area Development
Programme
7. Schemes of NEC -Capital 5.00 0.00
8. Schemes of NEC-Revenue 170.00 0.00
9. Schemes of North East Council - Special 130.00 101.93
Development Projects
ToTaL 822.92 308.95
The Ministry of Drinking Water and Sanitation
L National Rural Drinking Water Mission - Nation ~ 1150.00 340.44
Rural Drinking Water Programme
2. SBM-Rural (Programme Component) 99941 230.74
TotaL 2,14941 571.18
The Ministry of Electronics and Information Technology
1 Cyber Security Projects (NCCC & Others) 8.00 0.00
2. Electronic Governance (Program Component) 30.00 1.74
3 Manpower Development 30.00 1.03
4, National Knowledge Network 30.00 0.00
5. Pradhan Mantri Gramin Digital Saksharta 25.19 10.00
Abhiyan (PMGDISHA)
6. Promotion of Digital payment 10.00 0.00
7. Promotion of Electronics and IT HW 66.00 0.00

Manufacturing (MSIPS, EDF and
Manufacturing Clusters)
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8. Promotion of IT/ITeS Industries 10.00 0.00
9. R and D in IT/Electronics/CCBT 56.00 0.17

TotaL 265.19 18.94

The Ministry of Environment, Forest and Climate Change

L Conservation of Natural Resources and 400 2:41
Ecosystems (Funded from NCEF) -
Biodiversity Conservation

2. Conservation of Natural Resources and 5.00 0.00
Ecosystems (Funded from NCEF) -
Conservation of Aquatic Ecosystems

3 Environment Information Systems (ENVIS) 5.00 0.00
4, Environmental Education, Awareness and Training  10.00 4.69
5. Forest Fire Prevention and Management 6.00 0.00
6. Integrated Development of Wildlife Habitats 18.00 484
(Funded from NCEF)-Development of Wildlife
Habitats
7. Integrated Development of Wildlife Habitats 400 1.08

(Funded from NCEF)-Project Elephant

8. Integrated Development of Wildlife Habitats 35.00 26.55
(Funded from NCEF)-Project Tiger

9. National Adaptation Fund (Funded from NCEF) 8.00 6.46
10.  National Biodiversity Authority 1.00 0.15
11.  National Coastal Mission (NCM) - Programme 1.00 0.00
Component
12.  National Mission for a Green India (Funded From  30.00 13.19
NCEF)-Green India Mission-National Afforestation
Programme

TotaL 127.00 59.37
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The Ministry of Food Processing Industries
1 Pradhan Mantri KisanSampada Yojana 46.50 0.10
The Ministry of Housing and Urban Affairs
1 Deendayal Antyodaya Yojana-National Urban 34.03 1451
Livelihood Mission (DAY-NULM) (States/UTs
Component)
2. PMAY-Urban (Other items of States/UTs 130.00 0.00
Component)
ToTAL 164.03 1451
The Ministry of Labour and Employment
L Bima Yojana for Unorganised Workers 17.45 0.00
2. Coaching and Guidance for SC.ST and Other 4.20 0.35
Backward Classes
3 Creation of National Platform of Unorganized 4.30 0.00
Workers and allotment of an Aadhaar seeded
identification numbers
4, Employees Pension Scheme, 1995 641.30 19.24
5. Labour and Employment Statistical System (LESS) 1.00 0.02
6. Labour Welfare Scheme 12.90 0.00
7. National Career Services 6.63 429
8. National Child Labour Project including grants in 9.99 049
aid to voluntary agencies and reimbursement of
assistance to bonded labour
9. Pradhan Mantri Karam Yogi Maandhan 15.50 0.00
10.  Pradhan Mantri RojgarProtsahanYojna 218.36 327.10
11.  Pradhan Mantri Shram Yogi Maandhan 43.00 21.00
12, Social Security for Plantation Workers in Assam 332 0.00
ToTAL 977.95 37249
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The Ministry of Micro, Small and Medium Enterprises

1 ASPIRE (Promotion of Innovation, Rural Industry 430 0.00
and Entrepreneurship)

2. Coir Vikas Yojana 3.19 123

3. Credit Linked Capital Subsidy and Technology 2.80 0.00
Upgradation Scheme

4, Database Research Evaluation and Other Office 0.10 0.00
Support Programme

5. Fund of Funds 25.00 0.00
6. Gramodyog Vikas Yojana 16.92 0.00
7. Infrastructure Development and Capacity Building  25.00 4.30
8. Infrastructure Development and Capacity Building-  18.89 303

EAP Component

9. Interest Subvention Scheme for Incremental Credit  65.00 65.00
to MSMEs

10.  International Cooperation Scheme 163 0.00

11.  Khadi Vikas Yojana 25.00 16.00

12. National Schedule Caste/Schedule Tribe Hub 25.00 10.00
Centre

13.  Prime Minister Employment Generation Programme  355.00 40.00
(PMEGP)

14.  Procurement and Marketing Support Scheme 572 0.00

15.  Promotional Services Institutions and Programme 6.50 0.28

16.  Scheme for Fund for Regeneration of Traditional 44,08 335

Industries (SFURTI)

17. Solar Charkha Mission 10.00 0.00

ToTAL 634.13 143.19
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The Ministry of Mines

L Geological Survey of India 22.00 3,05
2. Indian Bureau of Mines 123 0.00
ToTAL 2323 3.05

The Ministry of New and Renewable Energy

L Biogas Programme 10.00 150

2. Green Energy Corridors 25.00 298

3. Human Resources Development and Training 3.00 0.00

4. KisanUrja Suraksha Evam Utthaan Mahabhiyan 50.00 749
(KUSUM)

5. KisanUrja Suraksha Evam UtthaanMahabhiyan- 25.00 401
Off Grid (Kusum)

6. Small Hydro Power 30.00 0.56

7. Solar Power 143.00 0.00

8. Wind Power 200.00 92.00
TotaL 486.00 108.54

The Ministry of Panchayati Raj

L Rashtriya Gram Swaraj Abhiyan (RGSA) 74.62 1381

ToTAL 74.62 1381

The Ministry of Petroleum and Natural Gas

1 Direct Benefit Transfer- Kerosene 177 0.00
2. Direct Benefit Transfer - LPG 1631.23 0.00
3 LPG Connection to Poor Households 48,07 0.00
4, Other subsidy payable including for North 22.86 0.00

Eastern Region

5. Under-recovery (other Subsidy Payable) 136,57 0.00

ToTAL 1,840.50 0.00
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The Ministry of Power

1 DeenDayal Upadhyaya Gram Jyoti Yojna 387.00 226.96
2. Integrated Power Development Scheme 470.00 55.89
TotaL 857.00 282.85

The Ministry of Road Transport and Highways
1 Road Works (Works under Roads Wing) 2920.00 57.76

ToTAL 2920.00 57.76

The Ministry of Skill Development and Entrepreneurship

1 Apperenticeship and Training 5.66 159

2. Development of Entrepreneurship 3.02 0.00

3 Development of Skills 121.73 6.86

4. Skill Acquisition and Knowledge Awareness for 3950 0.00
Livelihood Promotion

5. Skill Strengthening for Industrial Value 30.96 0.00
Enhancements

6. Strengthening of Infrastructure for Institutional 7.40 0.06
Training

7. Strengthening of Skill Institutions 138 0.04
ToTAL 209.65 855

The Ministry of Textiles

1 Ambedkar Hasthshilp Vikas Yojana 1.00 0.00

2. Central Silk Board 88.00 44.00

3. Design and Technical Upgradation Scheme 200 058

4. Handicrafts Artisans comprehensive welfare scheme  1.00 0.00

5. Handloom Weaver Comprehensive Welfare 1.00 0.00
Scheme (HWCWS)

6. Human Resource Development- Handicrafts 200 0.18
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7. Integrated Scheme for Skill Development 12.00 112
8. Integrated Wool Development Programme 8.00 2.00
9. Marketing Support and Services 1.00 0.00
10.  National Handloom Development Programme 42.00 11.16
11. NER Textiles Promotion Scheme 2755 0.00
12.  Research and Development - Handicrafts 3.00 0.20
13.  Scheme for Usage of Geotextiles in North East 200 0.00
14.  Yarn Supply Scheme 32.00 7.16

TotaL 22255 66.40

The Ministry of Tourism

1 Integrated Development of Tourist Circuits 102.00 22.38
around specific themes (Swadesh Darshan)

ToTAL 102.00 22.38

The Ministry of Women and Child Development

1 Anganwadi Services (Erstwhile Core ICDS) 2308.85 720.10
2. Mahila Shakti Kendra 8.60 0.00
3. Pradhan Mantri Matru Vandana Yojana 215.00 1558
4. Scheme for Adolescent Girls 2350 0.00

ToTAaL 2,555.95 735.68

The Ministry of Youth Affairs and Sports

L Assistance to Promotion of Sports Excellence 2150 0.00
(Assistance to National Sports Federations)

2. Khelo India 76.57 1154
3 Laxmi Bai National Institute of Physical Education 4.80 131
4. National Programme for Youth and Adolescent 1.98 0.46

Development (Programme Component)
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5. National Service Scheme 14.84 0.26

6. National Young Leaders Programme 189 0.00

7. National Youth Corps 7.75 160

8. Nehru Yuva Kendra Sangathan 26.00 0.00

9. Rajiv Gandhi National Institute of Youth 3.02 045
Development

10.  Sports Authority of India 43.00 15.32
ToTAL 201.35 3094

The Ministry of Tribal Affairs

1 Aid to Voluntary Organisations Working for the 110.00 405
Welfare of Scheduled Tribes

2. Development of Particularly Vulnerable Tribal 250.00 1827
Groups PVTGs)

3 Development Programmes in the Tribal Areas 0.01 0.00
(EAP)

4. Eklavya Model Residential School (EMRS) 1313.23 599.55

5. Grant to Assam Government under Clause A of 001 0.00
the Second Provision to Article 275(1) of the
Constitution

6. Grants under proviso to Article 275(1) of the 1350.00 256.71
Constitution

7. Institutional Support for Development and 140.00 40.00
Marketing of Tribal Products (TRIFED etc.)

8. Minimum Support Price for Minor Forest 15251 20.30
Produce (MSP for MFP)

9. Monitoring and Evaluation 400 053

10.  National Fellowship and Scholarship for Higher 100.00 51.29

Education of ST Students
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11.  Post-Matric Scholarship 1900.00 940.89

12, Pre-Matric Scholarship 400.00 149.35

13.  Scholarship to the ST Students for Studies 200 187
Abroad

14.  Special Central Assistance to Tribal Sub- 1350.00 30.39
Schemes

15.  Support to National/ State Scheduled Tribes 150.00 0.00

Finance and Development Corporation

16.  Support to Tribal Research Institutes 110.00 1048
17. Tribal Festival, Research, information and Mass 24.00 2.36
Education
TotaL 7,355.76 2,126.04

COVID-19 in tribal people of Andaman and Nicobar Islands

625. SHRI RIPUN BORA: Will the Minister of TRIBAL AFFAIRS be pleased to

state:

(@ whether it is a fact that people of tribal reserve of Andaman and Nicobar

Islands have been affected with Covid-19;
(b) if so, the report details therein; and

(c) the proposal and action taken report of Government for the protection of all
individuals tested positive belonging to the great Andamanese tribe, a notified Particularly

Vulnerable Tribal Group (PVTG) having a total population of just 56 individuals?
THE MINISTER OF TRIBAL AFFAIRS (SHRI ARJUN MUNDA): (a) Yes, Sir.

(b) and (c) The Andaman and Nicobar Administration is giving special focus and
attention to the protection and wellbeing of Particularly Vulnerable Tribal Group (PVTG)
viz. Great Andamanese (Strait Island), Onges(Little Andaman), Jarawas (South Andaman)

and Shompens (Greater Nicobar Islands). The health of these tribals has been vigorously
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monitored and proactive measures to prioritize their testing have helped early detection
of cases. 11 (Eleven) infected members of the Great Andamanese tribes are among those
who were either themselves engaged or had families working in Government
establishments. All of these infected Great Andamanese tribe except two have fully
recovered and moved back to their settlement in Strait Island. The samples of entire
Onges population has tested negative. Testing of Jarawas in three different areas has
also confirmed their COVID free status. The Shompens are also safe in the Great

Nicobar Island.

Several steps have been taken to strengthen capacities for treatment such as
delivery of medication and pulse oximeters free of cost at the doorstep, admission of

any symptomatic person and those with co-morbidities to COVID care facilities.

The weekly trend of average daily cases and deaths reported due to COVID in

Andaman and Nicobar islands is given in the Statement (See below).
Statement

The weekly trend of average daily cases and deaths due to COVID in Andaman
and Nicobar Islands

Average Daily New Cases

17 814 16-21 2228 29 511 1218 1925 26 28 915
July  July July July July-4 Aug Aug Aug Aug-l Sept Sept
Aug Sept
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Weekly Deaths

T —

1-7July 814 1621 22-28 29JULY- 5-11 1218 1925 26AUG- 2-8SEP 9-15SEP
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Increasing scholarship amount for pre-matric scholarship for STs

626. DR.VINAY P. SAHASRABUDDHE: Will the Minister of TRIBAL AFFAIRS

be pleased to state:

(@ whether Government has increased the scholarship amount under the
Centrally Sponsored Scheme of Pre-Matric Scholarship for STs, the State-wise details

thereof; and

(b) the number of students who have availed the benefits of the same, the State-

wise details thereof?

THE MINISTER OF TRIBAL AFFAIRS (SHRI ARJUN MUNDA): (a) Yes Sir. The
scholarship amount under the Centrally Sponsored Scheme of Pre-Matric Scholarship
for STs has been revised from ¥1507/- ¥225/- p.m. for day scholars and from ¥3507/-
to I525/- p.m. for hostellers w.e.f the academic session 2019-20 (effective from 01.12.2019)

across the country.

(b) The details of number of beneficiaries, State-wise, during last financial year

and current year are given in the Statement (See below).
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Statement

Details of beneficiaries covered under the scheme of Pre-Matric
Scholarship for ST students

SI. No.  State/UT F.Y. 2019-20 F.Y. 2020-21
(as on. 11.09.20)

Beneficiaries Beneficiaries
(provisional)* (provisional)*

1 2 3 4

1 Andaman and Nicobar Islands 249 450
2. Andhra Pradesh 28124 63653
3 Arunachal Pradesh 0 0
4, Assam 2869 0
5. Bihar 46096 55198
6. Chhattisgarh 143986 149574
7. Dadra and Nagar Haveli 5044 5548
8. Daman and Diu 262 0
9. Goa 3332 3475
10.  Gujarat 0 0
11.  Himachal Pradesh 2709 3534
12, Jammu - Kashmir 0 0
13. Jharkhand 106761 114609
14, Karnataka 87364 62126
15, Kerala 7858 11220
16.  Madhya Pradesh 318870 350865
17.  Maharashtra 0 111939
18.  Manipur 24760 0

19.  Meghalaya 0 0
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20.  Mizoram 16890 17000
21.  Nagaland 1500 0
22.  Odisha 219875 196355
23. Rajasthan 184163 202588
24, Sikkim 415 414
25.  Tamil Nadu 13423 0
26.  Telangana 5570 0
27.  Tripura 10980 12627
28.  Uttar Pradesh 0 0
29.  Uttarakhand 2829 7117
30.  West Bengal 36962 41438

ToTaL 1270891 1409730

* Details of beneficiaries are based on the proposals and Statement of Expenditures (SOEs)
submitted by States / UTs

Malnutrition deaths among children in the country

627. SHRI T.GVENKATESH: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ whether it is a fact that malnutrition deaths are on rise among children in
the country;

(b) if so, the details thereof;

(c) whether Government has made an enquiry through National Commission for
Protection of Child Rights (NCPCR) to find out the causes of these deaths;

(d) if so, the findings thereof and the recommendations made by NCPCR to
tackle the situation; and

() the measures being adopted by Government in this regard?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) and (b) Malnutrition is not a direct cause of death among children.
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However, it can increase morbidity and mortality by reducing resistance to infections.
Malnourished children are more vulnerable to any infection than normal children. The
overall under five mortality rate has reduced from 74.3 (NFHS-3) to 49.7 (NFHS-4)
deaths per thousand live births.

(c) and (d) No such enquiry has been made by the Government through NCPCR.

(e) The Government has accorded high priority to the issue of malnutrition and
is implementing several schemes/programmes through States/UTs to address various
aspects related to nutrition. This Ministry implements Pradhan Mantri Matru Vandana
Yojana, Anganwadi Services and Scheme for Adolescent Girls under the Umbrella
Integrated Child Development Services Scheme (ICDS) as direct targeted interventions
to address the problem of malnutrition among Pregnant Women and Lactating Mothers
and Children (0-6Years of age) in the country.

Further, the Government has set up POSHAN Abhiyaan on 18.12.2017. The goals
of POSHAN Abhiyaan are to achieve improvement in nutritional status of Children from
0-6 years, Adolescent Girls, Pregnant Women and Lactating Mothers in a time bound
manner. The major activities undertaken under this Abhiyaan are ensuring convergence
with various other programmes; Information Technology enabled Common Application
Software for strengthening service delivery and interventions; Community Mobilization
and Awareness Advocacy leading to Jan Andolan to educate the people on nutritional
aspects; Capacity Building of Frontline Functionaries, incentivizing States/ UTs for

achieving goals etc.
Anganwadi centres

628. SHRI TIRUCHI SIVA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ the State-wise and District-wise details of the number of Anganwadi Centres

in the country as of August 2020;

(b) the number of Anganwadis that do not have Anganwadi workers or that

remain vacant against the total number, State-wise as of August 2020; and

() the number of Anganwadi Centres that have been set up during the years
2014-2019, year-wise?
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THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) State-wise details of the number of sanctioned and operational
Anganwadi, Centres in the country as reported by the States/UTs as on 30.06.2020 is
given in Statement-I (See below). District wise data of Anganwadi Centres on boarded
by Districts at ICDS-RRS portal is given in Statement-I1 (See below).

(b) State-wise details of the number of Anganwadi Workers along with number
of vacant posts in the Country as on 30.06.2020 is given in Statement-111 (See below).

() Year-wise number of Sanctioned and Operational Anganwadi Centres, during
the years 2014-2019 is given in Statement-IV.

Statement-1

State/UT wise details of sanctioned/operational Anganwadi
Centres as on 30.06.2020

Sl. No. State/UT Anganwadi Centres
Sanctioned Operational

1 2 3 4
1 Andhra Pradesh 55607 55607
2. Telangana 35700 35634
3. Arunachal Pradesh 6225 6225
4, Assam 62153 62153
5. Bihar 115009 109520
6. Chhattisgarh 52474 51462
7. Goa 1262 1262
8. Gujarat 53029 53029
9. Haryana 25962 25962
10.  Himachal Pradesh 18925 18925
11.  Jharkhand 38432 38432
12, Karnataka 65911 65911

13, Kerala 33318 33244
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14.  Madhya Pradesh 97135 97135
15.  Maharashtra 110486 110219
16. Manipur 11510 11510
17. Meghalaya 5896 5896
18.  Mizoram 2244 2244
19.  Nagaland 3930 3980
20. Odisha 74154 72587
21 Punjab 27314 27300
22.  Rajasthan 62010 61974
23. Sikkim 1308 1308
24.  Tamil Nadu 54439 54439
25.  Tripura 10145 9911
26.  Uttar Pradesh 190145 188149
27.  Uttarakhand 20067 20067
28.  West Bengal 119481 116753
29.  Andaman and Nicobar Islands 720 720
30.  Chandigarh 450 450
3L Delhi 10897 10897
32.  Dadra and Nagar Haveli and 409 409
Daman and Diu
33, Jammu - Kashmir 30765 28460
3A. Ladakh 1173 1139
35.  Lakshadweep 107 107
36.  Puducherry 855 855
ToTAaL 1399697 (*) 1383875

(*) 253 and 50 Anganwadi Centres have been surrendered by NCT of Delhi and Chandigarh

respectively.
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SI.No.  State/UT District name No. of
AWCs on
boarded at
ICDS-RRS

Portal

1 2 3 4

1. Andaman and Nicobar Islands  Nicobars I

2. Andaman and Nicobar Islands  North and Middle Andaman 269

3. Andaman and Nicobar Islands  South Andamans 371

4. Andhra Pradesh Anantapur 5127

5 Andhra Pradesh Chittoor 4769

6.  Andhra Pradesh East Godavari 5541

7. Andhra Pradesh Guntur 4437

8  Andhra Pradesh Krishna 3812

9. Andhra Pradesh Kurnool 3553

10. Andhra Pradesh Prakasam 4248

11.  Andhra Pradesh SPSR Nellore 3776

12.  Andhra Pradesh Srikakulam 4200

13.  Andhra Pradesh Visakhapatanam 4960

14.  Andhra Pradesh Vizianagaram 3729

15.  Andhra Pradesh West Godavari 3894

16. Andhra Pradesh YSR. 3622

17.  Arunachal Pradesh Anjaw 159

18.  Arunachal Pradesh Changlang 454

19.  Arunachal Pradesh Dibang Valley 8
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20. Arunachal Pradesh East Kameng 481
21.  Arunachal Pradesh East Siang 262
22.  Arunachal Pradesh Kra Daadi 267
23.  Arunachal Pradesh Kurung Kumey 325
24.  Arunachal Pradesh Lohit 102
25.  Arunachal Pradesh Longding 256
26.  Arunachal Pradesh Lower Dibang Valley 166
27.  Arunachal Pradesh Lower Subansiri 297
28.  Arunachal Pradesh Namsai 321
29.  Arunachal Pradesh Papum Pare 522
30. Arunachal Pradesh Siang 219
31.  Arunachal Pradesh Tawang 197
32.  Arunachal Pradesh Tirap 264
33.  Arunachal Pradesh Upper Siang 234
34. Arunachal Pradesh Upper Subansiri 607
35.  Arunachal Pradesh West Kameng 308
36. Arunachal Pradesh West Siang 740
37.  Assam Baksa 2636
38. Assam Barpeta 2986
39.  Assam Biswanath 782
40. Assam Bongaigaon 1117
41.  Assam Cachar 3938
42.  Assam Charaideo 601
43.  Assam Chirang 920
44,  Assam Darrang 2153
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45, Assam Dhemaji 1557
46.  Assam Dhubri 2424
47.  Assam Dibrugarh 2155
48.  Assam Dima Hasao 606
49.  Assam Goalpara 2491
50. Assam Golaghat 2246
51. Assam Hailakandi 1374
52.  Assam Hojai 1260
53.  Assam Jorhat 1613
54, Assam Kamrup 3271
55.  Assam Kamrup Metro 1023
56. Assam Karbi Anglong 2569
57.  Assam Karimganj 1570
58.  Assam Kokrajhar 1687
59. Assam Lakhimpur 3066
60. Assam Majuli 597
61. Assam Marigaon 2103
62. Assam Nagaon 4714
63. Assam Nalbari 1528
64. Assam Sivasagar 1296
65. Assam Sonitpur 3078
66. Assam South Salmara Mancachar 532
67. Assam Tinsukia 2024
68. Assam Udalguri 1437
69. Assam West Karbi Anglong 500
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70. Bihar Araria 2807
71. Bihar Arwal 817
72. Bihar Aurangabad 2600
73.  Bihar Banka 2365
74. Bihar Begusarai 3265
75. Bihar Bhagalpur 3077
76. Bihar Bhojpur 2973
77.  Bihar Buxar 1946
78. Bihar Darbhanga 4422
79. Bihar Gaya 4566
80. Bihar Gopalganj 2965
81. Bihar Jamui 1953
82. Bihar Jehanabad 1278
83. Bihar Kaimur (Bhabua) 1768
84. Bihar Katihar 3398
85. Bihar Khagaria 1734
86. Bihar Kishanganj 1899
87. Bihar Lakhisarai 1191
88. Bihar Madhepura 2258
89. Bihar Madhubani 4930
90. Bihar Munger 1602
91. Bihar Muzaffarpur 5251
92. Bihar Nalanda 3420
93. Bihar Nawada 2541
94. Bihar Pashchim Champaran 3436
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95. Bihar Patna 5250
96. Bihar Purbi Champaran 5545
97. Bihar Purnia 3418
98. Bihar Rohtas 3398
99. Bihar Saharsa 2095
100. Bihar Samastipur 4990
101. Bihar Saran 3644
102. Bihar Sheikhpura 709
103. Bihar Sheohar 709
104. Bihar Sitamarhi 3724
105. Bihar Siwan 3846
106. Bihar Supaul 2439
107. Bihar Vaishali 3872
108. Chandigarh Chandigarh 450
109. Chhattisgarh Balod 1523
110. Chhattisgarh Baloda Bazar 2005
111. Chhattisgarh Balrampur 2334
112. Chhattisgarh Bastar 2037
113. Chhattisgarh Bemetara 1116
114. Chhattisgarh Bijapur 1168
115. Chhattisgarh Bilaspur 2763
116. Chhattisgarh Dantewada 1058
117. Chhattisgarh Dhamtari 1104
118. Chhattisgarh Durg 1502
119. Chhattisgarh Gariyaband 1462
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120. Chhattisgarh Janjgir-Champa 2295
121. Chhattisgarh Jashpur 4310
122. Chhattisgarh Kabirdham 1688
123. Chhattisgarh Kanker 2131
124. Chhattisgarh Kondagaon 1832
125. Chhattisgarh Korba 2548
126. Chhattisgarh Korea 1793
127. Chhattisgarh Mahasamund 1780
128. Chhattisgarh Mungeli 1080
129. Chhattisgarh Narayanpur 557
130. Chhattisgarh Raigarh 3408
131. Chhattisgarh Raipur 1887
132. Chhattisgarh Rajnandgaon 3052
133. Chhattisgarh Sukma 959
134. Chhattisgarh Surajpur 2076
135. Chhattisgarh Surguja 2502
136. Dadra and Nagar Haveli Dadra and Nagar Haveli 303
137. Daman and Diu Daman 62
138. Daman and Diu Diu 40
139. Delhi Central 476
140. Delhi East 607
141. Delhi North 547
142. Delhi North East 1819
143. Delhi North West 3111

144. Delhi South 2065
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145. Delhi South West 581
146. Delhi West 1722
147. Goa North Goa 711
148. Goa South Goa 554
149. Gujarat Ahmedabad 3630
150. Gujarat Amreli 1616
151. Guijarat Anand 1993
152. Gujarat Arvalli 1448
153. Guijarat Banas Kantha 3370
154. Guijarat Bharuch 1374
155. Guijarat Bhavnagar 1907
156. Gujarat Botad 570
157. Gujarat Chhotaudepur 1182
158. Gujarat Dang 441
159. Gujarat Devbhumi Dwarka 691
160. Gujarat Dohad 3058
161. Gujarat Gandhinagar 1068
162. Gujarat Girsomnath 1221
163. Gujarat Jam Nagar 1197
164. Gujarat Junagadh 1428
165. Gujarat Kachchh 2116
166. Gujarat Kheda 1986
167. Guijarat Mahesana 1920
168. Guijarat Mahisagar 1317
169. Gujarat Morbi 761
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170. Gujarat Narmada 952
171. Gujarat Navsari 1330
172. Gujarat Panch Mahals 2000
173. Gujarat Patan 1427
174. Gujarat Porbandar 489
175. Gujarat Rajkot 1717
176. Guijarat Sabar Kantha 1919
177. Guijarat Surat 2825
178. Guijarat Surendranagar 1356
179. Guijarat Tapi 1064
180. Gujarat Vadodara 1847
181. Guijarat Valsad 1899
182. Haryana Ambala 1213
183. Haryana Bhiwani 1282
184. Haryana Charki Dadri 634
185. Haryana Faridabad 1294
186. Haryana Fatehabad 1094
187. Haryana Gurugram 1033
188. Haryana Hisar 1741
189. Haryana Jhajjar 1130
190. Haryana Jind 1439
191. Haryana Kaithal 1265
192. Haryana Karnal 1479
193. Haryana Kurukshetra 1075
194. Haryana Mahendragarh 1201
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195. Haryana Mewat 1150
196. Haryana Palwal 1108
197. Haryana Panchkula 534
198. Haryana Panipat 1048
199. Haryana Rewari 1099
200. Haryana Rohtak 1004
201. Haryana Sirsa 1401
202. Haryana Sonipat 1482
203. Haryana Yamunanagar 1281
204. Himachal Pradesh Bilaspur 1111
205. Himachal Pradesh Chamba 1494
206. Himachal Pradesh Hamirpur 1351
207. Himachal Pradesh Kangra 4226
208. Himachal Pradesh Kinnaur 235
209. Himachal Pradesh Kullu 1095
210. Himachal Pradesh Lahul And Spiti 123
211. Himachal Pradesh Mandi 3004
212. Himachal Pradesh Shimla 2154
213. Himachal Pradesh Sirmaur 1509
214. Himachal Pradesh Solan 1281
215. Himachal Pradesh Una 1364
216. Jammu and Kashmir Anantnag 2184
217. Jammu and Kashmir Badgam 1670
218. Jammu and Kashmir Bandipora 816
219. Jammu and Kashmir Baramulla 2387
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220. Jammu and Kashmir Doda 1396
221. Jammu and Kashmir Ganderbal 658
222. Jammu and Kashmir Jammu 2482
223. Jammu and Kashmir Kathua 1640
224. Jammu and Kashmir Kishtwar 812
225. Jammu and Kashmir Kulgam 1203
226. Jammu and Kashmir Kupwara 2319
227. Jammu and Kashmir Poonch 1403
228. Jammu and Kashmir Pulwama 1110
229. Jammu and Kashmir Rajauri 1356
230. Jammu and Kashmir Ramban 803
231. Jammu and Kashmir Reasi 961
232. Jammu and Kashmir Samba 1018
233. Jammu and Kashmir Shopian 721
234. Jammu and Kashmir Srinagar 1195
235. Jammu and Kashmir Udhampur 1491
236. Jharkhand Bokaro 2256
237. Jharkhand Chatra 1132
238. Jharkhand Deoghar 1567
239. Jharkhand Dhanbad 2232
240. Jharkhand Dumka 2060
241. Jharkhand East Singhbum 1722
242. Jharkhand Garhwa 1330
243. Jharkhand Giridih 2432
244. Jharkhand Godda 1791
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245. Jharkhand Gumla 1671
246. Jharkhand Hazaribagh 1779
247. Jharkhand Jamtara 1189
248. Jharkhand Khunti 840
249. Jharkhand Koderma 749
250. Jharkhand Latehar 961
251. Jharkhand Lohardaga 749
252. Jharkhand Pakur 1167
253. Jharkhand Palamu 2596
254. Jharkhand Ramgarh 1042
255. Jharkhand Ranchi 2848
256. Jharkhand Sahebganj 1690
257. Jharkhand Saraikela Kharsawan 1370
258. Jharkhand Simdega 965
259. Jharkhand West Singhbhum 2330
260. Karnataka Bagalkot 2221
261. Karnataka Ballari 2441
262. Karnataka Belagavi 5299
263. Karnataka Bengaluru Rural 1229
264. Karnataka Bengaluru Urban 2473
265. Karnataka Bidar 1893
266. Karnataka Chamarajanagar 1421
267. Karnataka Chikballapur 1962
268. Karnataka Chikkamagaluru 1825
269. Karnataka Chitradurga 2333
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270. Karnataka Dakshin Kannad 2105
271. Karnataka Davangere 2114
272. Karnataka Dharwad 1505
273. Karnataka Gadag 1166
274. Karnataka Hassan 2545
275. Karnataka Haveri 1918
276. Karnataka Kalaburagi 3098
277. Karnataka Kodagu 870
278. Karnataka Kolar 2061
279. Karnataka Koppal 1850
280. Karnataka Mandya 2546
281. Karnataka Mysuru 2883
282. Karnataka Raichur 2662
283. Karnataka Ramanagara 1555
284. Karnataka Shivamogga 2445
285. Karnataka Tumakuru 4105
286. Karnataka Udupi 1191
287. Karnataka Uttar Kannad 2716
288. Karnataka Vijayapura 2313
289. Karnataka Yadgir 1388
290. Kerala Alappuzha 2152
291. Kerala Ernakulam 2859
292. Kerala Idukki 1562
293. Kerala Kannur 2508

294. Kerala Kasaragod 1349
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295. Kerala Kollam 2723
296. Kerala Kottayam 2052
297. Kerala Kozhikode 2939
298. Kerala Malappuram 3809
299. Kerala Palakkad 2868
300. Kerala Pathanamthitta 1397
301. Kerala Thiruvananthapuram 3065
302. Kerala Thrissur 3017
303. Kerala Wayanad 874
304. Ladakh Kargil 679
305. Ladakh Leh 478
306. Lakshadweep Lakshadweep District 107
307. Madhya Pradesh Agar Malwa 753
308. Madhya Pradesh Alirajpur 2232
309. Madhya Pradesh Anuppur 1149
310. Madhya Pradesh Ashoknagar 1159
311. Madhya Pradesh Balaghat 2564
312. Madhya Pradesh Barwani 1786
313. Madhya Pradesh Betul 2360
314. Madhya Pradesh Bhind 2451
315. Madhya Pradesh Bhopal 1887
316. Madhya Pradesh Burhanpur 822
317. Madhya Pradesh Chhatarpur 2073
318. Madhya Pradesh Chhindwara 3068
319. Madhya Pradesh Damoh 1749
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320. Madhya Pradesh Datia 992
321. Madhya Pradesh Dewas 1901
322. Madhya Pradesh Dhar 3982
323. Madhya Pradesh Dindori 1913
324. Madhya Pradesh East Nimar 1688
325. Madhya Pradesh Guna 1660
326. Madhya Pradesh Gwalior 1459
327. Madhya Pradesh Harda 698
328. Madhya Pradesh Hoshangabad 1774
329. Madhya Pradesh Indore 1904
330. Madhya Pradesh Jabalpur 2488
331. Madhya Pradesh Jhabua 2708
332. Madhya Pradesh Katni 1711
333. Madhya Pradesh Khargone 2309
334. Madhya Pradesh Mandla 2327
335. Madhya Pradesh Mandsaur 1739
336. Madhya Pradesh Morena 2608
337. Madhya Pradesh Narsinghpur 1194
338. Madhya Pradesh Neemuch 1126
339. Madhya Pradesh Panna 1492
340. Madhya Pradesh Raisen 1860
341. Madhya Pradesh Rajgarh 2612
342. Madhya Pradesh Ratlam 2140
343. Madhya Pradesh Rewa 3437
344. Madhya Pradesh Sagar 2636
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345. Madhya Pradesh Satna 3035
346. Madhya Pradesh Sehore 1424
347. Madhya Pradesh Seoni 2139
348. Madhya Pradesh Shahdol 1599
349. Madhya Pradesh Shajapur 1055
350. Madhya Pradesh Sheopur 1275
351. Madhya Pradesh Shivpuri 2409
352. Madhya Pradesh Sidhi 1903
353. Madhya Pradesh Singrauli 1551
354. Madhya Pradesh Tikamgarh 1787
355. Madhya Pradesh Ujjain 2129
356. Madhya Pradesh Umaria 763
357. Madhya Pradesh Vidisha 2371
358. Maharashtra Ahmednagar 5823
359. Maharashtra Akola 1617
360. Maharashtra Amravati 3192
361. Maharashtra Aurangabad 3777
362. Maharashtra Beed 3259
363. Maharashtra Bhandara 1417
364. Maharashtra Buldhana 2970
365. Maharashtra Chandrapur 2937
366. Maharashtra Dhule 2285
367. Maharashtra Gadchiroli 2378
368. Maharashtra Gondia 1900
369. Maharashtra Hingoli 1190
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370. Maharashtra Jalgaon 3940
371. Maharashtra Jalna 2106
372. Maharashtra Kolhapur 4369
373. Maharashtra Latur 2574
374. Maharashtra Mumbai 925
375. Maharashtra Mumbai Suburban 4205
376. Maharashtra Nagpur 3404
377. Maharashtra Nanded 4160
378. Maharashtra Nandurbar 2440
379. Maharashtra Nashik 5689
380. Maharashtra Osmanabad 2015
381. Maharashtra Parbhani 1834
382. Maharashtra Pune 6040
383. Maharashtra Raigad 3265
384. Maharashtra Ratnagiri 2972
385. Maharashtra Sangli 3105
386. Maharashtra Satara 4898
387. Maharashtra Sindhudurg 1592
388. Maharashtra Solapur 4733
389. Maharashtra South Salmara Mancachar 3183
390. Maharashtra Thane 3695
391. Maharashtra Wardha 1623
392. Maharashtra Washim 1175
393. Maharashtra Yavatmal 3021
394. Manipur Bishnupur 972
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395. Manipur Chandel 971
396. Manipur Churachandpur 1247
397. Manipur Imphal East 2447
398. Manipur Imphal West 1296
399. Manipur Senapati 1431
400. Manipur Tamenglong 651
401. Manipur Thoubal 1490
402. Manipur Ukhrul 1081
403. Meghalaya East Garo Hills 730
404. Meghalaya East Jaintia Hills 231
405. Meghalaya East Khasi Hills 1288
406. Meghalaya North Garo Hills 390
407. Meghalaya Ri Bhoi 519
408. Meghalaya South Garo Hills 330
409. Meghalaya South West Garo Hills 421
410. Meghalaya South West Khasi Hills 241
411. Meghalaya West Garo Hills 1424
412. Meghalaya West Jaintia Hills 622
413. Meghalaya West Khasi Hills 818
414. Mizoram Aizawl 544
415. Mizoram Champhai 275
416. Mizoram Kolasib 137
417. Mizoram Lawngtlai 302
418. Mizoram Lunglei 418
419. Mizoram Mamit 282
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420. Mizoram Saiha 126
421. Mizoram Serchhip 160
422. Odisha Anugul 1654
423. Odisha Balangir 2660
424. Odisha Baleshwar 4169
425. QOdisha Bargarh 2899
426. Odisha Bhadrak 2435
427. Odisha Boudh 717
428. Odisha Cuttack 3318
429. Odisha Deogarh 788
430. Odisha Dhenkanal 2200
431. Odisha Gajapati 2376
432. Odisha Ganjam 5143
433. Odisha Jagatsinghapur 1840
434. Odisha Jajapur 2810
435. Odisha Jharsuguda 957
436. Odisha Kalahandi 2258
437. Odisha Kandhamal 2105
438. Odisha Kendrapara 2147
439. Odisha Kendujhar 3257
440. Odisha Khordha 2554
441. QOdisha Koraput 3264
442. Odisha Malkangiri 1250
443. Odisha Mayurbhanij 4880
444, QOdisha Nabarangpur 2221
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445, QOdisha Nayagarh 1585
446. QOdisha Nuapada 1357
447. Odisha Puri 2603
448. Qdisha Rayagada 1947
449, QOdisha Sambalpur 1847
450. Odisha Sonepur 1557
451. Odisha Sundargarh 3809
452. Puducherry Karaikal 172
453. Puducherry Mahe 19
454. Puducherry Puducherry 336
455. Puducherry Yanam 151
456. Punjab Amritsar 1860
457. Punjab Barnala 672
458. Punjab Bathinda 1392
459. Punjab Faridkot 545
460. Punjab Fatehgarh Sahib 701
461. Punjab Fazilka 1057
462. Punjab Firozepur 1266
463. Punjab Gurdaspur 2237
464. Punjab Hoshiarpur 1927
465. Punjab Jalandhar 1654
466. Punjab Kapurthala 916
467. Punjab Ludhiana 2482
468. Punjab Mansa 867
469. Punjab Moga 987
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470. Punjab Nawanshahr 793
471. Punjab Pathankot 835
472. Punjab Patiala 1828
473. Punjab Rupnagar 873
474. Punjab S.A.S Nagar 649
475. Punjab Sangrur 1962
476. Punjab Sri Muktsar Sahib 898
477. Punjab Tarn Taran 1140
478. Rajasthan Ajmer 1952
479. Rajasthan Alwar 3419
480. Rajasthan Banswara 2092
481. Rajasthan Baran 1616
482. Rajasthan Barmer 3551
483. Rajasthan Bharatpur 2078
484. Rajasthan Bhilwara 2213
485. Rajasthan Bikaner 1498
486. Rajasthan Bundi 1200
487. Rajasthan Chittorgarh 1768
488. Rajasthan Churu 1664
489. Rajasthan Dausa 1354
490. Rajasthan Dholpur 1032
491. Rajasthan Dungarpur 2104
492. Rajasthan Ganganagar 1976
493. Rajasthan Hanumangarh 1244
494. Rajasthan Jaipur 4252
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495. Rajasthan Jaisalmer 826
496. Rajasthan Jalore 1602
497. Rajasthan Jhalawar 1505
498. Rajasthan Jhunjhunu 1628
499. Rajasthan Jodhpur 2516
500. Rajasthan Karauli 1306
501. Rajasthan Kota 1276
502. Rajasthan Nagaur 2861
503. Rajasthan Pali 1828
504. Rajasthan Pratapgarh 1235
505. Rajasthan Rajsamand 1165
506. Rajasthan Sawai Madhopur 1103
507. Rajasthan Sikar 2135
508. Rajasthan Sirohi 867
509. Rajasthan Tonk 1484
510. Rajasthan Udaipur 3168
511. Sikkim East District 470
512. Sikkim North District 214
513. Sikkim South District 357
514. Sikkim West District 369
515. Tamil Nadu Ariyalur 74
516. Tamil Nadu Chennai 1334
517. Tamil Nadu Coimbatore 1697
518. Tamil Nadu Cuddalore 2023
519. Tamil Nadu Dharmapuri 1333
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520. Tamil Nadu Dindigul 2035
521. Tamil Nadu Erode 2080
522. Tamil Nadu Kanchipuram 2392
523. Tamil Nadu Kanniyakumari 1401
524. Tamil Nadu Karur 1053
525. Tamil Nadu Krishnagiri 1805
526. Tamil Nadu Madurai 2001
527. Tamil Nadu Nagapattinam 1325
528. Tamil Nadu Namakkal 1617
529. Tamil Nadu Perambalur 490
530. Tamil Nadu Pudukkottai 1799
531. Tamil Nadu Ramanathapuram 1454
532. Tamil Nadu Salem 2696
533. Tamil Nadu Sivaganga 1552
534. Tamil Nadu Thanjavur 1749
535. Tamil Nadu The Nilgiris 486
536. Tamil Nadu Theni 1065
537. Tamil Nadu Thiruvallur 2127
538. Tamil Nadu Thiruvarur 1261
539. Tamil Nadu Tiruchirappalli 1850
540. Tamil Nadu Tirunelveli 2563
541. Tamil Nadu Tiruppur 1512
542. Tamil Nadu Tiruvannamalai 2127
543. Tamil Nadu Tuticorin 1505
544. Tamil Nadu \fellore 2999
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545. Tamil Nadu Villupuram 2942
546. Tamil Nadu Virudhunagar 1504
547. Telangana Adilabad 1257
548. Telangana Bhadradri Kothagudem 2061
549. Telangana Hyderabad 914
550. Telangana Jagitial 1065
551. Telangana Jangoan 732
552. Telangana Jayashankar Bhupalapally 1284
553. Telangana Jogulamba Gadwal 713
554. Telangana Kamareddy 1193
555. Telangana Karimnagar T
556. Telangana Khammam 1897
557. Telangana Kumuram Bheem Asifabad 973
558. Telangana Mahabubabad 1439
559. Telangana Mahabubnagar 1889
560. Telangana Mancherial 969
561. Telangana Medak 1080
562. Telangana Medchal Malkajgiri 793
563. Telangana Nagarkurnool 1130
564. Telangana Nalgonda 2094
565. Telangana Nirmal 926
566. Telangana Nizamabad 1500
567. Telangana Peddapalli 706
568. Telangana Rajanna Sircilla 587
569. Telangana Ranga Reddy 1600
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570. Telangana Sangareddy 1504
571. Telangana Siddipet 1150
572. Telangana Suryapet 1209
573. Telangana Vikarabad 1106
574. Telangana Wanaparthy 589
575. Telangana Warangal Rural 919
576. Telangana Warangal Urban 79
577. Telangana Yadadri Bhuvanagiri 864
578. Tripura Dhalai 1282
579. Tripura Gomati 1178
580. Tripura Khowai 1030
581. Tripura North Tripura 1257
582. Tripura Sepahijala 1283
583. Tripura South Tripura 1563
584. Tripura Unakoti 533
585. Tripura West Tripura 1759
586. Uttar Pradesh Agra 2983
587. Uttar Pradesh Aligarh 3039
588. Uttar Pradesh Allahabad 4499
589. Uttar Pradesh Ambedkar Nagar 2560
590. Uttar Pradesh Amethi 2137
591. Uttar Pradesh Amroha 1431
592. Uttar Pradesh Auraiya 1789
593. Uttar Pradesh Azamgarh 5589
594. Uttar Pradesh Baghpat 1341
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595. Uttar Pradesh Bahraich 3095
596. Uttar Pradesh Ballia 3464
597. Uttar Pradesh Balrampur 1917
598. Uttar Pradesh Banda 1705
599. Uttar Pradesh Barabanki 3470
600. Uttar Pradesh Bareilly 2857
601. Uttar Pradesh Basti 2702
602. Uttar Pradesh Bhadohi 1492
603. Uttar Pradesh Bijnor 3242
604. Uttar Pradesh Budaun 3261
605. Uttar Pradesh Bulandshahr 3965
606. Uttar Pradesh Chandauli 1823
607. Uttar Pradesh Chitrakoot 959
608. Uttar Pradesh Deoria 3245
609. Uttar Pradesh Etah 1864
610. Uttar Pradesh Etawah 1564
611. Uttar Pradesh Faizabad 2378
612. Uttar Pradesh Farrukhabad 1752
613. Uttar Pradesh Fatehpur 2959
614. Uttar Pradesh Firozabad 2540
615. Uttar Pradesh Gautam Buddha Nagar 1109
616. Uttar Pradesh Ghaziabad 1375
617. Uttar Pradesh Ghazipur 4604
618. Uttar Pradesh Gonda 3096
619. Uttar Pradesh Gorakhpur 4213
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620. Uttar Pradesh Hamirpur 1500
621. Uttar Pradesh Hapur 899
622. Uttar Pradesh Hardoi 3938
623. Uttar Pradesh Hathras 1712
624. Uttar Pradesh Jalaun 1817
625. Uttar Pradesh Jaunpur 5323
626. Uttar Pradesh Jhansi 1386
627. Uttar Pradesh Kannauj 1674
628. Uttar Pradesh Kanpur Dehat 1792
629. Uttar Pradesh Kanpur Nagar 2134
630. Uttar Pradesh Kasganj 2454
631. Uttar Pradesh Kaushambi 1777
632. Uttar Pradesh Kheri 3503
633. Uttar Pradesh Kushi Nagar 4140
634. Uttar Pradesh Lalitpur 1124
635. Uttar Pradesh Lucknow 2718
636. Uttar Pradesh Maharajganj 3136
637. Uttar Pradesh Mahoba 881
638. Uttar Pradesh Mainpuri 1789
639. Uttar Pradesh Mathura 2368
640. Uttar Pradesh Mau 2587
641. Uttar Pradesh Meerut 2126
642. Uttar Pradesh Mirzapur 2684
643. Uttar Pradesh Moradabad 2154
644. Uttar Pradesh Muzaffarnagar 2278
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645. Uttar Pradesh Pilibhit 1999
646. Uttar Pradesh Pratapgarh 3250
647. Uttar Pradesh Rae Bareli 3397
648. Uttar Pradesh Rampur 2701
649. Uttar Pradesh Saharanpur 3413
650. Uttar Pradesh Sambhal 1800
651. Uttar Pradesh Sant Kabeer Nagar 1767
652. Uttar Pradesh Shahjahanpur 2924
653. Uttar Pradesh Shamli 983
654. Uttar Pradesh Shravasti 927
655. Uttar Pradesh Siddharth Nagar 3119
656. Uttar Pradesh Sitapur 4265
657. Uttar Pradesh Sonbhadra 2047
658. Uttar Pradesh Sultanpur 2553
659. Uttar Pradesh Unnao 3356
660. Uttar Pradesh Varanasi 3940
661. Uttarakhand Almora 1861
662. Uttarakhand Bageshwar 834
663. Uttarakhand Chamoli 1077
664. Uttarakhand Champawat 681
665. Uttarakhand Dehradun 1907
666. Uttarakhand Haridwar 3183
667. Uttarakhand Nainital 1416
668. Uttarakhand Pauri Garhwal 1853
669. Uttarakhand Pithoragarh 1111
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670. Uttarakhand Rudra Prayag 692
671. Uttarakhand Tehri Garhwal 2017
672. Uttarakhand Udam Singh Nagar 2387
673. Uttarakhand Uttar Kashi 1052
674. West Bengal 24 Paraganas North 10227
675. West Bengal 24 Paraganas South 10908
676. West Bengal Alipurduar 776
677. West Bengal Bankura 5744
678. West Bengal Birbhum 5137
679. West Bengal Coochbehar 4022
680. West Bengal Darjeeling 3245
681. West Bengal Dinajpur Dakshin 3261
682. West Bengal Dinajpur Uttar 3787
683. West Bengal Hooghly 6632
684. West Bengal Howrah 4394
685. West Bengal Jalpaiguri 7102
686. West Bengal Jhargram 2300
687. West Bengal Kalimpong 659
688. West Bengal Kolkata 1529
689. West Bengal Maldah 5584
690. West Bengal Medinipur East 6033
691. West Bengal Medinipur West 6449
692. West Bengal Murshidabad 8743
693. West Bengal Nadia 6934
694. West Bengal Paschim Bardhaman 2669
695. West Bengal Purba Bardhaman 6825
696. West Bengal Purulia 4845
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Statement-111

State/UT-wise details of sanctioned/vacant Anganwadi Workers

as on 30.06.2020
Sl. No. State/UT Anganwadi Workers

Sanctioned In-position Vacant
1 2 3 4 5
1 Andhra Pradesh 55607 53548 2059
2. Telangana 35700 34043 1657
3 Arunachal Pradesh 6225 6225 0
4, Assam 62153 61473 680
5. Bihar 115009 105518 9491
6. Chhattisgarh 52474 49940 2534
7. Goa 1262 1204 58
8. Gujarat 53029 50779 2250
9. Haryana 25962 24904 1058
10.  Himachal Pradesh 18925 18713 212
11.  Jharkhand 38432 37821 611
12, Karnataka 65911 62578 3333
13. Kerala 33318 33115 203
14. Madhya Pradesh 97135 96261 874
15.  Mabharashtra 110486 104689 5797
16.  Manipur 11510 11302 208
17.  Meghalaya 5896 5883 13
18.  Mizoram 2244 2244 0
19.  Nagaland 3980 3980 0
20.  Odisha 74154 71772 2382
21 Punjab 27314 26543 771
22. Rajasthan 62010 59072 2938
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23.  Sikkim 1308 1308 0
24.  Tamil Nadu 54439 47842 6597
25.  Tripura 10145 9911 234
26. Uttar Pradesh 190145 170338 19807
27. Uttarakhand 20067 19500 567
28.  West Bengal 119481 108035 11446
29.  Andaman and Nicobar 720 720 0
Islands
30. Chandigarh 450 450 0
3L Delhi 10897 10100 797
32.  Dadra and Nagar Haveli 409 403 6
and Daman and Diu
33, Jammu and Kashmir 30765 27511 3254
3A. Ladakh 1173 1127 46
35.  Lakshadweep 107 107 0
36.  Puducherry 855 767 88
TotaL 1399697 1319726 79971

Statement-1V

Year-wise details of sanctioned/operational Anganwadi Centres as on 30.06.2020

Year Sanctioned Operational
2013-14 1400000 1342146
2014-15 1400000 1346186
2015-16 1400000 1349563
2016-17 1400000 1354792
2017-18 1400000 1363021
2018-19 1399697* 1372872

* 253 & 50 AWCs surrendered by NCT of Delhi & Chandigarh respectively.
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Steps taken to help women in distress

629. SHRI B. LINGAIAH YADAV: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ whether the National Commission for Women's helpline did not provide any
useful information that could be used by a woman in distress, if so, the details thereof
and the reasons therefor; and

(b) the corrective steps being taken in this regard to help distressed women in
times of need?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) and (b) The National Commission for Women (NCW) does not
operate any helpline. However, In addition to handling complaints through regular
mode, NCW helps women in distress through a dedicated WhatsApp Number 72177
35372 for reporting domestic violence cases. Since the launch of this number on
10.04.2020, 1434 cases of domestic violence have been reported on this number. Further,
NCW takes cognizance of the grievances relating to domestic violence reported in
social media. The complaints received by NCW are immediately acted upon by
coordinating with victims, police and other authorities to provide immediate assistance.
The Commission has also constituted a special task force to assist elderly people.

CSR spending by corporate sector for upgradation of Anganwadi Centres

630. DR. AMEE YAJNIK: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ whether Government has any proposal to appeal to corporate sector to
spend a certain percentage share of Corporate Social Responsibility (CSR) for the
upgradation of Anganwadi Centres; and

(b) if so, the details thereof along with the response of the corporate sector
thereto?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) and (b) Under the Anganwadi Services Scheme, there is a provision
for upgradation of Anganwadi Centres. Some Corporates have also supported
construction of Anganwadi Centres under Corporate Social Responsibility (CSR). Under
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the Anganwadi Services Scheme there are 13.83 Lakh operational Anganwadi
Centres. Out of these 1303 AWC buildings have been completed under CSR, as on
30.06.2020.

Vacant posts in Rashtriya Mahila Kosh

631. SHRI PARTAP SINGH BAJWA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ the total number of sanctioned posts and vacancies in the Rashtriya Mahila
Kosh;

(b) whether any post has been vacant for longer than twelve months and if so,

the reasons therefor;
(c) the steps taken to fill the vacancies of posts;

(d) whether the Ministry has conducted any impact assessments since April

2019 and if not, the reasons therefor; and

(e) whether the Ministry has plans to study limitations within the system and

if so, the details thereof?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) to (e) Rashtriya Mahila Kosh (RMK) provides loans to NGO-MFIs
termed as Intermediary organizations (IMOs), which on-lend to Self Help Groups (SHGSs)
of women. Government implements several other initiatives aimed at facilitating access
of finance to women entrepreneurs. These include Pradhan Mantri MUDRA Yojana
(PMMY), Stand Up India Scheme, PMEGP etc. Government also has banks and financial
institutions, which have necessary mandate and capacity to ensure access to finance

in accordance with the statutory framework put in place by the Reserve Bank of India.

It has been decided to have the audit of the Accounts of RMK and its beneficiary
IMOs conducted by CAG.

It has also been decided to review the need for continuation of RMK in its present
form and institutional frame. Related organizational matters including filling of vacancies

etc. are dependent on the outcome of such review.
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Child helpline services

632. SHRI PARTAP SINGH BAJWA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ the number of calls received on the child helpline service since 2018 till
present and month-wise data of the same;

(b) the total number of districts covered by the Childline India network;

(c) whether any new districts were added to Childline India's network and if so,

the details thereof;

(d) the average wait time/duration it takes for the child helpline to take calls;

and

(e) the average time taken by a response team to reach a location upon registering
a request?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) The number of calls received month-wise from January 2018 to
August, 2020, on Childline India Foundation is as here under:-

Month Year
2018 2019 2020 Total

1 2 3 4 5
January 9,35,360 6,20,412 5,63,388 21,19,160
February 9,17,267 561,646 7,20,696 21,99,609
March 12,07,811 7,09,259 9,83,513 29,00,583
April 11,85,119 7,16,081 586,195 24,87,395
May 12,38,908 7,37,926 527,210 25,04,044
June 11,12,714 6,85,078 4,91,963 22,89,755
July 9,17,996 7,19,803 482,570 21,20,369
August 7,713,779 6,29,987 4,62,743 18,66,509

September 7,717,332 6,40,516 - 14,17,848
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October 7,715,404 6,51,753 - 14,27,157
November 749,671 598,162 - 13,47,833
December 6,96,316 5,94,046 - 12,90,362
ToTaL 1,12,87,677 78,64,669 48,18,278 2,39,70,624

(b) to (e) Presently, CHILDLINE services are available in 594 Districts. As on
01.01.2018, CHILDLINE services were available in 413 Districts. As on 15.09.2020, the
coverage has been enhanced to 594 Districts. Average wait time/duration for the Child
Helpline depends on the traffic of calls at a particular time. The mandate for the
Childline team is to reach the incident spot within 60 minutes of receiving a case
complaint. However, the actual response time depends also on factors such as
geographical location (hilly area, metro city), availability of transport, etc. Further, a
Committee under the Chairpersonship of Minister of State for Women and Child
Development, has been constituted to look into re-organizing the functionality of
Childline.

Increase in salaries of Anganwadi workers

633. SHRI MALLIKARJUN KHARGE: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ what steps Government is taking to ensure more women participation in the
workforce in the midst of the COVID-19 pandemic;

(b) how many women have exited the workforce post the COVID-19 lockdown;

(¢) how many girl students have dropped out of schools post the COVID-19
lockdown; and

(d) whether Government is going to consider increasing the salaries of Anganwadi
workers/Asha workers, due to inflation?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) Government has advised public including women to take all
precautions for prevention from COVID19, while pursuing professions. Measures such

as work from home, on line teaching, tele medicine consultations etc. have been
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encouraged. Anganwadi Workers, ANMs and ASHAs have been engaged in facilitating
essential services during COVID19 pendemic.

(b) This Ministry does not maintain this data.

(¢) Under Centrally Sponsored Scheme of Samagra Shiksha, financial assistance
is provided to the States and UTs for various activities to reduce number of dropouts,
which include opening/strengthening of new schools upto senior secondary level,
construction of school buildings & additional classrooms, setting up, up-gradation and
running of Kasturba Gandhi Balika Vidyalayas, setting up of residential schools/hostels,
free uniforms, free text books, transport allowance and undertaking enrolment drives,
residential as well as non residential trainings, Seasonal Hostels/ residential camps etc.
Also, Mid-Day-Meal is provided to students at the level of elementary education.

Further, the Department of School Education has issued guidelines for States/UTs
with regard to children of migrant labourers to prevent their drop-out.

(d) With effect from 1st October, 2018, the Government has enhanced honorarium
to Anganwadi Workers (AWWSs) from ¥ 3,000/- to % 4,500/- per month; AWWs at mini-
AWCs from % 2,250/- to % 3,500/- per month; Anganwadi Helpers (AWHSs) from T 1,500/
- to ¥ 2,250/- per month; and introduced performance linked incentive of I 250/- per
month to AWHSs. Further, the AWWs are allowed performance linked incentive of ¥ 500/
- per month for using ICDS-CAS under POSHAN Abhiyaan. In addition to the honoraria
paid by the Government of India, the States/UTs are also giving monetary incentives
to these workers out of their own resources. The incentives to ASHAs finalized at the
national level are regularly reviewed and activities for which ASHAs would get incentives
are expanded from time to time. These incentives provided to ASHAs are in addition
to expenditure incurred by States/UTs. In FY 2018-19 the Union Cabinet approved the
revised amount of routine recurrent incentive for ASHAs under NHM from %1000/
month to ¥ 2000/month. An additional incentive of Rs 1000 per month is also paid, in
view of their significant contribution towards the Covid-19 pandemic related work.
Besides the above, States/UTs have been asked to ensure provision of safety tools like
masks and sanitizers for ASHAs and under the recently launched Pradhan Mantri Garib
Kalyan Package, Insurance Scheme has been introduced for all health workers, including
ASHAs. This insurance scheme provides an insurance cover of ¥ 50 Lakhs in case of
loss of life due to COVID 19 pandemic or else due to accident on account of COVID19
related duty.
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Sexual abuse cases of children

634. DR. AMAR PATNAIK: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ the cases of sexual abuse of children reported in last five years, the State

and District-wise data thereof;
(b) the steps taken by the Ministry to address this growing menace;
(c) whether Government is planning to amend the POCSO Act;

(d) whether Government has taken measures to fastrack investigation into such

cases, if so, the details thereof; and

(e) what aid Government provides to victims of such crimes, provide the data

of the last five years?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) The State/UT-wise and District-wise details of the number of cases
of sexual abuse of children reported from 2014 to 2018, are available at https://ncrb.gov.in/

en/crime-india.

(b) to (e) The Government of India implements the 'Protection of Children from
Sexual Offences (POCSO) Act, 2012', which provides for mandatory reporting, child
friendly recording of statement and evidence and speedy trial of the cases. It is
stipulated in Section 44 (1) of POCSO Act, 2012 that National Commission for Protection
of Child Rights (NCPCR) and State Commission for Protection of Child Rights (SCPCR)
shall monitor the implementation of the provisions of the Act. Recently, the Protection
of Children from Sexual Offences Act, 2012 has been amended and Protection of
Children from Sexual Offences (Amendment) Act, 2019 has been notified on 06.08.2019.
The amendments provide for more stringent punishments in case of child sex

abuse.

The Government implements a scheme for setting up of 1023 Fast Track Special
Courts (FTSCs), including 389 exclusive POCSO Courts, for expeditious trial and disposal
of cases related to rape and POCSO Act. The Government also provides aid to such

victims under the victim compensation schemes.
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Increase in child marriage cases during the lockdown

635. DR. AMAR PATNAIK: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ whether Government has taken cognizance of the rising number of child
marriage cases during the lockdown period;

(b) whether any survey has been conducted to assess the ground reality of
increasing child marriages during the lockdown;

(c) if so, the details thereof;

(d) whether Government is contemplating to launch new/special schemes to
tackle the rising menace of child marriage;

(e) if so, the details thereof and if not, the reasons therefor; and

(f)  whether Government has any proposal to engage NGO's and other private
organizations working in this direction?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) to (c) As per the information received from National Crime Records
Bureau (NCRB), there is no data to indicate rising number of child marriage cases
during the lockdown period.

(d) to (f) The Government has enacted the 'Prohibition of Child Marriage Act
(PCMA); 2006'. The Government also undertakes awareness drives, media campaigns
and outreach programmes and issues advisories to the States/ UTs from time to time
to highlight evil effects of this practice. Further, the Ministry of Women and Child
Development implements the schemes of '‘Beti Bachao Beti Padhao (BBBP)' in which
creation of awareness amongst women on matters pertaining to gender equality and
discouraging of child marriage is an important focus area. The National Commission for
Protection of Child Rights (NCPCR) also undertakes awareness programmes and
consultations with stakeholders from time to time in this regard.

Increase in domestic violence against women during lockdown period

636. SHRI NARAIN DASS GUPTA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ whether Government is aware that the data released by the National Legal
Services Authority (NALSA) suggests that the nationwide lockdown led to a rapid
increase in cases of domestic violence against women; and
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(b) if so, the details of actions taken by the Ministry in response to that?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) and (b) As per the information received from NALSA for the period
from April 2020 to June 2020, legal aid and assistance has been provided in 2878
domestic violence cases and petition has been filed in 452 cases under the Protection
of Women from Domestic Violence Act, 2005 (PWDVA). 694 cases have been resolved
through counselling/ mediation.

The Ministry issued its advisory dated 25.03.2020 to ensure that during the
nationwide lockdown, its One Stop Centres (OSCs) under One Stop Centre Scheme and
Women Helplines (WHL) under the Universalisation of Women Helpline Scheme (through
toll free telephonic short code 181) which support women on matters pertaining to
safety, remain operational. In the same advisory, Protection Officers under the Protection
of Women from Domestic Violence Act, 2005 and 'Dowry Prohibition Officers' under the
Dowry Prohibition Act, 1961 were also directed to continue their services related to
providing protection and support to women affected by violence during the lockdown.

Plan to minimize sexual harassment cases in shelter homes

637. SHRI C.M. RAMESH: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ whether Ministry has undertaken any plan to minimise sexual harassment
cases in shelter homes which are on the rise, the details thereof; and

(b) whether Ministry propose to constitute any high level committee to look
into the reasons for such rise in cases and suggest remedial measures, if so, the details
thereof and if not, the reasons therefor?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) and (b) In Swadhar Greh and Ujjawala schemes, there is a provision
of three tier monitoring mechanism at District, State and Central levels. The unlawful
activities including sexual, mental and physical harassment of inmate by the members
of management and staff will result in stoppage of grant and blacklisting of the
implementing agency without prejudice to criminal action. In the Child Protection
Services Scheme, the Juvenile Justice (Care and Protection of Children) Act, 2015 (JJ
Act) and the Juvenile Justice (Care and Protection of Children) Model Rules, 2016
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framed thereunder, the benchmark of services to be delivered to the children has been
specified. The POCSO Act has also been enacted to protect children from offences of
sexual assault, sexual harassment and pornography and to provide for establishment
of Special Courts for trial of such offences.

Supply of meals to students during the lockdown

638. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of
WOMEN AND CHILD DEVELOPMENT be pleased to state:

(@ whether Government has formulated any Standard Operating Procedure
(SOP) to ensure supply of meals to students during the COVID-19 pandemic;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) to (c) State Governments and UT Administrations have been
advised to provide Food Security Allowance (FSA) comprising of foodgrains, pulses,
oil etc (equivalent to cooking cost) to all eligible children till such time as their schools
are closed due to aforesaid pandemic. The modalities for this purpose are decided by
the respective States and UTs, according to the prevailing circumstances. States and
UTs have also been advised to take necessary precautionary measures in view of the
situation caused by COVID-19.

Major welfare schemes of the Ministry

639. DR. VINAY P. SAHASRABUDDHE: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(@ what are the major welfare schemes being implemented by the Ministry
currently, the State-wise details of the beneficiaries of these schemes during the last
five years;

(b) the details of specific reforms introduced in the design or mechanism of
implementation of these schemes during the last five years; and

(c) what is the impact of these new reforms introduced in the quality of

implementation or prevention of corruption?
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THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) to (c) The details regarding major welfare schemes being implemented

by the Ministry of Women and Child Development along with the State-wise details

of the beneficiaries of these schemes are given in the Statement.

Statement

The details regarding major welfare schemes being implemented by the Ministry
of Women and Child Development alongwith the State-wise details of the

1

beneficiaries of these schemes

Anganwadi Services:

@

(b)

Anganwadi Services under Umbrella Integrated Child Development Services
(ICDS) Scheme is a centrally sponsored scheme, aiming at holistic
development of children below 6 years of age and pregnant women &
lactating mothers, by providing a package of six services comprising (i)
Supplementary nutrition; (ii) Pre-school non-formal education; (iii) Nutrition
and health Education; (iv) Immunization; (v) Health check-up; and (vi)
Referral services through Anganwadi Centres at grassroots level. Three of
the six services viz., immunization, health check-up and referral services are
related to health and are provided by Ministry of Health and Family Welfare
through NRHM & Public Health Infrastructure.

As Anganwadi Services is a Centrally Sponsored Scheme, the overall
management and monitoring regarding implementation of the ICDS Scheme
are being done by the concerned State Government/UT Administration.

The State-wise list of beneficiaries of the scheme is given in the
Appendix-I (See below).

The details of the revision in structure and cost sharing of Anganwadi
Services are given below:-

Sl.

No.

Names of the Revised Cost Norms
components

2 3

Supplementary (i) Children (6 months to 72 months) ¥8/- per child per day
Nutrition
Prgramme (ii)Severely malnourished Children (6 months - 72 months)

%12/- per child per day
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1 2 3
(iii) Pregnant women and Lactating mothers ¥9.50/- per
beneficiary per day

2 Rent AWC/Mini AWC Rural/Tribal - ¥1,000/- p.m. Urban -
%4,000/- p.m. Metropolitan - ¥6,000/- p.m.

3 Honorariam AWW - %4,500/- p.m. Mini AWW - ¥3,500/- p.m. AWH -

%2,250/- p.m. AWHs -3 250/- p.m (performance linked
incentive)

©

The enhanced cost norms are aimed at improved service delivery.

2. POSHAN Abhiyaan:

(a) to (c) POSHAN Abhiyaan launched in March, 2018 aims at improving the

nutritional status of Children from 0-6 years, Adolescent Girls, Pregnant
Women and Lactating Mothers. POSHAN Abhiyaan focuses on convergence
among partner Ministries leveraging technology and Jan Andolan among
other things, to address issue of malnutrition comprehensively. Near-real
time reporting by field functionaries and improved MIS is aimed at smooth
implementation of scheme and better service delivery.

3. Pradhan Mantri Matru Vandana Yojana:

@

Pradhan Mantri Matru Vandana Yojana (PMMVY), a Centrally Sponsored
Conditional Cash Transfer Scheme. The maternity benefit under PMMVY is
available to the eligible beneficiaries for first living child of family. Under the
scheme, ¥5,000/- is provided to the eligible beneficiary in three installments
during pregnancy and lactation in response to individual fulfilling certain
nutrition and health seeking conditions. The eligible beneficiary also receives
the remaining cash incentive as per approved norms towards maternity
benefit under Janani Suraksha Yojana (JSY) after institutional delivery so
that on an average, a woman gets 36,000/-. It is estimated that 51.70 lakhs
beneficiaries per annum are covered under PMMVY throughout the Nation.
State-wise information is given in the Appendix-11 (See below).

(b) and (c) PMMVY has been implemented from 01.01.2017 and no change in the

design and mechanism of the Scheme implementation has been undertaken,
so far.
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@

(b)

©

Scheme for Adolescent Girls:

Under this scheme, out of school Adolescent girls in the age group of 11-
14 years are provided supplementary nutrition of 600 calories, 18-20 grams
of protein and micronutrients for 300 days in a year. The State-wise details
of the beneficiaries of Scheme for Adolescent Girls during the last five years
are given in the Appendix-I11 (See below).

The Scheme is on Public Financial Management System. The releases to the
States/UTs are done through the Public Financial Management System
platform.

Further to this, the Scheme is a DBT Scheme. As per the DBT guidelines,
the benefit is given to the beneficiary after identity of the beneficiary
established.

5. Child Protection Scheme:

@

Child Protection Services (CPS) scheme supports the children in difficult
circumstances, as envisaged under Juvenile Justice (Care and Protection of
Children) Act, 2015 (JJ Act). The State/UT-wise details of number of
beneficiaries during the last five years under CPS Scheme is given in the
Appendix-1V (See below).

(b) and (c) The financial norms under CPS were revised with effect from 1st April,

2014. Some of the key features of the revised Scheme are increased
maintenance grant for children in homes, enhanced cost of construction and
flexibility in the staffing pattern in service delivery structures, depending on
the size and need of the State/UT. Further, sub-scheme Child Protection
Services came under Umbrella Integrated Child Development Services (ICDS)
in the year of 2017. The monitoring mechanism is prescribed under Section
54 of the JJ Act and Rule 41 of the JJ Model Rules, 2016.

6. National Creche Scheme:

@)

National Creche Scheme, a Centrally Sponsored Scheme, is implemented
through the State Governments/UT Administrations with effect from 01.01.2017
to provide day care facilities to children (age group of 6 months- 6 years)
of working mothers. The Scheme provides an integrated package of the
following services:

(i) Daycare Facilities including Sleeping Facilities.
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(b)

©

(i) Early Stimulation for children below 3 years and Pre-school Education

for 3 to 6 years old children.
(iii) Supplementary Nutrition (to be locally sourced)
(iv) Growth Monitoring.
(v) Health Check-up and Immunization.

The NCS is being implemented with effect from 01.01.2017 as a Centrally
Sponsored Scheme (CSS) where pattern of assistance for all components of
the scheme will be in the cost sharing basis of 60:30:10 amongst Centre,
State Governments & NGOs running the creches, 80:10:10 amongst the
Centre, State Governments & NGOs running the creches for the 8 North
Eastern States and 3 Himalayan States and 90:10 between the Central
Government and the NGOs running the creches for the Union Territories.
Before 01.01.2017, the Creche Scheme was being run as a Central Sector
Scheme and was implemented through Central Social Welfare Board (CSWB)
and Indian Council of Child Welfare (ICCW) with the fund sharing pattern
of 90:10.

As far as quality of implementation or prevention of corruption is concerned,
the impact is positive after the Scheme became a Centrally Sponsored

Scheme.

7. Schemes Implemented under Nirbhaya Fund

@

The Ministry is implementing 3 schemes under Nirbhaya Fund. These are:
(i) One Stop Centre, (ii) Women Helpline, and (iii) Mahila Police

\olunteer.

(i) One Stop Centre: The objective of the OSC Scheme is to facilitate
women affected by violence with a range of integrated services under
one roof such as Police facilitation, medical aid, psychological
counselling, legal counselling, temporary shelter etc. OSCs are to be
set up either in new constructed building in an approved design or an
existing building within 2 kms radius of a medical facility. Details of

State-wise cases are given in the Appendix-V (See below).
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(i)

(i)

Women Helpline: The Universalisation of Women Helpline (WHL)
aims at providing immediate and 24 hour emergency and non-emergency
response to women affected by violence across the country by referral
service. Under the WHL Scheme, a toll-free 24-hours telecom service
through short code 181 is provided to women seeking support and
information about Govt. Schemes and programmes. The WHL Scheme
is funded under Nirbhaya Fund with 100% funds being disbursed to

District Collectors.

Women Helpline is operational in 32 States/UTs. Over 51 lakh women
have been provided assistance by 181 Women Helpline (5177303
registered calls as on 31.03.2020). State-wise details are given in the

Appendix-VI (See below).

Mahila Police Volunteer: The Mabhila Police Volunteers (MPVs) act as
a link between police and the community and facilitate help to women
in distress. MPVs serve as a public-police interface in order to fight
crime against women and reports incidences of violence against women
such as domestic violence, child marriage, dowry harassment and
violence faced by women in public spaces. In the pilot phase, two
districts from every State and one district from every UT were chosen
for the implementation of the scheme. The mandate of Mahila Police
\Volunteers (MPVSs) is to report to authorities/police the incidence of
violence against women such as domestic violence, child marriage,
dowry harassment and violence faced by women in public spaces. So
far, States have informed about identifying about 9531 MPVs. State-

wise Details are given in the Appendix-VII (See below).

(b) and (c) Sakhi Dashboard an online platform has been introduced in the

Ministry for the functionaries of One Stop Centres (OSCs) and Women Help

Lines (WHLs), Mahila Police Volunteers (MPVs) to populate and view various

important information about the cases of violence affected women coming

to them, as well as about their establishments. The dashboard has been

rolled out and can be accessed by these functionaries, as well as by the

related government officials with the help of the usernames and passwords
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assigned to them. The dashboard provides a simplified and standardized
common format for cases of violence affected women coming to OSCs,
WHLs and MPVs, which goes on to detail the support and referral services
provided to them. As such, the dashboard is designed to better standardize
and functionally integrate OSCs, WHLs and MPVs into The Sakhi Vertical,
a service for safety and empowerment of women offered by the Ministry of
Women and Child Development of the Government of India. The Sakhi
dashboard is a dynamic and effective management and MIS tool for

government officers and functionaries of OSCs, WHLs and MPVs.

8. Beti Bachao Beti Padhao

@)

(b)

©

Beti Bachao Beti Padhao Scheme aims to address the declining Child Sex
Ratio (CSR) in the age of 0-6 years. It is a tri-ministerial, convergent effort
of Ministries of Women and Child Development, Health & Family Welfare
and Human Resource Development with focus on Awareness and Advocacy
Campaign; Multi-sectoral intervention; Effective enforcement of Pre-
Conception and Pre Natal-Diagnostic Techniques (PC&PNDT) Act and
Enabling girl child's education. Scheme doesn't have any provision for direct

benefit transfer; therefore, there are no direct beneficiaries under the Scheme.

At the inception of the scheme, funds were released directly to the Districts
through the State Government. However, from 2016-17 onwards, funds are

directly transferred into designated BBBP account in the District.

The above mentioned changes have resulted in smooth and effective
implementation and timely submission of physical and financial reports
under BBBP.

9.  Swadhar Greh

@)

The Swadhar Greh Scheme targets women victims of unfortunate
circumstances, who are in need of institutional support for rehabilitation so
that they could lead their life with dignity. The Scheme envisages providing
shelter, food, clothing and health as well as economic and social security
for the women victims of difficult circumstances which includes widows,

destitute women and aged women. The State-wise details of number of
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(b)

©

Swadhar Greh established by the Government so far are given in the Appendix-
VIII (See below).

Prior to 31.12.2015, the Swadhar Greh scheme was a Central Sector Scheme
with the funding share of 100% between the Central Government and the
implementing agencies on State Govt.'s recommendations. The Swadhar
Greh Scheme has been revised w.e.f. 01.01.2016 as a sub-scheme of the
Centrally Sponsored Umbrella Scheme "Protection and Empowerment of
Women" funds are released through the States, with cost sharing ratio of
60:40 between the Centre and the States excepting for the North Eastern and
Himalayan States where it shall be 90:10 and for UTs it is 100% with effect
from 1.01.2016.

After the reform the State Governments are included more actively in the
implementation, opening of new Homes, and monitoring of the Scheme at
State and District levels.

10. Ujjawala

@

(b)

©

Ujjawala is a comprehensive scheme for prevention of trafficking, with five
specific components - Prevention, Rescue, Rehabilitation, Re-Integration
and Repatriation of victims of trafficking. The scheme has been conceived
primarily for the purpose of preventing trafficking on the one hand and
rescue and rehabilitation of victims on the other. State-wise details are given
in the Appendix-1X (See below).

Prior to 01.04.2016, the scheme Ujjawala was a Central Sector Scheme with
the funding share of 90:10 between the Central Government and the
implementing agencies on State Govt.'s recommendations. The Scheme has
been revised as a Centrally Sponsored Scheme w.e.f. 01.04.2016 with the
funds released to the State Governments/ UT Administrations with funding
ratio as 60:30:10 between Centre, States and implementation agency except
North-Eastern States and Himalayan States where it shall be 80:10:10. In
Union Territories the ratio between the centre and implementing agency is
90:10.

After the reform the State Governments are included more actively in the
implementation, opening of new Homes, and monitoring of the Scheme at

State and District levels.
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11.  Working Women Hostel

@

(b)

©

Working Women's Hostel scheme is to promote availability of safe and
conveniently located accommodation for working women, with day care
facility for their children, wherever possible, in urban, semi urban, and even
rural areas where employment opportunity for women exist. The scheme is
assisting projects for construction of new hostel buildings, expansion of
existing hostel buildings and also for running hostel buildings in rented
premises. State wise detail of beneficiaries under the Scheme is given in the
Appendix-X (See below).

The Scheme was converted from Central Sector Scheme to Centrally Sponsored
Scheme w.e.f. 22.11.2017.

After conversion to Centrally Sponsored Scheme, funds are released through
State/UTs Govt. which improves the level of monitoring and implementation
under the Scheme.

12. Mahila Shakti Kendra

(a) to (c) Under Mahila Shakti Kendra Scheme, community engagement through

student volunteers is envisioned in 115 most backward/aspirational districts
as part of MSK block level initiatives. Student volunteers play an instrumental
role in awareness generation regarding various important government
schemes/programmes as well as social issues that have an impact on lives
of women in a given block (or equivalent administrative unit, when such

blocks are not in place).



Appendix-1

Number of Beneficiaries of supplementary nutrition and pre-school education under ICDS Scheme

SI. No. State/UT 2016 2017 2018 2019 2020
Beneficia- Beneficia- Beneficia- Beneficia-  Beneficia- Beneficia-  Beneficia- Beneficia- Beneficia- Beneficia-
ries of ries ries of ries ries of ries ries of ries ries of ries
Suppleme-  of Pre-  Suppleme- of Pre- Suppleme-  of Pre- Suppleme-  of Pre-  Suppleme- of Pre-
ntary school ntary school ntary school ntary school ntary school
Nutrition Educa- Nutrition Educa- Nutrition Educa- Nutrition Educa- Nutrition  Educa-
Total tion Total tion Total tion Total tion Total tion
Beneficiaries  Total Beneficiaries Total Beneficiaries Total Beneficiaries  Total  Beneficiaries Total
(Children 3-6 (Children 3-6 (Children (3-6 (Children 3-6 (Children (3 -6
6 mo-6 years) 6 mo-6 years) 6 mo-6 years) 6 mo-6 years) 6 mo-6 years)
years plus years plus years plus years plus years plus
P&LM) P&LM) P&LM) P&LM) P&LM)
1 2 3 4 5 6 7 8 9 10 11 12
1. Andhra Pradesh 3359727 952957 3300647 956881 2972584 864685 2919377 855131 2886394 805855
2. Telangana 1993980 320435 1903172 681911 1820189 665194 1900000 639373 2539373 484489
3. Arunachal Pradesh 256080 113933 232781 103884 213577 96623 213577 96623 181587 87120
4, Assam 4002122 1801441 4002122 1801441 4246222 1888756 3624973 1569370 3584422 1518507
5. Bihar 11554799 2331123 11554799 2331123 6104018 2681885 7374528 2681885 5163266 2152574
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11.

12.

13.

14

15.

16.

17.

18.

19.

20.

21.

22.

23.

Chhattisgarh

Goa

Gujarat

Haryana
Himachal Pradesh
Jammu and Kashmir
Jharkhand
Karnataka

Kerala

Madhya Pradesh
Maharashtra
Manipur
Meghalaya
Mizoram
Nagaland

Odisha

Punjab

Rajasthan

2549025

74572

4078738

1284553

550672

387060

3621749

4991088

1037426

6996690

7046423

430186

554871

133567

348573

4609303

1204835

3662875

880233
21226
1505347
353511
139275
300126
1234533
1760253
442838
3104200
2823063
179522
205476
872588
146396
1549474
376458

968244

2417189

73661

3896879

1201683

550000

947538

3978674

4991088

888198

7693793

6583227

430186

558819

100890

339016

4609303

1131742

3615776

801953

20095

1430720

318160

138406

300126

1234533

1760253

342843

2904788

2780859

179522

211773

872588

144060

1549474

354587

987811

2469528

71680

3849595

1147583

525316

864816

3392958

5092165

1006832

8051031

6317563

408192

572540

183372

333702

4643551

857785

3482900

854260

19690

1443193

291548

128168

439005

1234533

1518127

386035

3696416

2552687

177583

218986

56334

144241

2047340

275968

967701

2709800

67633

3849595

1102892

494477

958059

3462892

4844202

1119843

7997709

6157897

408192

527998

183372

313176

4643551

857785

3542770

772690

16763

1443193

268189

102703

262336

1234533

1518127

380920

3547742

2531845

177583

192624

56334

144209

2047340

275968

971413

2379674

67874

3780623

1105805

439806

444585

3497913

4664907

1170853

7509662

7159808

360382

507683

73170

337819

4127050

938465

3741651

772521

18898

1231667

269019

91190

231351

472798

1443132

355192

3162584

1560001

169704

201527

26581

144252

1613775

267522

1025505
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1 2 3 4 5 6 7 8 9 10 11 12
24.  Sikkim 30712 11487 30712 11487 36500 12500 30300 12500 24099 8295
25.  Tamil Nadu 3107933 1019285 3115934 1104546 3059310 632304 3172640 1102356 3217789 1107889
26. Tripura 376380 152204 382761 159952 415933 189854 401657 171907 364499 173757
27. Uttar Pradesh 24061660 7681641 20229635 6811940 18216779 5852814 15940936 4057703 16828109 4779521
28. Uttarakhand 866459 217971 842455 201010 776827 181925 774065 157706 781092 156235
29. West Bengal 7965225 3256562 7752495 3244627 7438321 2889710 7277673 2723302 7739836 0
30. Andaman and 15938 3973 14871 3557 13189 2791 11966 2168 12967 2789
Nicobar Islands
31. Chandigarh 61511 29052 59502 27699 55159 25809 55778 26906 57105 26918
32.  Delhi 841520 262732 841520 262732 566950 139298 551310 134234 534741 123924
33. Dadra and Nagar 22588 10107 22006 10165 22886 10475 22886 10475 25639 10326
Haveli
34. Daman and Diu 7411 2643 7411 2643 6601 2388 6601 2388 8801 2053
35. Ladakh 22221 3614
36. Lakshadweep 6318 2292 6318 2292 4598 843 4598 843 4821 998
37.  Puducherry 38715 2285 35587 1862 36181 2197 35963 2596 36200 1605
ALL INDIA 102131284 35034886 98342390 34052303 89276933 32591866 87560671 30191978 86320691 24503688

Note: Based on State level consolidated report sent by State Government and information sent in templates by State Governments/ UT Administration.

[VHEVS VACYA] 0} SIOMSUY UM PES

suonsand) paieisun



Appendix-11

Number of beneficiaries under Pradhan Mantri Matru Vandana Yojana

SI. No.  State/UT 2017-18 2018-19 2019-20 2020-21 (As on 9th
September 2020)
No. of Total No. of Total No. of Total No. of Total
Beneficiaries amount Beneficiaries amount  Beneficiaries amount Beneficiaries amount
enrolled Disbursed enrolled Disbursed enrolled  Disbursed  enrolled Disbursed
(X in Lakhs) (X in Lakhs) (X in Lakhs) (X in Lakhs)
1 2 3 4 5 6 7 8 9 10
1.  Andaman and Nicobar 2,112 37 1,501 85 949 73 562 A
Islands
2. Andhra Pradesh 297,735 4,149 364,434 17,577 260,501 16,732 84,328 3,978
3. Arunachal Pradesh 836 1 6,681 206 7,180 330 2,183 118
4. Assam 26,684 104 142,228 3,727 331,055 16,317 73,385 3,763
5. Bihar 132,241 571 243,948 6,227 919,776 33,508 487,647 23,262
6.  Chandigarh 4,680 107 6,984 300 5,323 275 2,327 101
7. Chhattisgarh 94,279 664 145,626 4,914 142,674 7,795 50,147 2,336
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1 2 3 4 5 6 7 8 9 10

8. Dadra & Nagar Haveli 1474 8 2,752 101 2,194 128 963 A
9. Daman and Diu 276 0 2,189 5% 1,216 65 449 2
10.  Delhi 35,755 408 61,312 2,531 67,904 3,623 30,199 1,323
11. Goa 3341 63 5,890 274 3,987 195 1,700 a1
12.  Gujarat 144217 2,480 250,460 12,640 310,604 15,058 88,508 4,703
13. Haryana 91,961 1271 178,187 8,219 123711 7,083 48,273 2,204
14.  Himachal Pradesh 41,955 442 52,759 2,685 40,947 2,541 18,366 958
15.  Jammu and Kashmir 33,860 111 56,448 2,591 58,141 2,919 26,637 1272
16. Jharkhand 107,362 701 140,134 5,704 199,561 9,259 60,465 2,521
17. Karnataka 132,572 2,069 359,141 13,229 328,319 18,304 2,50,843 5,466
18. Kerala 118,642 1,597 174,793 7,598 169,172 9,210 63,490 3,019
19. Lakshadweep 245 - 299 12 284 8 236 -
20. Ladakh * * * * 332 12
21. Madhya Pradesh 432,885 3177 673,241 33,037 541,280 30,202 240,483 11,183
22.  Maharashtra 238,807 3,887 552,107 22,028 814,059 38,189 1,75,084 8,466
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23.  Manipur 4,603 66 7,557 274 22,728 1,061 9,550 487
24.  Meghalaya 2 - 33878 118 15,908 657 4,358 155
25, Mizoram 3,762 8 10,096 444 4,183 329 2,307 113
26. Nagaland 162 - 3219 101 15,307 708 3976 192
27. Odisha 7 0 - 0 - - - -
28.  Puducherry 2,218 14 7,836 316 6,444 376 1,788 T
29.  Punjab 68,291 786 117,288 5,976 98,653 5,007 35,683 1,434
30. Rajasthan 123,884 673 633,603 21,176 294,657 15,808 1,05,150 3,782
31, Sikkim 1,758 5 3,585 155 2,121 152 1314 45
32.  Tamil Nadu - - 233,983 4,179 421,108 14,394 1,87,390 3,712
33. Telangana 150 - 3 - (150) - - -
34.  Tripura 7,278 12 22,108 577 26,773 1501 6,545 277
35.  Uttar Pradesh 311,109 4442 1,185,214 41415 1,257,801 57,623 3,45,946 15,028
36. Uttarakhand 27,838 417 49,519 1,935 473817 2487 28,586 1,701
37. West Bengal 77,028 144 361,008 12,676 531,282 20,130 1,26,862 -

GRrAND ToTAL 2,570,009 28412 6,060,011 233082 7,073,469 332,046  25,66,062 101,867
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Appendix-111

State-wise details of beneficiaries of Scheme of Adolseant Girls
during last time years

SI. No.  State/UT Nutrition Beneficiaries under SAG

2015-16 2016-17 2017-18 201819  2019-20

1 2 3 4 5 6 7

1. Andhra Pradesh 217486 291018 14763 39181 3019
2. Arunachal Pradesh 10670 11558 266 482 -
3. Assam 409954 469521 NR 54352 -
4. Bihar 1925753 1999642 396805 130222 18229
5. Chhattisgarh 309334 381560 13673 16093 -
6. Goa 34242 34806 45 21 5
7. Gujarat 796601 529521 NR 174620 101025
8  Haryana 161660 168967 667 5066 3680
9. Himachal Pradesh 102110 102496 825 630 -
10.  Jammu and Kashmir 60310 87656 NR 16963 -
11.  Jharkhand 337489 333234 63515 NR -
12. Karnataka 378744 350269 28022 58670 15566
13.  Kerala 250609 238372 712 241 158

14, Madhya Pradesh 1044000 995000 125452 305000 180000

15.  Maharashtra 898132 848673 45898 24478 40959
16.  Manipur 39055 42247 5061 4056 3356
17.  Meghalaya 59337 59429 1852 1655 942
18.  Mizoram 25343 28148 897 715 1113
19.  Nagaland 27890 19456 6455 7320 -
20. Odisha 627265 590168 56893 NR -
21.  Punjab 168926 188723 2143 4339 4781

22. Rajasthan 0 0 NR 173591 49631
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1 2 3 4 5 6 7
23.  Sikkim 16447 10473 6 NR

24.  Tamil Nadu 401885 410247 2337 NR 970
25. Telangana 288125 155861 NR 19410 1961
26.  Tripura 56955 54208 971 2031 601
27.  Uttar Pradesh 2082000 2082000 NR 277000 350289
28. Uttarakhand 0 NR NR 9500

29.  West Bengal 79282 100106 2842 2055 58123
30. Andaman and 11667 10649 25 21 -

Nicobar Islands

31. Chandigarh 1629 1741 186 55 -

32.  Daman and Diu 1527 1458 0 20 -

33. Dadra and Nagar 70721 6228 NR NR -
Haveli

34. Delhi 103348 92158 3383 2280 2581

35.  Lakshadweep 80 2553 10 7 3

36. Puducherry 4218 4221 18 2 5

ToTaL 11002794 10702367 773722 1320596 846497




Appendix-1V

Beneficiaries under CPS for 2015-16 (up to 31st March, 2016)

0] SI9MSUY UBNIIM  OFE

Sl. No. State Institutional Care [Homes] Open Shelters Specialised Adoption Total
Agencies Beneficiaries
No. Beneficiaries No. Beneficiaries No. Beneficiaries
Assisted Assisted Assisted

1 2 3 4 5 6 7 8 9

1 Andhra Pradesh 67 4307 14 350 14 170 4827
2. Arunachal Pradesh 6 24 0 0 1 9 33
3. Assam 30 746 3 75 7 39 860
4, Bihar A 1200 9 183 10 119 1502
5. Chhattisgarh 67 1347 10 % 9 2 1485
6. Goa 6 201 8 200 2 46 447
7. Gujarat 54 2082 6 150 9 67 2299
8. Haryana 28 1314 27 872 3 61 2247
9. Himachal Pradesh 26 956 2 50 1 10 1016
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1 2 3 4 5 6 7 8 9
26. Uttar Pradesh 76 2379 A 850 10 20 3319
27.  Uttarakhand 15 266 0 0 2 25 291
28. West Bengal 62 2702 27 675 24 283 3660
29.  Telangana 49 2822 12 300 1 312 3434
30.  Andaman and Nicobar 6 342 - 0 - 0 3
Islands
31 Chandigarh 9 417 1 45 - 0 462
32.  Dadra and Nagar Haveli - 0 - 0 - 0 0
33.  Daman and Diu - 0 - 0 - 0 0
34.  Lakshadweep - 0 - 0 - 0 0
35. NCT of Delhi 28 1373 14 417 4 7 1867
36. Puducherry 29 1122 2 45 2 24 1191
ToTtAL 1431 65304 308 8119 283 3211 76634

[VHEVS VACYA] 0} SIOMSUY UM ZPE
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Beneficiaries under CPS for 2016-17 (up to 31st March, 2017)

Sl. No. State Institutional Care [Homes] Open Shelters Specialised Adoption Total
Agencies Beneficiaries
No. Beneficiaries No. Beneficiaries No. Beneficiaries
Assisted Assisted Assisted

1 2 3 4 5 6 7 8 9

L Andhra Pradesh 73 4439 2 300 14 135 4874
2. Arunachal Pradesh 15 62 0 0 1 3 65
3. Assam 36 1128 3 I6 14 78 1281
4, Bihar 54 1929 14 216 28 170 2315
5. Chhattisgarh 76 2172 19 127 14 12 2341
6. Goa 21 1015 8 200 2 46 1261
7. Gujarat 54 2139 0 0 9 7 2216
8. Haryana 3 1630 25 1541 7 48 3219
9. Himachal Pradesh 27 1049 3 36 1 9 1094
10.  Jammu and Kashmir 2 1141 0 0 2 20 1161

0] SIamsuy UanlIpn
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1 2 3 4 5 6 7 8 9

11.  Jharkhand 27 882 0 0 9 59 91
12, Karnataka 81 3551 40 1290 27 210 5051
13.  Kerala 3l 1039 4 100 17 243 1382
14.  Madhya Pradesh 61 2249 6 206 2 213 2668
15.  Maharashtra 7 6155 3 108 17 181 6444
16.  Manipur K’} 993 12 247 5 K3 1275
17. Meghalaya 62 1618 1 52 1 6 1676
18.  Mizoram 45 1439 0 0 7 58 1497
19.  Nagaland K} 624 3 58 4 10 692
20. Odisha 110 7233 13 341 17 217 7791
21.  Punjab 17 511 1 25 5 107 643
22 Rajasthan 78 2480 21 463 35 206 3149
23, Sikkim 18 469 4 3 4 4 506
24.  Tamil Nadu 193 14055 14 350 15 150 14555
25.  Tripura 15 653 2 8 6 39 T

[VHEVS VACYA] 0} SIOMSUY UM PHE
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26.  Uttar Pradesh 116 2429 375 15 150 2954
27.  Uttarakhand 15 343 0 7 81 424
28. West Bengal 64 7074 1500 341 8915
29.  Telangana 56 3014 246 u 309 3569
30.  Andaman and Nicobar 8 367 0 - 0 3
Islands
3L Chandigarh 8 326 0 4 17 343
32.  Dadra and Nagar Haveli - 0 0 - 0 0
33 Daman and Diu 2 100 0 - 0 100
34.  Lakshadweep - 0 0 - 0 0
35.  NCT of Delhi 2 1687 401 3 48 2136
36. Puducherry 29 1166 47 2 13 1226
TotaL 1626 77161 8422 351 3325 88908

0] SIamsuy UanlIpn
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Beneficiaries under CPS for 2017-18 (up to 31st March, 2018)

Sl. No. State Institutional Care [Homes] Open Shelters Specialised Adoption Total
Agencies Beneficiaries
No. Beneficiaries No. Beneficiaries No. Beneficiaries
Assisted Assisted Assisted

1 2 3 4 5 6 7 8 9

1 Andhra Pradesh 66 2412 n 265 14 136 2813
2. Arunachal Pradesh 4 73 0 0 1 6 7
3 Assam 37 1332 5 57 21 46 1435
4, Bihar 38 1768 7 172 2 202 2142
5. Chhattisgarh 5 2115 9 105 9 73 2293
6. Goa 23 1188 3 378 2 16 1582
7. Guijarat 54 2166 3 75 14 163 2404
8. Haryana 28 1397 21 644 6 52 2093
9. Himachal Pradesh 0 1187 3 44 1 6 1237
10.  Jammu and Kashmir 1 691 0 0 2 20 711

[VHEVS VACYA] 0} SIOMSUY UM OFE
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3130

708

2157

2307

1009

923

1300

495

6466

2883

557

14055

2497

21

14

125

1194

103

254

162

172

37

259

o

g g 8 g &

17

25

16

17

217

255

19%

199

51
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14555
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1 2 3 4 6 9
27.  Uttarakhand 20 318 36 34
28.  West Bengal 65 5890 850 7013
29.  Telangana 48 1363 0 1672
30.  Andaman and Nicobar 8 367 0 3
Islands
31.  Chandigarh 225 0 239
32.  Dadra and Nagar Haveli 0 0 0
33.  Daman and Diu 0 0 0
34.  Lakshadweep 0 0 0
35. Delhi 1479 415 1954
36.  Puducherry 1145 33 1193
TotAL 65951 7098 76231

[VHEVS VACYA] 0} SIOMSUY UM 8PS
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Beneficiaries under CPS for 2018-19 (up to 31st March, 2019)

Sl. No. State Institutional Care [Homes] Open Shelters Specialised Adoption Total
Agencies Beneficiaries
No. Beneficiaries No. Beneficiaries No. Beneficiaries
Assisted Assisted Assisted

1 2 3 4 5 6 7 8 9

L Andhra Pradesh 66 2316 13 342 14 144 2802
2. Arunachal Pradesh 4 76 0 0 1 9 85
3. Assam 37 1765 3 51 23 69 1885
4, Bihar 26 1567 5 134 13 138 1839
5. Chhattisgarh 65 2325 10 117 12 120 2562
6. Goa 23 1188 3 378 2 16 1582
7. Gujarat 45 1706 0 0 12 86 1792
8. Haryana 24 1403 21 614 7 47 2064
9. Himachal Pradesh 3 1227 3 3 1 1 1276
10.  Jammu and Kashmir 17 823 0 0 2 0 823
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1 2 3 4 5 6 7 8 9

11.  Jharkhand 36 992 5 141 15 3 1226
12. Karnataka 80 2998 40 1153 25 107 4258
13.  Kerala K 788 4 100 12 65 953
14.  Madhya Pradesh 67 2804 8 26 243 3395
15.  Maharashtra 67 2605 3 86 13 136 2827
16. Manipur 42 1160 14 2% 7 55 1511
17.  Meghalaya 44 960 3 159 3 6 1125
18. Mizoram 36 1195 0 0 5 50 1245
19. Nagaland 39 477 3 b 4 5 517
20. Odisha % 6859 12 244 23 223 7326
21.  Punjab 13 463 0 0 0 0 463
22.  Rajasthan 8 2459 2 401 24 S2) 2959
23, Sikkim 12 355 3 60 4 20 435
24, Tamil Nadu 189 11915 12 264 2 169 12348
25. Tripura 23 Fav 2 58 6 49 824

[VHEVS VACYA] 0} SIOMSUY UM OGS
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26.  Uttar Pradesh 7 3162 20 500 120 3782
27.  Uttarakhand 20 437 2 50 15 502
28. West Bengal 73 5436 49 1326 7222
29.  Telangana 42 1343 0 0 342 1685
30.  Andaman and Nicobar 3 101 - 0 0 10
Islands
3L Chandigarh 7 252 0 0 17 269
32.  Dadra and Nagar Haveli - 0 - 0 0 0
33.  Daman and Diu 0 0 - 0 0 0
34.  Lakshadweep - 0 - 0 0 0
35, Delhi 28 1447 13 380 2 1899
36. Puducherry 27 1043 2 42 16 1101
TotaL 1476 64364 275 7317 3002 74683
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Beneficiaries under CPS for 2019-20 (up to 31.03.2020)

SI. No. State Institutional Care [Homes] Open Shelters Specialised Adoption Total
Agencies Beneficiaries
No. Beneficiaries No. Beneficiaries No. Beneficiaries
Assisted Assisted Assisted

1 2 3 4 5 6 7 8 9

1 Andhra Pradesh 66 2954 9 262 14 140 3356
2. Arunachal Pradesh 5 185 0 0 1 10 195
3. Assam 52 1617 7 104 21 2 1793
4, Bihar 26 1286 0 0 132 1418
5. Chhattisgarh 65 2042 10 127 9% 2264
6. Goa 20 557 2 225 2 16 798
7. Gujarat 52 1707 3 60 13 128 1895
8. Haryana 24 1322 14 425 7 52 1799
9. Himachal Pradesh 32 1268 4 a1 1 15 1374
10.  Jammu and Kashmir 17 823 0 0 2 0 823

[VHEVS VACYA] 0} SIOMSUY UM 2GE
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1 2 3 4 5 6 7 8 9
27.  Uttarakhand 23 433 3 75 5 n 524
28.  West Bengal 70 4156 49 1226 23 326 5708
29.  Telangana 40 1306 0 0 n 320 1626
30.  Andaman and Nicobar 10 401 - 0 2 10 4
Islands
3L Chandigarh 6 252 0 0 2 17 269
32.  Dadra and Nagar Haveli 0 0 1 25 1 10 3H
33 Daman and Diu 1 25 - 0 - 0 25
34.  Lakshadweep - 0 - 0 - 0 0
35.  Delhi 29 1614 9 313 3 59 1986
36.  Puducherry 27 984 1 9 2 12 1005
ToTtAL 1544 67332 262 6802 356 3631 77765

[VHEVS VACYA] 0} SIOMSUY UM 7S
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Appendix-V
No. of Cases under One Stop Centres
SI.No.  State/UT Total Number of Cases
(From 1.04.2015 to 31.03.2020)
1 2 3
1 Andaman and Nicobar Islands (UT) 1435
2. Andhra Pradesh 24563
3 Arunachal Pradesh 526
4, Assam 1751
5. Bihar 9973
6. Chandigarh (UT) 579
7. Chhattisgarh 19517
8. Dadra and Nagar Haveli and Daman and Diu (UT) 209
9. Goa 1379
10.  Gujarat 6403
11. Haryana 7264
12, Himachal Pradesh 209
13.  Jammu and Kashmir (UT) 2826
14.  Jharkhand 630
15.  Karnataka 3009
16.  Kerala 2210
17.  Ladakh (UT) 2
18.  Lakshadweep (UT) 0
19.  Madhya Pradesh 19510
20.  Maharashtra 4922
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1 2 3
21.  Manipur 66
22.  Meghalaya
23, Mizoram 199
24.  Nagaland 328
25.  NCT of Delhi (UT) 342
26. Odisha 3964
27. Puducherry (UT) 190
28.  Punjab 3162
29.  Rajasthan 8409
30. Sikkim 233
31 Tamil Nadu 4572
32.  Telangana 13095
33.  Tripura 154
34.  Uttar Pradesh 144462
35, Uttarakhand 2377
36.  West Bengal 0

TotaL 288831

Appendix-VI
Calls registered on Women Helpline
SI.No.  State/UT Total Registered Calls
(From 1.03.2015 to 31.03.2020)

1 2 3
L Andaman and Nicobar Islands (UT) 797
2. Andhra Pradesh 726836
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1 2 3
3 Arunachal Pradesh 6301
4, Assam 13093
5. Bihar 139380
6. Chandigarh (UT) 61858
7. Chhattisgarh 73239
8. Dadra and Nagar Haveli and 242
Daman and Diu (UT)

9. Goa 6063
10. Gujarat 692476
11. Haryana 15449
12, Himachal Pradesh 3582
13 Jammu and Kashmir (UT) 1875
14, Jharkhand 449493
15.  Karnataka 3916
16. Kerala 62885
17.  Ladakh (UT) 2
18.  Madhya Pradesh

19. Maharashtra 275900
20.  Manipur 16316
21.  Meghalaya 1262
22, Mizoram 5081
23, Nagaland 503
24, NCT of Delhi (UT) 416573
25. Odisha 69981
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1 2 3
26.  Punjab 750551
27.  Rajasthan 11093
28.  Sikkim 5000
29. Tamil Nadu 190251
30.  Telangana 686062
31.  Uttar Pradesh 487920
32, Uttarakhand 3297
TotaL 5177303
Appendix-VII
State-wise Details of Mahila Police Volunteers
SI. No. State Number of Name of Number of
districts of districts of MPVs
approved operational
MPVs MPVs
1 Andhra Pradesh 13 Anantpur 1500
Kadapah 1500
2. Chhattisgarh 2 Durg 2412
Korea 2156
3 Gujarat 2 Ahmedabad 348
Surat 443
4, Haryana 2 Karnal 536
Mahendergarh 431
5. Mizoram 2 Aizwal 105
Lunglei 100
TotaL 9531




Appendix-VI11

Number of Beneficiaries under Swadhar Greh for last five years

0] SIamsuy UanlIpn

SI. No.  State/UT Number of Number of Number of Number of Number of

Beneficiaries Beneficiaries Beneficiaries Beneficiaries Beneficiaries
2015-16 2016-17 2017-18 2018-19 2019-20

1 2 3 4 5 6 7

1 Andhra Pradesh 500 780 780 780 901

2. Arunachal Pradesh 0 0 0 0 16

3 Assam 600 720 720 510 510

4. Bihar 150 430 480 0

5. Punjab 0 60 60 60 30

6. Chandigarh 0 30 0 30 17

7. Chhattisgarh 30 120 120 0 84

8. Delhi 0 60 60 60

9. Goa 0 30 30 0

10.  Gujarat 210 210 210 120 120
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1 2 3 4 5 6 7
11. Haryana 0 30 30 30 -
12, Jammu and Kashmir 100 120 160
13.  Jharkhand 100 D0 0 D0 14
14.  Karnataka 1520 1830 1830 1380 1383
15. Kerala 150 240 240 210 473
16. Madhya Pradesh 525 180 180 240 240
17.  Maharashtra 2000 2280 2280 1500 1500
18. Manipur 850 690 690 690 664
19.  Mizoram 50 60 60 112
20.  Meghalaya 0 0 60 60

21.  Nagaland 0 30 0

22. Odisha 2150 2190 2160 2340 2340
23.  Puducherry 0 30 0 30 0
24.  Rajasthan 550 420 420 180 180

[VHEVS VACYA] 0} SIOMSUY UM 09E
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25, Sikkim 0 0 0 0 2
26.  Tamil Nadu 800 1200 1200 1050 1050
27.  Telangana 435 720 720 570 831
28.  Tripura 0 120 120 120 120
29.  Uttar Pradesh 2745 2160 2741 390 390
30.  Uttarakhand 250 120 270 120 120
3l.  West Bengal 663 1440 1440 1440 1440
32, UT of Andaman 0 8
and Nicobar
33, Himachal Pradesh 0 0 1
TotAL 14378 16530 17291 12638 12908
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Appendix-1X

Number of Beneficiaries under Ujjawala Scheme

SI. No. State Number of Number of Number of Number of Number of

Beneficiaries Beneficiaries Beneficiaries Beneficiaries Beneficiaries
2015-16 2016-17 2017-18 2018-19 2019-20

1 Andhra Pradesh 700 700 375 105 200

2. Assam 850 607 607

3 Bihar 75 75 75 0 0

4, Chhattisgarh 100 100 75 75 16

6. Haryana 50 50 - - -

7. Karnataka 700 700 750 337 337

8. Kerala 50 50 100 100 100

9. Maharashtra 1000 1000 925 1150 1150

10.  Manipur 400 400 400 950 950

11.  Madhya Pradesh 5 0 0

12.  Mizoram 25 28

[VHEVS VACYA] 0} SIOMSUY UM 29E
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13.  Nagaland 2 25 25 25 25

14.  Rajasthan 400 400 250 250 250

15.  Sikkim 0 0 25 n

16.  Odisha 700 700 700 600 338

17.  Tamil Nadu 200 200 200 3]

18.  Uttar Pradesh 250 250 275 100

19. Uttarakhand 225 225 175 100 100

20.  West Bengal 100 100 100 100 100

21.  Gujarat 250 250 175 325 325

22.  Telangana - - 250 250 250

23.  Jharkhand - - - - 100

24. Goa - - - - 0
ToTAL 6175 6175 5775 5208 5076

0] SIamsuy UanlIpn

[0z0z 4aquiardas /1]

suonsand paJJteisun

€9¢



364  Written Answers to [RAJYA SABHA] Unstarred Questions

Appendix-X

Beneficiaries under Working Women Hostel Scheme

SI. No.  State/UT Total No. of Working  Total No. of Children
Women in Day Care Centre

1 2 3 4
1 Andhra Pradesh 3255 760
2. Arunachal Pradesh 06 185
3. Assam 829 104
4, Bihar 266 75
5. Chhattisgarh 486 60
6. Goa 120 0
7. Gujarat 1309 210
8. Haryana 1561 265
9. Himachal Pradesh 561 120
10.  Jammu and Kashmir 360 35
11.  Jharkhand 214 30
12, Karnataka 5253 670
13.  Kerala 15508 2613
14. Madhya Pradesh 3538 371
15.  Maharashtra 10704 1185
16.  Meghalaya 214 15
17. Mizoram 249 0
18.  Manipur 1872 572
19.  Nagaland 1736 312

20.  Odisha 1725 115
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1 2 3 4
21 Punjab 1497 130
22.  Rajasthan 1843 320
23. Sikkim 144 30
24.  Tamil Nadu 6800 1052
25.  Telangana 2077 305
26.  Tripura 50 0
27.  Uttrakhand 538 D
28.  Uttar Pradesh 3090 494
29.  West Bengal 2639 406
30.  Chandigarh 736 55
3L Delhi 3086 179
32.  Puducherry 221 0
TotaL 73387 10788

Crime against women and juvenile

640. DR. VIKAS MAHATME: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ whether crime committed against women and juvenile/children in Delhi and

Mumbai has increased during the last five years;
(b) if so, the details thereof and if not, the reasons therefor;

() the number of victims who received legal help and protection through the

Ministry during the trial;

(d) whether Government has any plans for such women and juvenile criminals
to protect them and provide them financial assistance for engaging them in gainful

employment; and
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(e) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) to (c) The year-wise data of crime committed against women and
children including data for the cities of Delhi and Mumbai is available on the website

of National Crime Records Bureau (NCRB), https://ncrb.gov.in.

The Ministry of Women and Child Development implements the schemes of One
Stop Centre (OSC) and Universalisation of Women Helpline (WHL) through States and
UTs. The objective of these schemes is to provide support and assistance including
legal assistance to women including those affected by violence or in distress. As of
now more than 54 lakh women have been assisted through One Stop Centres and

Women Help Lines.

(d) and (e) The Government has enacted the Juvenile Justice (Care and Protection
of Children) Act, 2015 (JJ Act), that applies to matters concerning children in heed of
care and protection and children in conflict with law. Further, the Ministry implements
a centrally sponsored Child Protection Services (CPS) scheme through States
and UTs for supporting children in difficult circumstances as envisaged under the JJ
Act.

Under the JJ Act, children in conflict with law are housed in Child Care Institutions
and are provided rehabilitation and reintegration services including skill development,

vocational training, recreational facilities, mental health interventions etc.

MATTERS RAISED WITH PERMISSION

MR. CHAIRMAN: Now, matters to be raised with the permission of the Chair.
Shri Vishambhar Prasad Nishad. 30d Uiy &1 f4e €1 & a1g Ueh 3R H&R & |
Please, quickly.

Filling up of backlog vacancies reserved for OBCs in Ministries of

Government of India

st faremR T e (STR U9 A QU #EIEd, ST 9 el H
o™ BT Hidl e 8, 39¢ fIv et gw=arg |
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AR, #9 fUws i @ backlog Rl @I v+ & wdy # Aifed faar €1 o
WHR & = R ft warerg €, 97 fuss @i @t oAl backlog Rfdar o<t €1
a§ 1993 W MMl TF Had TW WHC Pl B W B TR Tl AR BH Il
foeafaeneal § <@, A1 98l U AR B W Tvg €1 S aoE 9, ool X Q¥
H IS a7 & Feai 9 sdrn iR FRREN 81 IRSR B Rfderdr & eRor |44 faumi
A fuss o & 93 T W aul 3 KRG gedt o <& €, e & emR W BM
TN ST IET & | I8 STREV Bl SRIGAR B BT A1 AIBT 8 | 59 Bl Bl TSee]
H FEAE 81 Tl 2| fUes a7 &1 27 T REv dlel fawmi gR1 Q1 T8 faha
ST 8T & SR 54 ufrerd el arel fies ot & frferd Fisad SRISMRE & &Rl
BT 3R FRIET €1 379l 3l BRUT 3 QX < H AIS[@aE SRISHR [&a¥) H91 I8 8 |
AT T o T o, dfes d H S @ el @ B geR B IR 7 e ma
DI AT F A1, I, P JAT I Gl Bl Sire fe@ 1 7, e eRo7 s T

& A BT WRBR! AreRAT § ORI &1 A\ HRA1 S|

AN, 9N U< § Ut 9y @) dfder ¥ G&fa S e adter Neren wa g,
9P R Uos 1 &1 S 27 WIS Bl § AT S TG, TAST & Nl BT BieT
g, 98 RI T8I 8rm|

MR. CHAIRMAN: Please conclude.

A fremR g e 99R, § $5 WRER A A0 BT g B S ¥ A
# Foam O ave 9 g iR FR1er € wEl o Rfeat 78w o @ € @
ST A1 SEPRT 39 Y fT™ER €, Sd RIeTh U B =M1 a1y | ..(aEH)...

MR. CHAIRMAN: Right. Shri N. Gokulakrishnan. ...(Interruptions)...
it femR we fAwre: -

MR. CHAIRMAN: Shri N. Gokulakrishnan. Nothing shall go on record after | call
the other name. ...(Interruptions)... Let the Reporters take note, Media also. Once | call
the second name, nothing shall go on record of the other man even if he is speaking.
...(Interruptions)... Shri N. Gokulakrishnan.

SHRI N. GOKULAKRISHNAN (Tamil Nadu): Hon. Chairman Sir, the Backward
Classes of the society, which constitute a significant chunk of the vote bank, are feeling

increasingly insecure in terms of employment in Central Government offices and educational

*Not recorded.
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opportunities in the field of higher education like Medicine. Though the Mandal
Commission recommendations have been implemented, it is only on paper and hardly
five per cent of the Central sector employees belong to the Backward Classes despite
over 20 years of its implementation. ...(Interruptions)...

MR. CHAIRMAN: Hon. Members, please use the services of the Marshals and
Attendants and don't move around. More than the rules, I am concerned about your
health. You may be seeing what is happening around us and about different people in
the news.

SHRI N. GOKULAKRISHNAN: All the Governments pay only lip service to the
welfare of the Backward Classes. It is an open secret that their chances are denied in
the name of creamy layer and no backlog is being maintained. These are usurped by
the forward communities, unmindful of the income criteria, when the vacancies are
transferred to the General category. In such cases, why don't you put a moratorium on
the creamy layer principle, at least, until the 27 per cent quota becomes saturated?

it e el WH (STR U "eley, H 39 vy & 9 Wi Pl dag HRal

=
S s S gaage ol g eage 1 (Ol SI) OB o ygla s
U U_)S n-ﬁll.mn

DR. AMAR PATNAIK (Odisha): Sir, I too associate myself with the matter raised
by the hon. Member.

SHRI RAVI PRAKASH VERMA (Uttar Pradesh): Sir, | too associate myself with the
matter raised by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the matter raised
by the hon. Member.

SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, I too associate myself with the
matter raised by the hon. Member.

MR. CHAIRMAN: Thank you, Mr. Gokulakrishnan. Vishambharji, you are a
knowledgeable Member. 3! He # a1 AT AIH € 3R o= dre 1 4l Ao &,
AR W HE1 & g8 4l AU, ..(FGeH)... Tel, I Al 9gd SRR AGH © | I UG

tTransliteration in Urdu script.
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31 &, S¥ifery § 97! bt a1 g1 Now, Lt. Gen. (Retd.) Dr. D.P. Vats.....(Interruptions)...

Mr. Gokulakrishnan, please be seated.

Need to give peacetime Gallantry Award to frontline Corona
warriors of the country

LT. GEN. (DR.) D.P. VATS (RETD.) (Haryana): Sir, this is regarding peacetime
gallantry awards to frontline Corona warriors of the country.

Hon. Chairman, Sir, the Covid-19 pandemic is a global war-like situation. Frontline
Covid warriors, especially doctors and paramedics doing repeated duties in Covid ICUs,
operation theatres, labour rooms and isolation wards, are akin to soldiers crossing the
minefield forsaking their personal safety despite all preventive measures. Fatality rate
amongst frontline Corona warriors is the highest all over the world and India is no
exception. Various State Governments have given various incentives including insurance

cover, which are still insufficient.

Through you, Sir, | recommend that frontline Corona warriors should be awarded
service/ gallantry peace medals at par with the military or police services like Neerja
Bhanot, the air hostess, was awarded. Thank you, Sir.

DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the matter raised by
the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, I too associate myself with the matter raised
by the hon. Member.

SHRI K.C. RAMAMURTHY (Karnataka): Sir, | too associate myself with the matter
raised by the hon. Member.

MR. CHAIRMAN: Thank you. Look at the military discipline, right on time! Now,
Shri Shaktisinh Gohil, from the Lok Sabha Chamber.

T AN e X, I 3901 Hed g g1 .. (aeH)...

it wmufer 59 Qv § Fsq Wi el gt

Increase in death rate of Asiatic Lions due to use of Radio Collar

it wifdRiE Mite ([ORIT): AF-E |99 J8ied ofl, Rrrfed dd, R &
IR BAR [T geiv 3R TIRAYUl €| 99 &1 sFamsieihe aid 4 FR & IR 31 AT
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EIRIESISERIIET!

Dicrs fBar 1 3R ISA Bide B @I goig ¥ IR Bl JG-a% H 9gd delast
g ot w), f5r ! 89 National Board for Wildlife & 9 & ST9d € 3R S iR
TRM & HUR TP IRIREN A W €, Ta.vd. Rig 9ed, S8 9 s9¢ $ux faw=
SIarg | et g9 difd g% & Fea fear 8, U TSmO, U, Il ATed o
W P8l fh 30 IR I UeIdid Bl dledr FR & AT I IfSAT dicds el BT
IfeT| G, IR BT g, S YT ST B 3R ST 8T 2, SUDI als fholl Bl Bl
TR TR SPT IR dedl ©, oifhd sadb [T ®Ig ArEfefthd d-idr el 1=
7| 25 Afed ¥R gl a9 9 Y F e H gda MY

W, 396 Ul g I de @1EY SR 3Hd PR IR BB 7 BB haH
IBY| TaAUCSH o HEl & b IR Bl AT il A Jad HINY, IADT BleR 8l
ARG, dictaia deal & f 6 ufderd & waer ¥R a1 a1 fasdt ft Ofme & e
DTS T2l fHar ST ARG R, g <1 FANRfhed a¥id 9 g1 €, 3dd oy Si
o RIR €, S9¢ Raome W $ed Sor WY, g=gdrg |

2} IoTT AT (HERTS): Aeled, § 59 vy & 91 @d 1 ddg dRar g

DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the matter raised
by the hon. Member.

MR. CHAIRMAN: The issue is, 'Increase in the death rate of Asiatic Lions due
to use of radio collars. Now, Shri Sanjay Raut.

SHRI SANJAY RAUT (Maharashtra): Thank you, Mr. Chairman, Sir.

st |umufen AR U €1 S Ta] @1 a9 |

#Y Ao TS W), H PIRMT HRar g

it smafer: 3T S8H) AIferT | You must speak wearing the mask and being seated.
3t WO S WX, doHY Al H Ao AL S|

ft O 9 R % 3fd H Ud aR H specialists & T 91 BT | Y=gl AN
BT GT AT B |

oY Ao IS § PR FRAT g, J9FR Aol Bl oad Tel o

it gumufer a8 o1 g9 ¥ ¥ 99ud 9§ ed §, U 9 oiu, fR o gar
HAT B
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Proposed privatisation of J.N.P.T. port and concern over national security

St WO S (FERTSS): WHIUG #EIqd, WX aENdld g% Ui g &
UTSICISOIE @I R & (Y 37ofie #ex &1 94l &l Al © [ <% &1 37l gTerd
Igd TR T eIl & 98 BRI BT Fhe Tl 3@ Rafy = ¥ fr gy S
3R EART RS ff Bl B gl ¥ W H WHR e, IR SRA1, Yoransh
3Mfe 92 & folT a9TR # Rt €1 U 9gd 91 A ol & | 31d 39 9ol § Siarevard
T|H U o Bl W Wl PR AT 1 AR SvAUE B Aol B | 2 & AR
# 9ra <@ g "EIey, it fawg § e 98d 991 Ui €, S 9Rd WRER Bl 30
RAS A SAET JAThI BAGR odl & | U A8@yul Uic &l urgde sl § < <91 3
RIS HHRT B 98d g9l JHdr ¢ |

AR 91 I (o MY GRET & [TRTS | W) Uie 1wl Hewyul € | aR iikas
H A4 & 91 39 U BT XIS 3R 3R weapons & g=AAICe™ & forw faam Sirem
2| SISt & UISdeIEoRM & 91§ 9 §9R Udhs ShF Sl 984 @ valuable %,
Ig Urgde gl # el S | uadel 99 T IR SRgde odl © 3R Sfd SddT
foroftexor g, a1 a8 Ugdl SRS B el 811 | sAfaT a-71 9971 © fh WReR
Bl SITAUICST Bl UIgACTSSl &M A BT AMEY | IS FHRT 3R GRET Bl 3R BREIRI
¥ fadil @t vem e ARy

it ITolT AT (FERTS): HEIGY, § MR e §RT $O1Y Y fawT & <1y w3
Bl Wdg Bl g |

it X gepTer g9t ([TR UST): WIS, H A W §RT SO U fANg & wre
W P Hag PRAT E |

DR. SASMIT PATRA (Odisha): I also associate myself with the submission made
by the hon. Member.

SHRI BHASKAR RAO NEKKANTI (Odisha): I also associate myself with the
submission made by the hon. Member.

MR. CHAIRMAN: Now, Shri Prabhakar Reddy Vemireddy; | think he is not present.
Next is Dr. Amee Yajnik.

Need to upgrade medical services infrastructure for
non-communicable diseases

DR. AMEE YAJNIK (Gujarat): Thank you, Sir, for giving me this opportunity to
raise a very important matter today. Sir, the last few months have shown the crisis of
the Covid-19 and how the doctors and the medical health services have been engrossed
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in treating this particular disease. But in the process, the fact that has come forward is
a grim picture that the patients who suffer from non-communicable diseases are unable
to get access to medical services such as OPD services, physiotherapy, dialysis for renal
diseases and radiotherapy or chemotherapy for cancer patients. This is a very important
fact that while we are engrossed in treating patients of Covid-19, these non-communicable
disease patients are left high and dry. | would like to say that there is ample evidence
to show that these diseases which are non-communicable diseases such as diabetes,
high blood pressure, hypertension, renal failure and cardiovascular failures have replaced
communicable diseases in causing death, disability and morbidity. It is high time that
this Government looks at a very separate infrastructure which would have specialised
manpower, technologies and access to these centres so that people with non-
communicable diseases can go and avail of these services. It is a fact that non-
communicable diseases are here and Covid-19 is also here to stay. So, to have a new
thinking on this aspect, | urge the present Government, through you and through this
august House, that there should be a separate investment with enough manpower and
enough medical services so that these non-communicable disease patients can access
to these services and technology. Sir, | thank you for giving me this opportunity to raise
this important issue.

it IoNT AT (FERTS): ABIGY, § AT AERIT §RT $o1Y T fJw & A1 w3
Bl Hdg bRl g

DR. SASMIT PATRA (Odisha): I also associate myself with the submission made
by the hon. Member.

SHRI BHASKAR RAO NEKKANTI (Odisha): | also associate myself with the
submission made by the hon. Member.

DR. AMAR PATNAIK (Odisha): I also associate myself with the submission made
by the hon. Member.

SHRI SUJEET KUMAR (Odisha): I also associate myself with the submission made
by the hon. Member.

st o &N f9 gerer qaf w22
it 3T weprer 9 W), H A [ dRR H g
off e IS ghrer S, I SR ol FET S |
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Need to control floods caused by rivers flowing from Nepal

2} I TehTeT FAT (STR USW): W, FYATE | H3I Yo qS| HBAYUl dTd AYH HIEH
A ¥ed B A 2 b ARG W1 UR g8 drell Afedl § 9gd 916 T BRIl
21 I YRS, =9TERT, I, e A onfe g €1 Weled, 39 R W e Aal
P fex TS a6 AT g3 € SR fSadpd I' g3 € (P AU WRPR T HRA F A
BY UICIdid dI avoid FR Y &l & IRI §9 Bl pitching PR T &, IHDI gDl
%Y faam g1 s Indian territory @ 9Tl @1 flow 9¢ AT €1 WX, 98d @R @ S
@ IR, B Mal § ANl B TS e T § AR Rl d faenfia &1 1y
g1 53 Ul e W /B el BR U1 RET B, $AY HRA IRBR Bl 39 W intervene
P qud B PRAT ARV | WX, AT 1 a9 FEl Al pitching HRISY A1 R 36T
ft pitching W HRISY, dIfh I ART damage Indian territory ¥ &1 &1 €, a8 9 &7
S ¥ AUl WXaR belligerent g8 ¥, 99 | ¥ WR efforts deliberate 81 T g, g4
SHP! e H o AR | g=yaTg |

st e el W (ST URT): ARGy, § AMHN 9eg g§RT Solv Y fawr 9
W P Hag PRAT E |
S oy S S Sl s e age 1 (Ol S) OB e sla Glia!

DR. AMAR PATNAIK (ODISHA): Sir, I also associate myself with the matter raised
by Shri Ravi Prakash Verma.

it faemr ye fAve (STR UREn): Heley, H W MY ey §RT SoIT Y fawy
A @ P Aag PRAT E |
Need for inclusion of Arunachal Pradesh in Sixth Schedule by amending
Article 371H of the Constitution of India

SHRI NABAM REBIA (Arunachal Pradesh): Sir, | am speaking from the Lok Sabha
Chamber. This is regarding inclusion of Arunachal Pradesh in the Sixth Schedule of the
Indian Constitution by strengthening Article 371H of the Constitution to provide special
protection of religious and social practices of the tribes of Arunachal Pradesh, customary
law and procedure of the tribes of Arunachal Pradesh, administration of civil and criminal
justice involving descent according to customary law of the tribes of Arunachal Pradesh

and ownership and transfer of land and its properties/resources.

tTransliteration in Urdu script.
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Sir, even though Arunachal Pradesh got Statehood in 1986, it got a naked Statehood.
We have not been given any constitutional protection. We are getting the constitutional
protection only from the laws made by the British, namely, Bengal Eastern Frontier
Regulation, 1873, and Chin Hills Regulation, 1896. Besides this, we have not been given
any constitutional protection under the Statehood in the Constitution of India as yet,
whereas some of our tribal States in the North-East Region have been given special
protection in the Constitution. Therefore, | urge upon the Government of India to
consider this request of the State Government. To this effect, the Legislative Assembly
of Arunachal Pradesh has also passed many resolutions and those have been forwarded
to the Government of India for consideration. This is my submission. Thank you, Sir.

SHRI SUJEET KUMAR (Odisha): Sir, | associate myself with the matter raised by
Shri Nabam Rebia.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised
by Shri Nabam Rebia.

Need for clarity on development of Corona vaccine
SHRI VIVEK THAKUR (Bihar): Sir, I am speaking from the Rajya Sabha first Gallery.

Thank you, Mr. Chairman, Sir, for giving me this opportunity to raise this issue
today. ¥, # USell IR §H WA P WE YA WA § AR Dol A Sl HRIEAT UR Tl
Tl TE! ©, SUD! BT I AT I g AR g VAT uelid ger R O
WHR 1 9 didsed 4 §B W 381 fbar & T8 8, Hife &% ugq W =l
g gl el

MR. CHAIRMAN: Vivek Thakurji, please focus on your issue. This is not a debate.

it faae STgHT: W1 3HW W U U € fb fava & A 319 proposed COVID
vaccine & SITHT &I sl ¥ AR & | Pg vaccine candidates &, ST higher stages
of trials # a9 &Y Y & iR AWIAd dates of launch &1 ¥ speculation 3TR¥T &
Al €| 399 A9Ifad S Hwfrat € 99 9gd 9€-aSl GAVI Alliance # wwafai €,
ARG 7 W I 15 fAferas 1ok pledge fovam gom &1 W, f&far &1 fawg a7 & f&
S gRT epidemic T source of origin €, ST =@l H 4w = €, I VAT SR
39 fore # € S a8 9 W Al € 3R 9@ clinical data 3t @i i surface
TR &l M 8, Safd 3rd stage T claim 3R farmers &7 vaccination SIS 3109
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TET AT ®U W IR R AT T R Ig AeH UHId © b F S indigenous
% 3feTTaT O &) vaccination candidate & ST established companies €, S99 &1 vaccine
S, TeTT HAT S A 15 3R Bl Sl GV B g A1 BH 39D T SHH entertain d¥A1?
gIIq |

DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the matter raised by
Shri Vivek Thakur.

SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, | also associate myself with the
matter raised by Shri Vivek Thakur.

MR. CHAIRMAN: In Zero Hour, one has to make a submission. You are a new
Member. That is why, | guided. Now, Mir Mohammad Fayaz.

Need to release political prisoners in Jammu and Kashmir

AR AleTIE BAST (SF-HIHR): TR, 5 37K, 2019 Pl ! 8199 I YA Bg
ofl 3R gRT 370 3R 35 (T) Pl Bl ST TAT| I I SFEHWR H, WA HIR
H A o JARE UreTe off, e S BAR Y U A% [NRed O, ve gHUTS
3 TR fRed 9, TR ofSeled & a1 arat s W 89R 9 9, Real g9Ri
®I dere § ARER a1 T &R e drad 81 T, o W 89N 98d R dllsd
I dI YUY & d8d §€ € AT house arrest H 1 Uh TRE TAR! WRHR IJg Hadl
2 o grond fiemer e €1 89X 98t & U@ IfeRT 4 a1 sa1 d& i ®er {6 57
AR B g ARwaR fbar, a1 fesit 9 a@ 781 @11 g9 Ut & ifeise Jeqa
quhl, S gl AR & AT IR Blefoled TR o, 7 9w e of,
IR 9 W YITHY T 7] 9 9 9R GHAL I gal § iR 31 IR TH.UA.N ¥
gl | 396 e M e offt $fear 38 €1 oIl St HUR AT SoASIH o
ST BT € f 979 39 Q¥ P WXl & R 980 9N Sl UAUAUS ©, SollR
IEME, 9 31 IR AU &1 SR Siiqdx MY | S aRe 98d 9N @l 8199 H...
R, H 3MUP AT A WBR qb UG ABl & (b ORI ®I drare § o o, I
A o RS gy, «if onfl S Adsl @1 dee 4 99 &, S99 Re1 fhar Syl
9 99 SH-HIHR B S situation €, fied g &A1 # IR & 09 F=d, ST oG
HA & fIT 3y A, 3@ fake encounter fHIT AT - UH ASH B FHel AUR H |
g Ramad & S AR & political leaders €, I S¥d & & "R &9 919 &,
e g4 ARWR S| AR, # Sud A1Egd ¥ 3o SR db Ugarl drsdl g (&
B W HH O e qral Raradi # s @ @t 91d Bkt 2, @ SR IRwR
T2l fHar Sar €, A FH-9-$9 g4 Al a8 T Y 89 W o @l @t a1d Y
AP, A & ARWR 9 fear oel el iRWR far T 2, S9! ol U ardd
g T g, SAal Refter foar e
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IR ARG HATo]

e g8 s 03l ol 5S 2019 I 5 (a1 (padiS-san) Gl a2 ssa il

Oald (e pelS-pgen Gl ol LS U S (o)) 35 L) 370 1S L) (65 s

G Sl a2 e e o) s 065 D500 Al (e o B 020 pedS S
b b 6 o Al SO (g5 G luie O8¢5 el OS¢ g8 On Sluia

S L) WS LS U8 8 (e sland (S Ul 5SS O (88 S0y el i S

Loyl Sz by 8L 0ol 2l Ge o e e e WS 5 J

o S L GV S o S e JSom soley b SO o G ) el

S B S S oS 0S8l O AS LS g S 5 sl SO S by o e

=S NS om ol 52 o ie mpina SBY g S UL ol S oyt b S S 5

WAL ol 2 O D s o Suia Clua o ¢ WS pm Ol oS (5 ley ngtlas
px Ay SOV om S o) 2 hdilad b 50 Js) on S ey e Db oy LS
SR o e A g s e S 3l g 8 O T e T T s
S bdbadd Db 530 el iad) o - ahdiad s 2 b G 2 Jlay L 0ka

pandle S Gl a6 m mte o3l Sgd £l G okl L S cun oS

S e O 8 5> O Al (S 00l AS o Bils Ut S S e

iy ol - Sl LS Ly S O com A e 2aa3 (S S s e O e il

3 o2 OF S sosls o o S e o A s S S s

JS S S35 Syl — L& LS fake encounter S of ¢ 3 1 A S 5,8 5595

RIS Op 505 0 om 0B ISy S Sl Ope xS Gy )y G e sym
NS gl patdle Sl e e o 8 a8 S8 eyl S p S clh
30 b S 088l ) e Usiuli) (B0 ke e aS e aS NS g Ll Lilais SS
b 2 ~S i 23 0y (o U3 S o oS 8 e Ula LS G S S S o) 5o
O e 2 W LS U 8 S oa . e LS U8 8 (e 58 0 S iy S oS50 )
e LS 5l o) (2 W8 g dle SO 21 S
(2 p3a)
2 TSR IEHE AR (SF AR HIHR): FEEd, § A " 9e™ gRI SaY
MY a9 I h Bl g BT gl

tTransliteration in Urdu script.
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S b S s e e i dga 1 (opediSaggan) gl daal ki cilia'
03 US e S35 s guage K

2} Yolla FAR (3SM): FEG, § Al A Few gRT S3Y MY vy |
Pl Hdg PRAT E |

it Y gapTer gt (SR U Helew, # A A ey §RT SoTv Y vy |
R P Hag PRAT E |

it faemr e e (STR UREn): Heley, H Y AT ey §RT SeIT Y fawy
dA @ P Hag PRAT E |
Inclusion of Gujri language as official
language of Jammu and Kashmir

2 P g AR (STR U==0): A0 GRS 7SF-SRHIR Ha AT 50%
| SAET SR HIHRT 99T dlefddt 8, 22% ¥ SAIGT SIEE] SRR WINT diefd! 8,
14% W SATET SIHRAT O] 91T dleid] © 3R 6% A SATGT SRl BTl |INT dle!
21 15 ARPR gRT 3T Official Language H ST SAMREIBIRG WINIU &, a1 T el
SIRT @I TS 8, T4 STareT & B 9§ ORI AT W 14% A SI1&T ATETe] S o
HIYT Sl &, IS9P SMAGIRG 9o § wnfier 2] fovar a1 €1 -7 s Aredq o
P WHR F FRE ¢ & T o) s &k T ) areft S areft s
TORT B SR W €l A TBTS! |IWT DI AMYHIRD W91 H A a1 Sy | g=yare |

1. AR U (3NfSem): HElgy, # A 9eR gRT SelV U vy & @’ @l
Wdg BT g

*SPECIAL MENTIONS

MR. CHAIRMAN: Now, we shall take up Special Mentions. Title of the Special
Mention has to be mentioned. It cannot be read. Then, it has to be laid on the Table.
Shri K.C. Venugopal; Dr. Amee Yajnik to associate with this Special Mention.

Demand for probe into Facebook's interference in India’s electoral democracy

SHRI K.C. VENUGOPAL (Rajasthan): Sir, media reports have revealed about
Facebook India's blatant biases and dubious practices in content regulation. This is a

tTransliteration in Urdu script.
*Laid on the Table.
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damning and serious allegation of Facebook India's interference in India's electoral
democracy. India is one of the biggest markets in terms of users for Facebook and
WhatsApp. Therefore, the expectations of social and moral responsibility of Facebook
are even higher in nations such as ours. The reports also mention that hate speech of,
at least, three politicians were wilfully permitted by Facebook India. We have repeatedly
raised the issue of bias with many executives of Facebook and WhatsApp, over the past
few years, to mostly deaf ears. In this regard, the Government should ask for a high-
level inquiry by Facebook Headquarters into the Facebook India leadership team and
their operations and submit a report to the board of Facebook Inc. within a reasonable
period of time. | also demand to publish and make transparent all instances of hate
speech posts since 2014 that were allowed on the platform. A parliamentary committee
probe should be initiated to probe this very serious issue of Facebook's interference in
our electoral democracy. Thank you.

DR. AMEE YAINIK (Gujarat): Sir, | associate myself with the Special Mention made
by Shri K.C. Venugopal.

SHRI RAJEEV SATAV (Maharashtra): Sir, | also associate myself with the Special
Mention made by Shri K.C. Venugopal.

SHRI P.L. PUNIA (Uttar Pradesh): Sir, I also associate myself with the Special
Mention made by Shri K.C. Venugopal.

SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, I also associate myself with the
Special Mention made by Shri K.C. Venugopal.

DR. SAMSIT PATRA (Odisha): Sir, I also associate myself with the Special Mention
made by Shri K.C. Venugopal.

SHRI SYED NASIR HUSSAIN (Karnataka): Sir, | also associate myself with the
Special Mention made by Shri K.C. Venugopal.

SHRI RAJMANI PATEL (Madhya Pradesh): Sir, | also associate myself with the
Special Mention made by Shri K.C. Venugopal.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special
Mention made by Shri K.C. Venugopal.
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SHRI VISHAMBHAR PRASAD NISHAD (Uttar Pradesh): Sir, | also associate
myself with the Special Mention made by Shri K.C. Venugopal.

Demand to recorduct of N.E.E.T. and J.E.E. upon subsiding of COVID-19

SHRI RIPUN BORA (Assam): Sir, the Central Government has committed a grave
error in judgment in scheduling the NEET and JEE (Mains) examinations this year when
students are gripped with fear and anxiety because of Covid-19. While 6.3 lakh candidates
appeared for the JEE (Mains) Exam between 1st and 6th September, the confirmed Covid
cases grew by 11.5 per cent during that period and even crossed the 90,000 daily count
of new cases for the first time.

Examinations are being conducted in such dangerous circumstances. Candidates
struggled with masks and gloves during the exam. These exams cannot be considered
fair at all because the fear of contracting Covid-19 infection is a major mental block to
candidates' performance. Aspirants in Gujarat, Bihar and Assam are also dealing with the
impact of floods.

The Union Education Minister termed the download of admit cards by two-thirds
of the candidates in August as evidence that they want the exams to be conducted in
September. The Higher Education Secretary stated that students would risk losing an
entire academic year if exams were further postponed. Remember, the recently released
2019 NCRB Report shows that failure in examination accounts for 16.4 per cent of
suicides among youngsters below 18 years of age.

The Government must conduct these exams again when there is a consistent
decrease in positivity rate with increase in testing. Only then can the exams be considered
fair and just to the student community of the country.

Demand to make payment of to family members on
death of pensioner by E.P.F.O.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, under Section 13 of the Employees
Provident Fund Pension Scheme, 1995, a pensioner can opt for a reduced pension and
avail return of capital, namely revised pension, during the life time of member and return
of capital to his family on his death.

The pensioner pays a monthly contribution of ¥ 100 for 100 months and the total
amount of ¥ 10,000 will be kept as pension of the capital. After the demise of the
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pensioner the EPFO should return capital to family members of the deceased. However,
after death of pensioners, the capital is not returned to legal heirs of pensioner despite

repeated demands.

Now, the EPF Office has given a reason that they don”t have funds to return capital
to family members of the deceased pensioner. It is very unfortunate and unjust that the
Government has collected money from poor pensioners with a promise that the amount
would be returned to his family members after his death. But, not returning on some lame
excuses like “funds not available with them~ is not justified. This kind of action is eroding
the confidence of workers and public on EPFO.

Hence, | demand that the hon. Minister of Labour and Employment should intervene
and ensure that the EFPO authorities honour the commitment made to pensioners at the
time of operation of this scheme and direct authorities concerned to return capital to all
eligible family members immediately. Thank you.

Demand to restrain sale of Government equity shareholding in L.1.C.

SHRI M.V. SHREYAMS KUMAR (Kerala): | would like to raise an issue that needs
urgent attention of the Minister to intervene at the earliest before it makes severe

damage to the national economy.

The policyholders of the LIC as well as the public, at large, are deeply disturbed
with the reports that the Government has initiated the process of selling parts of its stake

in the country's largest insurance company.

The Life Insurance Corporation, the largest insurer in the world, was created
through an Act of Parliament. It is unfortunate that the Government is proceeding ahead
with a move, which will have a wide-ranging impact on the national economy, without

a thorough discussion in Parliament.

On a meagre capital base of rupees five crores in 1956, the LIC today is managing
its asset in excess of 32 lakh crore.

This move will make the concept of people's money for people's welfare give way
to profit maximization for the shareholders. This is neither in the interest of the LIC's

forty crore policy holders, nor in the interest of the national economy.
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In a situation where the country needs huge resources for development, it is
necessary that the Government should exercise its control over the household savings.

The move to sell equity of LIC will severely impact the economy and vulnerable
sections of the society. | request the Government to retain LIC as 100 per cent Government

owned institution.

DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the Special Mention
made by the hon. Member, Shri M.V. Shreyams Kumar.

SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, | associate myself with the
Special Mention made by the hon. Member, Shri M.V. Shreyams Kumar.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special
Mention made by the hon. Member, Shri M.V. Shreyams Kumar.

Demand to construct modern high capacity dams to prevent
frequent occurring floods in Bihar

it weier 9% g9 (MER): weIey, § oyl &9 MR ucer, i & ufq av arg
F1 3 A B €, TP RP APE HAI dledl | FeIy, [NeR # ¢ A
RIS g9 D! §, Sl B A 3l Bl £l N8R P IR H JUIT BT UBTS! &F T,
STEF a9 89 R U 99, RAa]Ed, ed, ARMOY, et 3R BRI SR At
# o7 1 A Al 9ER | g} ToRd! €1 Ut @ 91¢ f9ER # ff 91 &1 eRo
I € 3R BT BRU ¥ b B8R 9 &1 999 SI1ET 916 J9dd sadl 8 SR
[ER &I T 76 URRIG SIEIGT 8% AT d1¢ ¥ UHIAd B8Rl &1 <% & |/ 16
gUTfId SATdl | ST 16.5 UfA9d Sl S8R &7 ¥ 1 399 [98R 4 916 & 8F aral
JHA BT SISl AT ST Fhl 2, Al [ER 3l il d& d1¢ ¥ o a1 e
ol €1 SR [98R & =uRvl, Aamel, SR feeris, giofn, qgeH, v sk
hfeeR e el § ufa a¥ qre omr ve afed ufsear S fegar €1 yRa @
UM B BRI 7 UH-gaY Bl de-Gadl o &I gl AR I, W 94 M
AR WX 48 ¥ 72 ©C BT WHI ol €| SR [HER @I 96 ¥ i kam & forw
S IF AT A MM dlell AfAl W ITg a1 A& &9 11, 99 dd [G9'R B a91g
| g &1 frert

31 H 3MMUP §RT WBR A I AN BT &, (b Sleg I e 59 a6 $I AAa
B b1 TG IRV H RIdE1, A9, Uss Afed Jdurd | Mder drell Tfeal )
IAYFH Ioa &l B SH BT I fHAr Sy, gwars |
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DR. SASMIT PATRA (Odisha): Sir, | associate myself with the matter raised by the
hon. Member.

2} spumafer: 27 *fT gerer @@l ER ok gdt A Hdfed g9 fawa &1 already SaI
I 2l
Demand to release funds for Ghatal master plan to Bengal

SHRIMATI ARPITA GHOSH (West Bengal): In Bengal, areas of Ghatal gets flooded
seasonally by the Shilabati River. Even places like Chetua and Daspur have been
affected by this. A lot of problems are caused to the people living there due to this
constant flooding. To provide relief to the people, the Irrigation Department of the
Government of Bengal had chalked out a plan called the Ghatal Master Plan, which was
sent to the Centre for clearance in 2014.

While the Centre had finally given its clearance a couple of years ago, the ¥1,300
crore project is still being funded by the State. In the past, irrigation projects had a 75:25
Centre-State sharing relationship. Since 2014, this has been reduced to a 50:50 share. But
the State is yet to receive the share from the Centre. This means that the State Government
has had to pay the entire share from its coffers. While this is financially stressful in itself,
the pandemic, Cyclone Amphan and lack of GST dues means that the State finances are

in dire straits.

The construction and relief work in Ghatal is critical for the people and their
livelihoods. The State Government has been urging the Centre for the last six years since
the plan was submitted for clearance, to provide the dues. | request the Ministry of
Finance and the Ministry of Jal Shakti to look into this matter at the earliest and release
the funds owed to Bengal for this project.

DR. SASMIT PATRA (Odisha): Sir, | associate myself with the Special Mention
made by the hon. Member.

Demand to introduce of special trains between Hyderabad-Visakhapatnam
and Hyderabad-Tirupati

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Following its core objective of
social obligation, the Railways has been running 230 special trains since May, particularly,
to help migrant labourers and stranded people to reach their destination. Though in a
limited manner, these special trains have been very useful.
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These 230 trains for the entire country were grossly insufficient and the people
were facing great inconvenience in getting their tickets confirmed. Recently, the
Government has introduced another 80 trains to increase inter-state and intra-state
mobility. But, if one looks at these new 80 trains also, there is not even a single pair
of train running between Hyderabad-Visakhapatnam and Hyderabad-Tirupati. This problem
of public transportation has become more acute due to the in-operability of inter-state
public buses.

Visakhapatnam, Tirupati and Hyderabad are the popular destinations in Andhra
and Telangana and people are finding it extremely difficult in view of limited public
transportation facility.

I, therefore, request hon. Railway Minister to kindly introduce special trains between
Hyderabad-Visakhapatnam and Hyderabad-Tirupati along with the present set of special
trains.

DR. SASMIT PATRA (Odisha): Sir, I associate myself with the Special Mention
made by the hon. Member.

OBSERVATIONS BY THE CHAIR

MR. CHAIRMAN: Hon. Members, as | have already said, in this special Session
because of the extraordinary situation, there is nothing like a maiden speech. They will
be given an opportunity in the regular Session next time. There are many new Members
who will be speaking. They are more than 42.

Another thing that has come to my notice is not with reference to any particular
Member. Some of the Members are lowering the mask. Lowering the mask means
lowering the guard. It is quite but natural because you feel more comfortable in that.
I am not finding fault with them. Camera is on. Live coverage is going on. If it is shown
on TV, because some people selectively see only headlines, then there will be reactions.
Please keep this in mind. Try to keep the mask on as long as you are in the House. If
there is some problem, you can just go out for a while and then come back again. This
is another thing.

Then Members have to sit and speak. This is also a new practice. Normally, we
stand and speak. That was the rule earlier. But because of the mike system and sound
system and all, both the Speaker and | came to the conclusion that Members will be
made to sit and speak. Please keep that also in mind.
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[Mr. Chairman]

Then | have to make an observation about the United Group. | have gone through
the Rules and precedents. A Member should belong to either a political party or a group.
He cannot be both. This applies to all the people hereafter. That is my decision or ruling
whatever you may say. Please take note of that.

We are going to debate now. | want to give more time to debate. Please note that
the Deputy Chairman and the Panel of Vice-Chairmen follow the guideline or the decision
of the Chair. Once they are in the Chair, they will be performing the responsibility of the
Chairman. Please note this. Sometimes what the Deputy Chairman says or the Vice-
Chairman says may not be to our liking, but please understand that there are rules and
there are precedents and there is a guidance by the Chair to the presiding Chairperson
at the time. He has to follow it scrupulously.

SHRI JAIRAM RAMESH (Karnataka): Sir, the Chair should be liberal with time.

MR. CHAIRMAN: Please, please. You are the Chief Whip. ...(Interruptions)...
There is no need to make a comment or certification that we agree, Sir. There is no
question of disagreeing at all. You can only disagree in your mind. Or you get an
opportunity. Please cooperate.

Then comes the question about time allocation to parties. That is done as per the
total allocation of time. Yesterday, it was revised and accordingly informed to the parties.
Every person speaking on behalf of the party must adhere to the time. Otherwise, he
will be eating into the time of his colleagues. Try to understand this. That is why the
Deputy Chairman has told me, "Sir, I am finding it very difficult in spite of..." The
guidance is that the Deputy Chairman will tell the Member one minute before, "Please
conclude". If the Member does not adhere to that, then after waiting for half a minute,
he will be calling the next person. Whatever the next person speaks will go on record.
The other thing will not go on record. This is for the better facilitation of the functioning
of the House.

I also have an appeal to make to the Leader of the Opposition and the leaders of
different political parties. After time is allotted to parties, while giving the list of names,
you have to demarcate among yourselves how much time for Member ‘A" and how much
time for Member 'B' instead of the Chair doing it. We are partly following the party
system also. Leaders must keep that in mind and then see to it that Members adhere
to the time that is allotted to their respective parties. That is all.
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Another small thing that | can share with you is that | have slight cervical problem.
Sometimes when | move suddenly from this side to that side, it gives me trouble. So
sometimes | will be asking the Deputy Chairman to preside over the House and sometimes
the Vice-Chairman from the Panel. As and when it is necessary, | will be coming to the
House. This is something personal. Please try to understand this and cooperate. Yesterday,
Shri Swapan Dasgupta was speaking. He has got one more minute. Now, Shri Swapan
Dasgupta.

*DISCUSSION ON THE STATEMENT MADE BY MINISTER

Regarding COVID-19 Pandemic and the Steps Taken by Government of India
SHRI SWAPAN DASGUPTA: Sir, | just wanted to resume whatever | was saying.
(MR. DEPUTY CHAIRMAN in the Chair)

Sir, the second issue which | wanted to emphasise was that while the Health
Minister has spoken at length about the medical measures which have been taken to
fight Covid-19, there has been relatively a greater degree of silence over the administrative
measures which have been taken. We know that the 18-day or the 21-day lockdown
which happened followed a certain pattern which began in Wuhan and then moved on
to northern Italy, and it was to cut off infection by minimizing people's contact.

Sir, subsequently, when we entered the unlockdown phases, various States had
undertaken their own localized lockdowns, ranging from two weeks to three weeks. Now,
what | wanted to get from the Health Minister or from any other responsible Minister
of the Government is what exactly the science or the thinking behind this is. All over
the world, different practices are being adopted. We have heard about something called
the Swedish model which basically says that there be no lockdown, more or less normal
contact which exists among people, etc. Certain States have had localized lockdown;
certain States have had random measures as if playing hide and seek with Covid
situation or a game of Russian roulette. One day, something is put in; another day,
another thing is put in and the people are inconvenienced in more ways than one. What
I really wanted to stress is this. Is there a guideline, a national guideline, which, keeping
the norms of federalism intact, can be followed so that the people really know and the
administration knows what exactly they have to do? | think there is some confusion on

this. Thank you very much for allowing me to complete.
*Further Discussion continued from 16th Sept. 2020.
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2 A BT (HERTSE): SUFHIIRT HEIGY, I8d 81 #ecdqul 3R TWR fqug W
B AN f$de @ X2 €1 Ba 6l 3 T8l W P Pl & g9 3R AR Aol
9 39 UPR &I HEMRT MU R 39T g Hhe AT, VAT Al 81 o7 | dlfds-
19 HPAU BT AT QX fawg H 2, odfdpd e @) 4, e gRaR 4 39 $ids-
19 T BT EAT €, SUBI UIR T BIA1 &, SADb aR H Hal ol Sff 4 Isi gamr|
ST ST, gl H ol 9egd R Y@ g1 A% AL, e S 80 Wil $ 7, 9 BRI
¥ G T SR T 15 T 9 orudre 7 omEey # ol €1 AT S wier WiE €, S
HERTS; fJum |u1 &1 fJurae €, 98 W SRET §hfd €1 98 W msdry § Wl g
g § sAfAY g AEdr g & da g8f A AR @R, 98 d8aR gART Mar ev
& 9 5 3MT AN T B TE B, MY AN B el BY I &N, fbT 87 AT S
SHufaf € S IeEifae dRiedl €, 9@l |l & § | S gedr §, dR o
e usar €, AN @ Ae BT USdl §, ST a9ig W gART Wl HhHT BT ® ’iR
g4 Wl 39 Hohe I A Usdl ©| UHb a1d |Hsi S ey fF aE Pl [qeHifg
JUT ARTET 1 7, It <21 @t afead gergAr | gAR A el oy 0. weege
e &l W T €, R 3MMU ITP el Bl QRT WU G, Al I qR Aor ¥
HERTE WRBR < GO 8] [HIl, AERTE ARPR QX1 IRE A B 8, SqdbI o a1
@I, Rd=rg B

uRgH e, IRES, fAcell ARAR H/E 8] PRl ©, Il 9 WHR SId IR
T, T A8 B HERTE ¥ 30 g9R W ¥ S¥er Corona shfid EENST recover
B 7Y, I8 B B W2 R W <« H A /@ 9 ST B IO Wrex b 8l 0
v wE ¥ QR qw #, @l vt # el Iow IRAR ot R% | st B
T} & T B Ug T wET o f5 3w O 9SS €, ' UE oSS wu HE A
St & Agcd H & ST R ofs W 2 E1 9 IW P A € 3R I F9l Hhe ©,
dr ofers vard wAl St & g | & s @nfev | g )1 protocol follow AT E
AN AR WRGR F Y&+ #31 off & e 7 &€ follow fHar €1 89X w4+ #it
# USRI TSP Sl I8l 99 T, 37 I YoV & garws St 7 @ ) 98RTS
H Q¥ el @1 coordination HRE & U UHT SASHR ATE Pl appoint BT B
SAHT I WHR & T AR &I A3l & A1 S1d dRe $I coordination el &
21 TERTS WHR 7 HYds, S0, YUl S g el A a1, dfew Riell WX W jumbo
COVID Centre 91T & 3R a8 RN &I Ja1 H ol g |

BTy, <9 3R AR T dl Fa SATST dl BAR T8I &I URTAT woIH S¥ell
B | gRTE, S Asia P FEN-SIUS! BT Uh 980 G991 3Pl 8, SHBI DR o
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o {5 SFR T8l PRI aR—RA Y T, A R EFN? G Gl W BRIAT HHHAT G;AT
o, Al QRT < A H M T AT, Al AT URTAN BT WA GRI ARE W R
# & 3R World Health Organization 3=ifq W.H.O. 51 g8 fog gl dige=dt @t die
REREIEEE

HEIGY, a8 PT SARI TERT SAID] deil Gendrs! &, d8f UR fishermen community
|IH SATET TE ¥ 98 9gd congested area ¥ W9 g8l H AHHUT d¢r o, A1 |
fIar 9 o Y &, Afed g8f & S TR famae iR #4 onfewy sty St €, S=i
qEl B R AHHAT WA 5 21 FAR S Health Minister 1. g¥aew it € =R
W 59 fay S wmEreh & gl

ABIGY, 3R oW THT 3d &, offdhd Sl &1 &xd &, MY S9d ff SRay| eFr
F1 I8 Pl & SR wew ¥ - § g1 g & Ia9 die™ A o a9 fhdex @
Ad 8 M1 H 99 9R # g @) fue uRyg & U Sar b1 9ur g ]ET of | g8t
P ST AAARRAT &, SADB! o8 A dad A8 A8 f Al 81 T8, faem® 9 39 UdR
B ARIT T 8, WAfbd I§ IRMY T H dad 8l @ |

HqEIGd, U 91d ¥€ € b P AR g8l § W A W fF ARy Iy
# Ufg B9R 97 T a4 3R Sfaed @ recruitment el S| S 910 BT AT
IRy fF TARY TSR B AU BT I 91d "N gV &, b 99 Ugal U drel
I fpaa WeR 7 gIR <ds Sft @ IWeR M| R 9 o o= drel o 9

5000 Sfded I Rgpedic PR <d o AT 9gd Fs1 infrastructure TSl BT | 84 I8
ard 9 FESHI GRS SR EH AT 3BT Th-gar &b HUR ARIT-YARY 81 I AT |

HEIGd, MU fedmE-fdde ®1 ard @ &1 g9 Al & b il bg WRIR 1
e} 3 g medical equipments @t Aeg <+l §F #X &I & | PPE kit, mask, ventilator
P Iolg A ABRTE WRBR & HUR 3F 350 BRI ¥ SAGT BT 95 Te drefl g |
M= St PM CARES Fund €91 €, S9H Sl 89RI ®RKe 94 CSR funds & STHT
for € 9 vw fowe fav €2 7 wff wsat & fag € 9 emuel <9 uSi |

AEIGY, Ud 31T 91d I8 ¥ fh §ART ST GST &7 g6/ ¥, 39 IHGT dl & STy |
B Y 3T BT B Tl ol | 3R 3T A8 & [ o0 ARBR COVID B aTols
3 MY o, Al 3MUP U BART Sl gBRT UST &, a8 M7 &5 <forg | & |t oot
@ 91 Bl g |

AEIGY, § HERTE ARPR & dN § Jarl aedl g b ard JeH 4, 54 dlids
P Fhe Po 83N, Al R I H %G UF testing lab off, <ifdba ot &9, 9 Uf@
HqEMl H ¥ HERTS H 405 testing labs @S &I €1 ...(de™)...
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off Iuafer JF Woig S, MY conclude BT

#} dorr Iea: SuMHfd S, § conclude FRaT I

AeIGY, 91 Ut ® o (aaem)... § mask A IS, $E WRGR A AT €8
P foar g, gaferw. ..(uaem)...

=ff ST MU 3wt fhar B 1 IIRAT 9B 7 Sl IdTe] 89 9 IS
foar el

st oI IS 1 U § [ b WRPR P 7 HAl AHAa gY o | g e
P HUWR Tl 2 P 3T B A 7 F AW 21 3T H9 1 & b gAR [T TS
St ¥ 8T €1 § Sb Sfeal Sl 8 @ M BRAT gl AR A, AT <
# FhH0T BT 3ifbel 50 g T ft SIST W AT ©, 80 89X A ST HId 8 T8
g1 H g & e B 59 g de A @ qw, 9 ISl B AT dAGR B A
DI oTSIS sl BRI B9 Yh-gax & RgeAT® R TSI B 33, o I8 50 g
F1 JATHel UF IS dd Ugd S| SAfelg # 39 9ed & #Ardd 9 9ad, aH
TET B, 99 9P BF Ub-qA b W BY A Bl A HR FE B |

3t SUWHURE: g=yare Ao St | AR ST Ugedt U S| A e wiie |
.(TF)... AT I H T dref |

3 UEed TS (HERTSY): W), H 59 99 9%) 9 I I8l gl

WR, I8 429 &1 qa g1 pandemic B, HEMRI €, 1918 & T & are, forad
RIS ANl & 9 8s Al I8 Hdd &N < & foag & 21, dfewp faea & oy
T 9 99 TR WS g% ¥ o " # guR 9w # At ) 9g g3 2 R
AT # fawg # g g2 € H U SR 9 3R FAR Ul @ R ¥, NCP @l 3R
S 9R qdd ¢, 9P URARSHI & U S0 HgAT @ad AT 9l g | Sl 89N
Sfaed €, TS €, paramedics €, WWIS 969 ¥, o HHAR! €, WRGRT ARIGRT
g A 5 @l | 39 "ecyul deg H B9 W |l Bl YRIEM X@H b g 7
INe faar &, § S9al f TS Ela] salute HRAT @R g

et TRET W, 39 FeMRY @ oig foen feiRa 781 €1 swat goena wed
A gg| UBAl W SN H UG B3| T9 I AT b ST & BIS 5-10-50-100 H
3T | 3T FEU-9ed NSl 8 8 IS U kI bl qdb Ugd gPb ol Sl IgAM
THIT AT 8, $s GaRI 4 H &t T Ug X811 fh &8 I &9 2-2.5 G B o
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BM S I8 8, 89 §9 919 Pl TPR T8l Idhd & AT SAB! oTsls e d 89
AIH! [YFT B DI SR B dlell © | A FE, Forg St 7 ol S ®E1, 9 dsls
B YA ¥ s PR & Q9 & AR A 1T 7 DT IR B Bl
oM fHar| st it S unlock BIAT 7, stages ® Central Government &I Ministry of
Home Affairs @ ST guidelines 3Tt &, I9& MR 9= 4t Il =1 319+ unlocking
DI Ul @ BT B 2| Ay SR, S A FE 7w Y, 98 [Jogma wE 2
Bl H Wl g T8l AT {o a1 T B e ot 5 /o Io¥ VA BR I® 8, GO
5T AT R T2 T | S g1 J AfoRd w9 & W7 A o fora o, s¥ifere # weer
e § 5 99 & w9 AN e o) 39 der A Wi €, O 39 39 a9 are
Siapr-feuofl, SRV AR & SR T8l & | 1 U d1d dd18Y, ATl 3R & HERTSS

it SUWHRE: Uhee S, $UAT conclude & |

ot UGee U W b g9 eI A, T8l 3D qbelB ©, Al T T USRI A
TN B E 6 QR I F AN B AU R dN F Y, 981 g9 F fAu Hiew
f&am 22 |1 I8 D! T 82 R Sdh SO Bl BRf? &R 99 & fasdt
T 3] PoK d1dt f&a, e Wi diat faan, o1 S9! &9 W B § Sud gadl
B B B oS 98 AR WHWIG €1 3T Remdesivir ST ga1$ 3R SffaRiS &
fafeisd @ & €1 &1 H qa9 ug BT of & SifRiicH & fafelsd @t &8 &
Tl T

#t SUWHRE: Uhee S, $UAT conclude & |

2 UGed UCe: H AUDI G4 P A BE HHAl § (b AT WYl URATS H
ARSI & fAelexl @1 98d SATal &4 &, Remdesivir &1 &1 €1 3T W PR T
TP I 37 AR IR & [T7 89 ARfed dR R SIS 8] osl, I bl ol
3R 9T Bl Wl ©1 3fd H H g del A b 3o I19¥ ARPRI b U (Y
BT 3T B | A &1 9T B BRON I B THR) T HH B TS ©, Hifp T
TN A dAlbeSsT & € L. (aaEm)...

2 ITAUTART: @Sl Braefs HY, TERASS H GART A9 TS |...(Tqe)...
3 UG Ueel: s AR W e aren Sfivwdt &1 i &9 onft a wEt fen
Tl...(TaEm)...

it SuwrTafer; sict fiRieT =rqdat |...(@@er)... Nothing will go on record now.
...(Interruptions)...
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it UGed ueeT:

MR. DEPUTY CHAIRMAN: Shrimati Priyanka Chaturvedi, you have three minutes.
...(Interruptions)... Nothing will go on record now. (Interruptions)... Shrimati Priyanka

Chaturvedi, please speak.

SHRIMATI PRIYANKA CHATURVEDI: Sir, | am speaking form Lok Sabha. | am
sorry, | will have to take off the mask because | want to be clear about what | am
speaking with all due respect to the hon. Deputy Chairman.

3t SURHTURT. FUIT ARG USH o |...(qEm)...

Sl fiRieT aqadt: W), d SHP! Ah PR I, Wi ARG UST PR AT DI
IR # faapa Rt 1. (aem)...

# Iuafer; TRIGT SN, AFFR <IRAT A18d o $81 &, $UAT ARG ol o |
3 Ugeet uTeT:

2 ITAURT: S IS Talbes 8, SHb JJAR 4§ a1 PR IET & |...(aEH)...
ol (@aene)...  Nothing will go on record. Mr. Patel, | am not allowing you.
...(Interruptions)... Priyankaji, please speak. ...(Interruptions)...

it UGed e ¢
it SRl omue IR fiFe fofw € 1..(aaem)... Nothing is going on record.

...(Interruptions)... Nothing is going on record. ...(Interruptions)..
it UGed Ut ¢

SHRIMATI PRIYANKA CHATURVEDI (Maharashtra): Sir, | would like to thank
you for giving me the time to speak on a very important subject, which is impacting not
just the State of Maharashtra but every single resident of every single State. Yesterday,
it was very disappointing that on one hand my fellow MP continued to say that let us
not politicise it, but continued to politicise the entire issue of Covid and made the
response very State-specific. At a time when we are fighting the entire Covid response,
seeing this kind of behaviour was very disappointing to say the least for a first time
MP like me. | would like to ask the Union Health Minister, in his statement two days
ago, he had specifically mentioned some States which are giving maximum case loads.

*Not recorded.
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On that, | would specifically wish to ask him, considering that under the Epidemic Act,
everything has been brought under the control of Government of India, what is the
specific State response that these States which are facing the maximum case load
getting? My second question to the Health Minister which has already been made by
my senior leader, Shri Sanjay Raut, is that every State Government has now been asked
to handle the requirements for equipments such as PPE Kits, testing kits and ventilators
for their States, considering the State Governments are already under tremendous financial
burden of not getting their due GST, how do you expect the State to give its response
in the way it is needed?..(Interruptions)...

MR. DEPUTY CHAIRMAN: Priyankaji, kindly conclude. ...(Interruptions)...

SHRIMATI PRIYANKA CHATURVEDI: Sir, | will conclude. He had mentioned in
passing that Covid cases and surgeries that are non-Covid related, are being taken care
of. But the truth...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please conclude, Priyankaji.

SHRIMATI PRIYANKA CHATURVEDI: Just 30 seconds, Sir. More than a million
children have missed crucial immunisation, and hospital births have shown a sharp
decline indicating many women may have gone through unsafe child birth at home.

MR. DEPUTY CHAIRMAN: Thank you, Priyankaji. Please conclude.

SHRIMATI PRIYANKA CHATURVEDI: Just 30 seconds more. Outpatient critical
care for Cancer has plunged to 80 per cent...(Interruptions)...

MR. DEPUTY CHAIRMAN: Priyankaji, please conclude. | will call the other speaker
now. ...(Interruptions)... Please.

SHRIMATI PRIYANKA CHATURVEDI: Sir, we have important questions. These
cannot be wrapped up in three minutes. | need another ten seconds to just speak about.
...(Interruptions)... Thank you, Sir.

MR. DEPUTY CHAIRMAN: Shri Kanakamedala Ravindra Kumar.

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Thank you
Deputy Chairman, Sir, for giving this opportunity. Two days before the hon. Minister
gave a detailed statement regarding the outbreak of Corona Virus and the steps taken
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by them. Now, | come to the Andhra Pradesh. The situation of pandemic is very high
in the State of Andhra Pradesh. It is in second place after Maharashtra as per the
statement given by the hon. Minister. The attitude of the incumbent Government is such
that the Chief Minister announced that the Covid-19 pandemic will be dealt by using
Paracetamol and bleaching powder contents alone. This shows the negligent attitude of
the State Government.

The figures being shown in record are under-reported. Actually, the number of
persons affected with Covid-19 is very high. The hon. Chief Minister of Andhra Pradesh
has to raise the level of making Paracetamol and bleaching powder in order to rescue
the people from greater danger of Covid. My deep concern is Andhra Pradesh has now
stands at second place in recording the highest number of Coronavirus cases in the
country. The rising infections are creating fears among the people of all sections. As
per latest Covid-19 latest tracker, Andhra Pradesh stood at the second place with the
active cases of almost around 6 lakhs and more than 5,000 people are died. The
unchecked rise in covid cases in Andhra Pradesh to the unofficial and unauthorized and
meetings that took place in the State. The Government could not control crowds at liquor
shops which led to serious infections. The Government also failed to regulate and check
Coronavirus threat at the quarantine centres. Now, the Andhra Pradesh Government had
taken a vindictive attitude against doctors also. As far as Vizag is concerned, one Dr.
Sudhakar's hands were tied with rope and false cases were filed against him on the
ground that he stated that PPE kits were not provided to him despite being a frontline
Corona warrior. Likewise, one private hospital doctor, Dr. Ramesh was also victimized
and against him also, a false case was filed due to unfortunate incident of fire accident.
The Central Government has sent the teams to some of the States. To my knowledge,
in Andhra Pradesh, no Central team has been sent so far. In view of the present severe
condition in the State of Andhra Pradesh, | request and urge upon the hon. Minister
to send the teams to the State of Andhra Pradesh to take control of the situation because
the State Government has neglected and no facilities are being provided in the quarantine
centres, no facilities are being provided in isolation centres. Now, the patients are
terrorised. Most of patients come on roads and are conducting dharnas. Now, the

situation is very.. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Ravindra Kumarji, please conclude.
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SHRI KANAKAMEDALA RAVINDRA KUMAR: Sir, | will take half a minute only.
As far as the State is concerned,a clinical trial is also going on. The Central Government
has not given any instructions to the Government of Andhra Pradesh. | request the
Central Government has to take appropriate steps in order to reduce the cases in the
State of Andhra Pradesh by sending a Central team to the State of Andhra Pradesh and
direct the State Government not to harass the doctors and also corona patients and to
give proper treatment.. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please conclude.

SHRI KANAKAMEDALA RAVINDRA KUMAR: Instead of victimizing the political
opponents, it is better to concentrate on controlling the Covid cases. | request the hon.
Minister to supervise directly in view of the special circumstances prevailing in the State
of Andhra Pradesh. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Thank you. Now, Shri Binoy Viswam.

SHRI BINOY VISWAM (Kerala): From Gallery No. 4, Rajya Sabha, | am Binoy
Viswam.

Sir, on behalf of my party, the Communist Party of India, | appreciate the pains
taken by the hon. Health Minister, a sincere effort, | should say, to make a statement
that contains 11 pages of the steps taken by the Government to fight the pandemic. But,
I am sorry to say that in that long, long statement, not even a single word has been
mentioned about the State of Kerala. The country and the world know that Kerala did
play a vital role in fighting the Covid in an effective manner. We still have problems.
But, in a statement like this, the nation should have taken note of that. This is my first
remark. Sir, the situation is really alarming for the whole country. Our Prime Minister
always talks about the fastest growing economy. Fastest growing economy of the world
is India; fastest developing arms supplier is India; fastest growing toy hub is India;
everything is fastest here. And, now we have become the fastest declining economy
also. In the fight against Covid, other matters are also very important. The social impact,
economic impact, human impact, all such matters are missing in the statement. That is
a humble remark that | want to make in this regard. How can the Government forget
about the migrant labourers who were dying on the roads on those days? They are the
martyrs of the Covid. What measures did we take to support them, to ensure their
survival? Sir, a responsible Government has the duty to show concern for the poor. Sir,
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the Covid days proved one thing to us -- think about the poor. They were the real
fighters. They fought for the country. They have fought for all of us. They include, the
doctors, the nurses, the paramedics not only these people, but, the Safai Karamcharis.
Even the sweepers played a role. Their role was very, very clear in the days of pandemic
and the country has to take note of it. | believe that the Minister of Health and Family
Welfare will make a mention of them when he makes his reply. Sir, here, | want to mention
one more point. The exorbitant charges in the private hospitals are really alarming and
the Government should intervene in this matter. The five star private hospitals are
plundering the people in the name of Covid. That should not be allowed. Sir, we must

see to it that the efficiency and potential of all systems of medicines are captured.
MR. DEPUTY CHAIRMAN: Please conclude, Binoy Viswamiji.

SHRI BINOY VISWAM: Sir, | would take just one more minute. Homoeopathy has
got a potential, Ayurveda has got a potential, Siddha, Naturopathy, Yoga -- all have got
the potential in prevention of such a pandemic situation. That exploration has to be
strengthened by all means and the Government has to initiate that with all means. Sir,
there was news about the deficiency of oxygen cylinders in the country. It is now being

discussed in the whole Indian sub continent, it is a real problem.
MR. DEPUTY CHAIRMAN: Please conclude.

SHRI BINOY VISWAM: So, | request the Government to ensure that enough
number of oxygen cylinders are available and necessary ventilators are also available.

I remember, | was the first among many Members here to ask for masks for everybody.
MR. DEPUTY CHAIRMAN: Thank you.

SHRI BINOY VISWAM: | repeat it. Sir, we should try to give free masks to all the

poor people. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Thank you, Shri Binoy Viswamji. Now, the next speaker
is Shri G. K. Vasan.

SHRI G. K. VASAN (Tamil Nadu): Sir, today, our country has crossed 50 lakh mark
in respect of confirmed cases and crossed the 75,000 mark in case of deaths. However,

Sir, 1 would like to say with the concerted efforts of the Union and State Governments
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and the responsible behaviour of the people of our country in terms of building
immunity and adopting safety measures, we have been able to achieve high recovery
rate cases and we have been able to maintain our death rate at the least. Sir, the Central
Government today has been spreading the message of hope among our countrymen.
The Ministry of Health and Family Welfare has been closely reviewing the situation on
all aspects with its counterparts in States and Union Territories. Sir, | come from the State
of Tamil Nadu. The Government of Tamil Nadu, I would like to say, is doing an effective
management of COVID-19 pandemic by taking all proactive steps. The State has done
the maximum number of tests in the country compared to any State. Tamil Nadu is one
among the States where the death rate due to COVID-19 cases is the least. Sir, to
conclude the frontline health workers and COVID-19 care-givers have stood by us in
this unfolding scenario. | salute the COVID-19 warriors for their dedication, which is a
major contributing factor in the 77 per cent recovery of confirmed cases that we talk
about. Sir, the last point, every individual in India today realizes the safety practices.
Of course, there are aberrations, a few instances of crowded gatherings. We have to
correct ourselves and return to the path of safety in maintaining all the protocols
required to keep the Coronavirus at bay and stop the spread of this disease. Thank you,
Sir.
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*Expunged as ordered by the Chair.
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SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Mr. Deputy Chairman, Sir, the hon.
Prime Minister, while first imposing lockdown, has categorically said Jaan hain toh
Jahan hai. Sir, post-unlocking of the country, the Central Government's approach of
balancing the lives and livelihood has been much appreciated by conducting regular
meetings with the Chief Ministers to discuss strategies to reduce the spread of Covid.
The hon. Prime Minister has also united the country emotionally. Despite the financial
crisis and economic crisis, the Andhra Pradesh Government's strategy has been a three-

pronged strategy which effectively reduces the sufferings economically and of healthcare.
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There are three-pronged strategies. The first is testing. Andhra Pradesh stands at
number one and it is testing almost 72,000 people per day which has made its rank No.
1, in number of tests per million, among the States with a population of more than three
crores. Sir, in fact, | am one of the sufferers of COVID and | know the importance of

early detection that can never be under-stated.

The next is the treatment. Anyone tested positive can get himself treated without
paying a single penny under YSR Arogya Sri Scheme. Under this scheme, a person with
an annual income of below ¥ 5 lakhs is given free COVID treatment. Sir, this scheme even
covers private hospitals. This is the extent of benefit being given under this scheme to
patients treated for COVID. Further, to assist patients, a system of help desks under
Arogya Mitra has been set up in Andhra Pradesh.

Sir, the Government of Andhra Pradesh has planned to spend a whopping ¥ 15,337
crores for overhauling the entire healthcare infrastructure in the State. In the first phase,
more than 4,900, out of a total of 7,458 health sub-centres, will get new buildings, while

the rest 2,552 will be modernized.

Sir, one important issue | would like to bring to your kind notice. Despite the odds
that Government of Andhra Pradesh has been receiving, both from economic point of

view* in terms of COVID treatment, Andhra Pradesh is much ahead.

Sir, a quite unusual and legally questionable decision - Andhra Pradesh is not only

suffering economically and financially*
SHRI KANAKAMEDALA RAVINDRA KUMAR: How is it relevant, Sir?
SHRI V. VIJAYASAI REDDY: ...anything relating to FIR filed by the police against...
SHRI KANAKAMEDALA RAVINDRA KUMAR: Sir, what is this?
MR. DEPUTY CHAIRMAN: Please.

SHRI V. VIJAYASAI REDDY: ...the former Advocate General of the State and

others...(Interruptions)...*

MR. DEPUTY CHAIRMAN: Please speak on the subject, Mr. Reddy.

*Expunged as ordered by the Chair.
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SHRI V. VIJAYASAI REDDY: It is indeed open to the High Court to grant a stay
on investigation in extraordinary cases.
MR. DEPUTY CHAIRMAN: Vijayasai Reddyji, please speak on the subject.

SHRI V. VIJAYASAI REDDY: When political vendetta is alleged against the
Government of the day...

MR. DEPUTY CHAIRMAN: Otherwise, | will move to the next speaker.

SHRI V. VIJAYASAI REDDY: ...that too by someone who had served the previous
regime as a law officer...

MR. DEPUTY CHAIRMAN: Vijayasai Reddyji, please speak on the
subject...(Interruptions)...

SHRI V. VIJAYASAI REDDY: ...the need for media coverage and public scrutiny
is all the greater.

MR. DEPUTY CHAIRMAN: Vijayasai Reddyji, please speak on the subject.

SHRI V. VIJAYASAI REDDY: How the petitioner would benefit from the complete
absence of any reportage is unclear? It prevents legitimate comment even to the effect
that there is no substance in the allegations.

MR. DEPUTY CHAIRMAN: We are discussing COVID. Please speak on that.

SHRI V. VIJAYASAI REDDY: That is what | am saying, Sir. * the Government of
Andhra Pradesh is providing the best treatment to COVID patients and is doing its best,
Sir. In fact, the Government is supposed to impose gag order. But, in Andhra Pradesh,
alternatively, *...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please conclude.

SHRIV. VIJAYASAI REDDY: And, *

MR. DEPUTY CHAIRMAN: Please conclude now.
SHRI V. VIJAYASAI REDDY: So, it has to be stopped.

MR. DEPUTY CHAIRMAN: Vijayasai Reddyji, please conclude. Otherwise, | will
move to the other speaker.

*Expunged as ordered by the Chair.
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SHRI V. VIJAYASAI REDDY: Thank you, Sir.
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off | Iergor SR ARep Fgd WA W1 § 99 2 9 3R gad] R I8 dR¥asd ol
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AW BT Gl Bl JET AT, SAAY 399 e & U S UM Hdhed &I ATTIDI
off, @ gareEl 27 TRew Al St 9 21 A/, 2020 B S@ SN SW Bl ITEATT BT
IR O9 TRIT SR ATell BT e fhar o a1 a8 S9dT Udid o7 fF 89 39 Udd
JEE & AW fea fda Refa 4 9, § Sl fsea § 7€ S =@rear & 9 fod
RO | g3l qEl ufed e omdt oY, S I -

g Perl o S B SR JEE Bl

BAR B3 Al Bl g1 SATURT oAt b |red <Hr STl A HRIAT WIS, ATelt
golM W BRMET 9T S| § QR fsar @ der wedr § e @ |mie
AT SR IToifcre FAIAT B 89 T61 Tsid? § g A & A1 hel dredl
g b Sl @1 a8 ®e ¥ €, 9 giEr ol MY R ARGl FeA | S A ST
qrefl AT? TN TRET Yo Udlld AT

st s Tl (BaMa USwn): MU R 919 By T 82

ST, guiy] Badh § Sae T R8T g1 AeR, Y W Sa| Al g | @R gh
Uil o, il HETe Ml S A gAL, S AR S IS AT . (SIFE).

it ST ®IS T 91d RS W= =&l Seeh | (aaem)...

ar fauer (st [T =4t 3NeTe): TR | IE gAT A1 6 <= Fuer a9 IR e

e WS L U m e Ay (A e O Q) MR e
oS B S iy )l S 158
it Syt e €, /@ MU Ul a1 qand |
ST, Y] BrEet 9=aR, el d g€ 9 a9 I8l g | (FEaE).

it IUMHIIRT: HUAT A W 96 B N Aa 7 dlcl | D! 91 & AT Plg.
R 9 Rl X &1 o & &1 oMY qrei |

ST. geIie] Badh - 7eTeA e S A TR Bl U Udile 99| g8 Wi a1 iyl
R ST 1 /G131 Bl Brsidg 3R g8l I fJfeer 151 ®I IWreH &l Uh Adhed
3T AT| I UPR A YA 7 TResr AGl S 7 S9 S- Bl b Ui g, oraH
AYUl Mg B AT FHAG B H ATPR T SIS I s b [AY AN Tl gAY

tTransliteration in Urdu script.
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[s1. gy frad)

H ®E BT & (& 39 APy & TGN DI THS S AMGLIGAT & | BAR Py AR
3l 9l X& | WHorg X1Sd St A Bel & sAR qd addr Sl faTy weegy off |
HERT WRPR W I B | T 84 FY ded DI Al 8?2 YA HBIGT,
AU s e ¥ o9l fh HERIK WRGR & T gcdh qall & 9 &I q919d
SWEHY G o T o AR e sarer f oR1 fvm sarer| gt el o f
HO BB DI A@WHA & | Forg Rig Sff aft dlet k¢ A1 H 4B I8 Fu1 A
Sit @1 Ieoid el BTl Al ud! A1E BT SR feell & gwr #A & S 9 qHm
SIS WY o= BRI, o AIS &, S SIS § 4 $ed I & 70 AG AR $1 Ao
99 el g1 & 9l o7 faoell # Yed €, gHel ual € & a8 70 o Nl BT Ao
HEl I o7 3R Pl UP BT A, &4 H ¥ 9gd NN Bl IS feErs &l ue|
WR, H 99 fA9F I S <l § 3R $9 a1 W AN ggdl & b 8H oD erd]
P WA PR © | AUDI ST criticism HRAT €, 8 criticism [eqge HRY, W] o1&

Tw A B vy deE IR @e] €, 9 4 A9l § b I8 ggd Sfad T8l 2l

IR, AU SMATIHAT hed &1 off, RIdr yae w52 St 9 T dgrn 21 39
AR 4wy SRgy| 3l o <@ 6 §AR Py faRIEE ° FE1 € f6 TR 9 99
THRT B &1 et A 391 Wed § del o7 {9, TR B BRiBGH 991 YR US
T ge Aredl § [ THW SR Bl HRIBA Al WRI IS L, &l 0 H fGE Al
9, g8 fafy a1 omu WP S BRM, 24 BRaAK) off | I I QR A P SoiAl e
H goid BAR ORI & oral T, 89IRI @ 9 § 99K social distancing &1 dTers
PR EY, Sl BRIHA BR Iz A, T 8 DIdS [HioiT Abegl oA1? I8 R A7 AT
THGl 89S & BRI I IR 9T off iR 9 WF o7 W 9 fF S 99 RE g
ET o1, I Bls F] 21 At | I8 gaih gfte €, 39 99 &1 UA AT 91y
3R TP AT TS B <@ P YA BT A1eQ | § J§ 9 He1 asdl § (& 39
aRRMT 3 ok gAR ARt &, faRiedt & & ugeg wa1 @) gRgfic @) a1 e
d €1 $P a1 b aR H HEl Ol € b S/ WRER] & HEl H & feae dY
faar o 5 WEe, COVID fHha ISt IFvT € iR WeR 7 I I8d P HUR
PRATg el DI | AT HBT Sl 6 I=BM 12,13 BRAXT Bl <dic fbar a1l 9 =R gar
3R R @rge A1 €, iReq § 9qr @edr g fb qrgfe fode gy o o &l ol
MY IF FHA-ES H <@ VY, 919 9 I 9a1 Y2 ¥ & IRd AR & g o
FATSE §& B ol dnfey off, 98 W 980 HIME WU gRU AT gl Sff I8 ', dl
9 I9 G WY 99w § | WR, BIg 919 1| 59 MY, A1 B9 39 Wed H 99 IS
2| SR 8T M P 918 12, 13 BRAX Bl 3+ WIS FHRAT o+ o off iR
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ITB! JAUH M T gig DI SHBT AEADR B AT AT, Al A1 &b U s
# Hed Bl A B Blfds W oal BIA B a1d 1 8] B Te? Aed af fod d&
el =, fPAfey? difds W Fal & [y 78, 98 qoic 94 A1| 98 97 e fquai
R =l & foIg 921 o1, S9 dUHRa R & fog &8 o, Riset @1 fawa g,
S for 9 |99Y MmN a7 | I9d folg T2 o, fad fog o, faeett @ aruerfye &
% forg | o w'T I o @ €, feoelt wreifie &1 uv discussion BRI I &
11 AE BT SR §H WA H 12 HIE Bl discussion B3| A HET BT ddd I
g 5 59 ardfdear o, a1 oS il S8l Sial &, § S9H comparison gl &R T
&, Tl T Uob aR WY g8 HET IOMIT TA1? SHY 379 S WRBR DI hael AFARHD,

HTATHD AT BT 8, Al 39 ATl Bl IS, oI db- WA &1 oIl & | I8
SId ARV W 9gd A% WS Usdal ©l .(FEEH).. AT He USY W gel
TT....(TTETH)...

3t Sy wiil, $oar Wi ) deH) T diel |

31, uniy] Bradt: afoy, @1 ara 72 Suwawfa weley, § S99 a9 &1 SR e
AT ¥ < ol g S 4 AE Pl WRY HA T 59 Aad W I QAT o1, a8
T IR | Difde & 29 &9 A | 5 999 97 U< &1 I8 gl HH 7, S9 9AY
P I PR o | ST GHY T USY H Pifde Bl Uh A g T8l AT| °feIg, BIg 91d
TEI | S 7eg yee H o, 98f dIfde b FHl el off| g8l W FHWE T UPR
Bl off | IHBT DRI IRRE A DI oF1-aA1 el AT| MU J&f 9gd TA7I A I8 IRIRE
gl ey gY £l

off ITAUURT: 3T HRAT TR ST |

ST, guiy] Badh W), # @ gudl 9 W SMer gl . (HaE)...

it IUFUTURY: MY wilsl SR TR difelv |

ST, Y] BrEd): ST99IT Aeied.. (SEEm). .

SHRI RIPUN BORA (Assam): Sir, | have a point of order.
MR. DEPUTY CHAIRMAN: Please, please.

SHRI RIPUN BORA: Sir, | have a point of order.

MR. DEPUTY CHAIRMAN: Under which rule?
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SHRI RIPUN BORA: Sir, | have a point of order under Rule 240. It is "Irrelevance
or repetition”. "The Chairman, after having called the attention of the Council to the
conduct of a Member who persists in irrelevance ..." He is saying irrelevant things.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Thank you. | have seen it. ...(Interruptions)... | have

seen it. ...(Interruptions)...

SHRI RIPUN BORA: Sir, this is 'Discussion on the Minister's statement'. But he

is saying irrelevant things. ...(Interruptions)...

it IupTafer A9 IE Raave 99 el 9 1 Fuar follow this. ...(Interruptions)...
T 9E Radwe 9 9cdl 9 2l wiid |

ST. geie] Badh: 3/ § SueT A9 AR Ferd § | 3Rl U I8 a1 W1 {6 AR

e & iU diepss aMed &) o Tl 39 fTaR | =1 918y o1, fIaR &xd
SR ARy, a1 § I qqr dredl g b gq wdl fage wedl @ a8 o d © {6 gER
gl Reifa gz off i S9 999 d& AfersoR W 98d &9 =1 H 9, F91ed &F W=
H o, ARG BH G | A SR BH AT & UHHE QU 8, I8l S S¢ BRI AT
o W ToAd §1 U oMY ¥ SII&T g & SRl @1 SfErel Sal el §, foadr g
IgT ufafed T 29 ¥ gord 9 iR sU SAET AT 9AT Bl URdg & 991 § dold
g1 3 Fwou W & Ay ag F'r a1 fF S 9T & 9% 99 {B W amen g,
Al S WY BN dTell SraRel, 39 |HY B dTell Wik 3R 99 w9y < uRRerfoat
I BIll, IS FES WHIAE TTH Tl ST Fdhdl © | S UHaH Hig Jorard

BT 2, I S9 9HY SMUF UM IR 6= &1 gad &1 8l €, I97 J8d 99 W
FRAE B BN §, gAferg ya #A Sft 9 S foen, afe emu A @R v €, @@
IH FHI 6 WHO 7 IS TR IR 8T SHET ARG fBarl @ # I8 da
aredl g b Rie S 8 #31erd & g1 Siard f&ar T & Afe dfesrsd @) & g,
dl 14 W 29 @G AN IR UAIAT B Add | 38 BOIR W 78 BOR S Sl eball
off | amexvita s~ el St 7 @ g8 bl A1 & g8 sriewel 9gd variable €1 #

AT € o I€ variable €, afes § g AMCl § & 2mde 8 #Aed 1 g1 ey

& Y T ABs DI UK B BT TAN [BAT €, AAT MY FHS qbdl & b AR
Bl A7 facelt @1 3w fagR &1, sa+it e 899 ®Ifds &I § <!, al 31U HedHl
HRY & afs dg e Sar & 1 39 918 89 arell € SR o9 39 §d <8y, ol
T gaRRfT BIkl, 39S FES A ol S Johdl = |
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TR, 3G ITTAT ULT 3T € b oMy Wo=a fhae &) Ig €2 Wl IRIT T
fo o= el far| § I g @medr § SR amy |l | <@ 6 uur w3 off 4
[ PR AR A RO Ty e, 9 f[quell gai & Adell & |y e $
3aT B T8l Steed & A, favy & fO9isi & |1, gaq 8 A8 BelldRI, gHE,
Reerfeal, iRl Sarmufdl iR B & W WY I8 99<g B34 § BIs BR-
FEX TEI BIS| A AW AN F WY 9 GH9I R R H I FE, b qHS Bl
P A qgdT vAT T8l o1, R S fedl i UeR |9 Bled & ward fhar g, ar
g SAfrIfed T8l B | H dlbsIed & decision & IR H IE A AR § B
M @l @1 Uiy € fF o9 dides 1 ¥ didesT 2 & Ok Sl o, d $s
WHR & gRT 9 & A <1 T ugel 59 O 359 WRGRI 7 dAldhsSsT @ aryon
HR & oAl 9 UolE, AERTSE IR e off | sHaT of 98d 9w ¥ IR WA ¥ ¥
AAI fquer & WRHR 21 off 98d 9% & & 9 GHY didbersd sURERidr off &R
el 9T ¥ 3Tl ECdh] 3R & QW, d 98 AidersH IMavdd o7 3R uere #3i
ST QR HEY P A1 S 9eR 3R U <l A% WHd sa1 1 e, dfed
SEM WD <O b IS A1 qidl DY, G-20 b I b A1 W oarat @t
3R B9 99 Bl 98 g Al &I B, 519 ygH HAl S A US AR A9 W 91 B
off, Al 99 T8 &I 919 39 39 o # <@d, a1 98 <@ 99 8T A1, S del |
TEE HA Sl qHM wY W EED B a1 B e A1 Dol TAR JUHA BT b Al
9 9eq H AT PE B YN [HAT TS B = HA S 7 UH ATIRTH BT TAT
foar o, 99 SBM TN & HUR Afbed IV TE ST WINT o, W S8 Ig
FET 5 qUNT g¥9 I I eI o, @1 H e aedn g 5 g w9 & gRy oA
W A SRR BT Wae Sd 8Y Aldbd a9 & I TG &, i UeT H3l &
ERT Wl $1 ol od §U SI1g oM & o are <7el or | uar w3 & gR1 |47
& A I qEDI BT UG Velled, IR G BT G IS A8l ATl S I IG BRY
dl IR I1€ HRY IR 9 d IRIY IR @ S8l d& aid €, a1 § &AIS-A1 dE
g 5 uf¥em e Bl g HA B W TP Tl AR IR g dxall oA o
T ANT BIABIAT St 3, 98 I, I, Fad faxgdt oft | aroihet ag 9l feadt € 8i)
3G dI 98 $e¥ic Wl ol | el fAwd €1 o/ 9% dR ddER H el TS
2, 39l 98 319 geaucd W et iR geaded W fewrd 78 uedt 21 # 9% we
=TEdl &, b 319 3R &H 311 98, dl AH-ad & AIA-H el YT 37l & - AATe |
B g weE A @ fear g U few f5 Ue W9 off &Rk g8t @ d9ed gV o'W
1705 oI T UEF Y | S I B BIs W1 ren & € 9@ W fF difas
D1 o Iy T Bl, Seib Ugel Rafq a8 o {6 a8 Padt g off - gOr H| 98 R
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[ST. gy Pradhy

T H 3R BEl T off 3R SH aRRIESl & e H b3 7 v I emer Refyy
Jg T o 6 gou FifReR |ed F 9arn fb ufa & 10.94 g S by < *7
Tl 3 B b TES ¥ 39 I YR dR¥de HFG W $UR dd 8T 21 TsT Uh
) fiE fhe F87 Tt ot | oo 1.93 HRIs Gis fohe 9999 &7 oM< € 3R 1.29
IRIe UiE fhe 99 gat €1 S8l d& amsi & a1d €, &A1 9RI 9131 | 4] |
% I8l 91e €, d9fcd TH™ <9 Bl TRUie Y B ¥ SFR AT Ig <9 dl
ETSSIRIFARIFT AT Y Tl I A1 Ugell ) Uh |ART W) &1 f emRer &
THSIT 7 AU Fifbe H ARAT Ia6i $I ARl &, S4F o) dF ARG Bufi
D TARl Bl a8 HOR! el fer o |, (EaE). .

st s Ml WX, ¥ T 91d €| ..(=aE)... Sir, this is a factually wrong

statement.

MR. DEPUTY CHAIRMAN: Please.

ST, eyl Badt: o eegiRiaRIFd | & A § S WA & 6 ATdbe

HJ A B GDhd ¥, AT IH ARG ST Bl AT | AEAT: 9 ART &
fdfl Ursde @1 WeR T8 R I |

SuqHmafd Heled, 39 § gl 91 ®E el g1 <Ry, WHO &1 @el o f&
fpa e per million 81 AT - =IFATH 140, T BAN J&i 39 7T 740 per million
& U XS Bl X 81 UBel Sl U arq off fb SRET €T 81 REr €, dl o/
SRETT TR 91T | Bl R €, Wi S-Sl AHIEE ded gl Y, HAEHl & O
& T WWHR A SRS Bl WY R I g & g &1 v fHar| 39 @ "l
H 13,14,646 JATGATIY d8o1 a4, 2,31,093 ATRAIST H Jad ISo1 §, 62,000 ¥ Af
MR do1 &, fH 32,575 dfeciey gad 9591 9| Seele iy 91 I8 © b o
Ig PSRN I g3, d9 gAR g dfecier el ad I o dfeciey a7 ff g &
3R ST FRY A9 W8 T PR T Gl AAe] W @ 39 9T QW H 15,284
PIfTS Hed T 3R 12,826 AGACITA A<d & | I 9 AEHI § FAEH] B Igfg
I Y ST |epal! oY, SH EHT B BT GRT YA [HAT € 3R 1 el § 10 9R
@ GHAT TN Y DIdS BIRUCA @, STAdT Igared g w41, 37 offfd wme Si o
fopar o | YR ber Rod gfer B 7 I Wl &= d Feaqul qHdr [M4rg ik
G T &9 ST e dd & | 3@ S o waren #=t S 9 garn o fo
J IR P FW Usdivs WSl H BM Tl 8T & AR I FHER uH H A
of o T w9 9§ IR wlied @ ufhar f o 9ot & ¥ ¥ 9 Aol € e
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T AT & e M g7 & YA X IE B | S & A g T ufshamst
BT W TN R R BH TP B YR & fafbcar ugfad 9 g ser gHeE e
BT TART HN, ATy Interdisciplinary Ayush Research and Development Taskforce @1

T BT AT | Ugell IR SMYds iR CSIR fietd) Read &1 Rifd general immunity
BT M B S &A1 3MYdS MR 3 faferer vefodi €, a8 wmmar fafeear ugfoa
H g oft| safery suar Wt ve yard fear T iR ugell gR UGl 8] el §, o9
S IR WARTE ISl @ - 2 mainstream ¥ gcd] IR-WRARTFE fafecr w4
ST o - mainstream § @6 JSMGAT & A1 NG R BT TART fhar < <=7
¥, A vaccine M1 3R immunity 9™ &I Ua WY - I8 Td alternative technology
A AN e @ wA A A o e €1 H Rie Ig qar w@edr g 6 g i A
AT M g BT fhar wrd fHar| enft R Ud AT 9ew SR USY &
aR H U #X e ol § NG g8 bl Al g 6 SR ueu SNl § e
FTSET & aRMER | AT R A ol By Al IR TS Bl ST 23.78 BRIS
T IR FTolie @ SRR 21 FRIS ®, <lfhd gToiiel H 34.6 oG Aol & 3IR SR
e H 111 g HAS €| ST8f d® death & ATl € ol §Toliel | 1.72 @R AN
B A g8 © SIR IR WS H 2,867, TP testing SR UL H 3H WY WD
Bl I8 21w oRf ¥E gen fr <@ @1 By, S @ SR Uew ¥ aR H ue
B YE I - Yl H IR U A I g ARG H Al Al § b SR Uew
B AR 7 BITS-19 Pl FRIZT B BT Q21 H 301 F8dqul Hr (61 & 6 R
B9 STSilel & infrastructure ¥ SH®! ol B A 98 BB TS IUAR TOR 3Tl
gl

SURHT AEIGY, 3Tl a9 I8 Irar € 6 e dwes & 8, daesiiadn
W =ifew | afy Hdeefierar of a1d et € O # Pe @edl g b wur H3 o 9
S IE "IV B B I b 80 BRIS WRIEl B HU IR H T - AR 3@ I I8
TR oo & Jaar & 789 9@ qud IRE ferm, O # ag T8 @' @l fo oaw e
I TSI 91 ST U @ 7, A a7 o daeTefiadr &1 w21 B w5 e
@8l f& middle class & fav EMI % ®e & a1 MSME & faq uRwrer # € gaerg
) oI T a1 I8 e ddeaeiiear &1 g€ dHI o1l a9 & Ael, @l bl Ay
Ib @ H g A AT T SR TS W e Wl S s SR i ORI e @
forr @t Ped € f6 S 97 IRT U1 S § <7 AT o7 Y AT IATsy, Sd Usod
a1 WEN Gl dibersd ol 99 §HY R fHdl & URT R BT R b W 8L,
SHE oY WIS eI SATRT 99T € - 99T §9& [ SHd U1 TS WY 8, "Soudell
O & ded Bl I W IuAE Bl iR HE U9 Al IuAw B Al 98 A& A8
WE A SIaTue R Fohal o, e IR d geaaRed 1 9 ygE w3 St J
SEEENICCINCIRIVECAG I G
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[s1. gy frad)

W, # Ue 3R 9 PHel dedl g & AR fdua & 7 par e Ig 9K
gt o € fb 9 Ry fquer # €1 €1 €, 9 3 oAl # oW uel A A1 €1 R
MY |G @ &9 & ol SR AR H 99 g 5T BIF-A1 AFT Sl & - U,
uf¥edl AR § SRAY 1 T8l i ITSET € - HERTS: QA 9RA H Ha g9l 31
T e 19T BT & - &I IR TE X[9d, S8l Bl R AW SR Hol By
A WReT & Ul S Redhd] G SI1QT 3! &, 98 & - d¥dl, S8l & WaReAGHa!
@ qe H & 8], g H AR 8§ d1 dgaR I8 Bl 9 g7 A H, ed
Ut 99 Al 3w WIEH §, B e Q@[ AR R TAN AMT IER UK B
TA| .. (TIEM)... b BT Th USRI e Heolde &, 31T el  d B faxand
3R T Ped fF 99 I8 fHar| T 8RR A SSTEXYT U9 &xd | ... (TaeH)... I8
BT TET, _..(FIEM)... dfeh 31T A1g BRY, A I97 Hifds & SR H gt el it
THI AN W dIadld $R g ¥, S Aldd RIBR [aordr TSl s aesil Sff
H M I B - MTH F IS W B TP B Ahdl © | S FAIGRI BT fINT AT
IR g8 g & ded A o1 a1 Afield a9oil St @1 faER o, a8 BIs BRI R
TEl & & A9l & TR gold: WY TWSHRI B FHRT 2 AR ST Al Bl 54
e AfhadT A o9 A1RY, ors IRGR s9H % I8N B Idhdl 2 | H8Ied, bs
TRER 7 O TRE A 35 Sl T8I B BT TIT fha1, S99 are o & q1egq
W Al AOIGRI Pl AU T qb UG B AN g R BRI H gRI faew
H B gY AR BT A &l - 39 UHR & vl BRI HAGTLNAd & A1 FART TRDHR
T 39 SR [BU| AR, 99 fauel B IRBRI < W S AHI O AT B DI S
g91% ot | ITFUTUfT H8Iey, AT HRY, S HIfds B URMYE SR o1, d9 arT Hearss
Afed @I 91 A A1 R a8 H FE VA 83N B a8 Wicarel disd g drell
TRER Glefl 61 DI 9§ R WA fAemadl & 9a™ & 9 & Tsdssiial § %
g iR g fiaarer dfed WY I T . (@9uH)... 39 $eT ® {6 deeq Wt Ty
off, IA=aY | ARy o1, Adeeferar #t @Ry oft ok e ot =Ry & | .. (raerm)...
JE |9 gH ANl o a1, g § U 9 g8 el ded| L (@EaE).. SRaY, UE
fIdp_Ter TR 59 A AoR Il 8, RadT 6 dis 98, aMe=g aEe o T8l
31 TET B, O D] @R AR 98 drl @l gig fIwer &1 St &1 57&t srgae
3R chad T b T BT 81, d Wes SMRET Bis ISR T8] 8l g,
dl U qHY H THEd I gad Sl g €, 98 g¥ SR H P Q¥ BT Aged bRl
2, ST THIT I © 3R 377l AR AExvf ge w31 #ff = #idl S &1 5
fed 9 8, a1 § TR PRl § & S O gear &1 uRey a1 . (@auH)... 39
Ty ¥, 39 fafea uRRafa 4 e & gaemm O iy, Saer wwn O fodt
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P AT W e AT H I Ufed S (Y HEdl g b I8 WER AN & AT g
wiem W@ B

g™ T U BOR SWHR Bl ghy AP ¢

fbg WIS AeYD....."

AT | I Agey, S A|l S,

"frg WIHTAIs AY®Y Wel Ugd chd W |

T BRA © UIT A8 Bl IMfaRd AYEd Al

3R ofd #, § P P ARU-IARM, oNeT I |9 Ferd 230 | §7 7 arad <
A YE B A SR N W E A PR I s A1 qRT ey qral ©

2 STTIRT: 1. guiy] BrEel S, ©ie 3 s HRU|

1. guiy] Badt: IR, § oAl a1d ofed St @l e Ufed PR A B,

I3 FAeTpy ST ST |

it STl g=raTe | AT Uel. s, |
ot o= IRl @Nfee): W), A Ul & ue Wew q W dien g

#Y SRy T TE T | ART AT gaIel 9 AWE € fh R 9 o Wy
q 9 BY 9T T b, d Il BN UM, Sl bdl 9 A A gY §, S99 A9dl B
Y § G & | d-aR uiiéai U 8, e die B 99a I B ga © | Ul
3R MU accommodate B, A §H PIy fadda T8l 8RN, & <@ o |

=T fauer (3 A 76 STeiE): AR SR RRET W), W U die & g
316 ¥ a9 e &1 wHy 91 ® | S9H 0 deNied Al fe # gua g, Hifs gst

W ggd B9 Jd MY & | Afbd SR Ugel I€ SR gar Ared b medical
terminology # golden hours # patient @1 Sa™ &1 Yo YA BT € | T8l d& difde
P FdY B, T WRBR 1 PIfds BT Ad- & oY golden months sRa1E fHT | Faa
ygal December last year § World Health Organisation = warning @t oft 3iR S=i
PET AT & ATS-E{RIT & TaRgS H TP mysterious pneumonia Hel 8T & | Ff
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EIRSICIEEIRCINIE!

A9d Ugel VAT BAR TARES H Bl W8l o, d 9Bl dIdb=T Bl Ay ATl I§ Al
T ¥ b 999 Ugel B U 7 39 Q¥ Bf 3R T WRBR Bl S BT YA
foan o | BT Uil & Yqgd sreder st Xgel el Sff 9 SFat & "EH H der o
& g AW o arell 71 SUS 9Ig wE # I'M del f qw # v Ot wemR
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EIRSICIEEIRCINIE!
Sir, the sector-wise broad suggestions for the consideration of the Government are

as follows:

There should be dedicated Infectious Disease Hospitals and Fever Clinics rather

than calling them Covid-19 hospitals, to avoid stigma. 39®! ®ifds &l gar1 1Y,
qfed S ks Uy Gus 5958 4 oS of Dedicated Infectious Disease Hospitals and
Fever Clinics &2 |

W, W GET g & Qi | PENVE WP | y1a s T the words 'social
distancing' should be done away with and we should start using the term 'physical

distancing'. We need to take urgent steps to enhance our research and public health
capacities. We established level BSL-4 lab in 2009 and till date, even after eleven years,
there is no addition of any BSL-4 lab. The Government should immediately establish four
more regional BSL-4 labs. The Government should also establish BSL-3 labs in each
Medical College of the country. As each lab does not cost more than three crore of
rupees, it is easy to establish them. The Government should also establish Centre for
Disease Control and Health Centre of Diagnostics Facilities at the District and community
centre level. While coordinated response is important, we also need to think of short-
term, medium-term and long-term preparedness plans in consultation with the State

Governments.

A financing strategy is needed exclusively for covering the health sector. For the
Preparedness-related capacities, we need the State and District level Emergency Operation
Centres and Emergency Management teams.

Now, | would like to come to the last and detailed point regarding the vaccine. It
is the most important thing which our country, and, as a matter of fact, the entire world
is looking forward to. It is not that the vaccine will come like any other vaccine. So, |
have a number of suggestions on the vaccine because we successfully developed our
domestic vaccine in 2010 and | was fortunate to have the first shot of HIN1 vaccine.

Sir, we all are aware that several candidates are in advanced clinical trials phase
Il and 111 and the vaccine will be introduced sometime in the near future. It may take
three to four months or six to eight months but a vaccine will come sooner or later.

Vaccine developed anywhere in the world would be in very high demand, and, therefore,

tTransliteration in Urdu script.



Discussion on the... [17 September, 2020] ...y Minister 415

we must encourage domestic manufacturers and also closely follow vaccine development

globally.

We should be well placed to get the vaccine at an affordable price and at an early
stage through mechanisms such as prior market commitment and pooled procurement
for Centre and States together. Several nations are already in talks with front runners
and are securing favourable commitments for providing vaccines to their population.
Timely engagement in discussions with the manufacturers as well as bilateral dialogues
with the countries, those who are producing the vaccine, is required. At the same time,
we must be ready for the last mile delivery of vaccine. It should not happen like this
lockdown. We should be doing our preparations right now. We should plan as to how
to deliver it to the last mile. We cannot afford to lose time in preparing our vaccination
strategy after the procurement of vaccine. Development and finalisation of preparedness
plans for the deployment of future COVID-19 vaccine is crucially important at this stage.
For instance, prioritisation of target population groups-healthcare workers, elderly and
the vulnerable, that is, those with co-morbidities, security personnel, those involved in
travel and logistics, etc.-needs to be done. Mechanisms or platforms for delivery of
vaccine at the grassroots level have to be prepared. Health system requirements-
Medical Stores Organisation warehouses, cold storage and cold chain logistics for last
mile transportation, identification and training of vaccinators, etc.-have to be taken
care of. Regulatory pathway requirements-required safety and protocol approvals-
have to be taken care of. Vaccine safety monitoring mechanisms, especially adverse
events after immunisation should be looked into. In any such new vaccine, there is an
adverse effect also. So, that is the most important aspect which we have to look into.
Then the communication strategies-continuing with awareness and precautionary
messages to avoid a false sense of safety depending on vaccine efficacy-should be
strengthened. Monitoring and evaluation has to be done concurrently so that we are
able to swiftly adjust and change course, as required.

Sir, in view of the fact that COVID-19 vaccine would be a new vaccine and there
is a global race for developing it within the shortest time-frame possible, there could be
adverse effects or side-effects or even long-term after effects which may need time to
be identified, not being appropriately discovered in Phase I, Phase Il or Phase I11 clinical
trials. You may skip some adverse effects because you are doing it very quickly.
Whatever time is prescribed for Phase I, Phase Il or Phase 111, you may cut a few months.
So, there may be some lacunae left. India has to be more cautious than all other countries
since we have a very large and young population. If it has an adverse effect of ten years,
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EIRSICIEEIRCINIE!

it may be good for the countries with elderly population. But ours is a young population.
So, since we have a large and young population, the Government should be over-
cautious and should rigorously monitor the quality, safety and efficacy of the vaccine.

My last suggestion would be that the Government, as a matter of fact, everybody,
every doctor across the globe is suggesting one thing.

g 91q H &=l § Hgm| e g2 favg |, g3 g 6 Siaed iR ey,
7 & ® W Y g & T A BT FRATA AR ACEOR Bl FRATA IRA &
for @ @ €1 399 9T & NSRM, N dR 1) Ashad A9 & Wede &8
BRI 96 A1 & W9 39 SRAT BRd © AR QT H I TWT F IO I B
T 17 €1 S dRE W WCISoR @ WSRM Wl $8 9R T 98 &1 WeaH
e BT AdAd & [ ITHT AW W S IR AT Bl TAT 8, FAMGIY Ta-He A W0
I8 Radwe € & AT @1 P, particularly Lifebuoy |1, ST TRI SATGHT BT AT
T, SHP! DA M B AMRT| AT B FesoR @l did ot emelt a== @1fay,
qifer 8 e dd A FIel A Ugd Fh | SHD A1 ATRATS S |
SUSE B BT JET W Gd ©, Jgd-9gd gIdIg |

e L 5 ~Sigr 8 UpS O s o Sl t (60a) AT P38 s
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G W5 L 5 S ST 3 S e g Y gy sk el (03834
ol o S Al e Gy Sl (S e 93 e (0 gl oy SIS Jleald
Gilba S a5 08850 . o W5 8 )3 S o 08839 S ) i e g sk
e o iy € 3 Gl W8 I 5 S e i KoV S o
K oot s ola g Y sk pals i (S Gl S o Gl S
X A o Qe (S o gl - s (S (A il (S Gl o s
Gl gl agils S Gl s i e S i m S el ASE s
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DR. M. THAMBIDURAI (Tamil Nadu): Sir, first of all, | want to convey my
gratitude to our hon. Health Minister who made a suo motu statement on COVID
pandemic in the House on the 15th. We have assembled here because it is our responsibility
to discuss it and create confidence among the people that we are for eliminating COVID
soon. That way we have to serve the people.

Sir, to begin with, we have to be very grateful and proud and convey our gratitude
to the brave frontline warriors of battle against COVID-19. It is very heartening to see
the enormous selfless efforts of our doctors, nurses, paramedical workers, lab technicians,
hospital support service staff, revenue department people, Home Ministry people,
innumerable volunteers and NGOs who have risen to the occasion and dedicated
themselves like the brave and valiant soldiers in the field. We have to salute them.

Sir, the world does not know a single economy in the history that has been fully
shut down and restarted. We are dealing with a problem of unprecedented proportions.
Meeting the challenges of pandemic requires huge stimulus and better coordination
between the States and the Central Government, because the State Governments are
more connected with the people. The Central Government makes the policy but its
implementation is done by the State Governments. Our hon. Chief Minister, when he had
a video conference with our hon. Prime Minister on 11.08.2020, said, "Tamil Nadu
provides effective medical treatment due to which the State has maintained a low death
rate which is now at 1.6 per cent which is one of the lowest in the country." As on date,
2,44.,670 patients have recovered. | am telling this to show how the State Government
of Tamil Nadu is making all the efforts in conducting many tests, giving more importance
to it and allocating more money to it. Till now, in Tamil Nadu, we have spent ¥ 14,878
crore for COVID control measures. In that, 50 per cent Central Government share is also
there. | am not denying that. But the State Government has its own limitations in raising
funds. Under the SDRF, Tamil Nadu spent ¥1,864.66 crore, but the Central Government
spent only 510 crore. | am telling this to show how the State Government is suffering.
That is why we are requesting the Central Government to come forward. Our Chief
Minister reiterated this while making request to the hon. Prime Minister. We have
received only ¥512.64 crore from the Government of India in two tranches under the
Emergency Response and Health System Preparedness Package out of an envelope of
T712.64 crore allotted to Tamil Nadu. He also requested that package for Tamil Nadu may
be stepped upto ¥3,000 crore as per early request made by him. Both the Central and
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State revenues will fall short of Budget Estimates. To make up the shortfall, Tamil Nadu
may be allocated 39,000 crore as a special grant to combat Covid and its after effects

to the economy.

Sir, most of the Members also raised the point about GST. We want whatever is
the highest to be given to the States. But the Finance Minister has a different opinion.
Due to fund constraints, she may not be in a position to release all these funds. But,
Sir, through you, | convey it to the Minister. This is a very important thing that your
Ministry has to come forward and give arrears of GST to the State Governments. Then
only, it will help us. As we have already exhausted the State Disaster Response and
Mitigation Fund, our Chief Minister requested for an ad hoc grant of ¥1,000 crore from
NDRF immediately to fight the pandemic. Then, releasing pending CMR subsidy of
31,321 crore at this time will facilitate paddy procurement. | am concerned and even our
Chairman also said in his speech that farmers are fighting this pandemic and in spite
of that, the production has increased. Therefore, it is high time to support the farmers.
In spite of Covid, they are working very hard and producing more. Therefore, | request
that whatever amount has to be given may be released. Our Chief Minister requested
the Prime Minister to instruct SIDBI to provide at least ¥1,000 crore as refinance facility
to Tamil Nadu Industrial Investment Corporation Limited from the RBI special package.
This will help revive the MSME industries in Tamil Nadu. Sir, why am | mentioning all

these things?
MR. DEPUTY CHAIRMAN: Dr. Thambidurai, please conclude.

DR. M. THAMBIDURAI: Sir, | have started just now but you are asking me to
conclude. Covid has not concluded; Covid is here. If you are finishing off Covid, | am

ready to conclude.

MR. DEPUTY CHAIRMAN: You always abide by time. We have paucity of time.
You know better than me. You have the experience of conducting the House. Please

conclude now.

DR. M. THAMBIDURAI: Sir, | am appreciating that the Central Government is also
making efforts to do that. At the same time, State Governments are very close to the

public.
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MR. DEPUTY CHAIRMAN: Thank you.

DR. M. THAMBIDURAI: Therefore, | request that the Central Government gives
them sufficient funds to implement the programme. Then only, it will be possible because
they are close to the public. Especially the Tamil Nadu Government has made so many
efforts to see that.

MR. DEPUTY CHAIRMAN: Thank you, Dr. Thamidurai.

DR. M. THAMBIDURALI: Death rate is less in Tamil Nadu because the Tamil Nadu
Government has made so many efforts.

MR. DEPUTY CHAIRMAN: Thank you. Now, | am calling the next speaker.
DR. M. THAMBIDURAI: Thank you very much, Sir.

MR. DEPUTY CHAIRMAN: Now, Shri K. R. Suresh Reddy. You have one minute
left for your party.

SHRI K. R. SURESH REDDY (Telangana): Mr. Deputy Chairman, Sir, | thank you.
I am Suresh Reddy speaking from Rajya Sabha Chamber.

Sir, vaccination is the one thing which is most awaited. | remember my younger
days. The whole country used to look forward to Shrimati Jaya Bachchan's movie
release. Today, the whole country is looking forward to the release of the vaccine, which
is so important. In this regard, | would like to seek a few clarifications from the hon.
Minister. To support the Indian companies which are developing these vaccines, what
are the steps you have initiated in terms of scaling up of research and for administrative
clearances, If there are any bottlenecks, what is the intervention of the Government to
support them? In the funding pattern, to help and support these Indian companies to
come up with a vaccine, what are the initiatives taken?

Secondly, Sir, there has been a lot of confusion about the guidelines. My assumption
is that most of the guidelines issued by WHO are being followed by the Government
of India and given to the States. | would like to know from the hon. Minister: What is
the experience of the Government with WHO? How do they rate WHO? Do you say that
it is good or is there scope for improvement or can do it better? This is very important.

Sir, the final point is about Covid warriors and the frontline workers. The Government
has not mentioned how it has supported them, especially the Central Government
employees. Have you given them any bonuses in their salaries?
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MR. DEPUTY CHAIRMAN: Thank you, Reddyji. ...(Interruptions)...

SHRI K.R. SURESH REDDY: In Telangana, Sir, we have done that. We have given
a ten per cent rise, helping almost 75,000 health workers, police personnel, municipal
workers. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Thank you. | am calling another speaker.
...(Interruptions)...

SHRI K.R. SURESH REDDY: | have only some suggestions, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Thank you. Now, Shri Rajeev Chandrasekhar.
...(Interruptions)...

SHRI K.R. SURESH REDDY: Thank you, Sir.
MR. DEPUTY CHAIRMAN: Hon. Shri Rajeev Chandrasekhar.

SHRI RAJEEV CHANDRASEKHAR (Karnataka): Thank you, Mr. Deputy Chairman,
Sir, for giving me this opportunity to participate in this debate about the pandemic.

At the outset, | would like to thank the Chairman and the hon. Speaker of the Lok
Sabha for the efforts in making this Parliament Session safer for us to do our duty as
parliamentarians and | thank you, Sir.

Sir, let me first draw the attention of the House and indeed all those who are
watching today, through you, that the COVID-19 pandemic is an unprecedented event
in the history of the world. The world has not experienced anything like this since the
Spanish Flu of 1918. While there are very many senior Members in this House, | suspect,
none of us have experienced or have any knowledge or memories of the Spanish Flu.

Sir, this virus originated in China of which there is no doubt. The bizarre conduct
of the Chinese Government for most of 2020 confirms that. The Chinese Government
response is that it originated from a wet market in Wuhan from some bats but there are
other reports that contradict that. There is growing evidence that this COVID-19 virus
may have been a deliberate man-made laboratory creation in one of the Chinese PLA
labs, a revelation, most recently, by Dr. Li-Meng Yan, who has recently fled to the U.S.

Sir, there is no vaccine against this virus currently. So it is safe to assume that the
world remains vulnerable for the coming near-term. The impact of the pandemic shock
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is already playing out. Lives have been lost. There have been businesses and job losses
and livelihood declines all around us. Unfortunately, it is the weakest and the most
vulnerable who are bearing the brunt of the virus as panic and income losses combine

to drive millions home in trying and difficult conditions.

Sir, notwithstanding the views of the wise men and women in our opposition
parties, who have become experts in hindsight, the truth is that world was flying blind
about this pandemic, especially, in its early stages. Even today, as the vaccine remains
elusive, people remain at risk. Governments around the world, as in India, have a tough
choice between protecting health and lives versus livelihoods. It is a choice that has
been forced on Governments never before in the modern age and Governments, including

us, are being forced to take.

I accept that the people of India are entitled to and expect a report card from their
Government. Did we do enough? Did we act in time? Did we put in necessary effort?
Can people restart their lives as before? What does the future hold? These are all
legitimate questions for which the Opposition and the Government should unite and find

answers and solutions instead of what we see today carping and petty criticism.

Sir, the pandemic was unknown to the world. Its rapid spread, its virility, lack of
vaccine and cures have posed a challenge not just to India, it has brought bigger and
more prosperous nations and their health care systems to the knees. So, the enormity
of the challenge that our Government faced must be understood. The fact that after 75
years, our healthcare system had been under-invested and many States were incapable
of handling this crisis in early March and April, must be recognized.

So, | do hope Sir that the people of India become more aware and more informed
as a result of these debates notwithstanding the petty political criticism and blind
sarcasm from the Opposition instead of ideas and solutions. And Mr. Derek, you know

who | mean.

Sir, there was reference to chronology and | just want to briefly touch on some
issues of chronology to make a very important point. The virus started in November
2019 in Wuhan. The Chinese authorities reported it to the W.H.O. only on December 31st
after a full one-and-a-half months for this to have an unfettered spread. From there on
it has spread. Sir, | want to make this point. Within different countries, the virus spread

through the population at varying speeds depending on a range of factors such as
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cultural and behavourial responses of the community, population density, average
household size, among others. These differences have driven the nature of spreads in
each country with substantial variations also depending on the responses of this
country. I make this point that it is very, very difficult to compare the spread of the
disease in one country to the other because of the underlying sociological and economic
factors.

Sir, | want to talk broadly about two broad issues. Some criticisms have been
raised. One is about the need for the lockdown and the second is about briefly to touch
upon the economy. There are some that are questioning whether there should have been
a lockdown, and again | refer to this wisdom of hindsight. It is a very easy quality to
develop. When tackling of virulent virus like COVID-19, early interventions are crucial
to stay ahead of the disease. It is important to note that in almost all countries, the ones
that were successful, had this strictest intervention like Lockdowns at the early dates
versus those who had just advisories. The lockdown was necessary, unambiguously
necessary, to slow the spread of the disease and to create time for the Governments,
both Central and State, to build up healthcare capacity, capability and increased citizen
awareness. These were critical and it terms out now that this precious time when used
properly has significantly expanded testing capacities in the country, lower fatality rates
and increased recovery rates. My colleague, the Trinamool M.P. spoke about nuanced
lockdown, as if it is a new invention in Kolkata. No lockdown anywhere in this country
has been total. Even when there was a total lockdown, the economic activity of 40 to
45 per cent under the Essential Services remained intact. So, there is no such thing as
total lockdown anywhere in the country. So, there is no nuance in Kolkata that does
not apply anywhere in the country. | draw the attention to the critics of the lockdown
to this one statement by the Congress President, Sonia Gandhi, on April 2 and | quote,
"The lockdown may have been necessary but not well-planned.” That is her quote.
I accept that in this country, there may be people with better ideas, better brains and
I am even willing to accept that some of them are in the Congress. But, | saw no evidence
at all from April 2 to today of a better ‘plan’ even in Congress governed States like
Maharashtra. So, | will, as well as people of India, take this criticism for what it is--

criticism for the sake of it.

SHRI MALLIKARJUN KHARGE (Karnataka): Why are you going on party lines?
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MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)...

SHRI MALLIKARJUN KHARGE: No, Sir, this is not good. We all decided here to

support the Government in these critical times.

MR. DEPUTY CHAIRMAN: Yes. | think, we all should follow the norms.
...(Interruptions)... It is a good suggestion but we all should follow those norms.

...(Interruptions)...Please. ...(Interruptions)...
SHRI MALLIKARJUN KHARGE: Sir, he should...

SHRI RAJEEV CHANDRASEKHAR: Khargeji, I am responding to...

...(Interruptions)...
SHRI MALLIKARJUN KHARGE: Sir, this is not good.
MR. DEPUTY CHAIRMAN: Please speak to the Chair, Shri Chandrasekhar.

SHRI RAJEEV CHANDRASEKHAR: Sir, I will end by just reminding my colleagues
in the Opposition that after the lockdown was imposed, the United Nations praised
India's response to the Pandemic as ‘comprehensive and robust', terming the lockdown
restrictions as aggressive but vital. The Oxford COVID-19 Government Response Tracker
noted the Government's swift and contingent actions, emergency policy-making,
emergency investment in healthcare, fiscal stimulus and investment in vaccine and R&D
and gave India a score of 100 for the strict response. Sir, my colleague, Dr. Sudhanshu
has already spoken about as to how the Government used this opportunity of lockdown
to do an un-precedented expansion of healthcare capacity in the country; un-precedented
since Independence that we have expanded our testing, vaccine capacity, and R&D

capacity at this level in just 100 days. So, | will not mention that any more.

I will end by saying on this issue of lockdown that lockdown has been vindicated
by the expanding testing capacities, lower fatality rates and high recovery rates. | say
this with all responsibility. Lockdowns are a necessary tool in the toolkits of responsible
Governments, which need to be used sparingly because of its high cost but will be
around as a contingency plan as long as the vaccine remains elusive. | want to talk a
little bit about the economy as there have been comments about the economy and

handling of the economy.
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We are in the midst of biggest economic crisis the world has ever seen. This
pandemic has devastated economies around the world and global trade. Very soon after
the pandemic started, 65 per cent of the global trade was impacted and the world's
largest consuming and investing economies were hit hard. The Indian economy depends
on manufacturing, service sector, exports and foreign investment and all of those four
pillars on which the Indian economy rests were hit hard. The economic impact was wide
as well as deep. And Sir, it is clear from the get-go that conventional economic thinking
and theories had no solution for this type of crisis. So the priority of the Government
was to ensure a soft landing of the economy and livelihood, during the inevitable
contraction. Soft landing of the economy was to ensure minimum damage to the real
economy. To this end, the Government moved decisively and comprehensively. It
announced moratoriums on tax payments, GST payments and loans; provided indirect
income support to small businesses through PF contributions; expanded the definition
of MSMEs; provided liquidity support to the MSMEs, direct debit transfers and expanded
MNREGA for the poor. Significant financial support from the Government was directed
at the most vulnerable parts of our economy, the MSMEs and the poor. And, Sir, | want
the House to recognize this. The decisions taken by our hon. Prime Minister in his first
term like the JDY, direct benefit transfer, cleaning up of the financial sector have been
very important and have played the role of a bulwark in this crisis. For example, our
financial sector is cleaner and qualitatively in much better shape than it was ever been
in 2004. It is to the credit of this Government that the financial sector rebuilds since the
dark days of 2014 as has become a significant strength to the Government and the
economy when liquidity in excess of ¥ 10 lack crores, the financial sector has served
as the bulwark against the economic losses due to the pandemic. So it is indeed ironic
when former UPA constituents of Ministers wax eloquent of our economy today because
they need to be reminded and | do this respectfully, through you, again and again, about
the sorry state of the economy and financial sector left behind in 2014. Sir, the increased
delivery of credit to small businesses and to the Government for its increased pending
on the rural and the poor and the unprecedented expansion of the healthcare by the
Government and to meet deficits in tax and GST revenue was only possible because of
the strength of our financial sector. The banking system has alone delivered ¥ 2 lakh
crores during the lockdown an additional credit to the MSMEs during this period. Our

markets have remained stable and functional, yields on long term bonds have remained
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stable. The RBI has been pro-active with its Repos and LTRs to keep yields down and
currency stable. That soft landing was the first step which the Government managed
successfully. The next step was to reboot and restart. At this stage, a lot of Members
have raised the issue of minus 23.9, and a few one, and | want to squarely take this on,
Sir, because it is even ironical that my colleagues in the Left are suddenly obsessed with
the GDP and the numbers that the GDP is throwing up. | think most have jumped into
this eagerly thinking it is a piece of bad news that they can target the Government with.
Sir, the facts are these. Every major economy in the world has taken a deep hit from April
to June. Different countries had different levels of lockdown, different levels of economic
activities and stimulus. Countries like the US who use printing of the US dollar as
stimulus, had massive stimulus packages of trillions of dollars and a mixed lockdown.
Countries like UK were minus 20 per cent for the quarter. Japan was minus eight for the
quarter, annualized at minus 27.8 and Germany was minus 11.7. The point is, not to throw
numbers around. These numbers are not comparable with each other because of the
different nature of each economy and the different types of lockdown adopted by it. As
I have mentioned earlier, the lockdown was necessary to slow the disease. India was
locked down for most of April and May, and then in parts of June and July. This meant
just simple mathematics for anybody who really wants to understand that 60 per cent
of our economy was shut down for two months or eight weeks. Imagine that, Sir, when
60 per cent of our economy at 320 lakh crores of GDP per month was locked down, the
impact was expected. This means that our economy could have contracted up to -40 per
cent for that quarter. But, the fact that it was only -23.9 per cent was a result of the many
directed packages to MSMEs and other parts of the economy from the Government.
That is a good news. Now, those in the Opposition that are focusing on this number,
leave out the rest of the story very conveniently. Our economy have bounced back to
85 per cent of its pre-Covid level in June itself and then remained at that level in July
and most of August, despite lockdowns in Mumbai and Bengaluru in July. Post-May,
the unlocking process has proceeded upwards for the economy. The economy has
revived in V-shape curve from being at 40 per cent of pre-Covid levels in May to 85 per
cent in June and about 90 per cent in August. The GDP for April-June quarter maybe
about -6 and this quarter, about -1 to -2 per cent and Q3 and Q4 being stronger quarters
as the economy builds back. I am not a predictor or an astrologer. But, we can, | believe,
expect the possible overall GDP contraction for the year at a range of -6 to -10 per cent,
depending on the second half of this year. The question remains. And, it is a good thing
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for this House to be aware of this and discuss. What are the implications of this kind
of economic contraction of -6 to -10 per cent? This is an important thing for us to
understand. This is a one-time loss to the country similar to the ones that States suffered
during a natural calamity like floods and droughts. There is no cause for it that is in
our control as Government or citizens. The difference is this, when States have losses
due to floods and droughts, the Centre steps in. But, this loss is for the entire country
and the whole country needs to bear this. There is no one else to forward these losses
to. There is nobody else. Unless, maybe China accepts their responsibility and there is
a case for reparation. This needs to be understood, especially, those Opposition States
that keep talking about GST shortfalls and | don”t want to come to that controversy,
but I will ask the Opposition Members a simple question. If there was no GST today,
wouldn ”t their revenues as States have taken a hit in the event of the Covid-19 pandemic?
There is no one to pass this bill to. The economic loss due to this pandemic is the
country's loss and will have to be shared. Some colleagues have commented on the
inadequacy of the 20 lakh crore Atmanirbhar Package. This is an important point. | will
say this and then I will conclude. It is not comparable; it is not big enough compared
to the US. These are some of the comments made on this. But, |1 would respectfully
submit for the understanding of our Members. This Government's approach to this
economic crisis is not to make wild, rash economic decisions to get a few headlines like
what we saw in 2007-2008. The country and its citizens paid a huge price for recklessness
of the 2008 on the fiscal profligacy of the then Government that broke up financial sector.
The Narendra Modi Government's approach is careful, calibrated and medium-term. You
may well ask why medium term! Why not do everything today? The answer is simple.
As long as the vaccine is not around, the pandemic remains a clear and present danger
to the economy. The only real guarantor of our economy is the strong Government with
strong financial options. This needs to be understood. The Government's financial
options must remain intact for as long as the pandemic remains. The Government's
response has to be a continuing one and giving Government the capacity to intervene
in the future also. The Government's response is being exactly right. It has been
responsive. It has been calibrated. It knows it has to play the long game as the most
important player of the economy. Conventional economic theories simply don't work in
today's crisis. The economy has soft-landed. Economic activities are slowly and surely
building up. MSMEs are being credit-supported. Non-MSME businesses are being
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given time to restructure, to rebuild vis-a-vis the bankers. This issue of demand and
consumer confidence, | would respectfully submit to those who want to understand, is
not linked to a stimulus as much as it is linked to confidence about the pandemic. The
people of India know who did what during this crisis and how a partnership of Central
Government, State Governments, Covid warriors and a billion Indians rose together to
fight this pandemic. | will end with an optimistic note about the future. Assuming that
our expectation about the vaccine will be realized soon, is true, India has an unprecedented
opportunity to capitalize on the growing revulsion and distrust about China and the
irreversible trend of diversification of China-based supply chains. The changing world
order sees India as a nation that represents trust and strength. The national infrastructure
pipeline will kick off a major investment drive as things return to normal. Our Prime
Minister has seen this opportunity as the future beyond these difficult times, and
presented his vision of Atmanirbhar Bharat as the future of new India. So, Sir, regardless
of this deep shock and disruptions in our lives and livelihoods, we must keep the faith.
We must be united, we must be confident that we would prevail, grow and thrive. I end
the speech, Sir, with my salute to the men and women around the country battling this
Coronavirus to keep us safe from the China virus. | also salute the brave men and women
of our Armed Forces and Para-military Forces at the LAC, protecting our national
integrity and sovereignty from the expansionism of China. Thank you, Sir. Jai Hind.

MESSAGE FROM LOK SABHA
The Banking Regulation (Amendment) Bill, 2020

SECRETARY-GENERAL: Sir, | have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha.

“In accordance with the provisions of Rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, | am directed to enclose the Banking Regulation
(Amendment) Bill, 2020, as passed by Lok Sabha at its sitting held on the 16th
September, 2020.””

Sir, | lay a copy of the Bill on the Table.

it SRF Mg (UREH &) W), qlal fime § AR
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DISCUSSION ON THE STATEMENT MADE BY THE MINISTER REGARDING
COVID-19 PANDEMIC AND THE STEPS TAKEN BY THE
GOVERNMENT — (Contd.)

ARSI IR ABIRET H3rer 7 o w3t (3ht IHET eTde): SuHHTfd
HEIGY, PIdS-19 U < # a9 2020 H 3 3R enft d& 50 oIRg & SATGT "Il
AT 980 B9 B Al B Jo A © [ H 20 GRART B SMSA I b AW

Y § e o1 M BRI B AR,
IR ST AT o YRA ART
g Al ot 7 39 drddrd H,
Jgd el fear € &M,
AT a8 & THeA darel AR
T, SN SR At wifdal feaw,

el ST & PRIAT H IS Bl AILIHAT 81 & | DRAT ST ASFRT BT AF]
HIAT TH 980 T TR 81 I §X @ € SR Rl @) e # BRI A 8,
d! Wt R &9 9@ ol § 1 Aded I8 € fh RIAT & I8 3 W1 € | SR
B WM & A7 9 Aqd AN B AR AlGl St & AR I8 AM8Y] 8 aR Rz
A& S WX Erpr-fewofl BRT A Plg BIAGT T8l BT | 3T AN ST & (b HRA IRBR
T 25 HME, 2020 ¥ QR < H dAlbSred HING AT o1 3R S d& 56 IR A
I & g AR W 1520 T & SR H W HA SN WUS H g | Albsred
FEMT T AT &I, M T HAT 7, MMUBI R TRvd 8, S dXE HA 99 2=
A S A 1 PR e, BART oMUl B WRSR b Al G HA 7, I A 9
B, I W I HeG dAIMRY, 98 < & A&y H draT [HaAT| g aRE HQl ARPR o
TE T W AGSST Hh IFTBT HEH ISR HRA AR - ABSIST Bl e
H I gY Sl fa<ig =Ter gaN, SHd! ARl ¥ ofd §U "SR WRA I &t
YR B | "ATAHR ARA AR & T8 A TG #3720 ARG PRI
S & SHHIMG Ubsl @l BINon B | 39 gHHiHGA Tbel & d8d BIC AR #eIm
T & Rl B 39 AEERI Sl e g9t § e B TEEN gl iR WaR

T Faereferar fears |
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ge H#3 S & STRIY ¥ 8 WA §RT 39 AldeISd H &Y Iy Bl 39 HEFRI
I e & faT SDRF & d8d 11 B9R &Rl 90Uy ¥ Al Sarer @t g=Rifyy amdfed
B TS T 39 BS B FRCH JAFR, A HeldRd, Fell+[T WYl SffaRa
URIET FANTRIIETSAT Bl AT TR UG TR UTTdl YRI TRE AR 8, ARPRI Tl
P gqHA TR, dicaiex aNfe @Wiied & foIv faar Mmool 39 dRe w@rey fa9rT vq
TR UIfefhT QX1 ORE TR &1 P WRBR o JaRi HOGRI Pl, d6= AN Bl HISH
3R 3T gagr <7 @1 Jlaen gg Aaedd Bs, NDRF & R® ¥ f&ar o1l /e
T #3415 A BIC IR AW @F & AR B MR IRT & A1 S 3R
ITHT 3 AMAT BT R T91 &g 70 BRI Bl GRIT MSME &1 3frdfed @t off |
ART WRHR ! ICMR FRqT 7 M dFh 6 HRMe I SAGT DIfAS-19 & AFa...

A TR MU, wieT ddels B |

it IFET JSTES: Sy o1 ol € 6 59 wemRy 4 ..
4} IFE IFBEA: S TAR SfACH ©....

Y Suwdmafer § 3@ ST TS| WAL

Y MR o S Sfded € T € municipality & T@v € gl ®, U
AN B ST gS ©, Al SAPBI WEIG B GOl oA ARy

£ SuTRE: O g, gvare |

it IMSTH SIS AR HERTE N a9 SAGT HASl 2| .. (TIEH).... TeRIg o
AP T "eg At & | (9.

it SuuTafy: gvgare | Wi,
it IFST et HERTE o Slh G X BRIFT &I AEMRI BT IAd & foIv...

2} ITATURE: A JASAel SHl, AU Haes BRY |

it IS SToTaet: AT 31 oW1 & 6 89 99 aNll &l s gq®H Jahrael
HIAT AT | 3 T8l Hoel dgd off I8 & | 3l 39 WeMR! & "Wl #, 89 favg
¥ g TR W B

st STl ©iSl, @ISt |

2} IFERT STaeh: Bl Y TR U 3T SV, Al SHIAY &7 FqP! SFS! Fall
=
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2 ISTFUTIRE: AR W, @ilol... 96 g |

st IS IS & TIRAT IR, 89 A9 AN HAAdY RN BT AT B
g ol AT smmifstea ¥ fdew &

2} ST AT ASRA0], I8 I8 Al 11 I0 Dbl el ot AR IAh
q1e A WAL BT reply EFT o1, A AFAT RRAT T Bdd Yd A Bl golleld af

2, 98 W 9 AUR W & I SRIM dIRIR BF &7 3g9a & | 1. Aidg A9 9gd
vl a1 f e § Ut 91 FHEA | . (FAEH).... I8 AT RRET BT Y g

DR. SANTANU SEN (West Bengal): Thank you, Sir. | think if we want to fight
COVID in a true sense, then our Central Government should adopt the noble endeavours
of all the State Governments. Let me cite certain examples of our State Government.
Number one, as you know, West Bengal is the only State in our country where the entire
healthcare delivery system is absolutely free of cost. Sir, we have started the Unige Safe
Home Project in which the mild symptomatic or the asymptomatic patients who cannot
stay in their homes because of some constraints, they can stay there, Sir. We are having
till date 200 Safe Homes with 11,507 beds. Sir, COVID Protocol Monitoring Team looks
after the infrastructure of all the COVID hospitals and the quarantine centres. Sir, a
COVID Patient Management System has been started by Mamata Banerjee. By using
this system at any point of time, you can see the status of the patient who is admitted
in a hospital. If you see any patient is serious, this information is passed on to the
COVID Rapid Response Team and that Rapid Response Team runs to that particular
serious patient. In that way in our State of West Bengal, the death rate is decreasing
significantly. Sir, there is a regular death analysis. We are working on the comorbid
facto¥ Sir, there is a Community Comorbidity Study by which we are identifying the
patients who are at risk, the persons who are at risk. Sir, we are arranging testing at
doorsteps, and there are regular webinars to educate the rural doctors. Sir, we have
COVID Care Network. In this system, the COVID survivors are taking care of the COVID
patients and their family members, Sir, there is a Global Advisory Board under a Nobel
Laureate, Abhijit Vinayak Banerjee. Sir, about plasma bank, as you know, in the coming
days, plasma therapy is going to be one of the most important tools to fight COVID.
We have already created a plasma bank. Sir, there is a Health Regulatory Commission
to cap the bills because many persons in the country are facing the problem of overbilling
which is being done by some private hospitals. Sir, my suggestion is, please incorporate
the private doctors.
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THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI BABUL SUPRIYO): Sir, | have a point of order.

MR. DEPUTY CHAIRMAN: There is a point of order. Let me hear him.
SHRI BABUL SUPRIYO: Sir, the health care system in West Bengal is not free.

it ST MY 69 w1 & d8d I8 3ol I@ 87 ...(FIEH)... MY fhd &l
% TEd IE ISl IE B7...(aET)...

ot g R TR, § ARE a8 H I, AfFT T BH B mislead B T
gl ..(@aum). S| W), § qaeE e d qd1 | . (FEaE).

it SuHTUfey: AEER A SN QU o el gAY | . (IGET)... WIS .. (SAFE)...
AT |

DR. SANTANU SEN: The Government is only keeping the Government doctors
under the insurance scheme, but the private doctors are getting much more affected and
the Case Fatality Rate among the private doctors is more than 18 per cent. So, my
suggestion is, the private doctors should also be brought under the insurance scheme.

Sir, the Indian Medical Association demands...
MR. DEPUTY CHAIRMAN: Please conclude now.
DR. SANTANU SEN: Sir, the Indian Medical Association demands...
MR. DEPUTY CHAIRMAN: Please conclude now.

DR. SANTANU SEN: Sir, 389 doctors have died by now. All of them should be
given martyr status and they should give at least one job for a member of the deceased
family. Sir, out of 573 health care workers, only 193 got insurance because of procedural
delay. This insurance policy should be simplified. In the month of June, in the Bench
of Justice Ashok Bhushan in the Supreme Court on a case lodged by Dr. Arushi Jain,
it has been said that our Department had said in writing that the doctors should take
their own responsibility as far as this disease is concerned. This is very unfortunate.
ICMR should be given the liberty to declare that community spread is taking place

because it is already...

MR. DEPUTY CHAIRMAN: Thank you, Dr. Sen.
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DR. SANTANU SEN: Sir, | have only one more point. We are having a question
in our mind that the rapid antibody test kit which was brought from China with a profit
of 100 per cent and now it was found to be...

MR. DEPUTY CHAIRMAN: Thank you, Dr. Sen. Now, the hon. Minister will reply.
..(Interruptions).. Nothing will go on record. ..(Interruptions)..

SHRI DEREK O'BRIEN: *

MR. DEPUTY CHAIRMAN: Please sit down. H31 SfI, 39 Sifer | 3! & a1
RafS = St | Nothing will go on record. @IS, wilsT | AT #3i ST, 3y difery |
.. &l |

ST. 89 99 (W 3R uRaR weamr @3, e o denfiet w5 o gedt
fasm w30 ¢« ey STWEfa ARGy SR W "I WERNTY, e Ugd ar #
BSY B MERISAN A Y [HT Al BRAl Bl & (b AU Plds-19 F Had H
U HE@yYl R e {6y €1 ST Usel b # AUl 91 SR ST WY e
B, oAb TId Ted ¥ S 99 difds aikay, e 39 difds & RIems ST &
IS H 30 Ul @t SMEfa W &, S e ufdd Wi $ gy @t TE}gdl ¥ T
FRAT § 3R [T w0 & § YoH BRa1 § S 99 DifdS dARIH BN A B, S
AR el 3 #EM 4 I8 <@ W@l € & & & 919 U <9 # difde 9y
TEIT Bl T T, ofb] S0P dracie W < H v Al WA A1 €1 oY, R e
BIfTs dIRTF Bl BM W S A AP 8, ST H &I ¥ ITH! T99 BAT ATl

gl

ST AElGd, s e #EM WA, 8 SHa¥), 2020 ¥ TR WRGR AT
AR R guE #H W "Gl Sff, RGR & 980 9R HAT 3R BH 99 39 difde
& Rgemd ST H 9 & 9 Ry 3, WReT AR & A faar A< @ ds
e €1 # 9gd $HMeR] SR fwerdr ¥ g€ el dredl g fb R e "M ® g™
PRIBI H 3 $dC & B W UBel Gl W 5 a1 BT UBARN AT JJY[T Tl 8
o wem 3 e A S & g HOART 99, AR 4% 6Al, AR @Ry H#Al, 4R
PR 3R ART T4 T 59 Difds & dsis B s &l 8, ofbd 39 fede
JYT T b JIT BT %N & VAT & b 399 ey g9 S ]oiifas mafieary
g, J wwE 98d el el ' Sl € SR gt |R) i &1 veds g6 &H 'l
urar g1 (9. .

*Not recorded.
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3t SuwHafY: Huar oid <E |

o1 g9 qEF: § 59 91 B 9gd 9wy & WY bE Gohdl g b AR ¥ F vhH
qH S & | ey, I WRGRI A UgE q3 St & @ faes, 9t g |5
F YT HA Sl b A ] AR <% H g9 osls Bl I SHMER] AR HIURTIv
b AT TSI Bl 7 SaNT BT fava wWRey Wied T Ugell IR ISl & TEIH I 59
AT DI UG fHAT AT {81 U Ugell aR BIs AT HRIFERR AT 8, S FHEIT
ST HAS BRAT 1 YRT H 39 SIS Bl A9 24 €S | W Ugd, I 8 SIHAN Pl
B 39T expert groups @I WIS & Wea® F Yw [BAT| 17 SHaR] ARG Y¥ <9
B Tl I BRI DI WWHR & 39 a¥g & epidemics 3R pandemics & w1
el & YR IHal & YR U detailed health preparedness & faTT, community
health surveillance & fo1T, point of entry surveillance & foTg AR activities &1 TR™T
FRA U AR < Bl g QX1 AR |, Wa UHR W, §a AR P advisories 3R AY
TE DI details gg=T < i | IH Y T AR H BIg HE el AT ATl WRA &
3R U H¥ 30 STARI Bl AW, 30 SHas! Bl RUiE gaf, S1d Yo medical student
23 SFARI ®I AT | Tl of| WRd H AR National Centre for Disease Control
= 99 UBR &1 community surveillance &1 IRTIEY establish a1 - I Ugel oA
% oI 162 contacts I ¢ AT TRAT| ATSAT W BIABIA, DIADI A TS, SIS
I Pifea R Pifea F M T =T ISP Y STP BX db, ISP 91 gl 8Blee,
SHE I RIS, UTgde BR, 39 99 3ie¥ 3R 8dTs SIS & 3iex B9 dTel contacts
- 39 W9dl $I contact tracing ¥ B9 307 ST B 30 SRl Bl & YwH fhaAT
oqT| I WHI A oA A dd - die g8 point of entry B, airports &, seaports
8, 9% 98 TART land &7 9T HT deX &1, 37 99h W O ISR | @l A
P surveillance o T, 79 IR 9 Uig 89k WAl & 3G UM WIS ST
P T, 5 ISR | AR g #A S, Cabinet Secretaries 3R WRed faumT &
ANT WX S & A AR video conferencing & HIEEH ¥ IS I© - H I8 A1
R&IS TR B8 ATl §, IS ARl D G H & SAIANRT TN, eAfb ST
ERSCI S E L 151 5 M P Tl Ra= ) =1 B 1 o) ) | e e | A IS e s B B3 A e B R SIS B
Tearg, 39 meticulous TXI%G ¥, S consistency & WY NI 3G WM H g9
COVID pandemic @ B A BICT 19 B WA AfRITT w9 A monitor &, &R
P TS fHaT .. (g ).

it Suumfr: wiel, WY 9@ commentary T @Y |

it SRR YW IE T4 © AT T 27 L (TIY)...
sft SuwTufer: wiler, o ]E
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ST 8Y T : S advise fhar| ud oft fofy SR experts ¥ 9@ fev iR,
<9 & g HEFE ¥ 9d Ry SR, IR S BT consensus §AIY IR AR ol
ST SN, J8T ) 9gd 9”1 g9V g © | 98 AR 9 dAldsIed & ga-e dl
TS B B M= M Sl A Bl P dibsed A &I GRS gA1? §B ANl o I8
A1 are feamn & ares1 fBa1 {6 didsred df &g e TaHcd 1 I PR (AT o,
AfhsT I8 BT T b dlpered & I9y § sersl for v g, 97 & 18§ fb g
ART @), a9 HAT @ 9g g9 SR S ARY Aol € iR O ¥ ¥, s R’
Adeld 8?2 BAN U S Ui Aefefhe todlsl €, R 3iH-80d Wk W sqd
IR # e fHar ik denfe gfie 9 fvar ok SN o Sy ugd fahy €
I STl & IMMER WX AT ¥of, H §A9 14 9 29 G HS Bl 91d DI 3R 37
TR ¥ 78 BWIR S &I avert &3+ & 1 &I, I Boston Consulting Group, PHFI,
S Ravi, M Kapoor, independent experts iR ¢t &R & Ministry of Statistics and

Programme Implementation. 9 g ¥ Uid SISl §s, D AT Srol I |
B I ST B 99 TR 39d AN A BRI fHAT] 39 R dldsed & RIS
F ISR IR ABSIST Bl o I Usel I H HIT § & e giar & 3fex 3l
VAT SEIERY T8l B8R {6 T8 sa+m sadfed a¥idl 1 U H31 9 <9 & 79 Bl
Q| GBI Q¥ P APy Bl HOgd PR b (Y, < Bl ASSAT <1 b g 78]
HET [ dlpsIod &l & & arg BNM| Q% Bl 22 ARRI B Sl HHY, & AT
I e fhar SR <@ fob 9RT <9 R 39¢ fIv AMRIe dR IR IR 8 3R &
98 BRI F IS & Ahd1 27 H GHIT g b Ig 9gd a9 VR G of 3R
39 Ui Bel & BRI IRT 3 Bifds & RIaTd S Tsis o, STD! T THR
q FeT g a7l R AR fhe @RE 9 ugd g i 9§ 9t we e @l
HERA B Bl gfte A, S8l T o’ Ja #4301 S 1 g Ffg & Aeds 9 i
W% 'MW ARl 7 State Disaster Relief Fund &1 9 SWHTer -+ & fIT 11,000
HRIS DU AR e & BRI & oY e HRAT| 98 FHI & BRY, Sd 59
Y P Y BY ffdud I W AT e, e, e B o, fifig fve @ oo
DI 91T BT A, TF-95 ARG B 91 FRA o AR AN FEd I fF 9 U F ISR
T e @ HURAST 7, 7 T8 W dfccied Suee € 7 98 W Riiv ¥ iR Tt
AT W9 BB A BN BRO AN B B ddmenw gnft| dfed 39 9R diRae &
ey T QW A I(UA ud! 9 Rufd ¥ 39 Rufd # amex f@m| a7 d'd &
oY 3R g1 & o0 ve Regel A1 a0 & {6 U ofared] o 3R S9d 3T 1700
I ST B TS B AAfpd diessd & NIRTS & 3fex 39 9t 1700 oldReNIS @l
I F AR, UR W THCH & RIeH & 3fET establish A & forg Ot yaR
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®I Gfaan, A TR B fhed, I THR P AN Bl ACATIAR < I W A
IUAE FIEAT| AT A fHARICR & TR F 3fEY <9 H P8l R I Fel WM. 3R
AT FIfT 54 dibsed & fiRas o1, S 99T Py gdls Sgrel -8l Id 38 9,
AMM Bl U A I §A WIF T ygar @ Jiger T81 oY, oife 59 uRRefai
% 3feX regional depots WA-WIeT HX SHE-SNTE A TSR A fhed &I ygamT|
IBRA R & 3R fhew @I 98% ¥ SHIC BT Usdl o1, d dgd AN el off |
39 Refoal & wu-a 39 fhed & <o 4 M & U Sef <9 § e R Iz
T 1 S T, sMSHITHsiR =1 handholding T | &<t 700 ¥ SITGT fdhed, IS
IR H 1 9gd fsca # gamn € & o focw @1 dfese e, fean &1 Reds
a1 &R o S¥d BRU S B BHd B fHa FH ) A @ 21 ' Se
< P IR H ArEn, O G HIA S T g8 T ol {6 g8 B A WS 8, I8l DI
W WEHR 22 99 fHd Q& 3fa% SART HHS M @ ¥ AR throughput COBAS
machine & < & 3iEX IUAL IR Bl 10 DI AR Haal A 4 COBAS #fH
arex | faewr 9 ang &f | a1 {3 fhefl qatue & I W we ®1 g, ool # NCDC
IR T yg #A1 S 1 gl & @ fae) 39 &M @1 f6ar | R U e fole
g, ad 23 Wew & M €, gRamn, duicd, IR USe, AR, uEad U,
ST, PR, TelTHI, HBRTSE, el 48R, ficell, BiiTe, SRLHwR, 3fSHMA

FIaR, JORAM, USTE, R dIe, IO, g U, 39H 3R AMerg & | 3R
P BIST A BIST 1Y best practice Y, a1 S ARY best practices 1 &7 @M = Hdbford
far SR W <9 @ @R best practices 1 AR < & AT share fhar| R, 39
T ' AE Rl oWl fF fRe uew & ofey dH-El WaR T

R, PPE kits &I I3 & 3iSR..., RS IS 3UH AU H T S8 2, I8 Rabie
# qifed grm fF S AW wRa # el 98 off, gt T8 o, SEd s 110
manufacturers &1 7Y, T9-95 ARG & 10 §$ manufacturers & 77, dfecied & 25
manufacturers & 77 3R dH-gR HgIM & 3fgv-3iey Ut Refg <or 7 o 72 off fo
919 &9 PPE Kits ¥¢cd & U9 Wold 9, A1 del-ds! weed W dwadl of f& sorry, Sir,
afl BAR U @ & fIv e T8l ®1 Wi, 3T sHdl hold wR ofifvTe | fadt
9 gRRfT & ey, 1 f TSR 7 39 91 B 8] Aral b g Hel W) gas
P AT B BRI & | SAIY JI S Usell IR HEYHA T b WG P e AN
S-S TR | a1 &) I8 8, WA I I Bx I® &2 o ool & 3faR maT
AN BT Thell® BN o, Al W I8 HAT ST T 3 MR b 1| wap fom HifcT
H ugrE WA S T I HA S Bl del B oMU IR wW@ReT HAl Sff freaR faeell &
AN B geATHR el BT S PR & P H QRT FEANT BRY | B Plg ISP
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[SI. Y 9]

gfte | $™ 81 [HAT| I8 A BART Ba I, BART 98 99 AT| ST8l Ugel 5,000 T
BN 9, 3@ ITd! AT FgdhY 22,000 <X @l Bl T T - wed & eiex, -
5 R ®Y, S-S B, fHW TeR @, B F s d o off, @1 SHe g
o SIram orl sy A1E BRY 6 59 a5 kR o g3 o, difds ta Ta1 arR™
o1, T ARIRA b aR H B B S el o, g W agwa I A e o, SR
SN g 9w ff W w7 9, O oRReftal & efer &\ Al 3 wRad), A & weEn
# Il @ dreTe # capacity building @1 3fR 98 w@Tell capacity building g9 3mae
Siged, TS P el P dfed gAY AN B W DI oA IFH 987 F TRURE W
B A Tl AT &, 98d A paramilitary & AT 9 3R R AR B a8 F AR
QNMAT T, I T&qT B dTel AT o | BAR §RT d¥e-avg ¥ @l @l capacity building
B S| T UK & IfER W ATGAl HEM &b BRIPI H, § TEI FEear & v W
T BIfds & T 59 S § o 9, 98 9 BIs W e 5 & fov aRm 9 dar
BT |

3l A=l WX migrant workers &% IR # 98d @91 §s ¢l 39 dR H Pls &l Ad
Tl & & migrant workers &1 $B A9 & [T Thel® gg, olfdd T TBR A BF
AT 9 - R TIAR dhSST & Ugd IR a)UT | 3R 91 | 3[d 3fdih
F AR TR b 4 H S ANl Bl dhell® 3N |qhdl o, TPl gR fHAT| I
employment & g & foTT ST essential @S €, SH®! Maremel fHd UHR WA
smoothly ae Sddl &, S9d T Bed Sord| w7 39 g dad & & 39 difds
¥ SRE f PIfTs & s 99 TR B A1 AP od AT g 2 ¥, 99 gRRfy
H Al 64 g AR migrant workers BT SXNT & HAIH A BAR X AT o CH
H UST, 99 b HEH W [P ed H WOl | (). .

MR. DEPUTY CHAIRMAN: Please.

ST 8Y QU WX, ¥8f WX A AT Sff 7 91 del oY, SAd ey H, § SR
g ArEdl & BCG & aR H &ar =iedl §, wifd Go Al B g1 dsll b ar
H 980 $ev¥ Yedl & | $9d aN H Hel $a1 &1 Pedl & fdb BCG & da¥ # 6 Clinical
Trials &1 Clinical Trials Registry of India % I%e¥ gU €1 #WEed, ICMR 6 sites
W F trials #X &1 § AR S randomized controlled trials €, ¥ 3 3R sites TR
start f%7 7T €1 ICMR is part of this vaccine study. MU= Favipiravir & Ix #
0 wer 21 a8 F¥9d w9 & Smue # iR @9 # novel influenza & folT U@ accepted
drug g1 SH&T approval ¥t DCGI < emergency use authorization & forg f&=m g,
SIfe gdd A H ol T BT ST reports &, 9 in-vitro reports g4 SAT&T positive
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TE F1 o qd W MU W RiIE & IR H 91 @ g1 s\t 9gd g1 narrow
therapeutic window & 3iR high-rate of side-effects, particularly, high doses # ¥
S A3l €, IR 39 W #, Red & daw # omud! 9gd AR detailed SRR
o ¥ - ¥ET WX vaccines & IR # 91d @ T3 ¥ U= & faT | S o vaccine
1 FHd €, vaccine TR &M HY Fdhd &, Sd oy 9RT Science and Technology
AT €, ART ICMR €, 89N 94 drug companies fieté) AR start-ups @1 support
<d 8Y Suae © 1§ I8 W 9qr wg b 59 [qua @l gur {3 o Wy Afda
AR o) HifTeR ff B T T e ot gAY ReIfr 9w € 5 o1 aTtel g H ST vaccines
M AdhT ¥, fod I\ o Wl €, < H fHAd < €, 39F fAT high-level W=
expert groups ! UHR &I =@l HXdb, I steps MM Bl AR AGH, B AT
fdR & @ plan & @ E

U= States & 3fER, SRR O @RE @l W daeew off, S9E frEe @ Joint
Secretary oidel @ SMbAA DI egerd H SARI SHA A SHR R < B hand-holding
Bl 3R wEE big vl favg =€ €, S <w@r | el

W, Ml A B AR &, H T8I ST fF M9 JoI fBa IR db a1 PRA
BT HIBT I, Wb H AT SR PEAT AEdl § (b NI 1 U9 IS &, 3l [
et TSE ATEd o ggd AR G QU ¥, Ib aR H HE B g ST arel WA
& foIU capacity-building @ a9 @t T B T I TR SMHMHR...

it SuwuTafa: 3marst & e <& 21 Hello; mike, please. ...(Interruptions)... Dr.
Harsh Vardhan, mike, please. ...(Interruptions)... Mike, please. 3marsi =gl 31 &l ¥ |
...(TT)...

SHRI MALLIKARJUN KHARGE: How can it be? ...Anterruptions)...

ar fauer (3 AT b ASTE): R, ID! AIGH el © (b SABT HgD a4 AT

2
BWoSie o) S ool SO e (A W Glia) DRI Qi
= Ky

Y SuuTafer I ARSI, NBEUT I JATATST 81 31 Y&l §, ddeild! Uleed
2, oMy <fRgv f& 7 e = W T

tTransliteration in Urdu script.
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sft s IME: R, 99 dd B8 Bl YSulH (a1 oY, f$de = & =1 It is
a serious matter. Mr. Deputy Chairman, Sir, the Minister is not going to repeat

what he is saying now. We can't hear anything. ...(Interruptions)...

SHRI GHULAM NABI AZAD: Sir, | put another request. ...(Interruptions)...
Hon. Deputy Chairman, Sir, he should be told to repeat that part. ...(Interruptions)...

SHRI ANAND SHARMA: You take a break till it is corrected. ...(Interruptions)...
SHRI MALLIKARJUN KHARGE: He has to repeat that. ...(Interruptions)...
it Suwfer g HIY f5 w1 agaven © ek g7 fha o | Sid g

SHRI GHULAM NABI AZAD: Mr. Deputy Chairman, Sir, if the camera is fixed
on you, you could tell him that he is not being heard, because now the camera

is fixed on him.

SHRI ANAND SHARMA: If the visual is working, what has gone wrong with

the audio?
off Sugumafer S1. 89 g9 S, SMUd! 3mdrSt Sl o7 el 2
ST g¥ qef: W), g onfl uar o © f A9 emars wE em @Y oft

#Y IuwTafcy: 8, ondl ST STTATS o7 W&l B | PUAT AU Usel Sl Bel B, SHD!
U 91 < | JAMYSD! ITarst A&l 3 Vel o | AFHR |G, S g €, S ARl
MMHRAG FaRen ¥, gR-¥R ¥ diof improve 81 &1 €1 31T just wait &Y |

ST 89 9O W), § I% el 9F Ul j@1 g B W oare $9 d9 gg AT B4
§a &Y S TS, olfbd § .

o} IuzuTafer G- 9=t S, 3T IR & IR F gar g I | A9 e & fau
JAMTH WIYOT BT TaTS] I8f el o7 el ot

ST B qE: WY, JRAE & Hed H 9 I8 qarn & dRIT & fag S g
R A TUNT BT RT ¥, Sav & 99T TaT WRA # 81 X8 21 9Rd § gAN) S candidate
vaccines €, 39 o <M U €, ST Phase-l, Phase-Il 3R Phase-1ll & 37<% Ugd
TS & Uy HA S % AFe H e Expert Group $9 GR fIwdi & $uR A 98d
TERTS ¥ T B BT 2 39d "W H advanced planning ®1 H SHIE © o
3MTel AT Bl Y3 & X BH WRA & <X Ja¥ U & S ARy | 39
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e o favg wWRen e ¥ SR g & 3R Sl joint UATH B I® ¥, Sd A1
ft €9 9dT coordination 1 MM dTel FHA H I & dR{E Suee gRfY, a1 difds
P Rga® S BFRT ST 8, SHel MvEd WU W AR e Aol Ferl | Asd &
3R BAR St 98M& €, 9 8% a¥ld ¥ aRRY & R Red &) @ €1 89 g
& 3T ST 4-5 < A 9 &, = arRA &7 isolate fHam €1 AR Biotechnology
3R CSIR & 3I<X UH B9IR ¥ SAMGT viruses & $HUX 3! genome sequencing
B gal 7| IR &I el g7 [OaR ¥ 81 B! 2| ol H 31U WeHe H |l dar
o foF 40 B9IR | SAIGT A1 & samples &I biorepository & ©U H ATl Y I@T
T 8, e SR rgE @ ufhar g 8 B

e # Tl ) @ o7 f IRd # ga fawd oRRufor # W S9 ga saren
disrad &I yRRAMT off, economy & SHUR A1 Igd ARI dHeit i, AR BT 4T 984
AR el 8 e o, ofhd 59 Wb dracie g Aol $ oA uHe HqA S A
I SR F <R & WRY & g 1 15 BIR PRIS BT Udbol faa, R wWiai
& B & fAT 1 ARG 70 BOAR HRIS BT Ubol 3R IAd 918 iR af iR vRd
& T O 20 ARG HRIS BT UhoT QAT X & Gy § F AR &7 S5TH H &7
o fo U™ HAT TG Hedmvl = IISHT H 80 BRIS ANl Bl 46 TR HRIS BIT
BT benefit &1 7| T #2 TR BT I AT & AT BRI 19.4 BRIS
households &I T HEM # 5,000 HRIS TUA BT ST IMAfeT TAT| Ioodedl AT
% 3faid Sl target beneficiaries &, I9®! 8.0246 HRIe free gas cylinders faT I,
Ord R 13,500 HRIE TUA &I W@ 3MAT| AT IRE senior citizens, aged widows
3R differently abled <1, RS9 2.98 ®RI$ target beneficiaries &, S= &< 3,000
IR TUI & dffthed ey U fHami § 8 RIS target beneficiaries €, 1 16,000
HRIe $Ud o1 dffthe f&am 711 Women PMJDY account holders & @Td # o9 #8H
TP AR 500 SUYAT STell 1T, SH 20 BRIe W AT beneficiaries 91 I &
feThY 31,000 FRIE $UT BT o¥ fFar T

EPF contribution & 3favid 24 per cent of monthly salary for workers earning
less than 15,000 per month &I Hi 9 &M da dfftee faam mar| g9+ +ft 78 orw
A ST beneficiaries &, @1 4,860 HRIe TUAT f&am TATI Organised sector & 3ia%
withdrawal from EPF & target beneficiaries 5 @31 9, 5! Wa AR 5,000 TS

>0 &1 dffhe foar Tl

TR gHd & oY insurance scheme 918 TS| 980 AR @Rl - ®al fb Ia!
¥ed H UMl g9, S9fely YRd WRPR 9 $9 insurance scheme &1 I/ 3R <9
P B ThY b T T 200 HRIS BUIT ST HRIAT| 3 dRg I FRI H
20 YA ufq =afed wage increase fomar am, fo9H 13 @RIe & AIQT beneficiaries
Of
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[S1. BY q¢H]

S 99 Aol & IR H f$Sd 3 F AGUS AT Al T8l [ WHR T H-
a1 foan, RIife I8 O 9RT ST 8 o, Afd 4 99 91 S H 39 919 DI emphasise
HRAT ATEdl g (b gadl fqwd uRRfRl § ) 38 #EM I AR S5 BMl Bl (b
SITaT e 1 99 % R ve ot afdd @ 59 yeR w1 g g el 8, S9a faa
YHR DI HEIAT Pl SR 8, S I 98 AN UgaM & oy f[quq 4 faws aRRef
¥ ) gu g2 S 9 WRg W 99Ts 3R 99 WhIRT Bl sReide W fearl g9 @
T WAR T NSRBI NG T4 - 81 Agfic w81 &I, dfed e 7
J fEA1d, AR e FHRIRT & AR | SN g9t $ ol Y& g1 qH et
& @R HAl A €, S9% 91 @78 video conferencing & WIETH W AT <formA
& HIH ¥, IR Iiadid el 81 81 YRd WRBR 7 8¥ aiid 9 <9 & 94t Ireat
B AR AR B 21 g7 g & Jdbrael o9 cases per million &I a1 AT
g AT deaths per million @ 91 3 &, O 87 3FR IWRIGT AT ol A @ &I
BUIR BN 3RMAT fHfl 3T Q¥ | PWR HY ol 98 IR BN five-six times SATET
cases €| S IRE ¥ gToiict 3R W= H M aTefl deaths AR <9 & 11 times RIT&T
gl

MU W Sd & fh WRA H recovery rate 78%-79% & wId B AT 7, A1
21 T | g9RT mortality rate ¥ HIH BH T, Sl 1.64% T 39 dERI 9§ A &
foT7 &9 AR Tge o A & T BRa o @ ¥ P ' el ¥ Sedl U i
UdT oY, JRA SHdT S¥E HRAg R T A & 918 S9 isolate B | URE Bl
Isolate &1 & foIg @8 I9HT B) &1, are COVID Care Centre 81, @8 COVID Health
Centre 8l AT hospital €1, gl doll Tdl € 3R Y& DI & ol & b fa=dt At
AT W I Ig b1 ReR T 8F & el g3t v & uRumRasy 89 <@
w € f& gIR g8 g § 99w &9 mortality rate ¥ 9RT W& €, S BH 39
mortality rate & 1.0% 9 W B W o ST AR €| TAR T&f b & Iy 50
TR cases &, oifhd Ml T8 W Hddd 20%, AT 10 @G A AT HH active cases
gl

AR, H 3P AEAH 3§ G Bl WHRV] HRA] AN & (P 3 ASIe b YOIl
SR & 3iEX faqw A 980 Ie-9S experts MY &, Sd U 9gq Afeiol o, 98d 319d
o1, Sl 984 Fe-a¢ mathematical models o, 72 1 I 9gd gSI-gS! Ufftsd JaRETs
BT Agd A A | ITh U WRA & IAGX ST o P PR WRA &b dN H W Fgd
ART AT T, Afh S8 do-a¢ Ao I7ed I &8l AT & JaR-37Rd d...

i IuTURn: A A ST, PUAT S BN |
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ST &Y qE: 519 JATS-3FR P FS AT MU dl AR # o9 |l ffer s
Eull
<Y SuTafcy:, AT AT Sf, AR SMaTST Y A Ugd R ©, $UAl Frae(s D |

ST. 89 U ¥R, H G BT g, AU Hae(s R b [0 AR fbar €, # s
BRAT g1 H RI% I8 R HRMAT @Al § b 390 W0 T < Al AT bast ot
i B T oY, 56 fforad S B A1 B T M| 135 BRIS AN b I b 3iSY
3T B9 11 @G I ¥ X I7 ¢ | B9 QT Sl Sled Uid Rl ¥ SIa] Sved
g, 7 had @R@1 7 {5 € &R g9 omRar &1 0 o Al & sfex Sxed & Ama
H U BIs S| I8 AR1 B AT A¥d 83N € 6 AN < 9 T A1 HAPR
ged #Al, A1 St & A H 9gd TN iR TWHRAT & A1 39 dSls Bl a9l 7 |

HEIGY, AU FHE PR b (Y BT 8, AT H Udh Ul G HRAT A8l
&, X1 IATS HE BT T T b1 Sl A1 3gwd &, a1 41 | 9$ ar | d+ g
fpar € SR 1 g W § T Srdex B b A wHe Ul g, 9 Ve il ©
5 < a9 &9 g% 9 @8 2 ¢ & IS o9 Mg, 99 g iR dai off 519
QN A1 g8 PIg g &I R U HFe H AR 135 BRIS ARl Bl MHR SR
T T Ul S9H ff I o, S dRiT Suere B § WY WY o | SaH
HHY T ART <2 SAGR 8] PR Gl | 39 dMRT A 9 & (Y, IR Gl bact
BET IRR & 3R Bl Sifgd el € 3R Uh dR BAR IRR A T FRb gAY
F IR ¥ M BT 98 99 YA Rl &, i g &7 & 919 Udh IRR & 3
dg $g Bl Il € SR 98 ¢ o oligd ©, dd db 98 GeN INIR H of1dl g1 S99
I 3 TR BT 8 BT BRAT © SR o9 3% TRMFYH &I Be dRd & oy
S wed HEAQUl €, e aR H g3l 9gd G € 6 39 Wed & e} ol sHd
T smug ot fhar < Y87 ®1 U8 O ARG ©, Ig TURT Aa g9 &H ¥ IR 39
ARG & IR H a1 SA6T &R UIfelam™ee & W] 370+ &3 § AT &l 9, aaifd
T4 W e AT &, AN A TS ol & & el &1 Aded © b Gk $Hgidl
Bl AT B, 3@ A AIRAE! $X Adhd ©, §A Q91 Adcd & Haed H S G
1B T B G AT FRA D SRd el 2] 'H U 'R ¥ OEEeid &
IN H &F 3G B SId T8 g1 g9 AfeEod & IR H JuR R # SeRd
T& T 7' oo ff vy € 399 ax v fowa € - €9 @ &3O, respiratory
etiquettes, AR IR ST gersT =1 S 9 @81, &1 7o @ g3, o § wwsrar g &
SRS Al & feR ANl 7 98 ST WHRAT ¥, TERTS 9, ey ¥ AR diHeH<
T AT T | W] TART S oA sfiewn 2, SWH onft W S ST dddw ®,
IE TAR IS 9 Wed H TE TS T 3R 99 i 9 wed # W AR A A §®
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[ST. BY gef)

et & ey v ¥ ¥ 39 RS & m-urd & S peri-urban S eie TRATS
g, 979 Y8 TS ¥ 3R g8l W Wl SR TexTs ¥ SrgIT B ol &= § e o
IR & SR aRRYE & BRUT F8l 81 Y81 8, 98 SARI dluRdlel & &R &l
'l Tl

£ SuvHTafer wEHR HA ST, 379 HEqUl A1 ddT ¥ 8, U WllSl hrielS
B |

ST. 8Y T WX, § Pdefs PRI §, AU B8 X2 & | § A0 A8l g fb AR
MY A€ I BN

MR. DEPUTY CHAIRMAN: Please Conclude.

1 Y g 29 ¥ oIAR I8 I BRd X2 | UgE H@3l off ft be 9R 39
IR ¥ ordied BR b &, I§ Sl AR...

i SuTUfr: AT W@ HA Sfl, Wi deacls bR |
ST. 7Y e ARAT & o d% 89 BH A B ARG 3R QA TS DI g3 Bl qad

TS AT JRT s |

3 SuFITURT: @iS dracts B |

1. Y qE: S5l UGl & A § |l B 9 MUt a9y wU § g=ydre eRdl
g 3R WA W g8 WAl FRal § (& 98 89 AID! DA A &N HRA D (A7 W9
UHR & IR | < DI A8 B $ AU BH APT AUAT IdE ¢, g=IdIS |

it SuHHTAfcr, FEET AT S, IgA-98d gIaIG | . (SFEEH)... A AR IS
ggd 8 He@yul favy, ¥ & U 9gd & ddeeid favy ‘Developments on our

borders in Ladakh'. ...(Interruptions)...
SHRI DIGVIJAYA SINGH (Madhya Pradesh): *

it SuHTUfer: ®IS 919 Rars W 781 o & 81 BIS A9 Rbre WX &1 o
TE T TR W W) S e Reft a9 g€ 7, 98 <9 & folv 9gd € daeTie
qET &, 9 W AFAY e HA S g S| L (FGE)... A e #3Al Sl ey

qIfeRA | ...(ATE)...

*Not recorded.
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=t Reffasra Riw: w=...

it ST B ol Rere IR &1 o %81 21 7 g8 IR #%R €, @isl
BT & SHRY BT &4 I |

STATEMENT BY MINISTER

Regarding Developments on Our Borders in Ladakh

<e1r 53t (sft <ot Rig): sexoi SuwvIUia ARIey, . (aE)... SRR @ IS
W frd o #EHl 9 afed gemei & |ART o & oy G g Jel & ar #
Il WX IR g & ...(AUM)... TART I8 HEM < WRd SFFMT <@yl &
TN TG qURAT & Holaoy 3791 ...(IGENH)...

(st wumufer a7 gY)

it wvmafy: 43 S, U ARG I Y| L (FaET)... I8 A9d foy St
Y TP e & g T 9o T | 3 IIe [T, a1 7St 8l ATl 3HE a1 87

it oI RiE: JERUIY 99U AEIGY, FERd @l ARl W |e He Ml
7 gfed gemel o1 @RT e & GG Gl & I 7@ $ v oo § ggT
SuRRerd gl

[ITART HBIGY, BART I8 HeM <9 WRd SFAMd QA & QN Ud Juw
F Hodwy AT Ft Rt aF ugar 21 w@ds R # 9Rd B A8l T I Bl gRem
¥ foIg UeT Watea KM &RT § Bl W BIare! Te) a<cl ¥ MY §a B §0d
g & 15 S, 2020 @I A IS H Beidl WA dg b W TAR 19 3R FE8IGR
SAMI T WRT AT B AR B IET BRI Y AU U0 DI AR T S| FAR U
3 o e AGl Sl T W@ FERI SR IR S BT eell gt | #9815y
SaFEl W | R ST W SR Se Wied a1 wWd W orgWd fear g

HTafd #ElGY, W99 Ugdl § deu § A1gAr & A1 gAR boundary issues &
IR qA AR g | S 9ed 39 919 9 @ d & B 9Rd Td arsAn & A
B U W P S & | WRA AR AAT B boundary HT customary 3iR
traditional alignment @181 &l W9t & | IE A1 YT well-established wrmiferd Ragrar
TR AERT 7, ! gfte 7 ddd treaties 3R agreements g1, dfcd historic usage
3R practices gRT W1 €8 © | Y I < QAT | AT € | Sdfdh AT I§ A
¥ &% boundary 3mft Y siiwaRe wu & fFuiRa 981 &1 T € g I8 9§t 9=
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EIRSEIPANE

2 f& historical jurisdiction & MR WX S traditional, customary line €, S¥% IR
H QI < B UP ACI-STeRT ARAT § | T < 1950 31X 1960 & SIH H 89 W
AT PR IE ¥, W] URWRS WU 4 W 9 T8l et urr ol

JUTIfT HEley, ST fh I8 ¥ed avd € & arsar dErg § YRd B o
38,000 square kilometers i1 &1 3FfIHa Feoll fHA 8T &1 TS AATGT 1963 H Th
JTHIIT boundary agreement % d&d UTfdhea™ = Pakistan-Occupied Kashmir @1 5,180
square kilometers HIRTI SIS 3138 ®U & TSI $I AT & & | AT BUMASA U
@I W1 F T Y AT 90,000 square Kilometers MR &5 &1 1 3T €1 Fdran
gl

U AEIEd, WRT dAT 9181 g + 3fuaiRe dR X I8 741 & fo
B U U@ Slfed Jel €, s §9em & o patience &1 Maeddar & Il 39
qe 1 fair, reasonable 3R mutually acceptable e SMfqel I & §RT FrbTe
ST A T 39 919 W HEAd © | faRH wu 9§ I uell 7 I8 91 forn € fo
TR It iR ReRrer ggra a1 fauely Wi & 9gm & forg faia smavasd 21

JTafa AEIed, § I8 W 91 ArEdl g b ol d% Sfearars & dre} uRars
# commonly-delineated Line of Actual Control T&f & 3R LAC &I X QI &I
perception ¥ TI-3TeTT & | $HGTY peace 3R tranquility §8Ta &+ & forg g1
<3 & 19 B3 AR & agreements AR protocols W 8T & | 7 WHSIAl & dgd &l
=M A I A § fF LAC W ¥ &k Rerdr dgra & Wiy, R4 ) LAC @t
-3+ respective positions 3fR boundary question &T ®Ig T9d Tai TS| S
YR W qY 1988 A dI& A I <2 & bilateral relations # ®1H! fadrT W gan
21 MRA &1 A1 € & bilateral relations @1 faawfid fvar S Awar & dem A &
1T boundary % g & W & IR H =dl ff @ 7 @l €1 FW A SH
P} FHhd T, IWg LAC W peace 3R tranquility # el i ger & ¥R Rerfa
@1 bilateral relations T FRTd ¥U A eRR UL, I8 919 WY SHI Uei Bl e ARE
GLERIRCHE

Iy 1993 3R 1996 & FHSIA H 39 d1d & s © f& LAC & U aMi <91
T AR @ A BH W HH W | 9HSid # ag Wt € fF 99 9% boundary
issue T QUI FHTEE el BT &, a9 a@ LAC &I strictly respect 3R adhere foar
SIQ 3R SHBT Seoigd [HAT W gRa H el fpar Sme |

qUTIfT 8ISy, 39 9Hsidl § YRd g 99 LAC & clarification gRT Td common
understanding ™ Uged & fav W ufdeg 8¢ 9, g 9RE ¥ committed &1 $HhH
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MR TR 1990 | 2003 T& &MI <9 §RT LAC T UH common understanding g
B BINTE BT TS, b 3P a8 I 7 39 BRAET BT IR ggM IR 37T HeAfa
el TS | $9d BRUT F3 SHTRI IR I J97T YRd & § LAC perceptions # overlap
SRIEY &1 IEA1 21 39 &3 H qAT 9IS} b HY I SATDI H IR GHSIl P AR
TR THI & FFV face off anfey & Rfy &1 sR1ax o™ Mot €, s e wnifa
BRI T |

FITafd AEIRY, 399 Ugd f # 9ed & g9 Refa & R # Fars, # ww
FaET el g & R @l fAaf $efaoiw woRilsl & d= coordination @1 T
elaborate 3R time tested mechanism &, RH Aga gfo BRI IR A1 3S
IS &1 gcfeford Yorkdisl Ht @nfirer €1 Technical 3fR human intelligence &1 e TIAR

coordinated TXIh A $HCIT AT AT & AT S BIRIST ¥ S5 fSAS AfbT

& fog IR oft fear Siram 21

JUTIfT HEley, § 319 A $l 39 ATl S0~ URRARRT & IR # [ BT
aqEd gl od A W S¥ed wRRg B A R AN T Al B A ad1 b
armament ¥ g @1 g1 3 W ®U F <@ T &| 7 AEW b URYE H G A
A °IET & H BARI ¢W Bl AMd, SIS¥Ee USlfel U H eager STl I

foanr, R ®IRUT face off &1 Ry SU= g1 TN FHISH ERT 39 GAT &l
oo & fog fafr= Tl don Wieiela & ded ardl @ o <&l o f5 s 9
7g e & 90 H 99 g§RT dved 9dex H By WM W LAC TR transgression &R
o BIRTET @t TS| 399 Kongka La, Gogra 3R Pangong Lake T North Bank 2nfier
gl

JUTIRT HETGd, 37 BIRTN BT HRT 18T 4 THY UR g forar don S9¢ fov
NMEATIH STadl HRArg W AR J1 7 B gES A9 B diplomatic T military
channels & H1Eg9 3 I8 31a7Td HxT foa1 fb s U @ wfafafedt genRerfa &1 g
status quo HI UHRDI dael & YA & 3R I8 1 9 & fear fv 3w &4
f’l ot A & #WoR el €1 A9 Bl g8 qce weal d war fedr wan gl

|uUT #Eed, LAC & SR friction 96T 831 o PR Ml IRW & AT HHAISII
9 6 T, 2020 BI WIS B TAT 39 914 IR FSAK F1 e reciprocal actions & ATER
TR disengagement f&ar ST @1f2T | SHI U&T 39 910 WX M WEWd g b Uagdl
BT AT SITQI JT O BIg HRars el dr e, sy genRerfa, It status quo
9eel, by 59 WeAld & Seoigd ¥ dI9 §RT 15 A ®I Ted™ H Ud 984 &1 violent
face-off @1 Ref fhye ®1 | AR d8Igy fAuIfedl o, 98GR SIal o U= ST
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[ o Rig)

®1 afefe™ f&r, |y &1 I ue 31 W 9RY & ugdrs € iR Ul AT @ gRe
H PrEE A 2| 39 QX @ & SRM gAR d8IgR Sl A SRl WIH B STexd
off, 981 |9 @ SR Sl AR @I Sexd oY, T'f W H1 W e fearl # |ed
H I8 ARG BT &, & eAR AfTHT B dRAT g d81gd B YR-YR e & S
BT | TR FBIGY a1 fAd GRebel URRARTAT 3 37U 31reh TART A FH SeaTadi
B PR @ F v @ F1 fdeT ) @ 2

|UTafT HEIGd, b 3R foredt @t off s i @t grem & Ul gER e freey,
I determination & IR H ¥ag el 81 AR, G981 WRA I8 W A9 © b ISR
& e wriferqel ddel & fow Smudl FRA SR Adeeiierar i k@ e § |,
&4 el Rfa @1 qaeid & SR |9 9red €, 89 dsiel 9iss & aY
diplomatic 3fk military engagement S9TT <1 & | 399 fe¥@ed § 8ARI approach &
AN key principles T8 &Xd €1 UEC, S Y&l P TATH BT G IR dels o
T RAT AMSY | GuRl, Tl ol uer @1 U= aRw 31 JATRART 1, I status quo
B Sooted B BT YA el AT ARy | T, <1 vell & dig a9t Fesial 8iR
understandings @1 qUId: UTaT HRAT @S| ATSISl A1gS @I I8 position & v Refe

BT T NTRIGR ST A g haT ST a1f2 IR fgualiy sl Ud Uieihid & 3raR
erifer gd ReRar GHREd o S a1Ey| <ifd, 396 arase 9 o e 3 a8
W RE I W T 6 IqP BN AR PR F 3R | 39T Tl © b 59 fewpeia
Tol B T2 ¥, T9 29 AR 30 WA @ I I provocative, T IHAM dTell, HSHM
Ireft AfH FRATS B T8, AT 98 I9 B R A B TS, IRT DI IR% I &l Bl
T | U @ & south bank area ¥ status quo ¥oe &1 dIF & ERT Udh UAN
e =1, Afed e aR R gART Smis BRIST & timely g firm actions & HROT
ITH ya fee Wt IRa # Awa 7€ 8 Ul

qaTafd AEIGY, SUdd "chd ¥ W ¥ fF 99 @ sRars ¥ 'R fafte
feuely wwsial & ufy Swar disregard feaar 21 <9 gRT troops @t Wkl HEM |
AT fopam ST 1993 3R 1996 & AHSIAT BT Soote & | YelU-l BT T BT 3R
SHBT Bl 3 U [BAT SI1, I8 AT &l H T 3R FEHIET BT AER & AR
9 1993 3R 1996 & WSl # W U 4 WaR W e ™ 21 s amis
BRI SHHT QX1 TRE A UIAT BRA! €, oAl arg-ils] A1ss A VAT T8I §AT & | STab!
HRATS & HRUT YU & IMAUH FHI-THI G face-off iR frictions U1 8V 7|
ST f #9 ugel W Soor fhar T g7 wwEidl # face-off @ Rufd & fues &
fog fa%ga procedures 3R norms W FgiRa €1 Jenfu, g9 99 &1 & "Rl A
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ATeet BRI &1 violent conduct & mutually agreed norms T Yuid: Secied 2|
|qufa #eIed, 3l &1 R & 1R, Chinese side 1 LAC 3R 310+ aigseil &3l
d gl g # AFE BT ok TMel-ares mobilize fHam g3 &1 YAl ERg Tom
Gogra, Kongka La 3R Pangong Lake & North 3R South banks WX &% friction
areas & 99 ® HRAS & @@ H TART Armed Forces -1 i 39 &= H Iugad
counter deployments fy €, d1fp 9RT &AM g8 @R 4 GG T

[UTART Helqd, [ed $I JAREK I8l ey | FHUfd Jeied, § I8 ard R 4
QISR g b |aw P TRaw X1 aMfey & gdRl Armed Forces S gRKil &1 AWhatdl
H WEAT N 3R g9 folg B9 99 W wagE 6 M 21 onft ot Rerfa &t g2 %,
S9H el STUNIME He, AMI sensitive operational issues A &, sAGY H
9 IR A T @R BT GA T8l AT A | H e g 5 I% 9ed 39

HagTeiierdr &l aqsHT |

[T AEEd, COVID-19 & FARN ¥R F7 § gART Armed Forces 3R ITBP
@I ISl I deployment g © | Sd Ul Pl appreciate &y ST @1 Sievd © | I8
sy W WWd g2 ©, Wifd WRAR o fUsel §© a8 d border infrastructure &
AT BT BTH! BT < B ded & 9HeR! © & Uod & g9l § 99 A
AT WX g WM WX infrastructure activities TRY @ €, fSTRT border areas # SH®!
deployment @t &Ta1 i 961 €1 39% Sad | BARI IXHR 7 1 border infrastructure
development & U doic &1 dmT 8, S Ugdl ¥ o9 I 9 P& | $HB
ey, dfex URATS § HTH! roads iR bridges Wl 9917 717 €1 399 9 %adt local
population &I ST connectivity & fielt €, afed &WRY Armed Forces & d8aR
logistical support ¥t fem &1 $H% HRUI, I border areas W 1fF alert I8 Adhd
& 3R ST Ued IR JgaR SIa1dl dRare Wl B ddbd © | M drel FEg § ff IR
39 9o & Ufd g8 @RE ¥ ufdeg e 9l weley, <ufed d g4 e fea
g g1 iR a1 & ®el ded I Us, 89 WY T8l gl

AR [T HEIGY, § 9 d1d R g o d1e & WRd 9 border areas
# HivEer el &1 gl Wifayel arEd SR fdar-aae & SRy {6y S & g g
WE 9 ufidg 1 39 S2¥T ¥ # 31U Chinese counterpart ¥ 4 RIdwR &1 AR
# e SR S sART Hiel Rafd & arR o @ =@t ff g8 21 9 wWe @i
A AR fowaell &1 A ue & W Q@1 7, S Sl gt |l # troops dI A,
3MHTHAE TAAT 3R UHaRWI status quo Il 1 BIfRTeT & HEfdd o1l 7 9R el
I EHF (UM counterpart & WA X1 €1 H9 ql-gd Tl H Ig W fhar e ew
0 e Bl WAYOl ST | gl PIAT AEd € AR &H AEd § & AN uer gHAR A
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e dM B | 981, gF9 I8 Al W BRI {6 g IRT @ Udhdl, IR IR
FEedl @1 & $ fou gt ave 9 ufdqag €1 I8 Wt g9 8 dRE W W B) fe
o7 | 3G d7g, WX WA, fagwr @2 &t Sawiex S Wt 10 fydwR &1 aRe! ¥ Chinese
facer w5 & fiel | wwmfa wEey, <91 d agreement TR Ugd fF IfE Chinese side
gRT sincerely 3R faithfully agreement @1 implement f&am SiTam €, @ complete
disengagement UTW farm ST AT € 3R border areas ® wifa W <enfid & S A
gl

U AEIGd, SN 6 9el B TSR 7, 9 ' § oft 99 & 9 g
border areas ¥ @ stand-offs @I Rerfa g aR &=t &, fS AT ifyel ¥ty A AT
ft fpar a1 el i, 39 99 @I Refy, @@ a8 troops @ scale of involvement
81 AT friction points ®1 W1 &1, I UE ¥ 9gd AHe &, B W 89 Hiogar Rufd
& wrifeqel wE & ufd g8 aRE A committed €| HEIGY, JE B YOOI Al BAR
g H BN 7, W SHHT 3fd gAR BT A T Bl | Y Py IR dlogd sl
STe & N fey S 2

YT AEIed, ¥ed & T1egd 9 H, BUN 130 BRIS SIAIRTAT Bl MMIAET BT
=TEdl § b 8 < B AWID Pb el oil, 7 & 8H [HUl P AP B ATsd
g1 39 I b U, SHHl R F U B QNI ARE A g Aded © |

qUTYfT H8Iey, $9 Aa- &l Udh TRaeell IRERT el § fF o9 ¥ <97 & a9l
B TE AR MM B A 39 WA o WRAR R B gedl SR Heboy & ufer Iyt
Rt Uehdl SR R fe@ran €1 W 81, A &5 § J9d ofu g81gR WAl b STar
& T, URTHH, IR AHET BT GREAT & Ul ST UREgal R g9 dad 1 GR1 vy
oraq fear 2l

§ oy Hewd A SREIREA $1 I8 f4var f&dr arsar g fe s9R Armed Forces
& Al B S Td BRIl geie 7, iR BHR WM fhdl W Hee &1 WEE aRA
& forg @@ TRE A g3 Ufae 1 39 aR WY, AW R EAR ARI A, W ger
B AMHFG e o IO, 6 IR AEw o uRey fean| gR g FEr W g,
fr e g o g I wew g ol a1 A g g1 s A ar
UeE WA Sl & G8IGR SAMi & 419 S & 918 89N BHISY a1 SaMl H I8 W
Ao T E B SW b 130 PRIS AR SAFI b WY WS © | I Y qwiel
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SaTsdl & ITIHY 9 UHR & TR FHUS, STd 81 &I specialized tent TAT ITH
T IRF-IRA TG AT 9T6g &l T IR $1 T8 8 | HEISd, BAN S BT BRI
goig 21 g SarEdl W), SEl RIS @ SRR FH G I8l 7, q1 argee o
YA A A BT 8, TP SE W Bls BHI a@d B A8l e 8, iR 9 R,
HRATT 3nfe Sarsdl WX U1 Baed sad a8 F AR 9 el 3 I B

|UIRT FEIGY, I8 99 ¢ f5 &9 JErg | e gAkdl & SR 9§ ok I8 §, olfed
A1 B g3 R AR € [ §ART <F7 3R §AR 4R Sfa 39 Al IR WX Saxd |
# 39 98T 9 R FRAT § [P B TP @ A AU Al Bl 9858 R STb
e A8 P Ul WM USRI Y | 59 Hed A QA7 M1 Uhar g qui [qear @1
R, QX < IR W fawg H Yorm SR AR oA, S {6 AT el W sl |
3ig fHemar ifeT @S €, ST U U A99e, SHoll 4 I8 &1 FaR 8N | S8
TR b WY H AU gl FHIW BRAT &, dgd-9gd gadIs |

£ FUTARY : RIS S, gRgaTe | U |idwR SR wer § @R1 vy wed &
[E 3R AT & A @1 2| § QUi & A SeEiiEl & g iR QR fawe
P U U ARAT BRAT AEAT § | URT Bl WURT, HRAG KPR EHIN GG
RIS, "I Wa=] GRIT" Pl B T BAR YN SIBRT H, BRI ATl H BHAT I
ff 5t <21 & FW eHAT 2T fhar| T IS Iaeror W AE B T TANY WERT
21 I WHERT Pl 8F AN G @ 2| W I YA 2| I 9gd AdeTeid A
21 T B WA W FEARI BT WSl 8, g8 RN @1 7, e HA S 9 o
A D! AT HIAT| Y I8 Udh VAT | propaganda T YT & fh WRA W HAAWE
21 International magazine ® #avg €| # I&t fHefl &1 79 &1 o1 AR, offdhd S
TAea # St forgs gt €, 9 internationally TR @) I8 €, WA H differences ¥
3R BB WART A A M Bl AR 78] il | TR B AN VAl B JBR 10 PRSP
TR &) 2 ol SAfdv B9R e+ 3R <9 I Uil dIs 91d =&l o Ayl 89
AT YhC BIBR Ul IS & WY €, I§ Wia el @y | e H3A of, afe ey
I wwel @1 A1 UP gea 21 IS 98d € dvdd RYfd & IR # SR @1ey
dl, §B UgE ANl DI Ud IR AT A JARY, b A1 [0 HR H HfET syl
I T PIg ATBRT B W BIg A9 A= 97 =18, dr 98 Wl B <IN | T
BRI R €, they are all our people. Everybody is interested in country's unity,

safety and security, irrespective of parties. They should also know the actual
position. So, in fitness of things, if the Government briefs them also, taking them
into confidence, then that will be an ideal situation. # =mean § o ==l 7 11 370
= ¥ | Please, please. ...(Interruptions)... @ =1 A5 I8 &1 #4 ®&1 W € f&
=gl T Br |
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it STV TET (fBHTEd Uen): Ui Heled, § SfTUe] gwIae BRal § | H AR
ugd foaRad # ag af1 &) off f5 991 v srawr fear Syl e w3 S A e e
feam 21 o wIw! AR § Sl 919 a1 €1 oS Y3 Ud Al SR dEl ©
o MU AMarST & A QR HRA DI AT (o aAMey b S gaR /1 [’ &
I STl 239! 9BIg WX, S9d dfeleM WX EH Td ¥

MR. CHAIRMAN: Right, Anandji.

it e TR I Al fRlt @1 BIS wier €l e @ty {6 g | #E
39 TRE P UHdl T8l 8NN, YR < U W WSl BN < P &/ & AV |

MR. CHAIRMAN: Please, Anandji.

#Y 3T T S MUY I YOI AT, AU AU 9IF H el § b Aud! R
facer #3501 St &) Iradid g8 8l SUd §B 3w 9 FHRIAD Adiel 11 Faar &
Y| are # fa<r H3 Sff qqmd, o sl 8|

MR. CHAIRMAN: Please, please.

SHRI ANAND SHARMA: "Diplomatic and military engagement with the
Chinese side is continuing." That is what the Statement says. We hope that the
diplomatic channels will be exhausted for disengagement and de-escalation.

MR. CHAIRMAN: Right, Anandji.
SHRI ANAND SHARMA: My specific query is...
MR. CHAIRMAN: Please, Anandji.

SHRI ANAND SHARMA: Sir, one second. My specific query is, Raksha
Mantriji, do we understand that the restoration of the status quo ante will remain
a non-negotiable and final objective for India?

MR. CHAIRMAN: Now, Shri Ram Chandra Prasad Singh. de&iq |

#t T v yae Riz (WER): W, F 9g7 € dau F @ g w & S 99
@1 Sf8™ &, 98 984 @ ungrateful country 1 B9 3T recognition f&am 3k
JAgCS 2 H Permanent Member 9+ # \gan faan, daefier fham ik =i+ a9
a1 feam? I=M gAR $W g9a f&ar iR gHem g aggression & Afd g

=t Jumufer: S 2
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3t I Ty Rig (9ER): enft Jem #31 ST &' W2 9, 984 o8l 9 © &
SIS IR BT ST €, Al & Pl SRF T8l & | ST Hel U 91 89 negotiation
Fd €, position of strength ¥ BA negotiate HRA & | ...(FEH)...

MR. CHAIRMAN: Please, 5931 11 Now, Prof. Manoj Kumar Jha from Lok
Sabha. =T St €2 &1 €1 Now, Shri P. Wilson.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir,...
off gumufer v T8 21 He is there.

SHRI TIRUCHI SIVA: On behalf of the DMK Party, we express our solidarity
and support to the Government. ...(Interruptions)... We appreciate the valour
displayed by our soldiers who are known for their strength. ...(Interruptions)...

MR. CHAIRMAN: So, he is expressing solidarity with our Armed Forces.

SHRI TIRUCHI SIVA: Our party leader, Mr. M.K. Stalin, while in a meeting
with the hon. Prime Minister on the same issue, has expressed the solidarity of
the DMK party on the lines of Arignar Anna, our leader. ...(Interruptions)...

MR. CHAIRMAN: Thank you, Shri Shiva. ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, we appreciate and congratulate the soldiers as well

as the effective steps taken.
MR. CHAIRMAN: Now, Shri Ravi Prakash Verma from Lok Sabha.

it I waTer gul (SR USw): IR, I A HAY S 9 9dr fF LAC TR peace
and tranquility maintain @<= %1 EART concept & | WX, Y3 Hdd AT Pedl & fd
fégxar™ # i electronic media €, ST f& mostly ¥R®R &1 sponsored &, a8 I J&
@ RAT 917 8 ©...(FqE™)...

it wurafer: =€, g fawg o =& €
it T yeprer ut: 3R ggA-A feca wfere @) @ T ..(aum)...

ot gumufer: 9 gerer Sh, IE vy T §, O S8 i d& Bl B2

sft T uprer gt WX, 3WH oG A8l B WX, 9 @lell W I8 S
T..(ATETH)...
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it swumafer: 9E1, ey wwsr & |

it 3 yprer gt W), AT @ o ifaR® Refoat € wE 7 @ B W gg @
AT & B?...(TEH)...

it Ol 9 @ a8 91 [ €| (@9EE).. S Tdh. 3T

SHRI A.K. ANTONY (Kerala): Sir, first of all, 1 would like to pay my respectful
homage in the memory of our 20 brave soldiers who sacrificed their lives to
protect...

MR. CHAIRMAN: Antonyji, please sit and speak so that mike can catch your
voice.

SHRI A.K. ANTONY: Sir, first of all, | would like to pay my respectful homage
to the heroic memories of our 20 soldiers who sacrificed their lives to protect every
inch of Indian territory in Galwan Valley.

MR. CHAIRMAN: Thank you. | think it is better we conclude here.
...(Interruptions)...

SHRI A.K. ANTONY: No, Sir. ...(Interruptions)... | have not completed.
....(Interruptions)...

MR. CHAIRMAN: You have not completed! ...(Interruptions)...
SHRI JAIRAM RAMESH (Karnataka): No, he has not finished.
MR. CHAIRMAN: But he is there. Your Chief Whip is telling me.
SHRI A.K. ANTONY: I did not finish.

MR. CHAIRMAN: | thought he has finished. ...(Interruptions).. Antonyji,
please.

SHRI A.K. ANTONY: Sir, | would like to continue. We are also totally with
the Armed Forces. | salute their valour and patriotism, but at the same time, after
hearing the statement from the hon. Defence Minister, | would like to seek only
two clarifications. One, the Defence Minister promised the House that the Government
will do everything to protect the sovereignty of the country. What does it mean?
You have to clarify, if the sovereignty means status quo ante as on mid of April.
That is the meaning of protecting the sovereignty; status quo ante as on April.
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MR. CHAIRMAN: Thank you. Now, Dr. Keshava Rao...(Interruptions)...
SHRI A.K. ANTONY: One more thing. ...(Interruptions)...

MR. CHAIRMAN: No, you cannot have a discussion like this. ...(Interruptions)...
SHRI A.K. ANTONY: Sir, one more thing. ...(Interruptions)...

MR. CHAIRMAN: Dr. Keshava Rao. ...(Interruptions)...

DR. K. KESHAVA RAO (Telangana): Sir, the entire House, including my party
stands by the brave jawans and also the Government in every step that they are
taking to safeguard our borders. Although we have many things to ask, but since
you have already advised the Minister that he should call a meeting of the leaders
here and discuss, | think we will do that...(Interruptions)...

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Sir, he
is the ex-Defence Minister. | am from that State, LoP. If he does not

speak...(Interruptions)... We are cooperating with the Government. ...(Interruptions)...

MR. CHAIRMAN: Your party today has decided to give one name. | don't

want any arguments...(Interruptions)...

SHRI JAIRAM RAMESH (Karnataka): Sir, he is the former Defence Minister.
...(Interruptions)...

SHRI GHULAM NABI AZAD: How can the ex-Defence
Minister...(Interruptions)...

MR. CHAIRMAN: Please try to understand. | thought he has completed. If
he has not completed, | will give him time. But others making again insinuations
on that, I don't like that.

SHRI GHULAM NABI AZAD: Sir, | belong to that State, | will speak.
...(Interruptions)...

MR. CHAIRMAN: If it was known to me, | would have called the Leader,
first the Leader himself. It was given to me. ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, allow him to complete. He has not completed.
...(Interruptions)...
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MR. CHAIRMAN: Please try to understand. If you are keen that so and so
should speak, you should have sent the name to me. | would have happily agreed
and called the first name because he is the former Defence Minister. Antonyji, speak
if you want to speak. Why was the name not given? | cannot answer it.

SHRI A.K. ANTONY: Sir, there is one more thing. Galwan valley was never
a disputed site. Even in the Galwan valley, our soldiers are now not allowed to
patrol after the point which they used to patrol. In Pangong area also, in more
than eight kilometers of area, they are not allowing us to patrol the area which
we used to patrol. Previously, we used to patrol up to Finger Point 8. Now, we
are not allowed to patrol up to it. After these negotiations, | would like to request
the Government, the entire India-China area, our Army and ITBP must be allowed
to patrol up to the point which we used to patrol.

MR. CHAIRMAN: Thank you. Now, Shri Derek.

SHRI DEREK O'BRIEN (West Bengal): | want to say only two words, nothing
more. Jai Hind!

MR. CHAIRMAN: Thank you. Now, Shri Sanjay Raut.

2 A BT (FERTSY): FHIUNT A&y, H, A% Uil SR QRT |a <& HA off
@1 S 98d €1 courageous HEH ¥, SUH I WY @S T, SAMI & G T T,
ofeT # v € 91 wEe dEdl § 6 9w, wed iR Y - ¥' gER) WERT B,
Ig P IEAT B WERT 81 I8 - SID! [ATIrIgd P RERT €, SHfAY SS9 WY
W W ATaY™ A US|

MR. CHAIRMAN: Now, the Leader of the Opposition. Please keep in mind
that you have two minutes' time only. ...(Interruptions)... Don't shout. Please sit
down. ...(Interruptions)... You send your names. One has to understand the system.
What my problem is, please try to understand. | am pained at the way things
are happening. It is such a sensitive matter. You have the tradition in this House
also and then there have been occasions, like, some people can give suggestions
or express solidarity. 1 am willing. And then you people try to find fault and
question me. | am very pained. | am sorry to say this. This is a matter of national
security. | thought, we will all be speaking with one voice and decorum, not
quarrelling. The Leader of the Opposition, please speak.

e faver (37 TArT Tt ATSIE): SR YARET IR, AIY UsS Al H IS bl
o < BT gpa IR IS b IR H §H W9 TP © | 9gd 9 @rT, HAl SR gHUTS
Tet wae 9 AH-ERl SFTEl B T | ST €, offed g9 Ryarfes | Q1 <w 9
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B Hid el - A¢ 17 TR GE B Hdls W AR ITd A1 [Io IRA B, I
A1 football We 1 ¥t sgwR Al I H oo I I A Ugel, 9@ H W@
SfaRT e S & S H R MFRER o1, g3 WISl & A1 Pangong Lake #
IS S BT 3R Finger Point 1, 2, 3 - ¥ W9 ST BT AW UG 83MT| SR
H IR T M H o) H 3R wWEiy I[oia W - 99 9 ggE HA AE O - g
TP U AR BH IR H 1T YOIRA BT fawR Al frefr| a1 AR ST association
2, 99 W< & ARG BN & A - A A e, o § BA UST g E, 99 W ¥
Rl TG A B T Bel Ab-id - 1947 F DY, 1962 ¥ oD, 1965 H B, 1971
A BT 1999 TH BIH BT FAMAT BT & AT EART S A6 €, S B Thdl
3R sRdSdl & Iy =i Sl el &1 8, 89 b A ax1ER &I GaEl o & [y
TR & - <d 91 % € SR <d &0 9| s/l U uiel @l kB A H I§ P
5 89 39 q8 @I dddx, A & e Bl oddx aRE% AR & 91 Es 7, il
foofr WReR o f, fdT BIE compromise &l M1 AIfRT - St 9 9 ol @ 9,
el IF qUE S ARy, AT TART YN ] AT, §9arS |

mom 5 o e i Jupil 1 (I o e Gilia) GBR) G ST
Bgl o G o S s o S S ) SIS s AS & S
e S o e ol S & Gyly 0 O LS Ul D sl e
O sh o aish S e i adls — D gige I la axdy g e Gl
glomdstia Sl gise 018 S Ju & agils S ) 1S 538 (3 40wl S
A e juiga (pe e S a8 al lad G o o Jus sl
Finger s & =S &y % Pangong Lake et S (sinsd g2
I8 0 Sy o K g deals pige S 388 G m Point 1, 2, 3-
Joda = 68 U3 s xite O 0 (i = (XIS gaal ) ladl jyl s S agly Ume
Ol s 5 ol 5D o alse 1S 1R Q) e S G ) s K3
O Sl o e o e gl = U S i o S Gl G o
1962 ¢ S 1947 = Sser SH xS A0S o S a8 o e S
et S Ao o) 5 SG1999 ¢Sl w1971 S 1965 ¢ S
P 60 S s s S S S ) 5) U (S Ui ¢ o S pian ga |y
22 03h ox on) s S = op U8 S e G S o e SO

tTransliteration in Urdu script.
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EIRSIEIEEIRCINIE!
S eda ol o S8 S e e b S AL G ol S o) o
Aad oo on e 36 M S JSom il S S el S Lila
ot dipd ol oy Ja — s Uiy 0y compromise (s8OS ¢S I Sy
9 35h3 ¢ i Uig o2 bt £ bk Ul O3 ) (s 4 o8
(3 38)
MR. CHAIRMAN: Shri Prem Chand Gupta and Shri Birendra Prasad Baishya

to associate.

3t U9 9 T (FER): ggare 9RHET 9189, 39 Gdbe 3l gsl d AR %y
e AEe 9 7 geR <9 F1 U I@, I9G QR QY Pl AT ARG el &
o BART GReM 9 3R BART AN JKia! 9 AN died dI & PR I8l & AR Bl
&M | 29, T U E AT T, dfd g Al A drelt €, § argm & g wie
P B UPR B g e, qifs I H TR 1 Bl F< 9 8l R I I B
gRem H Ui deR <E |

SHRI BIRENDRA PRASAD BAISHYA (Assam): Sir, | welcome the statement
given by the hon. Defence Minister. We, the people of North-Eastern Region, we,

the people of India, are totally with the...

MR. CHAIRMAN: Now, the time is over. | am extending the House for another

five minutes.

SHRI BIRENDRA PRASAD BAISHYA: We the people of North-Eastern
Region, we the people of India, we are totally with the Indian Armed Forces and

we salute them.

SHRI ELAMARAM KAREEM (Kerala): Sir, | want to express our solidarity

to our veer jawans.

SHRI BINOY VISWAM (Kerala): Sir, | fully stand with the jawans of India
and all our countrymen. | would like to add one point which is to be clarified.
On page 9, the last line, it can be read like this "only the beginning of the battle

is in our hands, not its end"....
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MR. CHAIRMAN: Thank you. There will be no discussion that way.
...(Interruptions)... You have not even given the name, but, still 1 have allowed

you.

it ot Rig RIS o &, oot g=rare, )| AR e #A S A Bt
R & 9 99 ST 99 & A1 BT I I8 &, S9P IR H & bl AT BT |
39 ATEHT UEl B 3R W B Fg AN 39 G WX ARPR IR AT P A1 HOIG
dq G §, g9aE |

SHRI PRASANNA ACHARYA (Odisha): Sir, on behalf of my party Biju Janata
Dal, | pay a sincere tribute to the martyrs who sacrificed their lives at the border
and | also extend full support of my party to the Government, so far as the defence
of the country is concerned. But, Sir, | want to point out one thing. The
characteristics of the Chinese have been of betraying. We have been observing
it since the Panchsheel Niti. So, | appeal to the Government to be very careful,

whenever they are entering into any agreement or any dialogue with China.

it 9k Riz (ST TRw): AR {EEid AEIEY, BRI Ul S @ % dfeY )
Yl gY §, S oY g1 A 3AfUd dRal € AR A &l A3 S o S gaied
faar 8, &9 SHa! W Bxd & 3R 9RT Uidl 3R &9 99N 3MUd |1 ¥, 9vIarg |

#t |uTafy: ST ST, Y e dleldl? IS St B ad g BN d% A
BT [HA extend I

zeqr 53t (sft oty Riw): Awafar weley, 59 g e wewl 7 ere IR arad
fou € SR <21 @ |1 & S & ufd S solidarity fe@Ts €, SHat R ot uei
B! Y, 98 H9 & | § M9R e el BR aedl §, dild 89 A9 Uh & 3R o
F foIg @ IR WewE ¥ $UR SR TR W EHN S St €, B FAIrdl Bl JhTae
P 1 oSl 39 e Q¥ < Bl I8 AR PR QA7 b A AR fear 9t
TS FT T Bl, WK QWA THYJC BIPR SHBI AT B Pl Hedd @ & AR

SADT HPId Tl BT |

[T Sfl, HB FTHT GGl 7 U [TaR /9 €1 3= ¥™i S 7 status
quo BT 91T el & | H AU TeHe H I TRE A FelRWlg H) (&A1 & | BAR former
Minister of Defence, 1 # 98d WM &Rl §, F=<IHl A18d | < ATEd o

patrolling pattern @' a0 Fal € iR Ig HeT f& A el A A HRT B A
21 ¥ I8 W PR o dedl g P dasre W a1 slifee 8 <@ € v @ sfey
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BIT & | \Avafa #eigy, STt d patrolling pattern &T a7l €, I€ patrolling pattern
traditional €, URUR® & R W &1 A1 I8 well-defined &1 IRT B A1 & STami
®I UGl B & g1 B BIS dThd el Adh Ahall | AT TAR SAMI - AGAT Ffefar
fear €, @1 geifey afee™ faam €1 39 patrolling pattern % &8 uRads &l grm,
# oq WG qd <& HI ST AT Bl YHiA G wear g1 |qHfd weiey,
IR SIIGT B 7 Ped gy, dife operational requirements H1 BB sensitivities Bl
g1 # 9ed gy W SO SRT gE T8l dld 9ol § ...(@EaUH)... sHifey § sl el
& A AU I A BT g |

it mafer: d9 gea QA1 € fF SFBT oUT Y H gAATh] a1 BR oy |

it IrorT Rig: S, W1 A9 wEi ST @ 919 @1 cognizance oI € IR IR
T TeTE St SR WR AR q S f[geR @ed ey g, STel Ale wR forn §

it ol g=rare, o Rig S| H Ud SR 919 & SIIHROT HRAT aTEdl
g1 1 am really pained. ST s a1l #+ Aikar, S I8 € b Il AR 9 Hokd
g, § 9Pl garar g Bl 7 suddenly request @i, A1 S Al HidbT <a g, <lfd
IHP HUX TGN BT ABT el ¢ | Add! g=yare | &7 #3 off 4 TR 9 gdmn
IR | TIfdAl 7 A1y A &R <o & fod o &9 99 A Ua 2| 39 fawy 9 qeramd
A< & G| The House is adjourned to meet again at 9.00 am. on Friday,

tomorrow.

The House then adjourned at five minutes past
one of the clock till nine of the clock on
Friday, the 18th September, 2020.



	17 September 2020 Cover ok
	aa
	bb
	cc

